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LOK SABHA

Wednesday, May 5, Isn.'oﬂr"aiukh
15, 1887 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[MR. SPEAKER in the Chair].
ORAL ANSWERS TO QUESTIONS

Death of a Person in Police Custody
at Fort Cochim

+
( Bhri Warior:
*1168. { Shri Vasudevan Nailr:
|_ Shri Koya:

Will the Minister of Home Affalrs
be pleased to state:

(a) -vhether a person named Shri
Kunju Mohammad died in hospital at
Fort Cochin, Kerala State on the 17th
April, 1965 while under police cus-
tody;

(b) if so, the reasons therefor; and

(c) whether any enquiry has been
conductxd into the incident, and if so,
the findings thercof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir.

(b) and (c). A Statement is laid on
the Table of ths House,

STATEMEKT

According to the medical opinion,
the death was the result of haemor-
rhage and shock duc to severe injury
to the liver and that injury would
have been caus:d by kicking or use
of force on that part of body. The
matter had been personally inquired
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into by the Inspector-General of Police
who has directed that all the four
police officials involved, namely, one
Sub-Inspector, one Head Constable
and two Police Constables be prasecu~
ted. All the four officials are suspend-
ed and the case is under investigation.

Shri Warior: In view of the fact
that the statzment is clear that it is
not a natural death but cold blooded
murdor in the police lock up and in
view of the fact that the people of the
place are agitated and all parties have
demanded a judicial enquiry in the
matter, will the Government look into
the matter and give instructions to the
State Government to have a  judicial
enquiry instituted? :

Shri Hathi: The statement mentions
that all these persons are {p be pro-
seculed and when the prosecution s
launchegd it will be more than a judi-
cial enquiry.

Shri Warlor: In the prosecution the
result may be this way or that way.

Mr. Speaker: What better judiciar
enquiry can be there?

Shri Warlor: Therc are other mat-
terg connected with this.

Shri Shinkre: Are they prosecuted
for murder?

Shrl Hathl: The complaint against
them s under section 302.

Shri Wardor: In view of the fact
that this sort of police harassment and
torture in the lock-up have increased
since the Centre has taken charge of
the State, may I know whether the
Governmen! has taken any steps to
stop this once for a!l so that the ap-
prechensions or the misapprehensions
of the people may be remnv.ed?

Sh-i Hathi: 1 would not accept the
proposition that the torture has
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increased. ... (Interruptions),  These AT AT FTART | IrATAATE §W

persons are being prosecuted and as a
result  of that decision, whatever
action is  necessary, departmental
action if need be for these persons,
or other action for the other persons,
will be taken.

Shri Kapur Singh: Are Government
aware that # large number of police
custody, that is, people in police
vustody, in India, unaccountably dic,
annually particularly in Punjab, and
if so, are the Government prepared to
make a proper investigation...

Mr. Speaker: We are talking of
Kerala for which the Central Govern-
ment hag a responsibility.

Shri Kapur Singh: That one State
is only a microcosm of the macrocosm
that in India.

Mr. Speaker; Microcosm and macro-
«<osm, [ cannot distinguish.

Shri Vasudevan Nair: The innocent
‘bread winner of a family was  just
taken o the police lock-up and he dies
the next day, and it is already clear
Irom the statement that he died as a
result of injuries. May I know whe-
ther the Government will consider the
question of giving some compensation
to the members of the family and will
it ascertain whether there is already a
request made to the authorities con-
cerned? T would like to know the at-
titude of the Central Government in
this matter.

Shri Hathl: The attitude of the
‘Central Government is that if these
officers are guil'y and have gone be-
yond the normal functioning of their
duties, these persons will be prosecut-
ed and they will be duly punished. So
far as the other question is concerned,
1 have no information I shall look into
that.

Shri Koya: Since the Centre has
taken over  the administration of
Keraln, the police lock-up atrocitics
have increased. Has the Government
lovked into that?

sard FAathi: T have given that re.
ply to the earlier question.

+
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Shri M, C, Chagla: The comnulicc
could not complete its report, 1{ hela
two meetings and Lo lhe exieni Loy
had some idea of the thinking ¢! the
committee, they are trying to truns-
late the same into practice. Wwe
thought that we may have a more

comprehensive report from the Edu-
cation Commission,

*I’a!‘lom: F{ﬁ!ﬁ wfam
¥Y 70 O W HaTAT e owrf nar
=0 731 771 & % ®9 7 w9 = miA
At # drefers A 9 0w T
& A 7, afx 7t At g g 7
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Shri M. C. Chagla: Yes, Sir. I have
made il quite clear that it is our rirm
policy that productivity or produc-
tion-oriented education should e an
integral part of our education .ystem
and without waiting for the rezodt of
the Commission we are trying to in-
plement that principle.

sy wo mro Ry A F wex wifa
@4t & arv # qer a1 & Fa1 fwan 7
# Afew Fa%1 F1E 37 T @ ¥

Shri M. C. Chagla: The obligatwn
is all the greater upon us to Ju s0
with regard to the Centrally-adn:in=
istered areas and I assure my hon.
friends that we will try and see that
this basic principle of productivity ur
production-oriented education 1s 1.a=
plemented in areas for which we our-
selves are responsible.

Shri §. C. Samanta: [s 11 not a faut
that the crafis that ave laughi in ‘he
primary stage are noy generally hemg
followed up in the middle and sccon-
dary schools and if so will the Mimis-
ter say whether the Governmen! has
any proposal to follow it up?

Shri M. C. Chagla: T must frankly
confess that basic education o pro-
duction-oriented education has nut
been implemented as it shoulu bave
been. We are giving a lot of thought
1o it. We accept the principle taat
Gandhiji propounded that we rniust
recugnise the dignity of labour and
manual work and the necessily for
children producing something uselul
for society and as such we arc giv-
ing a lot of thought. [ agree that
things have so far nol been us they
should be; but we are doing our best.

Shri R. 5. Pandey: With reference lo
the production work which should be
introduced in the schools. the report
says that the committee has not sub-
mitted its report but certain princi-
ples were suggested, Before these are
implemented, will the reaction of e
State Governments be made known?

Shri M, C. Chagla: As it happercd,
we had & meeting of the directers of
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public  instruction of the various
states at Bangalore and this matler
was considered by them infocmally
and the meeting was of the view that
produyction work was recogiusud as
:an integral part of school educaotion
in all the advanced countries &nd
‘that the children were not only to be
‘taught the basic skills, bet alsa the
right type of altilude towards manual
work should be inculcated. It sug-
:gested that although the Commitlee
get up to report on the subject had
not been able to complete ils work,
it should be possible g implement the
programme on the basis of the sug-
gestions already made thereon. There-
fore, the suggestions are, il is more or
lvss agreed, a correct cpproach  to
liig matter.

Shei A, N, Vidyalankar: When the
Minister says production-oriented, 1
want to wunderstand whether he
means economically production ori-
ented or education production that
is, whether the economic wvalue
will be given predominance or
education value will be given predo-
minance?

Shri M. C. Chagla: Lvcry yaung
man and woman has g crealive urge
and education should be able to help
‘the child to create something. That
is one aspect of education, We must
also look to the economie aspect of
our own country and we should teach
him to produce something which
would be useful to the country.

Shrl 5. Kandappan: The statement
says that at the middle school stage the
teaching of a craft ghould be comr-
pulsory and it should be taught by
specialised teachers and so on, Will
the Government take care, whiie
mauking il compulsory to teach a craft,
to see that the craft is modern and
useful and not the outmoded spinning,
weaving and such things?

Shri M. C. Chagla: I entirely agrec.
The idea is now to teach the boys and
girls of any particular school craft
which would be useful to the parti-
cular locality in which the school is
situated,
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off asmare fag mf‘urmwara-;*
9 1 THY AT § fw gAr dm
ot i Tz ag A aifagEl J3
WEITe $4T 21 A 7Y 5 # g tsfers
AL FT W QE FIA F AAET BATHY
1 fafoe oiw F1qev fafezm all wic
AY sqr faar s ?

Shri M. C. Chagla: I am sure our
country is great enough to produce
many Arobindo Ghoshs in the next
generation.

Shri Vasudevan Nair: Here again,
there is the question of the commit-
tee going into this and all that, May
I know what has happened to another
committee's report, the Deshmukh
Committee's report, which is almost
on the same subject. We¢ heard so
much about that report. What has
happened to that report, and may !
know whether the Government pro-
pose to implement the recommenda-
lions of that committee?

Shri M. C. Chagla: That was bc-
fore my time. It does not arisc out of
this question. But I will give him
the necessary information. This
question is about the committee whiciz
was presided over by the late Mr.
Kairon. It held two meetings. 7The
question deals with this commities
and not with any other commitlece
which was under the chairmanship of
Dr. Deshmukh.

=it oW 9 $EAW - 4T 4% AW
w3t "Eleg & sqra ¥ andt ¢ fr faest
iz Fifew & faardt o qfawt @
gM A A & IANr agr w1 fafaee
I 577 qRIfFTEr w94 #7 F awe
I 2 £ W A 3 ¥ e ame
¥, 7T g4 swre famifadi €1 s=0 w7
FEIaN A Sman & B Ao At
AT ATH TSEAT AT & 7

Shri M, C. Chagla: I am not aware
of that. I hope no principal does a
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thing like that. But if my hon, friend
lets me know who is doing it, I will
certainly look into it.

Shri Sham Lal Saraf: The principle
underlying this basic education, when
it was started by Gandhiji, was “work
while you read and read while you
work.” As has been explained by my
hon, friend Shri Vidyalankar, 1 would
like to know whether the present
system will not create some contusion,
and, if we go into this idea of produc-
tion to produce something tangible,
some tangible material, will it mnot
jeopardise the first attempt that was
made, namely, “work while you read
and read while you work?”

Shri M. C. Chagla: My opinion of
education is that education must be
an integrated education, and creative
productivity should be integrated with
literary activity. A student should
read, should think and should create
something and also produce something.
There is no difficulty in integrating
all these aspects of education.

Shri Kapur Singh: Do Government
reaiise that induction of productive
labour into our educational system
can have the same baneful effect, as
has it had in the case of our armed
forces, and, if so, what does the Gov-
€rnment propose to....

Mr, Speaker: Order, order, What is
that reference to the armed forces
here?

Shri Kapur Singh: Actually, that is
what has happened. We have paid a
very heavy price in the form of the
‘happenings of 1982; because of the in-
troduction of this principle into the
armed forces. I am warning the Gov-
ernment as to whether they reulise
that this kind of thing can happen to
our educational system also. 1 want
to ask that if the Government realise
this. Also do they propose to do any-
thing aboutl the people who persist in
imposing these crazy ideas on our
innocent people?

Shri M. C, Chagla: I can assure
the hon. Member that I will see to it
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that no crazy idea is imposed upon
anybody.

Shri Eapur Bingh: This one is a
crazy idea

Shri 8. N, Chaturvedl: What Iis
going to be the standard of atltainment
in the Primary and Secondary stagcs
of these courses? I want to know
whether, a boy who has passed tie
secondary examination will be in a
position to earn something for him-
self through the practice of these
crafts. '

Shri M, C. Chagla: The idea is that
after the secondary stage, we want
to have institutions with terminal
courses so that instead of the students
going to colleges and universities just
to get a degree, they wili go to an
institution where they will learn a
particular craft or vocation which
would be terminal in character and
so that when the student leaves the
institution he will be able to earn a
living.

it frer myrermer ;- & sreET |TEAT
fF gAwRET § A1 19 & WA § WK
T o8 W TG W18, A1 T a%
gaar foad s g oo ?

Shri M, C. Chagla: This commitlee
is wound up, because, unforturately,
the chairman was Mr. Kairon who is
no longer with us. That is the reason
why the matter is referred to the
Education Commission. This com~
mittee is no longer functioning.

Deemed Universitles

+
[ Shri Yashpal Singh:
7 '{ 8hri M. N. Tiwary:
* ] Shri Subodh Hansda:
L Shri Daljit Singh:

Will the Minister of Educatlom be
pleased to state:

{a) whether it is proposed lo estab-
lish three ‘“Deemed Universities” in
the country to which the rural in-
stitutes would be affiliated;
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(b) if so, the reasons therefor; and

(¢} where these Universities would
be established?

The Minister of Education (Shri M.
C. Chagla): (a) to (c). A statement is
laid on the Table of the Housc.

STATEMENT

With a view to raising the standard
of education in the Rural Institutes,
it has been  proposed that they be
grouped zone-wise to function as the
constituent unita of three Inmstitutions
that might be deemed 1o be Universi-
ties under Scction 3 of the University
Grants Commission Act. The propus-
ed “Deemed Universities” will have
their headquarters at - Bichpuri,
Gandhigram ang Wardha. Discussions
are proceeding with the Directors of
the Mural Institutes to settle the Con-
stitution and other details pertaining
to the establishment of the “Deemed
Universities”. Action will be taken (o
extablish them with such of the ex-
isting rural institutes as are willing to
join them as constituent units, after
oblaining the views of the University
Grants Commission as reguired by
Section 3 of the University Grants
Commission Act.

sft qurame ferg < TW A9T AT W9
¢ f5 wff 37 gfedi F1 pfais-
e fr free &Y 7 vz W W g
a7 avey ot dreaE A1 q T2 w0 ) sEE
fam qvwr w7 @ g 7

Shri Surendranath Dwivedy: What
is this “deemed university?”

Shri Kapur Singh: Sir, let us have
a clarification as to what these “deein-
ed universities” are. How do they
differ from a general university?
After that clarification is given, we
shall be able to put supplementaries.
Will they enlighten us?

Mr, Speaker: Should he put a ques-
tion when he is not called?

Bhr} Surendranath Dwivedy: It is
not "doomed” university, I believe,
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Shri Kapur Singh: May we kuow
the lexical meaning of that terin?
The whole House wants o know it
Sir.

Shri M. C, Chagla: I am not
ponsible for this expression; it has
been given like that. 1 may pomi out
that the University Grants Commis-
sion Act specifically provideg that the
Government by notification can de-
clare an institution to be a deem-
ed universily, As I understand 1t,
the differcnce  belween a umiversily
and a deemed university is this: a
university. by its very name, implies
universality. Thal means must have
warious faculties: il must be able to
attract profesgsors amd studerts [rume
ull over India. A deemed university
may be more limited and restricted
in character, as rural instilutes
which are teaching a parlicular sub-
ject. There is a distirclion between
a university and a deemed umversity.
A deemed universily has not got the
same universalily as a university has.

res=

Shri Kapur Singh: It is the diffa-
rence between tiweedledum and:
tweedledee.

oft Teare f7E . mo [AE 3T AT
Fifaw ifaw, & qa= aow @ g o

Mr, Speaker: Whenever & university
has 1o be established, a law has 1o be
passed.

Shri M, C. Chagle: Yes;, Sir. In
this case no law has to be passed. 1
is done by a notification,

oft o fa - 731 F A ARAT

g fe forem & wowd F 7% TTew A4l

fear or 781 &, WY w17ET § gAfEE

9 a% ITH) aTAA & =vew fzar

oy ?

Shri Subodh Hansda: 1 would like
to know what are the basic consi-
derations for locating these three uni-
versities at the three places which:

have becn mentioned in the state—
ment.
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Shri M. C. Chagla: The scheme was
this; we have divided the rurgl insti-
tutes in India into three zones: the
western zone, the southern zone and
the northern zone, We have had to
select in each zone one centre which
will act asx the headquarters, Then
the option is given to any institute
in that zone either to collaborate witi
the institute which has been selected
to join the university or to remain

independent; then the complex of
these institutes in a particular zone
will be a deemed university,

Shri Hari Vishou Kamath: The

statement laid on the Table sayg that
the proposed deemed universities will
have  headquarters at Bichpuri,
Gandhigram and Wardha. If I heard
the Minister aright, he said that they
will have the headquarters in the
southern, western and the northern
zones. May I know by what criteria
have these particular places in these
three zones been gelected?

Shri M. C. Chagla: 1 had {0 luke
the decision and I did my best. 1
gave as much thought and considera-
tion to it, and after taking every fac-
tor into consideration, I came lo the
conclusion that these three would be
suitable headquarters for these three
zones,

Shri Mari Vishnu Kamath: Where
ig Bichpuri? Gandhigram and War-
dha, we know.

Shri M. C. Chagla: Bichpuri is near
Agra, Gandhigram is in the south
and I know everybody should lnow
Wardha. These are the three places.
1 wish to assure this House that .t
will in no way affect the status or
the dignity of the other rural insti-
tules in the zone which have not been
selected fory the headquarters. Some
headquarters have got to be gelecled
and 1o that extent other institutes
may feel rather unhappy. 1 have tu
take decision, and in every decision
that you take, you have to displease
somebody.
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A frer gfaATfaEts & st maA
ZTA aF ant AV A AT famafa w0
TTENT | & artaey srgan g froga fiee
g g o1 soifart faafra wr
ATTAr FAwr Fa wegar AN WY
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Shri M. C. Chagla: The one advuns
tage of a deemed university is thut
it will be able to give degrees, ‘l'u-
day, the grievance of the rural imsti-
luteg is that, apart from giving diplo--
mas, they could not give degrees
By recognising them as deemed uni-
versities, this will permit them to.
give degrees.  Therciore, those wha
pass out of the rural institutes wil!
have a better and a higher status than.
they have had so far,

Mr. Speaker: Shri K. D. Malaviva.

Shri K. D. Malaviva: My questiva
would be misplaced now: 1 just want-
ed to put a question in sympathy wili
Mr. Kamath's question,

Whitley Councils

+
[ Shri 8. M, Banerjee:
| Shri Daji:
o172, ) Shri Muthiah:
"3 Shri Rameshwar Tantta:
Shri Yashpal Singh:
LShrl Kapur Singh:

Will the Minister of Home Affairs.
be pleased 10 state:

(a) whether a final decision  fhas
since been taken to implement the de-
cision regarding Whitley Councils in
respect of Central Government Em-
ployees; and

(b} if not. the reason for the abno -
mal delay®*

The Mimnister of State in the Minis-
try of Home Affairs (Shri Rwthi): (a)
amd (b). The implementatien of the



15.29 Oral Answers
scheme is still undzr consideration.
Some of the employees’' organisatiuna
who had raised certain points abuout
the scheme are being consulted,

Shri 8, M. Banerjee: A: the talks
areg going on quite smoothly and widi-
out many hurdles, I would like to
know whether this scherne at the
national levey g likely to be  iin-
plementad latest by the next month,
that is, by June 1865,

Shri Hathi: The hon. Men:b:r knows
how seriously we are pursuing the
matter. Only yesterday we had a
meeting with the union representirg
the defence indusiries where the hon.
Member wag also present. Day be-
fore yesterday we had called the
Post and Telegraphs Union and on the
Tth we are calling the Railway Union.
Therefore, we are trying our best to
do everything that is possible, After
all, thes2 are questions where both
the sideg have to agrec; il is not a
question of imposition of the scheme.
Thercfore we are trying our best to
implement it as soon as possible.

Shri S. M. Banerjee: May I know
whether it is a fact that a decision has
been taken by the Home  Ministry
headed by the Home Minis:er that the
negotiating machinery wherever it
was functioning either before the
1960 strike or after the 1960 strike will
be restored and that will be in ad-
dition to this Council; if so, whether
instructions have been issued to  the
Defence Ministry in this connection?

The Minister of Home Aflairs (Shrl
Nanda): The hon. Member wants to
have something confirmed which in
the course of talks yesierday he rais-
ed and 1 assured him that we would
like to do something on those lines.
He need not have a confirmation hore;
it is part of our discussion and we
would like to attend to that.

Shri Muthiah: May T know whether
any appeal will be allowed from  the
decisions of the Whi‘ley Council when
either party is dissatisfied?

Shrl Hathl: The scheme envisoges
discussions at three levels, and if de-
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cisions are not arrived at amirah'y
then there is provision for referring
the matter to arbitration,

Shrimati Ramdularl Sinba: Tn view
of the fact that the Guvernment had
_agreed in principle to the pnlicy of
joint management, may I know why
there is so much delay in the imple-
mentation of this policy?

Shri Hathi: AsT explained about the
question of delay, it is not a matter for
the Government to say that  the
scheme will be implemented from to-
day because, after gall, the vorkers
have also to agree. If there urc cer-
tain points which the workers feel
should be raised and dicciissed as &
result of which some settlement
should be reached, unless there is
mutual agreement we cannot imple-
ment the scheme as such.

ot g g - & ag seT ST
fir g war w7 fogedr wifiewr 2 earo &
a7 TOF Fifgewr wraw @ av @
g aiEd

ot gt : Wt 1 A A IR, IR

amfes @7 ¥a9 97 FHgT Fir—
feard dew ¥, srfies fraw oY% ot
e |

Shri Kapur Singh: May I know
whether an overall aporaizal is now
available of the usefulness of ‘he
Whitley Councils in the Indian con-
text; if so, what?

Shri Hathi: It is because of the use-
fulness of the these Corurils  that
both the sides are trying to impie-
ment the scheme.

Shri Mohammad Elias: May I know
whehter it is a fact that the Central
Federation has raised some objection
with  regard to the inclusion of
different craft unions; if so, what is
the reaction of the Government in
this matters?

Shrl Hathi: This question of craft
unions was raised yesterday. It was
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:llso raised day before yesterday. This
is a point which we are considering.

Shri Harish Chandra Mathur: Sir,
Whitely Councils have been function-
ing in UK. very effectively for quite
a long time. May I know what are the
salient features of the functioning of
Whittley Councils 'o whichi the Gove-
ernment is not agrecable and to which
the staff members are not ugrezable?

Shri Hathi: Tiis is based on this. The
points on  which the workers want
some clarification or change are, for
example, the basis of the representa-
tion, the prinviple of abjuring strikes,
thp scope of arbritation, the decision
whether it will be bicnnial or not,
ete.

8hri Harish Chandra Mathur: T wan-
ted to know what are those salient
fealures or importani factors which
are not acceptable to Government and
those which are not acceptable to the
ataff?

Shri Hathi: There is no question yet
ag to certain things being not accepla-
ble tg Government. Certain points
have been raised. We have discussed
them only yesterday and da-before-
yesterday. There is no question as to
what is acceptable and what is not
acceptable, The queston is as to what
should be acceptable to both.

Shri Ranga: May we take it, Sir, it
is the policy of the Government to
try and extend these Whitley Coun=-
cils, once the basis of agreement 13
reached, to all the State enterprises
also that are there?

Shri Nanda: So far as the industrial
enterprises are concerned, the same
principle is being applied in a differ-
ent way—the joint councils are there.

Shri A. P, Sharma: Will the Gnv-
ernment ensure that after implemenia-
tion of this Whitley Couneils scheme
under which only salaries, allowances,
leave and hours of work are covered,
the other su“ji-~-tg will continue to be
discussed under the permanent nego-
tiating machinery as it is being done
today?
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Shri Hathi: Yes, Sir, the idea is that
the existing machinery will ba sup-
plemented by this scheme. That
means the existing machinery, what-
ever it is, will conlinue to function.

Shri R, 8. Pandey: In order to intro-
duee the system of participation of
labour in management sometime back
Shri Nanda said that he was going
to implement the Whilley Counrcils
idea in the fleld of industry and la-
bour. 1 want to know whether he
has proceeded to do something in thot
direction.

Shri Nanda: That idem of partici-
pation of workers in the managemcni
started much earlier and that has
been applied to an extent both in the
private sector and also in the public
sector. I am sorry that it hus not gone
ahead in the manner and in such suffi-
ciently fast way as we would have
liked it to do.

Dr. Ranen Sen: One of the diffor-
ences belween the Government and
the employees' union was in regard
to the representatives of the union
as to who will appear on behalf of the
union. The workers' and emnloyees’
union demanded that the dismissed
workers, if they are inside the union,
will be entitied to appear in thnse
Councils, That was the difficulty. the
hitch, the difference betwesn the Gov-
ernment and the unions. May I know
what is the position now and whet is
the reaction of the Governmen' to the
demand of the employecs?

Shrl Hathl: The position is like
this. Really those joint councils nre
meant for the workers who are  ac-
tually in service. Even with repard
to those who have relired there is no
difficulty, because the workers who
have retired can be there. But those
who have been dismissed cannot re-
present the workers.

Shri Alvares: At one fime. ahout
two months ago, there wns a unani=
mous rejection by all trade union or-
ganisations of the Whitlev Council
Scheme as proposed by Government,
May T know whether cince then th_e
Government hag softened the alti-
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tude of the INTUC Union and then

proceeded with negotiatiors with the
others?

Shri Nanda: There was no unzm-
mous repudiation or rejection at any
stage. There were questions raised,
and the question arose not from the
INTUC only but from al] sides The
desire to so often and tg make every-
body agreeable js there and. 1 believe,
now it is coming to some fruition.

Shri Dinen Bhattacharya: May I
know whether it is a fact that the
insistence of the Government upon the
Union to objure the right to strike was
the only reason for which there has
been so much delay in the implemen-
tation of this Scheme?

Bhri Nanda: That was not the only
reason, there were other reosuns also
and this was also there.

Shrimati Renu Chakravartty: Am I
correct in ynderstanding that the de-
cision that has been arrived ai is thal
those dismissed workers other  than
those who have been dismissed on
grounds of moral turpitude or ]
grounds of corruption  will con'inue
to be office-bearers and members of
the Whitley Couneils?

Shri Hathi: That is not actually the
decision. During  the discussions
yesterday and day before this gquestion
hagd avisen that if a trade union worker
was victimised and it was said that in
that case the particular worker was
only dismissed because of trade union
activities. well, such a case can  be
looked into.

Shrimati Repu Chakravartly:
means there
screening.

That
will be some sort  of

st e W dow X arA
amATE fr sy gad &1 1960 W FIIEF
& wrow far frir i & 3A Al &
farqq % WY arvsia #Y sroaAr ?

Shri Nanda: That matter has
dealt Wi'h alveady.

been
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Shri Sham Lal Sarai: Do I under-
stand that Whitely Councils are being
introduced with the idea of

giving
these workers concessions under
coliective bargaining? If  that

is so, what is the legislation Ly which
Whitley Councils will be covered?

Shri Nanda: This is not going to be
stalutory in the first instance.

Shri R. Ramanathan Cheitiar: What
is standing in the way of introducing
this in the public sector prejecis
first?

Shri Namda: I have already  swid
that it is being donr  in the public
sector in the way and in the manner
in which jt ig done in the private sve-
tor.

Madras Refinery

+
[ Shri Raghunath Singh:
1173, { Shri P. B. Chakraverti:
|_ Shri Sarjoo Pandey:

Will the Minister of Petroleum and
Chemicals be pleased to stale:

(a) whether an agreement on the
Madras refinery has been reached bet-
ween the Government of India and the
Iranian Oil Company:

(by if so. the terms of agreement;
and

(¢} the possible impact on
other oil arrangements?

India's

The Minister of Petroleurm and Che-
micals (Shri Humayun Kabiry: (a)
Agreemoent has been reached — with
National Iranian Oil Company and
American International Oil Company
on the broad heads of the Mudras
Refinery arrangement. The delailed
documents are in the course of being
finalised.

{b) The agreements will be plared
on the Table of the House in due
course.

(c) Tt is undesirable to speculate omr
this, but we expect that there will be
a favourable impact.
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Shri Raghunath Singh: May 1 know
whether therc is any improvement in
this agreement over the agreements
enlered into previously in regard lo
other refineries?

Shri Humayun Kabir: 1 think we
have made a considerabie  improve-
ment in respect of price of crude
oil and in respect of arrangements for
developing fertilisers and peiroche-
micals. Incidentally, this agreement
has opened out prospects of <ollabor-
ation with Iran in 5 number of ficlds.

st TEATY T/E : A EOA A W
Tz & TR 8§ A aq fergema
F [ianr ag fergeatAi Wgrl & HmAr
T T g ¢

Shri Humayun Kabir: That 1s what

1 had in mind when I said that it had
opened put prospects of collaboration.

They may not be Indian ships, they
may be Indo-Iranian ships.

Bhri P. Venkatasubbaiah: In the
setting up of this Madras refinery

may I know whether sufficient provis-
ion will be made for selting up ferti-
liser factories simultaneously, and if
s0, what would be the capacity of the
factory?

Shri Humayun Kabir: I have already
said that part of the agreement will be
in respect of a fertiliser factory. The
fertiliser factory will have a capacity
of about 200,000 tons in  terms of
nitrogen.

Shri R. Ramanathan Chettiar: Now
that the agreement has been entered
into with the Anglo-Iranian Oil Co.,
may T know when the work will start?

Shri Humayan Kabir: The agree-
ment is with the National Iranian Oil
Co., and not with the Anglo-Iranian
il Co.

o aaetag & ag wAAT ST
g fr @ TereAd T ferar w9
i ? feaefaze @ qg v ?
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Shri Humayun Eabir: The refinery
hag not yet been constructed. The
work will soon start. The refinery is
expected to cost approximately Rs. 15
to Rs. 16 crores.

Shri Naread,a Singh Mahida: W=
have offered certain terms to this
Iranian Co., but I learn that there is
every likelihood thal they will reject
our terms. Are we going to reconsider

and give some fresh terms to  this
company?
Shri Humayun Kabir: My hon.

friend seems to know far more than
anybody clse, because the agrecments
have been initialled. Why he is talk-
ing of rejection is known only to him.

Dr. Ranen Sen: One of the difficul-
ties in the oil industry in India is the
supply of crude oil, and a large
amount of foreign currency is spent
on importing crude oil and petroleum
products. It was also decided last
vear—it was mentioned by the hon.
Minister—that our trade with the
rupee currency countries would be
increased with regard to oil. In re-
gard to part (¢) of the question .

Mr, Speaker: He may put the ques-
tion now.

Dr. Ranen Sen: This is a very im-
portant question.

Mr. Speaker: 1 do not deny its im-
portance.

Dr. Ranen Sen: Anyway I am put-
ting the question.

What will be the impact of this
Jatest collaboration with the Nation-
al Iranian Co., in regard to the Mad-
ras refinery on Haldia and other
refineries that are going to be buill
very soon?

Shri Humayan Kabir: The impact
will be entirely favourable, and it
will improve our position.

Dr. Ranen Sen: My question has not
been answered. With regard to crude
oil supply, what would be the posi-
tion? This was my question,
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Shri Humayun Kabir: I have said
that the impact will be entirely fav-
ourable, That will be both in respect
of crude oil and in other respects.

Relationship betweem Government
Servants and People’s Representatives

+

Shri Harish Chandra
Mathar:

Sbri Harl Vishoo Kamath:

Will the Minister of Home Affairs
be pleased to state:

*1174,

(a) whether Government have given
any consideration to the question of
relationship between Government ser-
vants and People’s representatives and
evolved any code of conduct; and

(b) the salient features of the code?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L, N.
Mishra): (a) Yes, Sir. A draft Code
to regulaty the relationship between
Members of Parliament and of State
Legislatures and the Administration is
under consideration of Government.

(b) The draft Code hag not y=t been
finalised.

Shri Harish Chandra Mathur: They
have been considering it for a long
time.

May I know what are the problems
which have been thrown up during
the reccnt years in regard to this re-
lationship, particularly from the Mem-
bers of Parliament and legislatures
and also because of the introduction of
the panchayati raj institutions and
the enquiry set up by the hon. Home
Minister in one of the districts in
Gujarat? What are those problems
which have been thrown up and what
ig it that you are considering now?

Shri L. N, Mishra: The draft code,
as I said earlier, has been circulated
among the members of the informal
consul‘ative committee. About the
speclal study made in Gujarat, I am
not aware of that, but the problems
that have been discussed are: re-
lationship with the officers with the
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members of Legislature and helping
them, providing them with adequats
facilities in the discharge of their
duties etc.

Shri Harish Chandra Mathur: If
the hon, Depuly Minister is not aware,
then let the Minister answer. He
knows about the problems. Let me
make him understand.

Mr, Speaker: The Minister is going
to answer.

‘The Minister of Heme Affairs (Shri
Nanda): The hon. Member knows as
well as myself that an cnquiry was
made into the district administration
of Sabarkanta, Tt covered two stages,
one before the panchayati institutions
came in, and then the other for the
period after that. The report is with
us. That has been examined and
there are several very useful conelu-
sions and recommendations with re-
gard to that. Chiefly, people’s griev-
ances, difficulties in relation to admi-
nistration, the delays which ocuur,
simplification of procedures—all these
things are there. We have not yel
come tp the stage when we can bring
out final recommendations,

Shri Harish Chandra Mathur: Is the
Minister aware that at the district
leve] we have various committees cf
which the distriet officers are the
chairman and Members of Parliamont
and Members of legislature, who in-
clude the Prime Minister, the Home
Minister and the Chief Minister, ure
members of these committees. May
I know what is the hon. Home Minis-
ter's own reaction to the continuwnre
of such an arrangement, and what he
proposes to do in the matter?

Shri Nanda: This question was a
limited one. The hon. Member is
certainly en‘itled to enquire into sl
those aspects, but even the reoort of
the enquiry into the district adminis-
tration is not covered by this oues-
tion, T can deal with it separately.

Shri Harish Chandra Mathuor: Tt is
not at all a question regarding the
district administration. It is a ques-
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tion regarding the relationship bet-
ween the official and the non-official,
and this is the most pertinent questiun
which I have asked about the relation-
ship. You have at district levels var-
ious committees of which the district
officer is the chairman, and the Prime
Minisler is a member of it, and the
Prime Minister says “Yes, Sir" to
that district officer. This is a question
of relationship which has arisen bel-
ween the official and the non-official
because of this, and this is a hangover
of colonialism. May I know whether
during these 17 years the hon. Minis-
ter hag given any thought to this mat-
ter, and what is his reaction to it?

Shri Nanda: In that case, the deci-
sion is that that district officer should
function as the convener, and ihere-
fore, there will not be any question of
anybody else “Sirring" him.

Shri Harish Chandra Mathur: Where
is the convener?

Shri Hari Vishnu Kamath: Is it not
a fact that the general administrution,
particularly the police administration,
has been increasingly bedevilled by
the day to day interference of certain
high-ranking category of people's re-
presentatives called Ministers, and if
50, is it not a fact that the Home Minis-
ter's depreratory writ in this regard
does not run beyond the periphery of
his own Ministry, let alone the Coun-
cil of Ministers here and the Counciis
of Ministers in the States?

Shri Nanda: Some complaints have
been hearg of interference and not
only from those high dignitaries, .

Shri Harl Vishnu Kamath: Not dig-
nitary, 1 said category.

Shri Nanda: ...but from other cate-
gories also,

Regarding that a draft code elc.
have been considered. Any kind of
interference on the part of anybody
would certainlv be wrong and it will
be discouraged wherever it is brought
1o our motice.

Shri Hari Vishnu Kamath:
you done it?

Shrl Nanda: Yea, wherever anything
is brought to our notice.

Have
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Ehrl 8. M, Banerjee: I would like to
know whether it has been brought to
the notice of the hon. Minister that
approaches in the form of letters and
representations by Members of Par-
liament or of State legislatures are
generally not liked by the bureaucracy
and in certain cases even aclivn 18
being taken against the Government
servant, who has approached the M.P.
under the Government Servants Con-
duct Rules, whether it is o fact and
whether adequate opportunity will be
given to Government servants 1o get
their demands redressed also through
their own representative at a particu-
lar place?

Shri Nanda: There are difinite rhan-
nels for the redress of grievances ot
Government servants. They have to
abide by the Government Servan's’
Conduct Rules. Certainly, Members
of Parliament can bring up any gene-
ral question, but for specific grievances
of a Government servant, individually,
there is g different way of doing that.

Shri D. J. Nalk: An inquiry officer
was appointed in Sabarkantha Dis-
trict to inquire into the dirtriet admi-
nistration. May I know what ae his
recommendations for streamlining tne
district administration?

Shri Nanda: I have slready given
that.

Shrimati Ramdulari Sinha: May
know whether it is a fact that Gov-
ernment servants generally do not rep-
1y to the queries made by the peuple's
representatives in time; if a0, dn the
Government propose to issue insiruc-
tions to Government offiecrs to attend
to the queries made hv the panple's
representatives promptly and proper-
1y?

Shri Nanda: Instructions have been
{ssued and if there is anywhere any
kind of default op the part of any
member of the gervices, Wwe woauld
like to deal with it...... (Interrip=-
tion).

Shri Basumatari: May 1 know whe-
ther requests have been made to the
State Government to Infdrm  the
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Home Minister as to  how many
Members of Parliament as also of the
legislatures attended the meetings
held of the Public Relations Commit-
tee?

Shri Nanda: It is a suggestion.

Shri Heda: May 1 know whether
Guvernment is aware that all  the
committees appointed under the Pan-
chayati Raj are presided over by the
district officer when even  Depuly
Ministers and Presidents of District
Panchayati Raj bodies have been at-
tending as members and he had been
exercising very much the right of the
President?

Shri Nanda: I have answered that;
but I would like to go further into
this matter.

Shri Ranga: Even Chief Ministers
are attending.

Mr. Speaker: Recently I received a
letter saying that the Executive En-
gineer has nominated me on a com-
mittee.

Shri Ranmga: Even Chief Ministers
#o and take their oath of allegiance
under a Collector,

ot Wiert o deAT: F 7g AT
g i FAafoE # 9w ® fag 49
Hrud agl GgH AAT A FAT 4T TG
fagm @ e O 73T A ARA # @
& WY e 7 7w gy ggfa W@
ar gadr 9gfa smdr sgey ?

st o Ate fooq : 7T A aw A
g 1 sfgm aaw g qufaw s W
A G AT AT &A@ Adi g

Shri Hem Barua: May I know if in
formulating a code of conduct for
the peopl's represeniatives Govern-
ment have asked also the Govern-
ment servants lo represent their case
as to the undue interference indulg-
ed in by some people's represenia-
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tives who arc in the habit of throw-
Ing their weight about?

Shri Nanda: That aspecl is being
covered.

Shri Hari Vishnu Kamath: On a
point of order, Sir, arising out of
what you said a little earlier. Is it
not ultra vires of the Executive En-
gineer 1o nominate the Speaker uf the
House on a committee?

Mr. Speaker: Probably that might
be in ignorance.

Bhri Hari Vishou Kamath: Has he
confessed his ignorance, incptitude or
foolishness? Has the Minister iy taken
note of it?

8hri Nanda: 1 will look into that
matter.

Shri Shinkre: I want to know whe-
ther it is true that this Government
is functioning under a mute under-
standing that all the administration
proper will be entirely and exclu-
sively performed by the bureaucracy
and the Ministry as such will only
busy themselves with politics.

Mr. Speaker: That will be conzi-
dered when the code of coduct is
being finalised.

Shrl Shinkre: Bu® this question has
a bearing on that.

Shri Nanda: This is a reflection
which is not at all calleg for.

Shri P. Venkatasubbaiah: In spite
of the fact that democratic decentra-
lisation has been introduced in dis=
trict administration and Panchayot
Samitis, still the Collectors are
Chairman of committees with the
result that even the real represenla-
tives are powerless and are not able
to exercise their opinion.

Mr. Speaker: This has been answ-
ered just now.
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et

|..
ot ager fag :
st wifwTT wTe WA ¢
sft gww W WA ¢
st iy ey fergrreft
st TR
ot TRmae  zifear
*1175. 4 ot wy e
ot WA qIEE
st fem qzamaw :
=5 W
Wt fesaema qmig
s EEEd
U

a1 Yg-wTd HAT A7 FATH KT OFA
w34t fr ¢

() ¥ 72 7= & fe @ B
i w® Az § fae & A
¥ gfaw ffs w7 faar & ; WX

(@) afz &, 7t 3947 997 a8
T Far 7

e AAEE R st
(s gt )« (%) s, w0

() wa & adf Fz71

ot Ty ey : #E W ST
W% § ¥ I E Wk At &
starg [WHWE I Fawrd
s 9rgan g fF A & wfaw &
are ¥ fofg 7 § qewre F o A F
§ grarfas, vwifaw, 4fas, siepfas,
wifadfas, wifawifas w0 a1 OF
£ f axwrT o & ary # wfwy faotg
NAEH D TG L ?

ol gt : wfavitfas, dfas, To-
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¥ ard gufg § s 9 s s i
& T ar woh e, wgt & ot
g % T G EF 1 A SEI
= T w & fee @ faamc v fiva
T AT |

st gz fag : @ & @ wA
& a7 ¥ ¥ w4y 1 faeyr fel
WU ¥ qAEET ¥ OF A9 § U
s 9T ey qv 6 T # Aoy
# foerrar g 1 & wwwa g R oE W
w1 W4 WA qAT qEET g 1 W
g g T &7 fram owar ¥ dr
™ T # SEarw o fw@, aw A
# qTE ZWT q1, OF /T & AGE A0 F
A g T Y a7 A e
& i fF S a7 =ed @ fE e
F1 wgrae & arg foem fam o,

weow WEEW . AgF dg9 ar agt
CABIE T

ot gzaT fag : & g ¥ g
T A g fF oA & ant & oy
¥ T wea g g Mo ogAd A
# gowre 71 ¥ wfafsar & o 3w
sfafwar & g&mw § ag ¥ foig &
ar wrg?

o JgE
™R

=it g fag @ weamal & e
wfafwar g€ ?

werw WEWg el & Qe i
ot =T oqE g

Shri Hathi: It is true that a Reso-
lution had been passed by the Maha-
rashtra Assembly. It is also true
that the Goa Assembly has passed a
Resolution and we have taken note
of both these Resolutions, So far as
Goa is concerned, it was not unani-
mous.

: warg femm aw
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vy WAIAW @ i Fa fEoag
Y @1 73§

st maz fog frgiat @ el
udr St ¥ w4z fF g A & fATE
&y famre & o faesr a1 A
¥ 54 FATC FF A AT AGiAE
qlen ¥ 3 T wWE W %
qOe ¥ Fa 0F AT wIE 43 1 ;|\
W AT s wgraw § fasmn
s ?

mow wEET - WY a1 9EE EA
(AR GELE R CRAR STl

st sifwTe e & o # ST
st g & aar T 1 oagroey ¥
w7 fren® 1 77 #rew & i fredy gamEl
T Zard TTETT T AU T g a8 qrger
forar & fF go=r fasmar o, s=
7 faery &1 Fay o7 § 7

ot grat : ag T Ad § 1oAY
gt T faamodia &

st gFR W WGAT © AT HAT
Y & qama e o fEErod= & e
¥ go feem e ¥ W 3w foew
Ay ¥ faend & a1t ¥ wiew foig
% g &1 e aw w9 ?

Tg-Td Wt (i ) A WA
agt 3z fir faae feea feam o
gas ak ¥ wgr o @ 2 fF faame
& @ & X Wgt aw g1 W T
doet fear 9o | ww A fam
o1 wEAT

&Y PO W TG | GRT & A0
¥ wo Y aman i qwg fan s ?
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o wga : 9F T § n e
ALY o "FAT & w9 # Ay saEr A
7@ 8w g

S} g ST WA 9T A arad
TE AT |

WG WY : 6T A9 & awerEy
% w1 5% ?

ot g fawd - My, €9, FWA W
TRAL wnfE g w1 FTH FowET
¥ famm 1 wWW, 4T SO
g faareit 7 9 £ g9 w9 &
o g & ama & aifas fagia
¢ ? Wt G fagia § |1 99 9T AR
wot ¥ Fmfaa EFm o wT BT @ATe
F1 g9 0 # forg g= "o, v
HTFFT HATH 7T WIw H AT FI
& 1 TEAT g A v 1 fawmr
a1 3% 1 ¥ few 9% @A adr
frert | gafan & wada g W& S
¥ S g g fw amr wrd genaifas
fagig g7 Ao 1 g FH FT R 7
99 oF 6 a1 fag@ g S §
1 AT TEE TEE W 9T E 1 a6
gra@1 W@ & vy § oqOm A Tar
fagimd .......

wmR RERT . ATEY, WTST |
He wants to know whether there

are any principles on which these
things gre to be decided.

Wt 7y @ 9a §B GRAT O A
7g fet fagia & smare gt g @ma

At wy famar : ¥ 9 fegia
¥ @ T |

ot sy« & ot A e awar )

st wy feord : F FA@ifas
fagra 87 @M1 & g w1 Hao
¢ sraifas alwr & e Tfeg ¢
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WM WEEY ¢ qg W A qaErEr
g @ & w1 & gt § 7

st vy fied ;o 9 afgd

st ferm qeAmge o Mar faer
Fan e Afgag 7 v w1 70
gy wrfaw ww & 7 A S g
TIA FIAT ATgAT & | T AT TEAT qAT
UF T & AP0 FT qWGA FET M8
& wigEt &h Al AT qReA T
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Shri Koya: May I know whether the
question of Goa is being considered in-
depently or along with other liber-
ated foreign possessions in India like
Pondicherry and Mahe?

Shri Nanda: At the moment, we
are considering only this question of
Goa,

o1 SIETH Arear ;. T qIRIC T
wrm ¥ fF o i W @ mR
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Shri H. K. Veeranna Gowdh: As ra-
gards the resolution p ased by the Goa
Assembly suggesting the merger of
Goa with Maharashtra, may 1 know
by how many number of votes it was
passed by them?

Mr. Speaker: That he
from the records.

can know

Shri Alvares: The Government has
not been able to identify yet what
are the special considerations  for
keeping Goa as a Union Territory.
At the same time, since Goa's liber-
ation, certain agents of forvign Gov-
ernments have bren attempting a
sabotage with a view to encouraging
certain sections of India not ip accept
the fact of liberation of Goa. In
view of the national security of the
country, may 1 know whether the
Government wil] effect the merper
soon and give a lie to their expecta:
tions?

Mr. Speaker: That is a suggestion.

Shri Shinkre: It is said, on behalf
of the Government, that ten years
time should be given because the
people of Goa are not yet ripe for
democracy. In this connection. I
want to know from the Home Minis-

Mr. Speaker: Today at least this has
not been said.

Shri Shinkre: It has been said he-
fore. In this context, I want to know
from the hon. Home Minister whe-
ther for this Government the concept
of demorracy means majority  for
the Congress Party and, secondly,
whether the Governfment wil] wait
to take a decision on the merger of
Goa until Maharashira and Mysoie
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States go in a proper warfare and,
thirdly, whether the Government will
wait .

Mr, Speaker: Prof. Hem Barua s
getting many pupils.

Shri Shinkre:. ...unti] such time
the gituation in Goa boils sufficiently
to something similar to that of Naga
hostilesso that they will be compel-
led to take some action. I would
like¢ the Home Minist:r ‘o reply to
all these three gquestions of mine.

Mr. Speaker: I would allow him to
answer only one if he can.

Shri Nanda: The one snswer which
1 would like to give about demo-
ecracy and all that is that all the
assumptions, the sirings and series of
assumptions, are baseless.

Shri Shinkre: What about the other
twp questions?

Shrimati Renu Chakravartty: In
view of the fact that the question of
the merger of Goa is agitating  the
mirds of a large part of the coun-
try, could we be assured that the
(iavernmers is going to ‘ake a decl-
sinn within a very short time and, if
¢o, what will be the time-limit?

Shrl Nanda: So far as the time-
limit is concerned, I have said that 1
would not be in a position to state the
time-limit, But 1 have also said very
clearly that we would like to take
a decision very early and this mat-
ter is being considered.

Shrl Bagappa: In view of the Em-
ersency which exists in the country,
will the Government postpone the
question of the merger of Goa for the
time being—and also as per the
assurance given by the late Prime
Minister, the difference of opinion
that exists in Goa and outside Goa,
and also in view of the resolution
passed by the Mysore Assembly, and

because of other historical, adminis-
trative and other things?
Mr. ‘3peaker: It is a suggestion.

Next Question,
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8hri Nath Pal rose—
Mr. Speaker: He has just now

come.

Shri Nath Pal: 1 was here before
you had gone to the next Question.

Mr. Speaker: No; Shri Indrajit
Gupta ..absent Shrimatj Maimoona
Sultan.

Exodus of Minorities from
East Pakistan

+
J Shrimatl Maimoona Sultan:
1 Shri Sidheshwar Prasad:

Will the Minister of Home Affairs
be pleased lo state:

*1177.

(a) whether the Commission of
Inquiry set up to investigale into the
causeg of exodus of minorities from
East Pakistan has reque:ted Govern=-
ment to arrange for an on-the-spot
study of the matters involved in East
Pakistan;

(by if so, whether Pakistan Gov-
ernment have been approached to
seek their permission for the pur-
pose; and

fe) if so. the responze from Gov-
ernment of Pakistan thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl):
(a) No, Sir.

(b) and (c¢). Do not arise.

12.00 hrm.

Suort NoTICE QUESTION
Haldia Refinery

8.N. 13, Dr. L. M. Singhvi: Will the
Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether it is a fact that most of
the international oil companies have
lost interest in the Haldia reflnery
project owing to India's refusal to en-
ter into long term agreement with
any of them for the supply of crude
oil for the refinery;
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(b) if so, how would it affect the
prospects and the progress of Haldia
refinery project; and
considered
this

(c) ulternatives being
by the Government of India in
connection?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) No, Sir. Several internationul il
companies have presented proposals
or are in the process of submitting
offers.

(b) It is expected that the Haldia
Refinery Project will be completed
according to schedule.

{c) Does not arise.

Dr. L, M. Singhvi: 1T would refer
the hon, Minister to The Ecomomic
Times of April 26, 1865 which carriers
this news in banner headlines. I
would like to know whether there
was any question of hesitation on the
part of these international oil com-
panies on the ground that they were
not being allowed to supply crude oil
and refine it for us, and if so, how
it has been solved, and whether the
contracts between us and these inter-
national oil companies are being al-
tered or varieq in any manner?

Shri Humayun Kabir: Since the
whole guestion is based on what Is
not a fact, I do not know how really
to answer it. I am not responsible
for what appears in The Economic
Times or in The Financial Times or

any other paper.

Dr, L, M. Singhvi: It is g very res-
ponsible paper which has published
this.

Shri Humayun Kabir: I am only
responsible for what 1 am  dealing
with. T cannot put a ban on other
people or stop them from writing
anything that they want to write.
There never has been question of any
reluctance or withdrawal. We have
received offers and we are receiving
offers, and some majorg have actu-
ally asked for additional time to pre-
pare the detailed report. Therefore,
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the whole basis of the question is
wTong,

Dr. L. M. Singhvl: While it is true
that whalever appears in the news-
palpers is not the responsibility of the
Minister, T suppose that it is certainly
‘hi,\- responsibility to  contradiet such
important news items which create
such widespread misunderstanding,
should like {0 know whether there
has been any renewal or reopening
of negotiations with the Kuwaiti
authoiities in respeet of our Bgiee-
ment with them,

Shri Humayun Kabir: With regard
to the quesion of contradictions, it is
not my business to contradict every-
thing which appears in any paper
anywhere in the world. Regarding the
second part of the question, Kuwail
has also shown interest, and there ar.:
other offers also. We shall after con-
sidering all the offers, seleét the party
which appears to be in the best in-
terests of the country,

Shri K. D. Malaviya: Is it not a fact
that such articles or messages are a
typical example of pressurising the
Gu.tvernmmt to submit to the view-
point of the pil companies to prolong
the supply of crude oil against the
Interests of the nation?

Mr. Speaker: The hon. Member can
draw his own conclusions,

Shri Khadllkar: Is it not a fact
that one of the offers received is from
Socconi Mobil in collaboration with
Phoneix and they are agreeable to
supply various types of crude oll at
the lowest prices and if so, whether
Government have examined this
offer?

Shrl Humayun Kabir: That is cer-
tainly one of the offers, and the party
mentioned by my hon. friend is one
of the international majors, which
contradicts the question which wae
originally asked. The offer is being
examineq along with other offers.

Shrl Hem Barua: Mav T know whe
ther the attention of Governmen! ha
heen drawn to an  grticle in a lead-
ing newspaper of our ecourtry in
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which it i® spid4 that because of the
fact that we have to import crude
oil there is a lot of pressure on our
foreign exchange position at present,
and if so, whether in entering into
the agreements with the foreign com-
panies, Government have taken that
paiticular facl of pressure on our
foreiun exchange into consideration
and have asked them to minimise
this pressurc as far as possible?

Shri Humayun Kabir: It is obvious
that Government will try to mini-
mise the pressure as much as possi=
bla, but it is cqually obvious that
nobody can get anything for no-
thing. We dp require crude oil, and,
therefore, we shall have to pay a
certain price, and we shall negotiate
for the best possible terms.

Dr. Ranen Sen: The Rumanian
0il Minister has made a proposal to
the Government of India to construct
the Haldia refinery and that proposai
has been renewed again. It is alsu
reported by the high Government
officials that the proposal from Rumn-
ania is the best among all the pro-
posals that have been made so far.
May I know the reaction of the Gov-
ernment of India in this regard?

Shri Humayun Kabir: We welcome
this very friendly offer from Ruma-
nia. But as for which is the best
and which is the second best, 1
would not like to express any opnion
till all of them have becn very care-
fully examined.

it Taamr ey : gl fowreT Y
¥ forg wraw e fra s, afee
mimewe fad safe w1 &
F wwar ¢ a7 & e & g
¥ forg WY ¥ 1 et & fore st
gaam e aiem, aifs w58 AT
wt T¥T awl W AR

Shri Humayun Kabir: We have
been concerned with the question ot
draught and we have taken up that

matter with the port commissioners
and the Ministry of Transport.
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Shri Joachim Alva: What has becn
the crux of the problem in regard
to these comipames? Is it the reluc-
tance of the oil companies of  the
Wes to tap and refine the oil from
Seviet sources and enable us to take
account of the rupee paymenis, or
is it beceause Britain has got  reat
difficultics due to the sum of 375
million pounds taken out of Britain
last year and the deficit in balance
of paymenty to the extent of 745
million  pounds? Which is it ac-
tually?

Shri Hamaynn KEabir: My hon
friend has given g lot of information
which is not quite relevant to this
queslion.

WRITTEN ANSWERS TO
QUESTIONS

Naga Hostiles

( Shri D. C Sharma:

* Shrl P. R, Chakraverti:
Shrimati Savitrl Nigam:
Shri Rameshwar Tantia:

Will the Minister of Home Affalrs
be plea:ed to state:

(a) whether a group of Naga hos-
tiles belonging to the Rani Gudalio
party raldeq Daladhan village in the
Cachar Hills and set fire to several
houses on the 26th December, 1864;

(b) if so, the details thereof; and

(¢c) the action taken in the mat-
ter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) No, Sir. It may be added that
Naga Hostileg do not belong to the
Rani Gudalio party.

(b) and (c). Do not arise,

*1168.

Indian School of Mines, Dhanbad

*1176, Shri Indrajit Gupta: Will the
Minister of Education be pleased to
state:

(a) whether the Indian School of
Mines, Dhanbad, has now been re-
opened and is tunctioning normally:
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~ (b) whether the inquiry intp the
incidents which led to the closure of
the School has been completed; and

(¢) if so, the findings thereof?

The Minister of Eduocation (Shri

M. C. Chagla): (a) Yes, Sir.

(b) and (c). The inquiry is in pro-
ETess.

Setting up of Hoover-type Commission
{ Shri P. Venkatasubbalah:

} Shri Ram Sewak Yadav:

1178, Shri Bagri:

Shri Utiya:

Shri Vishram Prasad:

Shrl Kishen Pattnayak:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether Government have de-
cided to set up a Hoover-type Com-
mission for a comprehensive enquiry
into the present administrative set-
up; ang

(b) if so, when and its terms of re-
ference? "

The Minister of Home Affairs (Shri
Nanda): (a) No; Sir.

{b) Does not arise,

Paintings at Ajanta and Ellora

.'u,'”_ S Shri H. N, Mukerjee:
1 Shri S. Kandappan:

Will the Minister of Education be
Pleased to state:

(a) whether a UNESCO team of
experts has recently reported on the
Archaeological Department’s work
renarding “restoration” of naintings at
Ajanta and Tllora;

(b) whether he will lay a copy of
it on the Table; and

(c) Government's reaclion thereto?

The Minisler of Cultural Affairs
in the Ministry of Education (Shri
Hajarnavis): (a). The official report

has not, so far, been received from
UNESCO.

(by and (c). Do not arise,
Pakistani 5py Ring in Deild
*1180, Shra Hari Vishno HKamath:
Will the Minister of Home Affairs be

pleased to refer to the reply given to
Starred Question No. 224 on the 3rd

March, 1965 regarding Pakistani spy
ring in Delhi ang state:
(a) whether the investigation has

been completed; and
(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) The investigation has
since beep completed,

{b) Two of the accused persons are
being prosccuted under the Official
Secrets Act, 1923, Nine others have
been detained under the Defence of
India Rules, 1902,

Seizure of Transmitters in Kutch

*1181. Shrimat! Renuka Barkataki:
Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that some
transmitters operated by Pakistani
spies have been seized in Kutch; and

(b) if =o, the action Government
have taken to apprchend the spy ring
opera‘ing these tronsmitters?

The Minister of State in the Minis-
try of Home Affairs (Shri Fathl):
fn) No, Sir. E

(b} Does not arise.

Pak Firing in Cooch-Behar

[ Shri Vishwa Nath Pandey:
Shri Huokam Chand
Kachhavalya:
Shri Bade:
o182 J Shrl Prakash Vir Shastrl:
“7 Shri Onkar Lal Berwa:
| Shri Vishram Prasad:
| Shri Narendra Singh
| Mahida:
|, $hrl Yuchvir Singh:

Will the Minister of Hom, Affalrs
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be pleased to stute

(a) whether it is » fact t':ot abour
10,000 people in 18 villages l:st their
bhome; and belongings as a result o
the recent Pakistan: firing «n Indie
territury in  Cooch-Behar Distviet
(West Bengal); and

(b) if so the steps taken by
ernment to rehabilitate them?

Gov-

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl):
(a) pad (b). Ducing the neriod from
19th to 2Ist March 1403, wkile ex-
change ol fire was poing on betwee®
Pakistan forceg and cuar baruer Po
lice in Mcklingang area a la:ge naim-
ber of Pakistani nationals aided by
East Pakistan Rifles personnel and
Ansarg entered into Indian territory
2l a number of points and committed
looting and arson, This rendered
about 15000 Indian nationals homeless
in 12 villages.

For ameliorating the suffering of
the affected persons, the State Gov-
ernment immediately adopted emer-
gncy measures in the form of opening
of temporary relief camps, distribu-
tion of tents, affording gratuitous re-
lef, clothings, blankets, milk for the
sick and children, and sinking of
tube-wells where the evacuees had
concentrated. The State Government
have also sanctioned a comprehensive
scheme for relief and rehabilitation
facilitles to these persons.

Central Building Research Institute,
Roorkee

*1183. Shri C. K, Bhattacharyya:
Wil the Minister of Edmcation be
pleased to state:

(a) whether the Ceniral Building
Research  TInstitute, Roorkee has
evolved better and economical me-
thod of building construction;

(b) whether any step has been
taken to popularise the method deve-
loped bﬁ the Institute for adoption
by the building industry; and

MAY 5, 1865
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(c) whether the Public Works De-
partments at Centre and in the Sta-
tes have adopted any of its methods?

The Minister of Education (Shri
(M, C. Chagla): (a) and (c). The
Central Building Research Institute,
Roorkee has evolved several better
and economical methods for building
construction, important amongst which
are:—

1. Under-reamed Pile Founda-
tions.

2, Design of foundation, based
on soil investigations.

3. Low Cost Roofs.

4 Shell Roofs.

5. Acoustic designs.

8. Precast prestressed trusses

7. Use of fly ash as a pozzolanie
replacement for cement.

8. Production of Blast furnace
slag cement,

9. Use of Light Weight Aggre=
gates.

10. Improvements in the quality
of bricks and tiles.

11, Cavity Walls,

12 RCC Lintels,

13. RCC frames for doors and
windows.

Most of the above processes have
alreudy been adopted by the Central
ana State Public Works Departments,
Railway authorities, Port Trusts
MES. etc. in some of their works
Six processes have been accepted by
the Experlmental Housing Assess-

ment Committee of the National
Bulldings Organisation,
(b) The Institute hag taken the

following steps to popularise the pro-
cesses and the technical know-how
developed by it:—

(1) A series of Building Digests
is being published by the In-
stitute which is widely eir-
culated amongst Engineerg in
the Public Works Depart-
ments of the Central as well
as State Governments, MES,
Public and Private sector
undertakings and
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(ii) Popular articles
the techniques have been
published in journals and
newspapers for general pub-
lie.

An Extension Cell has been
set up for the extension of
the techniques developed at
the Institute through demons-
tration of experimental cons-
tructions, Field extension
cells have been set up at
Bhopal and Calecutta for im-
plementation of the processes
in actual construction pro-
jects.

Prohibition in Kerala

Shri A. V. Raghavan:
FRIeE {Shrl Pottekkatt:

describing

(iii)

Will the Minister of Home Affairs
be pleased to state:

(a) whether there is any proposal
before the Government of Kenh to
rationalise their prohibition policy;

(b) if so, the main features there-
of;, and

(¢) when the same will be en-

forced?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Misra): (a) to (c), The State Govern-
ment have under contemplation ra-
tionalization of the prohibition policy,
but they have not yet formulated a
detailed scheme for this purpose.

Attack by Naga Hostlles on Police
Station

( Shri Rameshwar Tantla:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Shri Hukam Chand

| Kachhavaiya:

11 AJ Shri Bade;

Shri Yashpal Singh:

Shri Onkar Lal Berwa:
| Shri Prakash Vir Shastrl:
| Shri Vishram Prasad:

| Shri Narendra Singh Mahida:

| Shri P. C. Borooah:
Shri P. Venkatasubbalah:
tShrimatl Renuka Barkataki:

Will the Minister of Home Affairs
be pleased tc state:

(a) whether it is a fact that on the
16th April, 1965 Naga hostiles at-
tacked the Police Station ¢f Chandel

Sub-division of Manipur bordering
upper Burma;

(b) if go, the particulars thereof;
and

() the action taken by Govern-

ment in the matter?

The Minister of State in The Minis-
try of Home Affalrs (Shri Hathi):
(a) to (c). According to the Maripur
Administration, on the night of 16th
April, 1965, Chandel Police heard
two shots fired about four hundred
yards away. They then fired five
rounds, Nothing else took place.

Qi e of Chi Lit ture -

*1186. Shri Jashvant Mehta: Will
the Minister of Home Affairs be
pleased to state;

(a)whether Government's atten-
tlon has been drawn to a news pub-
lished in the Gujarat paper at Baro-
da that Government have seized
communist literature despatched by
Chinese Government through Pakis-
tani agents; and

(b) if so, the Government's reac-
tion thereto? B

The Deputy Minister in the Minis-
try of Home Affairs (Shrli L. N.
Mishra): (a) Yes Sir, but the news
was not published in a Gujaratl
paper at Baroda but a Gujarali daily
paper published from Ahmedabad,
The report, however, was from Ba-
roda.

(b) The persons found in posses-
sion of objectionable literature were
arrested and relcascd on bail, Inves-
tigation is in progress,
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0il from Rupee Payment Countries

#1190, Shri Yashpal Singh: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

{(a) whether to overcome the pre-
sent foreign exchange position, the
refineries in the private sector have
been asked {o procure their supplies
from the rupee payment courtries;

(b) if o, the extent of foreign ex-
change likely to be saved; and

{c) the reaction of these companies
in this regard?

13064

The Minister of Petroleum and
Chemicals  (Shri Humaynn Kabir):
(a) No, Sir.

(b) and (c). Do nat arise,

Government Servants Conduct Rules

*1191. Shri Harish Chandra Mzthur:
Will the Minister of Home Affairs be
pleased to state the rules oand direc-
tions governing the conduct of Gov-
ernment servanis in their relajienship
with press and publicity and whether
a copy of these rules and directions
will be laid on the Table?

The Minister ot State in the Minis-
try of Home Affairs (Shri Hathi):
Rules 8, 9 and 11 of the Central Civil
Services (Conduct) Rules, 1064, and
paragraphs 156(i) and 158 of the
Manual of Office Procedure lay down
the rules and directions governing the
conduct of Central Government ser-
vants jp their relationship wilh press
and publicity. Rules 5, § and £ of the
All India Services (Conduct) Rules,
1954, lay down the rules znd diree-
tions poverning conduct of All India
Service officers in this regard. Ex-
tracts from the relevant Conduct
Rules and from the Manual of Office
Procedure are laid on the Table of the
House, [Placed in Library, see No.
L.T. 4348)65].

Qe T

[ it gzt oy :

llﬂwwmm :
*119:.4111? o
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wr e S g7 oTa oA o
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All India Judicial Service

Shri D. C, Sharma:

*1193. | Shri Tula Ram:
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
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| ®hri Murli Manohar;
| Shri P. C. Borooah:
| Shri Koya:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether the question of setting
up an All India Judicial Service has
been considered;

(b) if so, the result thercof; and
(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
to (¢). The matter is under consi-
deration,

Drilling Operation in Kutch

((Shri Vishwa Nath Pandey:
Shri Subodh Hansda:
#1195, / Shri 5. C. Samanta:
Shri M. L. Dwivedi:
Shri D. C. Sharma:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) whether it is a fact that oil
drilling and search for gas in the
Kutch area has been postponed; and

(b) it so, the reasons therefor?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). No Sir, as additivnal geo-
logical and pgeophysical surveys are
considered necessary before a drilling
programme can be formulated.

Complaints against Persons in Pollti-
cal Authority
Shri Harish Chandra Mathar;
Shri P. C, Borooah:
Shri D, €. Sharma:
| Shri Yudhvir Singh:
*1196. { Shri Hukam Chand
Kachhavaiya:
Shri Jagdev Singh
| Siddhanti;
|_Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to state:

13068

(a) whRether Government propose
to appoint a permanent body to exa-
‘mine cases of complaints against those
in political authority;

(b) the nature of the proposai and
the stage at which it rests; and

(e¢) whether proposal for a Com-
missioner for Parliamentary Inves-
tigations has also been considered in
this context and if so, the result
thereof?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). Government's
approach to the problem was explain-
ed by the Home Minister in the course
of his reply during the discussion of
the Demands for Grants of Ministry
of Home Affairs on 2Tth April, 1865.

(¢) Government are not consider-
ing any proposal for a Commissioner
for Parliumentary Investigations,

Border Dispute between Andhra
Pradesh and Orissa

Shri Yashpal Singh:

Shri P. Venkatasubbaiah:
| Shri Ravindra Varma:
1 Shri K, C. Pant:
LSIII'J' M. R, Krishna:

*1187.

Shri Kapur Singh:

Will the Minister of Home Affairs
he pleased to state:

(a) whether there is a difference of
opinion between the States of Andhra
Pradesh and Orissa over the admin-
istrative control of 20 villages; and

(b) if so, the action being taken to
resolve the dispute?

‘The Minister of State im the Minls-
try of Home Affairs (Shri Hathi):
(a) Yes, Sir.

(b) The Orissa Government have
reported that the matter was recent-
ly discussed between the Chief Min.
isters of Orissa and Andhra Pradesh
and it was agreed that status quo
should be maintained till it k resolv-
ed amicably,



Written Answers

13690

Teachers Training Colleges, (rissa

3047. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) whether any financial assistance
was given to the Teachers' Training
Colleges in Orissa during 1963-64 and
1964-65; and

(b) if so, the amounts thereof, year.
wise?

The Deputy Minister in the Minis-
try of Education (Shrl Bhakt Dar-
shan): (a) Yes, Sir. !

(b) Rs, 54,646 during 1963-64 and
Rs. 1,32,630 during 1964.65.

Grants for Educational Tours

3048. Shri Rama Chandra Mallick;
Will the Minister of Education be
pleased to state:

(a) the amount of aid sanctioned to
the Government of Orissa during
1963-64 and 1964-85 and proposcd to
be sanctioned during 1965-66 for con-
ducting educational tours of students
within as well ag outside the State;
and !

(b) whether the Government of
Orissa fully utilised the aid during
1963-64 and 1964-657

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan):

(a) 1963-64 and 1964-65—N¢ grants
were given. 1965-86—Nc. allocation
has yet been made for want of infor-
mation, which has been called for.

(b) Does not arise.

Social Education Literatore

( Shri Rama Chandra Mallick:
3049 { Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state the assistance given
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to the publishers, printers and book-
sellers of State of Orissa in the field
of Social Education, literature and
literuture for neo-literates  during
1963-64 and 1064.657

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): Under the
scheme of Prize Competition for
books/manuscripts for neo-literates, a
sum of Rs. 4,575 wasg paid to pub-
lishers in Orissa during 1963.-04 for
the purchase of 1500 copies of one
prize-winning book and three {rans-
lations of additional prize-winning
books in Oriya. A sum of Hs 1,950
was paid for the purchase of two
prize-winning books in Oriya in 1964-
65,

fukst & etegfore wrd

3050, s wvey ;- ¥ frer
g1 g T T opar w6 fnoc

(F) 1964-65 ¥ f3ami o
gierias &t 97 e av fear
™o E

() 37 s & AT 1965-66
% frrmar aEfA a2 ?

forer wwem d oiepfaw-erd
WA (st geemtw) (7)) formr
HAAT & 1964—G5 AT F Iwe H
arerfa®  FwigamT & faw 40 @
w4 w7 agaear Ftouf 4v ) faawi
W TeEATEl # = s
g T awd ad #1 arafaw afn
AR ErHAAT |

(7) fer warm & a9 A
38,35000 ®IT |

Greater Cochlp Development Scheme
3051, Shri A. K, Gopalan: Will the
Minister of Home Affairs be pleased
to state:
(a) whether Government have for-
mulated a scheme called “Greater
Cochin Development Scheme” in
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Kerala to develop the area from Cha
Chalukkudy to Omvathupuza;

(b) if so, the details thereof; and

(¢) whether it is propused to give
it statutory recognition?

The Minister of State in the Minls-
try of Home Affairs (Shri Hathi):
(a) The State Government propose to
formulate a scheme called “The Grea-
ter Cochin Development Scheme™ to
develop 450 square miles around
Cochin including Chalakkudy and
Muvattu-Puzha.

(b) The details are being worked
out by an Advisory Committee,

(c) The State Government propose
to give the scheme statutory recogni-
ticn,

Treatment {o Detenus in Central Jail,
Trivandrom

3952, Shri A. K. Gopalan: Will the-

Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Communist detenus in Trivandrum
Central Jail are not given proper
medical  treatment and  specialised
treatment is denied in serious cases;

(b) if so, the reasons therefor; and
(c) the steps proposed to be taken
to rectify the matter?

The Minister of State in the Minls-
try of Home Affairs (Shri Mathi): (a)
No, Sir,

(b) and (c), Do not arise.

Canannoore Central Jall

3053. Shri A, K. Gopalan: Will the
Minister of Hame Affairs be pleased
to state: a

(a) whether it is a fact that there
is an acute water scarcity in Canan-
noore Central Jail (Keraia); and

(b) if so, the remedial measures
taken?

13072

The Minister of State in the Minis-
try of Home Affairs (Shri Haubi):
(a) No, 5ir.

(b) Does not arise,
Stadium in Canannonre

3054, Shri A, K. Gopalan: Will iha
Minister of Education be pleased to
state:

(a) the progress made in the conse
truction of a stadium in Canannoore,
Kerala;

(b) the expenses incurred so far;
and

(c) when it is going to be com-

pleted?

The Deputy Minister in the Minis-
try of Educatlon (Shri Bhakt
Darshan): (a) to (c). Necessary in-
formation hus been called for from
the Government of Kerala and will
be laid on the Table of the House,
when received. The Government of
India have, howewver, not sanctioned
any financial assistance for this pro-
ject.

Ernakulam Stadium

3055, Shri A, K. Gopalan: Will the
Minister of Education be pleased to
state:

(a) the progress made in the cons-
truction of Ernakulam Stadium;

(b) the amount spent so far on the
project; and

(c) when it is likely to be complet-
ed? !

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Filling and levelling of
the site of the stadium has been com-
pleted.

(b) Rs. 1,01,75454, including Rs.
75,100.00 being the cost of acquisition
of the land. !

(c) The project is likely to bé com-
pleted within three years,



3073 Written Answers

Madras High Court

3056. Shri Dharmalingam: Will the
Minister of Home Affalrs be pleased
‘to state: '

(a) the number of cases disposcd
of by the Madras High Court during
the last three years, year-wise; and

{b) the number of cases pending
before it on the 31st March, 19657

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):

(e; 2] 26776
1963 29604
1964 30604

(b) The information is being ob-
lained and will be laid on the Table
of the House.

afsaet fgarem wdar<gm  fegnm,
wAT

3057. Wl gAO% Fur famn
g1 10 WA, 1965 & nafen
WO HATT 942 ¥ IAT & A o
TZ TAT F I oFAT F o

(%) Fa1 dvgig oo A qfy=sy
feamg asviam faama, gTa)
w1 o frrerw § &% w1 705 gl
faor 37 fom 2; o

(=) afz g, a1 Feawaar 7m0
w2

fam dama & woaat (st

WA A ) o (F) 7 (|). wme
F G AT AT Ao G
Construction of Stadia

3058, Shri Ram Harkh Yadav: Will
‘the Minister of Education be pleased
to state:

(a) whether Government have
sanctioned special funds for the
construction of stadia in the country;

(b) it so, the amount provided for
this purpose; and
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(c) the sites of the stadia to be

constructed?

The Deputy Minister in the Minis-
try of Education (Shrl Bhakt Dar-
shan): (a) No special funds have
been sanctioned for the construction
of stadia in the country. However,
budget provision is made every year
for the purpose.

(b) For the financial year 1965-88,
a provision of Rs. 2,25000 has been
made,

(c) So far construction of stadia at
Dandapat, Keonjhar (Orissa), Ghazi-
pur (U.P.) Kila Raipur (Punjab) and
Nagpur (Maharashtra) during 1965-68
has been approved.

Indian Colts’ Cricket Team

( S8hri Ram Harkh Yadav:
2059. { Shri Vishwa Nath Pandey:
Lshrl Murli Manohar:

Will the Minister of Education be
pleased to state:

(a) whether Indian Colts" Cricket
Team has been sanctioned requisite

foreign exchange to travel to UK,;
and
(b) it so, the amount of foreign

exchange sanctioned?

The Deputy Minister in the Minls-
try of Education (Shri Bhakt
Darshan): (a) No, Sir.

(b) Does not arnse,

Primary School Teachers

3060. Shrimati Ramdulari Sinha:
Will the Minister of Eduocation be
pleased tp lay on the Table a state-
ment showing the present scale of
pay and other emoluments and
amenities enjoyed by the teachers of
primary schools of each State?

The Deputy Minister in the Minis-
try of Education (Shrimati Sound-
aram Ramachandran): The informa-
tion is being collected from the State
Governments and will be laid on the
table of the House.
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oo o erefedf € faen
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Vigyan Mandirs in Maharashira

3063. Shri D. 8. Patll: Will the
Minister of Education be pleased to
state:

(a) the number of Vigvan Mandira
opened in Maharashtra State during
1964-65 and their locations;

(b) the amount of grants given to
the Maharashtra Government for the
purpose; and

(e¢) the amount of grant proposed
1o be sanctioned for the purpose for
1965-667
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The Deputy Minister in the Minis-
try of Education (Shrimatl Soundaram
Ramachandran): (a) No new Vijnan
Mandir was opened in Maharashtra
during 1964-85.

(b) and (c). Do not arise.
I

Central Government Employees Co-
operative Consumers Stores

3064. Shri Sivamurthi Swamy: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that a flat
was got vacated in Pandara Road
colony, New Delhi in May, 1963 for
opening a branch of the Central
Government Employees Co-operative
Consumers Stores;

(b) whether it is also a fact that
the branch has not yet been opened
and the flat is still lylng vacant;

(c) if so, the reasons therefor; and

(d) when the branch store is like-
ly to be opened in that area?

The Deputy Minister in the Minis.

try of Home Affairs (Shri L. N.
Mishra: (a) Yes, Sir.
(b) to (d). The branch store has

not yet been opened since the flat
allotted was found to be wvery small
and unsuitable for opening a branch
store dealing in groceries, consumer
goods, textiles etc. The Society
required more accommodation in a
suitable place in the Pandara Road
arca. The flat allotted has, therefore,
been surrendered. As soon as ade-
quate accommodation is made avail-
able a Branch Store will be opened.

Vacant Land on Assam-East Pakistan
Border

J Bhri Ram Harkh Yadav:
| Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to state:

3085,

(a) whether the proposal to create
a two-mile belt of vacant land on the
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Assam-East Pak. border has beem

virtually abandoned; and
(c) if so, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):

(a) and (b). The still
under examination.

matter is

Symposium on “Pouzzolana”
3066 J Shri R. G. Dubey:
" 7 Shrimati Savitri Nigam:

Will the Minister of Education be
pleased to state:

(a) whether
speech  while

in the course of a

inaugurating the
symposium on “Puzzolana” he sug-
gested to the research workers to
find a substitute for cement; and

(b) whether the Central
Research Institute has done
research in this connection?

Road
any

The Deputy Minister in the Minis-
try of Education {Shrimati Soundaram
Ramachandran): (a) While inaugu-
rating the symposium on ‘Puzzolanas’
at the Central Road Research Insti-
tute, New Delhi on 18th December,
1964, Shri M. C. Chagla, Minister of
Education, referred to the work
carried out at the Institute on the
evolution of ‘Reactive Surkhi’ and
stressed that Government Depart-
ments should try this material for
part replacement of cement and also
that further research work should be
carried out.

‘(b) Yes, Sir.
AT et & fang v & gean
_rﬂ-] Ho #HTe ﬁ,’iﬁ H
30679 it wo Wo W :
T AW WAl Tg T FT G
war fa o
(%) wredm fegmat ¥ wagd
i & favg At F gy T
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Disclosure of Confidential Leiter by
Malayalam Newspaper

3068. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 1774 on the 23rd
December, 1964 regarding disclosure
of confidential letter by Malayalam
newspapers and state:

(a) whether enquiry has since been
completed; and

(b) it so, the action taken or pro-
posed to be taken in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) The enquiries, which have been
taken up by the Central Bureau of
Investigation, are still in progress.

(b) Does not arise.

Nehru Memorial

( Shri Daljit Singh:
3069.  Shri D. C. Sharma:
iShri H. C. Soy:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 1103 on the
23rd September, 1864 and stale the
up-to-date progress made to build a
Nehru Memorial in Delhi?

The Minister of Cultural Affairs
in the Ministry of Education (Shri
Hajarnavis): In dedication to the
memory of the late Shri Jawaharlal
Nehru, the Government have decided
to establish at the Teen Murti House,
the late Prime Minister's Tesidence, a
memorial consisting of a Personalia
Museum and a Library. The Museum
was inaugurated on 14th November,
1964, by the President of India. The
details of the Library, which will
comprise the Nehru papers and other
archives material relating to the
Indian struggle for freedom, are
being worked out.

Study of Punjabi in Delhi Schools

3070 I Shri Daljit Singh:
“ 7 Shri Onkar Lal Berwa:

Will the Minister of Edugation be
pleased to refer to the reply given to
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Unstarred Question No. 1152 on the
23rd September, 1964 and state:

(a) whether necessary arrange-
ments have becn made for the teach-
ing of Punjabi according to the
demand in all the schools in Delhi;
and

(b) if so, the details thereof?
The Deputy Minister in the Minis-

try of Education (Shrimati Soundaram
Ramachandran): (a) Yes, Sir.

(b) Lists of schools in which
arrangements have been made are
laid on the table of the House.

[Placed in Library, See No. LT-4350]
65].
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gt w1 fagife sy e
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& fan ot ag 4% fadr

Meeting of Eastern Zonal Council

(Shri P. C. Borooah:
3072 Shri P. R. Chakraverti:
' | Shrimati Renuka Barkataki:
Shri Ravindra Varma:

Will the Minister of Home Affairs
be pleased to state the main observa-
tions made and decisions taken at the
ninth meeting of the Eastern Zonal
Council held in Calcutta in January,
19657

The Deputy Minister in the Minis-
try ol Home Affairs (Shri L. N.
Mishra): The proceedings embodying
the observations and decisions of the
last (ninth) meeting of the Eastern
Zonal Council held at Calcutta on
28th and 29th January, 1865 will be
placed in the Parliament Library, as
soon as they are finalised.

Prices of Caustic Soda

3073 Shri Ramachandra Ulaka:
: {Shri Dhuleshwar Meena:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the prices of
soda have recently gone up;

caustic

(b) if so, the reasons therefor;
and

(c) the action taken to check the
rise in prices?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
Alagesan): (a) and (b). The rise in
the selling prices of caustic soda
occurred for the most part immediate-
ly after the decontrol in December
1963. Two cases of recent increase
have, however, come to notice. One
relates to a new unit which has just
gone into production. The other is
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the State Trading Corporation which
has fixed a higher price for the caus-
tic soda it has imported. The reason
given by the new unit is heavy capi-
tal charges it has to bear on its invest-
ment. The rise in the case of the
imported stuff is due to the incidence
of additional customs duty under the
budget proposals for 1965-86.

(¢) The situation 15 under watch
and as a first step consultations with
the industry have been imtiated,

Propagatien of Hindl

[ Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Sivamurthi Swamy:
Will the Minister of Education be

pleased to state:

3074,

(a) the financial assistance given to
the non-Hindi speaking States during
1964-65 (State-wise) for study and
propagation of Hindi; and '

(b) the steps taken by Government
to popularise Hindi in these States?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) The amount of financial
assistance paid to the non-Hindi
speaking States during 1964-85 is as
under:

Name of the State  For For ap-
opening  pointment
of Hindi  of Hindi
Teachers  teachers
Training
Colleges

1. Andhra Pradesh . 101,117 16,08,600

2. Assam 1,76,706

3. Gujarat 1,62,374  4,53,564

4 Kerala . 1.79,500 46,10,631

5. Madras 27,870  58,64,740

6. Maharashtra 78,000

7. Mysore 67,800 59,53,159

8. Orissa ' . 1,40,554

9. West Bengal ' 44,000 4,658,732

13084

Note: The grants paid for appoint-
ment of Hindi Teachers during 1964-
85 include the amount due to the
State Governments as arrears of the
expenditure incurred by lhem during
the years 1961-62, 1962-63 and 1963-
64.

(b) Besides the payment of grants
to non-Hindi speaking states for ap-
pointment of  additional Hindi
teachers and establishment of tram-
ing colleges for Hindi teachers, the
following steps have also becen taken
for popularising Hindi in the non-
Hindj speaking States:—

(1) Grants amounting to Rs. 827
lakhs were paid 1o the various
Voluntary Hindi Organisa-
tions in non-Hindi speaking
States during 1964-65 for such
activities as the opemng of
Hindi teaching classes for
teaching Hindi to non-Hindi
speaking students, training of
Hindi teachers and Hindi
Pracharaks, establishment of
Hindi Libraries, hclding of
Hindi elocution contests, de-
bates, exhibitiong ang dramas,
seminars of Hindi teachers
and scholars, publicaion of
Hindi journals vte.

2

Books worth about He 150
lakhs were supplied to the
non-Hindi speaking State
Governmentg for free distri-
bution among schonl, college
and public libraries.

(3) Hindi examinations conduct-
ed by various Voluntary Hindi
Organisations in lhe non-
Hindi speaking regions have
been recognised for purpose
of employment under the
Government.

(4

Two Regional Offices have
been set up, one at Madray
and the other at Calcutta with
a view to coordinaling the
activities of the Voluntary
Hindi organisations and’ the
State Governments - in the
non-Hindi speaking regivns.
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Administrative Reforms

3075. Shri Vidya Charan Shukla:
Will the Minister of Home Affairs be
pleased to state:

(a) whether a meeting of Chief
Secretaries of various States was held
recently to evolve a pattern of Admi-
nistrative Reforms in the country;
and

(b} if so, the recommendations of
this Conference?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) No, Sir.

(b) Does not arise.

Liguid Nitrogen Oxygen Plant

3076. Shri P. C. Borooah: Will the
Minister of Education be pleased to
state:

(a) whether a liquid nitrogen-oxy-
gen plant has been recently set wup
at the Indian Institute of Technology,
Powai near Bombay with UNESCO
aid;

(b} if so, the salient features of the
plant; and

{c) the nature of aid received from
UNESCO for this plant?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) Yes, Sir.

(b) The plant works on a high
pressure cycle with an expansion en-
gine and a single rectification column,
It can produce cither liguid oxygen
or ligquid nilrogen at a time. Iis
compressor has a capacity of 80 cubic
meter per hour. The plant is also
provided with a ‘Castification’ which
converts liquid into gas at a delivery
pressure of 150 atmospheres or above.

(c) The UNESCO has provided the
plant costing approx. Rs. 1,06,530]- as
also thé services of one technician for
erecting the plant.

MAY 5, 1865

Written Answers 13086

AT gTaA g1 § oF wfgwsrd
% frsg WAt § Wikl

Mo TW AAIFT Ffgar :
st vl

T TTHETE aTay
st #y fomd

FT NE-FTT HAT a7 T B FA
& f&

(F) ¥ =% fewmaa 93w &
WITH TR 9497 F UF 9 AT F
faars =7 #Ydg o weEET A
fosr foeit &

(@) Frag st o= ¢ f5 g4
fogrmm & marae aAfwfa & w9 @
qar & ;W

() afz g av g9 &9 & v
wraaEr Fraf 7

TE-w T ® e (s
o). (%) e

(&) warare afafy & oz w77 g0
f& ag=r gfee & fosmg & aa @
W 9%, §9 foewa w1 g A
%9 faar & anfe 94 92 ag Fd-
FE F AT g AT HARAF TG &1

() s AT ST ATATGE F

3077.

Degree Courses in Universitles

J Shri Subodh Hansda:
3078. 2 Shri S. C. Samanta:

Will the Minister of Education be
pleased tp vtate;

(a) whether the two-year Degree
courses have been done away with in
all the Universities;

(b) if not, the names of the Uni-
versities which are still continuing
the two-year degree courses; and

(c) when it is expected to have a
uniform three-year degree course in
all the Universities in the country?
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The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): (a) No, Sir.

(b) Univesities of Agra, Allahabad,
Gorakhpur, Lucknow and Bombay
are continuing the two year degree
course,

(c) This is a matter for the con-
cerned universities to decide, as they
-are autonomous insti‘uticns.

Surrender of Assets of Late Shri

Kairon

3079. Shri M. Rampure: Will the
Minister of Home Affairs be pleased
lo state:

(a) whether it is a fact that the
sons of Mr. Kairon, former Chief
Minister of Punjab have offered to
surrender to Central Government the
assels earned during the tenure of
their father;

(b) if so, the amount of the pro-
perty which has thus been offered;
and

(c) it so, the action Government
propose to take in this regard?

The Minister of State in the Minls.
try of Home Affairs (Shri Hathi):
{a) The sons of late Shri Kairon,
have written to the Prime Minister,
offering to surrender the assets earn-
ed by them during the tenure of their
father as Chief Minister of the State
and the party to which their father
belonged.

(b) and (c). The letter has been
sent to the Government of Punjab,
who are examining the legal implica-
tions of the offer.

Education Ministers’ Conference

[ Shri P. R. Chakravertl:
3080. { Shri Rameshwar Tantia:
|_Shri Kanakasabal:

Will the Minister of Education be
pleased to state:

(a) whether a conference of State
Eduocation Ministers is to be conven-

ed in June, 1883 to consider the edu-
cational development programmes;
and

(b) if so, the specific subjecta fixed
for discussion at that Conference?

The Depuiy Minister in the Minis-
try of Education (Shrimat! Soundaram
Ramachandran): (a) Yes,

(b} The Conference will be mainly
devoted to consideration of the edu-
cational Development programmes
for the Fourth Five Year Plan in the
light of experience gained so far and
the schemes formulated. The occa-
gion will also be utilised for discus-
sion on other educational problems
of interest to the participants.

Teaching of History

3081. Shri Shree Narayan Das: Will
the Minister of Education be pleased
to state:

(a) whether the National Museum
has evolved a novel method of teach-
ing history by producing replicas of
ancient figures which vividly tell the
story of different stages of crvilisa-
tion of India;

(b) if so, the extent to which such
replicas are being utilised by educa-
tional institutions here;

has been any

(¢) whether there
replicas from

demand for such
foreign countries;

(d) if so, the nature and extent of
such demands so far received; and

{e) the exlent to which efforts are
being made to cope with the demands
for such replicas?

The Minister of Cultural Affairs in
the Ministry of Eduacation (Shrl

Hajarnavis): (a) Yes, Sir.

(b) Two sets of plaster replicas on
Harappan Art and Indian Sculpture
through the Ages have been produced
by the National Museum and supplied
so far to 163 educational institutions
in the country. '
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(c) Yes, Sir.

(d) Demand has been received for
sets of replicas from 5 educational
institutions and for plaster casts of
va ious pieces of art from 181 indivi-
duals. They have bern  comulied
with.

(e) The orders are executed as fast
as possible consistent with the uccu-
racy of reproduction.

Central Pool of Officers

3082, Shri P. R. Chakraverti: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the suggestion of the

Union Finance Minister for ihe c¢rea-
tion of a Central Pool of Officers,
selec'ed mainly from the LAS. to
man posts in the Economic Ministries
has been considered by the States;

(b) if so, their reaction thereto;

(¢) whether it is a facl that
1.AS. Association has
aguins. the suggestion; and

(d) whethe: the Cabinet Sub-Com-
mittee has considered the view of the
States and has submutted its  cwn
report?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). A prnposal ta form an
Economic Pool based on the late
Prime Minister's note was circulated
to all the Chief Ministers. Replies
from all except one have been rece-
ived.

(¢) The representatives of the LAS.
(Central) Association met the Home
Minister and explained (heir view
point.

the
protested

(d) The matter i under considera-
tion.

Funds for Scientific Research

3083. Shri P. R. Chakraverti: Will
the Minister of Education be plrased
10 state:

fa) whether it is a fact that the
Firance Ministry's rejection of the
request «f the Council of Scienlific

1965 Written Answers 13000
and Industrial Research for addition=
al funds; has slowed down the lempo
of research activity ang affected seve-
ral ‘take off' projects;

(b) whether lack of resources has
impaired the efforts of CS.IR. to
make a decisive impact on the indus-
trialisation programmes;

(c) whether the Directors of the
Research Institutes met the Finance
Minister for inzrcaszed allotment of
funds for key projects undertaken by
them: and

(d) if so, the result thercof?
The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-

ram Ramchandran): (a) The s .dec-
ment is nol correct.
(b) No, Sir.

(c) In view of the special impor-

tance of the role that the National
Chemical Laboratory, Poona, the
National  Metallurgical Laboratory,

Jamhedpur, the Central Electronics
Enginecring Rescarch Institute, Pilani
and the Central Mechnical Engineer-
ing Research  Institute, Durgapur
could play in relation to industriol
development in the Fourth Five Yeur
Plan, Directorg of these Laboratories|
Institutes were invited to a mecting
by the Minisiter of Education which
was also attended by thz Minister of
Finance.

{d) The proposals for additional
funds for specific projects are under
process,
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Map in the Report of I.CF.T.U.

sops, J Shri P. Venkatasubbaiah:
"7\ Shri P. C, Borooah:

Will the Minister of Home Affairs
the pleased to state:

(a) whether it is a fact that in its
report released by the International
Confederation of Free Trade Unions,
a map is published showing Kashmir
as a separate State independent of
India; and

(b) if so, the action Government
aave taken to rectify this grave mis-
take by the International Confedera-
tion of Free Trade Unions?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
It is reported that the report of the
Tth Asian Regional Conference of the
International Confederation of Free
Trade Unions does not contain any
map of India showing Kashmir as a
separate State. However, during dis-
cussions at the Conference some
delegates criticised the publication of
such maps in the journals published
by the IC.F.T.U. and the President,
Asian Regional Organisation (IL.C.F.
T.U.) is reported to have expressed
regret and stated that the map was
not published in any of the journals
of the I.CF.TU. or Asian Regional
Organisation after October, 1963.

{b) In view of the expression of
regret by the President, Asian Regio-
nal Organisation and as no such
maps have been issued after 1963,
Governmpent of India do not propose
to take any action in the matter.

MAY 5, 1965
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Central Mechanical Englneering
Research Institute

 Shri Dinen Bhattacharya:
3089. .{ Shri §, M, Banerjee:
| Dr. Ranen Sen:

Will the Minister of Education be
pleased to state:

(a) whether the Central Mecha-
nical Engineering Research Institute
of Durgapur has perfected a new

factory shed design that would reduce
capital cost of factories;

(b) whether the same Institute has
developed machines also; and

(e) if so, the effect on our indus-
tries due to the above factors?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) and (b).
Yes, Sir,

(e) It is expected that there will
be considerable savings in  steel
through use of the new design of
factory shed and substantial saving
of foreign exchange during the
Fourth Plan period by the develop-
ment of the indigenous machines,
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Survey for Pranohita Hydro-Electric
Schemes

3093, Shrimati Lakshmikanthamma:
Will the Minister of Education be
pleased to state:

(a) whether the Survey of India
has undertaken a survey of the re-
servoir area of the Pranchita Hydro-
Electric Scheme in the field season of
1965-66;, and
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(b) whether clearance has been

received by  the  Govornments of

Maharushira and Madhya Pradesh?

The Deputy Minister in the Minis-
try of Educztion (Shrimati Stunda-
ram Ramuachandran): (a) No Sir.

(b) Dou: not arise,

Chemical Factory at

( Shri Baswant:

| Shri Vishwa Nath Pandey:
Shri Ram Harakh Yadav
Shri Madhu Limaye:

7 SBhri Rameshwaranand

| Bhrl Kishen Pattnayak:
Shrl Ram Sewak Yadav:

[ Shri Kanakasabal:

Will the Minister of Petroleum and
Chemicals be pleased to state:

Thana

3094.

(a) whether it is a fact that the
United States of America provided
loans twice for the establishment of
a large private chemical factory at
Thana near Bombay;

(b) if so, the terms thereof and
total amount of loans; and

(¢) Government's reaction thereto?

The Minister of State in the Minis-
try of Petroleum and Chemicals
(Shri Alagesan): (a) The Export-
Import Bank of Washington, USA
and the U.S. Agency for International
Development have approved in prin-
ciple a dollar loan of 334 million
(equivalent to Rs. 1'59 crores) and
a rupee loan of Rs. 26,484,000 res-
pectively to Mjs. Herdillia Chemicals
Limited, Bombay.

(b) The loan agreemenis which
will incorporate the terms and con-
ditions are under negotiation.

(c) Approval of Government is
necessary for such loans.

Motive Behind Kairon Murder

Shri Indrajit Gupta:
Shri D. C. Sharma:
3095, { Shri P. Venkatasubbaiah:

MAY 5, 1965
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| Shrimati Maimoona Su'tan:

| Shri Daljit Singh:

| Shri Igbal Singh:

| Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs:
be pleased to state:

(a) whether Government have
been requested by the Chief Minister,
of Punjab to entrust ihe CB.I. with
the task of investigaling the ‘Motives’
behind the Kairon murder;

(b) if so, whether the request has
heen acceded to; and

(c) the progress if any, made in
this connection?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes, Sir.

(b) and (c) The matter in under
consideration. '

Officers of Mysore State

3096. Shri Mohsin: Will the Minis-
ter of Home Affairs be pleased to
state;

{a) whether it is a fact that High
(‘ourt of Mysore has observed in a
recent writ petition thap rhe senio-
1ity of the officers of the Mysore
ftate fixed by the Central Govern-
ment is provisional;

(b) if so, Government's reaction

thereto: and

(c) whether any Committee has
been appointed to hear the appeals
by aggrieved officials of the Mysore
Sitate where seniority is affected by
the publication of the list; and

(d) whether any time-limit is fixed
for the filling and disposal of such
appeals?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
(a) and (b). The High Court of
Mysore have obseryed that the deci-

sion of the Central Government
regarding the inter-State seniority
list of Forest Department, Mysore,
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though it purports tc be a final
decision is really a provisional one.
The implications of the judgment
are under examination in consultation
with the Law Ministry and the State
Government.

{c) and (d) Under the State Reor-
ganisation Act, 1956, Advisory Com-
mittees have been set wup at the
Centre and in the State to adwvice the
Government of India on representa-
tions submitted by aggrieved officials
belonging  respectively. to gazetted
snd non-gazetted cadres. Officers are

usually allowed a period of one’

month from the date of publication
ul provisional gradation lists, to sub-
mit representations,
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Indiam Foundatien of Poona

Shri Ram Harakh Yadav:
3098. { Shri Vishwa Nath Pandey:
Shri Murli Manohar:

Will the Minister of Education be

pleased to state:

(a) whether it is a fact that this
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Ministry have refused permission to
the Indian Foundation of Poona to
send Under Graduates tp the US.A
for study;

(b) if so the reasons therefor; and

(¢) the number of students who
visited U.S.A. for study during the
last threc years?

The Minister of Cultural Affairs im
the Ministry of Education: (Shri
Hajarnavis): (a) and (b). The Ex-
change Programme operaled by
Indian Foundation, Poona in collabo-
ration with the American Field
Service, New York since 1962-63
under which Indian Children of the
age group of 17-18 years went for a
year to study in High Schools in the
US.A. was carefully examined by
the Government of India recently and
it was decided to discontinue the
programme as it was felt that it
would not be in their own interest
to send immature children to a so-

ciety entirely different from their
own.

(c) About 91 students under this
Programme during the two years

1962-63 and 1963-64.

Pak. Intrusion inte Indian Border
Village

[ Shri Tula Ram:
3099. { flhri Vishwanath Pandey:
Sitri Rameshwar Tantia:

Will the Minister of Home Affairs
br: pleased to state:

(a) whether it is a fact that Pak-
istani miscreants trespassed into an
Indian  border village Mohishmore,
Cooch-Behar district on 10th  April,
1965 and injured some persons and
lifted some cattle; and

(b) it so, Government's reaction

thereto?

The Minister of State In the Min-
istry pf Home Affairs (Shri Hathi):
(a) On 10th April, 1965, some Pak-
istani nationals trespassed into Ma-
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heshmari village of Cuoch-Behar Dis-
trict and took away two head of
cattle belonging to an Indian national
while he was ploughirg Lis Jand.

(b) A case hag been started.

waTAE qr quferanfral w1 sraw

Jﬂﬁmfﬂwl?
| ot fem gz
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1 ST 97 qifeearfaat gro gwer’”
=gl w1 5 AR fFq g gaen
L1

3100.
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oY ¥ 3, F FATHR T AW 3 AT
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Rehabilitation of Refugees

3101. Shri P. C. Borooah: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether a special officer has
been appointed for rehabilitation of
refugees from East Pakistan in Assam
and NEFA;

(b) if so, his precise powers
functions; and

and

{c) the broad outlines of the reha-
bilitution plans given to the officer
for exccution?

The Minister of Rehabilitation (Shri
Tyagh: (a) Yes, Sir, an officer
designated as a liaison Officer has
been posted at Shillong, in Assam.
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(b) The Officer will liaise with the
Rcehabilitation Departments of Gov-
ernments of As:am, Tripura, Manipur
and the NEFA Administration on
matters relating to relief and reha-
bilitation of displaced persons from
East Pakistan,

(¢) The officer iz not directly res-
ponsible for the execution of reha-
bilitation plans. The plans will be
implemented by the respective State
Governments and he will only assist
them in formulation of their plans.

Indo-US Exchange of Teachers

3102. Shri Rameshwar Tantia: Wil
the Minister of Education be pleased
to state:

(a) whether it is a fact that the U.S,
Government have suggested for the
exchange of teachers between the two
countries;

(b) if so, the main features of the
proposal; and

(¢} when the first batch of teachers
is leaving India?

The Deputy Minister in the Minis-
try of Education (Shri Bhakat Dar-
shan): (a) No, Sir.

(b) and (¢) Do not arise.

Coking Coal

J Shri Rameshwar Tantia:
7. Shri Yamuna Prasad Mandal:

Will the Minister of Education be
pleased to state:

3103.

(a) whether it is a fact that the
Central Fuel Research Institute, Jeal-
gora has developed a method of con=
verting non-coking coal into coking
coal;

i1+ whether Government have given
any special grant for further research
and setting up a pilot plant for the
purpose; and

(c) the steps being taken to make
commercial use of the process evolv-

ed?

13104

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandram: (a) The Institute has
been carrying on work on utilisation
of non-coking coal for conversion into
coke by (i) washing and blending and
(ii) briquetting. The Institute has
also on carbonisation of lignite or non-
standard coals for use in coking and
also on carbonisation of lignite or non-
coking coals blended with suitable
proportion of weakly coking coals.

(b) The Institute has sufficient pilot
plant facilities for trials in briquetting
compositions. 1t has also established
facilities for work on extensively
blending trials. Besides, research on
blending of coal is being carried out
in the testing plant at Jamshedpur
under the joint auspices of the Coun-
cil of Scientific and Industrial Re-
search ang the Tata Iron and Steel
Company.

(c) All the steel plants in the coun-
try have been advised to utilise th<
blended coke.

Murder cases in Delhl

3104. Shri Koya: Will the Minister
of Home Affairs be pleased to state:

(a) the number of reported murder
cases in Delhi from 1st April, 1964 to-
31st March, 1965;

(b) the number of cases detected;
and

(¢} whether there is uny proposal
to improve criminal investigation sec-
tion of the Delhi Police by using
modern techniques?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) 63,

(b) 43.°

(c) Yes, Sir,
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Survey of Employeg Women

J Shri Koya:
3195.3 Shri Kanakasabai:

Will the Minister of Education be
pleased to state:

(a) whether the Delhi School of
Social Work conducted wuny survey
about the employment of Women in
Governinent job: and the reactions of
the middle class families to their wo-
men folk toking up employment; and

(b if so, the result thereof?

Thie Depuly Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (p) The Delhi School
of Social Work, Delhi conducted a
survey on “Attitude of women towards
part-time employment™ in  general.
The data regarding the atlitude of the
middle class families tlowards their
women folk taking up employment
showed that a very large majority of
them were in favour of women taking
up employment.

(b) The survey showed that the
majority of women did not want to
take up part-time employment. Full-
time employment generally found
favour,

Kerala Public Service Commission
3106. Shri Koya: Will the Minister
of Home Affairs be pleased to state:

(a) whether two members of the
Kerala Public Service Commission
retired in the beginning of April, 1865;

(b) whether any
been appointed; and

substitute: have

(¢) if not, the rcasong for the delayr
The Deputy Minlster in the Minis-

try of Home Affairs (Shri L N
Mishra): (a) Yes,
(b) Yes.

(c) Does not arise.
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Calcutta Riots

3107. Shri Koya: Will the Minister
of Home Affairs be pleased to state:

(a) whether the West Bengal Gov-
ernment have asked for any Central
essistance to rehabilitate the persons
uprooted during the Calcutta riots;

(b) if so, the quantum of assistance
given; and

(¢) whether all the uprooted per-
sons have been rehabilitated?

The Minister of Stale in the Minis-
try of Home Affairs (Shri Hathi): (a)
Yes, Sir,

(b) Rs. one crore on an “on ac-
count” basis for relief expenditure in-
cluding riot relief; and

(c) Almost all.

CSIR Unit at Bhavnagar

3108, Shrimati Maimoena Sultan:
Will the Minister of Edoncation be
pleascd to state:

(a) whether there is a scheme to
set up a new unit of the Council of
Scientific and Industrial Research at
‘Bhavnagar in Saurashtra; and

(b) if so, the details thereof?

The Depuly Minister in the Minis-
try of Education (Shrimati Sounda-
ram Ramachandaran): (a) No, Sir.

(b) Does not arise,
Educational Activities

[ Shri Yashpal Simgh:
Shri Bhagwat Jha Aszad:
Shri D. C. Sharma:
Shri Brij Basl Lal:
Shri Vishwa Nath Pandey:
| Shri Yudhvir Singh:
| Shri Jagdev Singh
L Siddhanti:

Will the Minister of Edmcatiom be
pleased to state:

3104

(a) whether Government propose
to bring all educational activities in
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t_he field of higher education includ-
ing agricultural and medical educa-
tion under one umbrella; and

(b} if su, the broad features there-
of and when it will be finalised?

The Deputy Minister in the Minis-
try of Education (Shrl Bhaki
Darshan): (a) and (b). The mattes is
under consideration.

Death Anniversary of Pandit Nehru

3110. Shri D. J. Naik: Will the
Minister of Education be pleased to
slate:

(a) whether it is a fact that Gov-
ernment are planning a  series of
public functions on the occasion of the
first  death anniversary  of  Shri
Jawaharlal Nehru: and

tb) if =o, the broad details thereof?

The Minister of Cultoral Affairs in
the Ministry of FEducatlon (Shri
Hajarnavis): (a) and (b). To mark
the first death anniversary of the late
Shri Jawaharlal Nehru, 1ihe Minis-
try of Education i organising a
symposium on Socialism, Democracy
and Secularism on 27th May, 1965
Eminent scholars in these flelds have
been invited to participate in the sym-
‘posium,

Pakistanis Overstaying In Gujarat

3111. Shri Raghunath Singh: Will
the Minister of Home Affairs he
pleased to state the number of Pak-
istanis held in Gujarat State for over-
staying in the State during the last
one month?

The Minister of State in the Minis-
iry of Home Affairs (Shri Hathi):
‘The information is being collected and
will be laid on the Table of the
House as soon as it is awvailable,

Natlonal Blological Research Institute

3112. Shri Hem Raj: Will the Min-
iter of Education be pleased to refer
1o the reply given to  Unstarred

582 (iA) LSD—4.

3108

Question No. 1799 on the 31st March,
1965 and state:

(a) whether it is a fact that the
decision 1o locate the National Biolo-
gical Laboratory at Palampur (Pun-
jab) is being changed; and

(b) if so. the reasons therefor?

The Deputy Minister in the Ministry
of Education (Shrimati Soundaram
Ramachandran): (a) No, Sir.

(b} Does not arise.

National Institute of Sports, Patiala

[ 3hri Ram Harkh Yadav:
3113. { Shri Vishwa Nath Pandey:
Shri Murli Manohar:

Will the Minister of Education te
pleased to state:

(a) the achievements of the Natlo-
nal Institute of Sports in Patiala;

(b) the number of qualified Coaches
so far produced by the Institute; and

(e) the number of Coaches under-
going training at present and the de-
tails of the different courses of traln-
ing?

The Deputy Minister In the Minis-
try of Education (8hri Bhakt
Darshan}: (a) and (b). 548 trainees
have so far qualified as coaches from
the National Institute of Sports,
Patiala in various games and sports.
Besides, under the National Coaching
Scheme of the Institute a number of
Regional Coaching Centres are being
established in various States. 28 such
Centres have already come into exls-
tence. The M.IS. has allotted 66
trained conches to the States free of
charge to run their Regional Coach-
ing Centres as against 73 trained
coaches employed by the State Gov-
ernments. 3
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(c) 203 persons are at present
undergoing training in the Institute
as per details given below:—

Subject 3 year year
Course Course Total T & AT ¥ AT ang a4 ¥ an

Athletics 14 29 4 ¥ Faw IoT W
Gymnastics 8 8
Swimm ng 4 - 4 () = #T Afa wow & ad
Bedminton 13 13 Fﬁh W mq 1
Basket ball 20 20 * e TR E
Cricket 9 9
Football 20 20
Hockey 28 28 et arefesfs gro ko
Lawn Tennis 5 5 'Eh“
Table Tennis 4 4
Valley Ball .. 31 3 3;15. st gA “m.’m
Wrestling iy 18 ] fima #eft 14 Wi, 1965 & waT<THq

S HEAT 2246 F IALH qF 9 ¥ 48

foecft & wow o A ge W A F RA e
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1961-62 . 726. 82
1962-63 688.37
196364 414,24
1964—65 668. 38
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Arrest of a Tibetan

3116. Shri Onkar Lal Berwa: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that o
Tibetan, named Changulin was arrest-
ed near Raxaul, on Indo-Nepal bor-
der, on the 18th April, 1965;

(b) if so, the cause of his presence
there; and

{e) the articles recovered from him?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl): (a)
A person known as CHENGUBIR,
who was born in Tibet of a Nepali
tather and a Tibetan mother and
claimed to be a Nepali, was arrested
near Raxaul on the 13th (and not ou
18th) April, 1965,

ib) It is reported that he was on
his way to Kalimpong to perform the
45th day death ceremony of his
deceased mother and thereafter In-
tended to visit Calcutta for makinn

Written Answers VAISAKHA 15, 1887 (SAKA) Written Answers 13112

certain purchases for his shop 1n Kath-
mandu.

(c) The following articles were re-
covered from him:—

(i) Rs. 31,180 in Indian Currency
and Rs. 581 in Nepalese Currency.

(ii) A motor-cycle driving licence
issued by the Nepalese Government.

(iii) A list of articles which he in-
tended to purchase from Calcutta, and
details of articles purchased by him
during his previou: visits to Calcutta.

Refugee Camp at Ganol

3117. Shrimati Renuka Barkataki:
Will the Minister of Rehabllltation be
pleased to state:

(a) whether it is a fact that a large
number of refugees in the camp at
Ganol (Garo Hills) have been render-
ed shelterless as a result of fire that
gutted the camp;

(b) if so, whether any enquiry has
bLeen conducted into the causes of the
fire; and

(¢) the steps tlaken to  provide
immediale relief w the refugees?

The Minister of Rehabllitation
(Shri Tyagi): <(a) to (c). A fire
broke out in the Ganol camp on the
Bth April, 1965 at about 345 PM.
About onc fourth of the houses, in-
cluding the Camp Office, Hospital
etc. were damaged. There was no
loss of human life. The State Gov-
ernment have ben authorised to  re-
construct the damaged houses.

The fire is reported to have onigi-
nated from the nearby hills. A de-
tailed report regarding the cxact
cause of fire and the cxtent of luss
is awaited from the State Govern-

ment.

Shortage of Teachers
3118. Shri P. C. Borogah; Will whe
Minister of Education be pleused to
state:
(a) whether there ix a crash pro-
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gramme to meet the shortage of tea-
chers in the country; and

(k) if so, the details of the
gramme?

‘The Deputy Minister in' the Minis-
try of Education (Shrimati Scunda-
ram Ramachandran): (a) and (b). To
meet the demand for additional tea-
chers in the first year of the Fourth
Plan, Government have taken ad-
vance action in the current financial
year to increase the intake capacity
of existing teacher-training  institu-
tions. A sum of Rs. 175 lakh has
been sanctioned to State Governments
outside the State Plan Ceilings. This
will help to create about 9000 additio-
nal training places in the country.

pro=

Letters Addressed by Shri A. K.
Gopalan

3119. Shri Indrajit Gupta: Wil the
Minister of Home Affairs be pleased
to state:—

(a) whether it is a fact thal Shri
A. K. Gopalan has complainred of
obstruclions and unreasonable delay
n transmission of correspondence
addressed by him to the Speaker, Lok
Sabha, the Kerala High Court and his
legal counsel:

tb) il so. whether his commplainis

have been looked into and the oul-
vome thereof; and
(¢} Government's reaction  in the

matter?

The Minister of State in the Min-
istry of Home Affairs (Shri Huathi):
(a) and (bL). Yes, Sir. This is the
subject matter of an OP. filed Dby
Shri A. K. Gopalan in the High Court
of Kerala which is still pending.

(c) The State Government: have
been requested to issue suitable an-
structions to ensure that there is no
cause for complaints of delay in re-
gard to such communications. The
Government of Kerala have reported
that every attempt is being made to
obviate avoidable delay in this res-
pect.
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Writlen Answers 13114

Haldia Refinery
([ Shri Narendra Singh

| Mahida:

3120. { Shri Buta Singh:
| Shri Vishwa Nath Pandey:
| Shri P. C. Borooah:

Will the Minister of Petroleum and
Chemicals be plcased to state:

(a) whether it is a fact that Burmah
Oil Company has made an offer for
collaboration in setting up of the
Haldia Qil Refinery;

(b) whether two important oil inte-
rests—C.F.P. Gulf and the Kuwait
National 0Qil Company—have also
shown considerable interest in parti-
cipating in the Haldia Refinery;

(e) it so, the terms of refercnece;
and

(d) whether any offer has been ac-
cepted by Government?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Burmah Oil Company has shown
interest but has not so far made a
concrete offer.

(b) Yes, Sir.

(¢) Broadly on the basis of Press
Notes issued by Government on 5-1-
1965 and 12-2-1965.

(d) No, Sir.

Painting of coal tar on sign boards in
Delhi

3121, Shrl Naval Prabhakar: Will
the Minister of Home Affairs be
pleased to state:

ta) whether it is a fact that coal-
tar has been painted over Hindi
words on name boards of roads and
other sign boards in Delhi;

(b) the persnns responsible thereof;
and

(c) the steps ht"i.'l'lg taken by Gov-
ernment to check it?
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The Deputy Minister In the Minis-
(Shri L. N.
Mishra): (a) No such incident has

try of Home Affairs

come to the notice of Delhi Police.
fb) and (c). Do not arise.
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Arrest of Chinese sples

[Shri D. C. Sharma:

| Shri Vishwa Nath Pandey:
Bhri Vishram Prasad:
Shri Bade:

Shri Hukum Chand Kachha-

3124 valya:

Shri Onkar Lal Berwa:
Shri Yudhvir Singh:

| Shrl Dajl:

| Shri Narendra Singh

| Mahida:

Will the Minister of Home Affairs
be pleased to state:

(a) whether three persons werce
taken into custody by the police at
<he Bihata airport, Patna on the 19th
April, 1965 for interrogation on the
suspicion that they werp Chinese
mies; and

(b) jf so, the result thereot?

The Minister of State In the Min-
Istry of Home Affairs (Shri Hathi):
(a) It is a fact that three persons
were arrested at Bihata airport,
Patna, on suspicion that they were
Chinese nationals.

(b) Immediate police investigation
and Interrogation revealed nothing to
suspect against them. They appear
to be genuineg Tibetan nationals.
They have been kept under police
gurvelllance.

Select List of Section Officers

(Shri Warlor:
3125.4 Shri Hukam Chang
i Kachhavaiya:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Select List of Section Officers ap-
proved for long term officiation as
Under Secretaries issued on the 1Bth
September, 1864, is not being acted
upon by Government due to, certaln
technical or procedural laws;
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(b) it so, whether any revised
Select  list in  accordance with the
C.S5.S. Rules 1962 and the Regulations
made thereunder, has since been
issued,;

{¢) if the answer to part (b) above
be in the negative:—

(i) the reasons for not issuing the
revised Select List even after
a lapse of seven months; and

(if) the target date before which
Government propose to issue
the revised Select List?

The Deputy Minister in the Minis-
try of Home Affalrs (Shri L. N,
Mishra): (a) Yes, Sir.

(b) Not yet, Sir.

(¢) In accordance with the Regula-
tions governing the drawing up of the
Sclect List the meetings of the Selec-
tion Committce are requireq to be
presided over by the Chairman or a
member of Union Pulbic Service
Commission. Owing to heavy pre-
necupations, the Commission could not
take up the work till April.  The
meetings of the Selection Committee
have since been fixed and the revised
Select List is expected lo be issued at
an early date.

House Bullding Co-operative Socleties

[ Shri Buta Singh:
1 Shrl Yashpal Singh:

Will the Minister of Home Affalrs
e pleased to state:

(a) the names of the House Build-
jng Co-operative Societies in Delhi who
#have paid the premijum per yard as
wequisitlon and other charges levied
by the Administration;

{b) the names of Societies who were
asked to pay the premium but have
mot paid the same so far with reasons
therefor;

(¢} whether certain Societieg have
approacned the Administration not to
oharge the premium from them with
reasons advanced by them; and

31z6
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(d) the
matter?

The Deputy Minister in the Min-
Istry of Home Affairs (Shri L. N.
Mishra): (a) and (b), A list of the
Socities who have paid in full the
premium charged for the land allotted
to them is lajg on the Table of the
House. [Placed in Library. See No.
LT4351|65]. Twg Societies, namely,
Adarsh Bhawan House-Building Co-
operative Society and Gujranwala Co-
operative House-building Society have
made only part payment of the pre-
mia and have agreed to pay the bal-
ance in due course, Two other societ-
ies, namely, Narang Co-operntive
House-building Soclety and Chander
Nagar Co-operative House-building
Society, have not deposited the amount
of premium demanded from them
The Societies have requested for allot-
ment of land on concessional basis as
envisaged in the scheme in paragraph
2-TV of the Statement placed op the
Table of the Lok Sabha on the 23rd
March, 1961 in reply to Call Atten-
tion Notice under Rule 197 from Shn
P. G. Deb. The request iz under
consideration.

T

steps being  taken in the

(c) and (d). Some Societies have re-
quested for allotment of land at
reduced rate of premium but their re-
quests have been turned down.

House Building Co-operative Socleties

gn [ Shri Bata Singh:
"9 Shri Yashpal Singh:

Will the Minister of Home Affalrs
be pleased to state:

(a) the names of the House Build-
ing Co-operative Societies in Delhi
who owned land in Delhi before
acquisition notification:

fb) whether their land was alse
acquired; if so, whether they were
offered any special terms; and

(¢) if not, the reasons therefor?

3

The Deputy Minister in the Min-
Istry of Viome Affairs (Shri L. N.
Mishra): r~* A statement showing the
names of hruse-building co-operative
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societies in Delhi who have claimed to
have gwned land in Delhi before 13th
November, 1959, the date of the issue
of the notification by the Delhi Ad-
ministration under Section 4 of the
Land Acquisition Act, 18 announcing
Government's jntention to aecquire
about 34,000 acres of land for the plan-
ned development of Delhi is lald on
the Table of the House. [Pleced in
Library. See No. LT-4352/65].

(b) and (c). The land of the various
societies has either been acqured or
is under the process of acquisition.
“When the land of 5 gociety is acquired
and if its claim to have owned land
prior to 13th November, 1859 is estab-
lished, alternative land is allotted to
that society in accordance with the
terms specified in paragraphs 2,111 gnd
IV of the statement laid on the Table
of the House on the 23rd March, 1961
in reply to Cal] to Attention Notice
under Rule 197 from Shri P. G. Deb.

Allotment of land to Co-operative
eties

g19y J Shri Buta Singh:
"\, Shri Yashpal Singh:
Will the Minister of Home Affairs
be pleased to state:

{a) the names of the House Building
Co-operative Societies in Delhi who
have been given possession of the
developed/undeveloped land;

(b) the names of the Societies which
have been allotted land but have not
been given the possession so far with
reasons therefor; ang

(c) the steps taken to encourage
house-building  societies to build
houses?

The Depuly Minister in the Minls-
try of Home Affairs (Shri L. N,
Mishra): (a) A list of the societies is
contained in Annexure I laid on the
Table of the House. [Piared in Lib-
rary. See No. LT-4353/65].
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(b) The requisite information is in
Annexure 1I laid on the Table of the
House. [Placed in Library. See No.
LT-4353/65].

(c) The policy of Government jn this
regard has already been stated in the
statement laid on the Table of the
House on the 23rd March, 1961 in
reply to the Call to Attention Notice
under Rule 197 from Shri P. G. Deb.
Particular attention Iz invited to para-
graphs 2. III and IV,
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Assault on Public Workers at
Chalavara, Kerala

2130 J Shri Warlor:
" Shri Vasudevan Nair:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that several
prominent public workers were as-
saulted by rowdies in Chalavara, Pal-
ghat District Kerala, recently;

(b) whether police took any actlon
against the culprits; and

(c) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (8hrli Hathi):
{a) to (¢), On the night of 12th
April, 1965 al about 10 pm. at
Chalavara an unlawful assembly arm-
ed with sticks assaulted and caused
injuries to Sarvashri P. V. Kunhunni
Nair Ex-MLA., Ammini, Kall, L.C.P.
Namboodiri, K. .V Raman Kutty, K.P.
Chathan, C. Kunhayappan, K. Prabha-
karan and Yahoo.

Crime No. 51/65 under sections 147,
148 and 324 IPC has been registered
at Cherplassery Police Station. Ac-
cused Sraju, Kunhi Mohamed and
Aboobaker Koy were arrested on
14-4-65 and released on bail the same
day. Accused K. Marakkar, Moham-
med, Kunhibappu, Alavi, Saidall and
Aydrutty were arrested on 15-4-1965
and released on bail on ihat day.
Under the supervision of the Circle
Inspector of Police, Shorannur, the
ouge iz under investigation.

1965 Written Answers

13122
Kerala Water Transpor{ Corporatiomn
Employees

[ Shri Pottekkatt:

Shri Warior:

Shri A. V. Raghavan:
{_Shri Vasudevan Nalr:

3131.

Will the Minister of Home Allalrs
be pleased to state:

(a) whether the sulary of Kcrala
Water Transport Corporation em-
ployees for March, 1965 was not paid
on the due date; and

(b} if 8o, the reasons thorelor?

The Minister of State In the Minis-
try of Home Affairs (Shri latiu): (a)
and (b). The salary was disbursed an
8th April, 1965, The slizht delay was
due to the Bank disallowing the
operation of the overdrait account in
favour of the General Manager of the
Corporation because of the IKerala
High Court's order that the Corpors-
tion be wound up.

wsitfaa  d® w1 wome

3132, st Twg fag: war
wifean wlr wamaa wd a7 @A w
Far &4 fF

(F) 1964-65 ® wa@dv AW
Tt F wwitfua A= feadt mmm &
gt w7 faq fe 3w & gmarar

(&) 1964—65 7 d2rfoaw oz
fpeeft W # ame W9 T o fey
fer 2 # aF mr; o
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Tralning of Swimming Coaches

3133, Shri Ram Harkh Yadav: Will
the Minister of Educatlon be pleased
1o state:

(a) whether All India National Ins-
titute of Sports, Patiala has organis-
ed courses to train gwimming coaches;

(b) if so, the details of the scheme;

(c) when the coursez are likely to
start; and

(d) the number of trainees to bhe
admitted to the Course?

The Deputy Minister in the Minis-
try of Education (Shri Bhaky Dar-
shan): (a) Yes, please.

(by A T months ud-hoc course in
1963 and a 3 years regular course in
1984, have been organised so far, The
regular course of study includes:—

Practical.—Actual participation and
learning correct techniques of coach-
ing in Swimming.

Theory.—Rules and Regulations,
officiating, history and development
of the game. In addition, the follow-
ing subjects are also taught:—

(i) Anatomy and Phvsiology;

(ii) Health and Hygiene;
(iii) Physiology of Exercise;
(iv) Kinesiology;

(v) Treatment of Alhletic injuries
and First Aid;

(vi) Psychology and Methods of
Coaching; and

(vii) Fundamentals
Education,

of Physicat

(e). Last week of July eviry year
(d). Fitteen.

Trespass by Pakistanis

34, Bhri Rameshwar Tantia: Wilt
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that Pakis-
tani nationals trespaiscd into Indian
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territory and lifted away 100 cattle
heads on the 17th April 1965 at
Tehatta (Nadia);

(b) whether it is also a fact that
again on the 18th April, 1965, the
Pakistani Nationals entered the Natua
village and clashed with the villagers
and killed many Indians;

(c) if so, the details of both (e
incidents; and

(d) the measures being taken to
check such incidents in future?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
to (d)., On 17th April 1965 at nbout
11 hours 10/12 Pakistan nationals of
Darijapur and Salkua, P. S. Mecherpur,
District Kushtia, armed with lathis
and crackers, illegally trospassed into
Indian territory at Kadachhara Math
near border pillar No, 113 and forci-
bly carried away 111 head of cattle.
As the result of hurling of crackers,
one Indian nationgl, received injurics
on his back.

On 18th April 1965 at about 11 houre
200/300 Pak nationals armed with
lethal weapons again trespassed into
Indian territory between horder pil-
lars No. 110 and 111 and came to
Chhuchokhola Beel well within In-
dian territory and after assaulting In-
dian fishermen took away two boals,
3 boxes and cash amounting to
Rs. 1000 from the temporary shed of
the fishermen, On the same duy at
about 13.45 hours about 300 to 400
Pakistan nationals armed with deadly
weapons and backed by EP.R. men
assembled on the Pakistan side of
Nabinnagar village in an excited
mood. ‘Thig created ennsiderable ten-
sion on the Indian side of the border.
‘There has been no casualty.

A strong protest against such re-
peated violation of Indian territory
and looting and damaging of Indian
properties and theft of cattle, boats
and cash from Indian nationals has
been lodged with East Pakistan autho-
ritics. The P:kistan authorities have
.also been reaucsted to take effective
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steps to stop the recurrence of such
incidents in future and to restorc the
ill head of cattle, 2 boats and other
articles and also to award deterrent
punishment to the miscreants,

Petro-Chemical Projects

(Shri Subodh Hansda:
3185. { Shri S. C. Samanta:
[ Shri M. L, Dwivedl:

Will the Minister of Petrolenm gnd
Chemicals be pleased to state:

(a) whether Government propose to
set up petro-chemical projects at-
tached to each refinery;

(b) if so, the number of such pro-
jects to be set up; and

(e¢) where the first project will be
set up?

The Minister of State in the Minis-
try of Petrolenm and Chemicals (Shri
Alagesan): (a) and (b). Government's
intention is to set up, as far as possi-
ble, suitable petrochemical projecls
near about the refineries. The num-
ber and details of such projects are
presently under consideration.

(e) The first petrochemical project
in the public sector will be in the
Koyali area of Gujarat. A group of
projects in the private sector, is, how-
ever, already under implementation
in the Bombay area.

o g avafes  faen
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Chinese Plot for Training Indians in
Guerilla Warfare

3138, Shri C. K. Bhattiacharyya:
Will the Minister of Home Affairs be
pleased to state whether it 1s a fac
that the Indian Intelligence source hes
uncovered a Chinese plot for training
Indiang in Guerilla warfare in their
searches in the residences of pro-
Chinese Communist's and have also
seized films and documents establigh-
ing the existence of such a plot?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
It is not in the public interest to dis-
close this information on the floor of
the House,

Posting of Teachers im Kerala

Shri A. V. Raghavan:
Shri Pottekkatt:

Will the Minister of Education be
pleased to state:

3139,

(a) whether in 1964-85 a large
number of applications were received
from teachers by the District Educa-
tional Officers in Kerala reguesiing
transfers to places near their resi-
dence;
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(b) the number of applications al-
lowed and the number rejected; and

(¢} whether it is proposed to re-
view the rejected cases?

The Deputy Minister in the Minis-
try of Education (Shrimati Sounuda-
ram Ramachandran): (a) to (c), The
information is being obtained from
the State Government and will bLe
laid on the table of the House.

Socie-Economic Survey of Villages

3140, Dr. Mahadevg Prasad: Wil
the Minister of Home Affairs be pleas-
ed to state:

(a) whether it is a fact that as an
uncillary to the 1961 census a socio-
veonomic survey of 580 villages in
various States had been undertakon;

(b) if so, the names of the villages
state-wise; and

(¢) when it was undertaken.

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) A socio-economés survey
of 583 villages in various Stutes was
undertaken as an ancillary to the
1961 Census.

(b) The names of villages selectid,
Statewise, are given in Appendix I, at
pages 97-124 of ‘A Guide to the 1881
Census Publication Programme', co-
pies of Which have been placed in
the Parliament Library and also sup-
plied to the Lok Sabha and Rajya
Sabha Secretariats.

(¢) Towards the latter part ot 1960,

Chief Minister of Rajasthan

f Shri Vishwa Nath Pandey:
7 Shrl Bagri:

Will the Minister of Home Affairs
be pleased to state:

3141.

(a) whether it is a fact that some
M.Ps and M.L.Ag of Rajesthan have
submitted a memorandum against
Chief Minister of Rajasthan making
serloug charges against him; angd

MAY 5, 1965
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tb) if so the
ment thereto?

reaction of Govern-

The Minister of Home Affalry (Shrl
Nanda): (a) and (b). A memorandum
dated 22Znd April, 1965 signed by a
few persons and encloslng a lList  of
charges against  the Chiefl Minister,
Rajasthan, wis received and is under
consideration of Government.

Land Fissure Near Tanjorc

3142. Shri S. Kandappan: Will the
Minister of Home AfMalrg be pleassd
to state:

(a) whether it s a fact that the
carth is opening up in a deep lssure
at Vennarpettai village neuar 'Tanjme
in Tamilnad causing great concurn Lo
the people living in the vicinity;

(b) whether apy steps have Lecn
tiken to study the phenemenon; and

(c) the steps taken for protection
of panic-stricken villagers?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Fissures about 2} cenli-
meters wide and 800 meters long have
been noticed at Vennarpettai village
in Thanjavur District,

(b) The area has been inspected by
a Geological expert. His repor| 15
awaited.

(¢) No measures for reliet or
protection are required at this stage.

New Universities in Orissa

3143 J Shri Ramachandra Ulaka:
7| shri Dhuleshwar Meena:

Will the Minister of Education be
plessed to state:

(a) whether Government of Urissa
have approached the Central Govern-
ment for help to open new Universi-
ties in the State during the 1936-66
and 1966-6T; and

(b) if so. the reuction of Ceutral
(yovernment thereto?
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The Deputy Minister in the Minis-
try of Education (Shri Bbakt Dar.
shan): (a) No, Sir.

fb) Does not arise.

District Gazetlers

e J Shri Ramachandra Ulaka:
"7 Shri Dhuleshwar Meena:

Will the Minister of Petroleum and
Chemicals be pleased top state:

(a) the financial assistance propos-
ed to be given to the Government of
Orissa for compilation and printing
of Districy Gazetters during 1065-86;
and

b} the details thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). During 1965-86 the
Central grant-in-aid to the Govern-
meny of Orissa woulg be 40% of the
expenditure incurred by the State on
the compilation and printing of the
District Gazetteers, The grant for
compilation is subject to a ceiling of
M= A00M- per volume,

Assam-East Pakistan Border

[ Shri Vishwa Nath Pandey:
Shrl Ram Harkh Yadav:
Shri Panng Lal:

Will the Minister of Home Affairs
be pleased to state:

3145,

fa) whether it is a fact that the
East Pakistani Ansars (local militia)
and the East Pakistan Rifleg have
launched a compaign of terror among
the people living along the Dhubari-
Goalpara Sector of the Assam-East
Pakistan border and the people of
that seclor are in a panicky condition;
and

(b) if so, the reaction of Govern-
ment thereto?

The Minlster of State In the Minis-
try of Home Affairs (Shrl Hathl):
(a) and (b). On the 13th and 14th
March, 1865, Pakistani intruders and
criminals backed by some Pakistan
uniformed armed personnel  tres-
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passed into Indian territory in  this
area and forcibly {ook away cattle,
utensils, clothes and other household
articles. On 14th March, 1965, three
Indian nationals were badly assault-
ed. The people of the aren became
Panicky because the Pakistani intru-
ders were being backed by Pakistan
uniformed armed personnel,

The Government of Assam have
lodged a protest against these inci-
dents with the East Pakistan authori-
ties. The Border security force and
the District exccutive force have been
strengthened. The local leaders have
also been requested to allay panic
ang to keep up the morale of the
people there,

Delhi University

3146. Shri Narendra Singh Mahida:
Will the Minister of Education be
pleaseq to state:

(a) the total area in one contiguous
block of the Delhi University Delhi;

(by whether
heen provided for
area;

(e) if not, whether there is any
proposal for the remova]l of the Uni-
versity outside the busy orea of the
capital to obivate inconvenience to
the genera] public; and

(d) if so, the action so far taken or
being *aken at present?

The Deputy Minister in the Minls-
try of Education (Shrl Bhakt Dar-
shan): (a) About 4475 crore.

(b) Yes.

(¢) and (d). Do not arise.

Urdu as Official Language

( Shri Koya:
Shri D. C, Sharma:
Shri P. Venkatasubbaiah:
3146-A-4 Shei Kindar Lal:
Shri Bri) Basl Lal: .
Shri Yishwa Nnth Pandey:
Will the Minister of Home Affalrs
be pleased to state;
(a) whether he has received a
memorandum from 104 Members of

thoroughfares have
the University
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Parliament demanding recognilion of
Urdu as the second official language
in UP, Bihar, Madhya Pradesh,
Delhi, Punjab and Rajasthan; and

(b) if so, Government's reaction

thereto?

The Deputy Minister in the Min-
istry of Home Affairs (Shri L N,
Mishra): (a) Yes, Sir.

(b) The matter jg under examina-
tion.

mrae | wrgfen dx
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Expansion of Narela Township
[ Shri Hukam Chand

Kachhavaiya:
Shri Yudhvir Singh:

3146-C.

Will the Minister of Home
be pleased to state:

Affairs

(a) whether it is a fact that Gov-
ernment have notifled acquisition of
8500 acreg of land for expansion of
Narela Township under Section 4 of
the Land Acquisition Act:

(b) whether it is also a facy that
the proposeq acquisition covers agri-
cultural lands of a number of villages
including Bhargarh and Kurani wvil-
lages; and

(c) if so, the broad outlines there-
of?

The Deputy Minister in the Min-
Istry of Home Affairs (Shri L. N.
Mishra): (a) and (b). Yes, Sir

(c) A copy of the Notification No.
F.1(43)|63-63-L&H, dated the 30th
October, 1963, issued by the Delhi
Administration ig laid on the Table
of the House,
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Wellare of Centra] Government
Employees

J Shrimati Renuka Barkataki:
3146-D.3 Syri Kanakasabai:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Planning Commission has asked the
Home Ministry to submit a compre-
hensive social welfare scheme for the
‘benefits of Union Government em-
ployees; and

(b) if so, the main features of the
scheme that the Home Ministry 1is
considering?

The Deputy Minister in the Minis-
try of Home Affalrs (Shri L. N.
Mishra): (d) Yes, Sir.

(b) Details of the scheme are being
worked out and they will be referred
to the Planning Commission when
they are formulated.

12,08 hrs.

CALLING ATTENTON TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

EXPLOSION ON RAILWAY TRACK BETWEEN
ARUNACHAL AND SILCHAR IN AssAM
sl geA WT wwa . (2A)
werw wEiEa, § wiaaady /1% awe
% freafafas fooa & drc qg-emd
wat &1 eavar faemvan § e wrdar w1ar
ifmumat i aw § —

‘gER ¥ A= WA 2m %
frez faewiz & gaTare, fam &
wH@ey W & =@ Iy
a1 ¥9 Afl 7T ™ ool
Licoiak g
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Explosion on 13136
Railway Track in
Assam (CA)

The Minister of State in the Minis-
try of Home Affairs (Shri  Hathi):
According to the information received
from the Government of Assam, oo
29th April, 1965, at 8.20 r.M. a serious
explosion occurred on the railway
track between Siichar and Arunachal
at a distance of about a mile from the
Silchar Ra‘lway station. The loeal
people who rushed to the spot on
hearing the explosion managed to stop
a train which was coming from Dhar-
managar to Silchar more than 150
yards from the scene and thereby
saved it from accident.

On receipt of information, the De-
puty Commissioner of Silchar accom-
panied by the District Superintendent
of Pol'ce and police force rushed to
the spot, cordoned off the area, uad
took the necessary precautionary sieps
for invesfligation. Armed guard from
the local military unit nearby and a
Railway Protection Force Unit from
the Silchar Railway Station also
reached the spot soon after.

From two cavities 10 the permanent
way it would appear thual there were
two discharges which perhaps ex-
ploded simultaneously. The rail
above the cavities was ripped off to a
length of nearly B feet, the ballast
under the track and three wooden
sleepers gcattered and the alignment
af the track displaced.

badly multilated dead body of a
man was found at about 100 feet cast
of the track. Another person with
serious injuries and burng was found
in an unconscious state at about 15
feey west of the track. He was taken
to the hospital immediately where he
succumbed to his injuries.

The possibility of this being an at-
tempt at sabotage of the incoming
train is not being ruled out. Investi-
gations are in progress. All measures
necessary for aiding investigations and
preventing the recurrence of inci-
dents of this kind have been taken
by Government.
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Shri Hathl:  zq%  gepm &
CEIECl T i
Some spies have heen arrested,

not in this connection.

Shri Subodh Hansda (Jhargram):
Since it is presumed that it is a case
of sabotage, I would like to know
whether all the police force nearby
have becn alerted by Government.

Shri Hathi: Yes, Sir.

Shri A, P. Sharma (Buxar): Since
this is a suspected case of sabotage,
what concrete steps have been
taken by ‘Government to guard these
areas, particularly the railway lines
so that such things should not recur
in future,

Shri Hathi: Frequent patrolling is
the one thing which has been under-
taken.

Shri S C. Samanta (Tamluk):
May 1 know whether the unconscious
man who was taken to hospital has
been interrogated?

Shri Hathi: No. Upto now, 1 have
no information. He wag unconscious.

Shri Warlor (Trichur): Was th‘e
person who died in hospital ide_nh-
fled? 1 so, what was his nationality?

Shri Hathi: He belonged to the Ca-
char district,
st sEmde AR (fa)
ot iz fRF § mgaEeaT & @ W
dar @ ww-Ta) g § f fafaedr @1
e e Yt fre wE ot | gAY A
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Shri Narendra Singh Mahida
(Anand): In view of the frequency of
such explosions at various places,
whether it may be in Jammu and
Kashmir or it may be in Assam, may
1 know whether Govenment are rais-
ing volunteer forces? If Government
forces are not capable of coping with
it or are not in sufficieny numbers, are
we not going to have home guards or
boy scoutls or other agencies also to
see that such places are safeguarded?

The Minister of Home Affairs
(Shri Nanda): That aspect is before
ns. The strength of the Home Guards
is going to be raised in a very large
way, and other steps are also going
10 be taken,

Shri P. Venkatasubbiah (Adoni):
1n view of the recurrence of these in-
cidents, whether on the East Pakis-
tan-Assam border or any other borc-
ers and the fact that saboteurs are
infiltrating angd indulging in such actl-
vitieg with impunity and going scot-
free, may 1 know whether Govern-
meny proposes to remove the impres-
sion among the people that the in-
1elligence apparatus is not as effi-
cient as it should be? If so, what
action are Government going to take
in this connection?

6hri Hathi: We have been vigilant.
1 mey say we have arrested as many
as 80 such spies.

Shri Flem Barua (Gauhati) : When
the Chinese aggressed on us in 1862,

saboteurs in Assam were active.
These saboteurs are on the payroll
of Pakistan. They were active

and tried to blow up our rail track

as many as three times. Now we

have been moving our troops in

that area after the Pakistani aggres-

sion, Now comes this explosion. In
82 (AiQ) LS—5.
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this context,

. may I d
tion of the ‘GorY. - 4raw the atten.

. overnment o th -
rance given by our late Primcemm-
ter on the floor of this House that
when ?a_kistan closed down our High
Commission office in Rajshahi that
CGovernment woulg consider

clusin
down ‘th:e Pakistan  Assistant Hi;:
Commlssloner's office in  Shillong

which has been the cockpit of all
these mischievous things oceurring in
tha_: frontier area” [t is this mission
which is organising and engineering
these things, Why hag no action been
taken in pursurance of that assurance.

I want a reply from the Prime Min-
ister.

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadar
Shastri): I would like to assure the
hon. Member and the House that we

will take action very soon in that re-
gard.

Shri Harl Vishnu Kamath (Hosh-
angabad): Ts it not a fact that besides
the Pakistani infiltrants, among whom
may be agents, spies and saboteurs,
there are certain high-placed officers
in the Assam Police and Secretariat
as well as a Minister in that State
whose loyalty ang integrity are some-
what suspect, and because of this
the security of the State will continue
to be in jeopardy unless they are re-
moved from their present positions?
If so, what steps are being taken in
that direction by Government?

Shri Nanda: 1 would like to repu-
diate this, whether to call it inginus-
tion or anything else, T do not know..

Shri Harl Vishnu Kamath: You
have transferred the IG of Police.

Mr. Speaker: This has been brought
to notice earlier also, once or twice
here, and it has been discussed.
Otherwise, ordinarily I should not
have allowed such a thing to be
brought in, an accusation made like
that.
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Shri Nanda: I am thankful to you
for giving me this opportunity to
clear the position.

The other day, Shri Prakash Vir
Shastri also brought up this question,
about the IG of Police in Gujarat, 1t
is alleged that he wag brought away
from Assam for certain reasons, and
therefore, was not the appropriate
person to be there. I may state here
very categorically that that officer
hag a very good record. He has got a
very satisfactory record in Gujarat
also. There is no ground at all for
any kind of suspicion about that. I
would like to allay any suspicion on
that score. It is very unjust to that
officer.

So far as the other things are con-
cerned. ...

s} gER WA WBAIT | T T
¥ femmadt WY &

Shri Nanda: We are not dealing
with Sheikh Abdullah now. Sheikh
Abdullah will have his due In the
proper way.

Regarding these other charges or
insinuations, 1 categorically repudiate
them and deny them....

Mr_ Speaker: Shri Kotoki.

Shri Hari Vishnu Kamath: They
will rue the day if they do not take
any action.

Shri Surendranath Dwivedy (Ken-
drapara): What about some Ministers
in Assam?

Shri J. B. Kripalani (Amroha): The
nation will rue the day, not they (In-
terruptions).

Shri K. D. Malaviya (Basti): They
are also patriotic. (Interruptions).

Shri Harl Vishnu Kamath: Why
does he butt in? I did not refer to any
Member here, Why don't you call him
to order? He thinks he is still a M-
ister here.
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Shri Raghunath Singh (Varanaw):

We are also patriotic.

Shri Hari Vishnu Kamath: I know,

Shri Hem Barua: You do not
to announce it (Interruptions).
come to their rescue,

have
Yeu

Mr. Speaker: Why should this com-
petitiop be there? There ought not
to be any doubt about the patriot.sm
of each Member here.

Shri Hari Vishnu Kamgath: They
started it. Shri K. D. Malaviya for-
mer Minister of Mines, provoked
everybody here, It  was wholly
wrong on his part to do so. [ did not
refer to any Member here at all. The
reference was Lo some ofticers and a
Minister in Assam.

Shri K. D. Malaviya: I do nol know
why he is so angry.

Shri Hari Vishnu Hamath: 1t was
wholly wrong on his part to butt mn.
I do not know why you did not csi!
him to order.

Mr. Speaker: It is very unfortunate
that Members get excited and do not
listen to the Speaker also. There
ought nol to be such interruptions.
They create great confusion. We do
not achieve anything by this.

Shri Liladhar Kotoki (Nowgang):
May I know whether Government
have ascertained the identity of the
two persons who were kiiled in the
explosion, that they belong to the
Mizo tribe and are par{ of a gang of
the Mizo people who are being train-
ed in Pakistan to commit acls of sabo-
lage in Assam?

Shri Hathi: One of these persons
could not be identified because all his
limbs were so badly mutilated, The
second person who was uncois.ious
was then alive but died later. He is
a person from Cachar. He is ot a
Mizo. He belongs to the Kabuli
Nagas. [ have inquired only yesler-
day.
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Shrimati Jyotsna Chanda (Cachur;:
May 1 know from the Government
what steps they are taking to protect
the Mizo-Pgkistan border, so that
Pakistani spies and infiltrators do
not come through that distriel?

Shri Hathi: So far as infillration
into India is concerned, we have iu-
creased the number of check post; on
the border,

=t wn fa¥rdy apd (=) -
W wEiRa, fadwy &1 W@ & g
& U7 I AE { wiEEEr e %
femre ot gwdl Yog AEA ¥ o3 97
ATFT 7 Qe ar v™ ¥ avfw woew
mefwwnmrmq%mvarw
T 7T AT AT AT AT A% 7

off Brd} ;. FNfAT AT =70 PO
A

Shri P. C. Borooah (Sibsagar): May
1 know how many cases of sabotaging
and spying have so far been apprend-
ed since the beginning ol this year,
and what arrangement has been made
for combing out these eclements at
least from strategic areas like Assam.
Kashmir and Kutch?

Shri Hathl: 1 have not got the exact
number, but, ag I said, we have ur-
rested a number of persons who
were indulging in spying activities,

Shrimati Renuka Barkataki Bui-
peta): In view of the fact thal both
the tribal persons mutilated and dead
near the scenc of the blast were
Zeliang Nagas,—— the hon, Minister
has said that only one was a Zeliang
Naga but press reports say that both
are Zeliang Nagas, may I know
vhether the Government has crdered
any enquiry to find out whether the
explosion was a part of a renewed
campaign of sabotage organise] by
Naga hostiles in collusion with Pokis-
tan to disrupt troops movement in
this region in the face of miatary
manoeuvres of Pakistan? If su, is the
Government aware whether the elec-

Re: Statement 13144
about Kutch

tronic device and the explosive inate-

rials came from China or Pakistan?

Shri Hathi: I said that the body of
one of the persons was so much muti-
lated that he could not be identified,
and that the second person was a
Naga.

Shrimati Renuka Barkataki: [s
Government aware whether the gluc-
tronic device and the explosive
materials came from China or Pakis-
tan?

Shri Hathi: Thal is being investiga-
ted.

Shri §S. M. Banerjee (Kanpur):
May I know whether the attention of
the hon. Minister has been drawn to
a news item in a Bangali newspaper
that of the persons who have bcen
arrested, one was a sadhu and he had
in his possession some papers, and if
s0 whether investigations Thave re-
vealed that this sadhu was a Pakistuni
spy?

Shri Hathi: Neither of thess per-
sons was g sadhu abouli whom nows
appeared 1n the newspapers.

Shri S. M. Banerjee: Who is this
sadhu?

Shri Harl Vishnu Kamath: Of the
Sadhu Samaj.

Shri Hathi: There was a case of a
sadhu. What has appeatcd in  the
papers js that a person in the guise of
a sadhu was arrested, but it does not
relate to any of these persons.

12,24 hrs.
RE. STATEMENT ABOUT KUTCH

Mr. Speaker: I have to inform the
House that the Prime Minister would
be making a statement at 6 o Clock
about Kutch.

Shri 5. M. Banerjee: (Kanpur): 1
want o make a submission. I did not
give any Calling Attention Notice, but
I would only request that when the
Prime Minister makes the sfhitement,
the statement should cover two points.
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Mr. Speaker: I cannot ask him 1226} hrs,
that he should cover this point or taat
point. 'When he makes the statement, JOINT COMMITTEE ON OFFICES
we wil] see. OF PROFIT
ut |iETT wm A (FET) ¢ ¥ THIRD REPORT

Mr. Speaker: This will not go on
record,

12.25 hrs.

PAPERS LAID ON THE TABLE

ANNUAL  REPORT OF THE UNIVERSITY

Grants CoMMISSION

The Deputy Minister ip the Minis-
try of Education (Shri Bhakt Dar-
shan): Sir, on behalf of Shri M. C.
Chagla, T beg to lay on the Table a
copy of Annual Report of the Univer-
sity Grants Commission. for the year
1963-64 under section 18 of the Uni-
versity Grants Commissiop Act, 1956.
[Placed in Library. See No. I.T-434fi/
65].

Sixtii REroRT OF THE COMMISSIONER
FOR LiINGUISTIC MINORITIES

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): I
beg to lay on the Table a copy ot
Sixth Report of the Commissioner for
Linguistic Minorities for the oeriod
1st January to 31st December, 1083,
under article 350B(2) of the Consti-
tution. [Placed in Library. See No.
LT-4347/65].

1226 hrs,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SIXTY-SIXTH REPORT

Shri Krishnamoorthy Rao (Shimo-
pa): 1 beg to present the Sixty-sixth
Report of the Committee on Privale
Mcmbers' Bills and Resolutions

.

Shri G, N. Dixit (Etawah): Sir, I
beg to present the Third Report of the
Joint Committee on Offices of Profit

12.27 hrs,

FINANCE BILL, 1865—Contd,

Mr. Speaker: The House will now
take up Clause-by-clause considera-
tion of the Bill to give effect to the
financial proposals of Central Gove
ernment for the financial year 1965-
6.

The question is:

“That Clause 2 stand par{ of the
Bill"

The motion was gdopted.
Clause 2 was added to the Bill
Clause 3— (Annuity Deposit),

Shri M, R. Masani (Rajkot): I wish
to oppose Clause 3 of the Bill. Clause
3, as you see, legallses the imposition
of the annuity deposits. When this
provision was introduced during the
Jast Budget, we from these benches
opposed the imposition of the annu:ty
deposits as something that was not
only as bad as the compulsory de-
posit, but something worse. We felt
that the change from the compulsory
deposit scheme fo the so-called volun-
tary annuity deposit scheme was a
step in the wrong direction, and we
had at that time opposed it on the
floor, Our opposition remaing a%
vehement against this scheme as it
was then.

The way it works iz that money
which should be productively invested
by the people isdiverted to the coffers
of the Government where, invariably,

**Not recorded.



I 3147 Finance Bill, 1965 VAISAKHA 15, 1887 (SAKA) Finance Bili, 19C5 1 314

this is either spent unproductively or
less productively. It is axiomate
that when money is diverted {from
those who can save and invest it and
it goes into the coffers of Govern-
ment, then the odds are that that
money will be used less productive-
ly thap it would have been by the
people who know what their money
is worth. It is their money, they
have the incentive to use il to the
best effect.

In this way, crores of rupees of the
country's money, and those of the
middle class people, because this
affects the middle class people as well
as those with wealth, are being di-
verted to unproductive chanpels. The
hardship of the taxpayer, who is al-
ready mulcted in a hundred ways, is
also there. For these reasons we are
strongly opposed to the continuance of
the annuity deposits, and we would
like to urge that this clause be re-
jected.

Mr. Speaker: The hon. Minister.

The Minister of Finance (Shrl T. T.
Krishnamachari): [ have nothing to
say.

Mr, Speaker: The question is:

“That Clause 3 stand part of the
Bill"

The motion was adopted.
Clause 3 was added to the Bill.
Mr, Speaker: The question is:

“That Clause 4 sland part of
the Bill.”

The motion was adopted.
Clause 4 was added to the Bill.
Clause 5—(Amendment of section 8).

Amendment made: *

Page 6, line 18, omit “paid by
company”. (1)

(Shri T. T. Krishnamachari)

Mr, Bpeaker: The question is:
“That Clause 5 as amended,
stand part of the Diil.”
The motion was adouted.

Clause 5 as amended, was added to the
Bill
Clause 6. —(Amendment of section 10),

Amendment made: *
Page 7, for lines | and Z, tubstitute

“(iii) for clause (13), the fol-
lowing clause shall be substituted
and shal] be deemed always to
have been substituted, nuinely: —".
(2)

(Shri T T. Krishnamachari)

Mr, Speaker: The question is:

“That Clause 0, as amended,
stand part of the Bill”

The motion was adopted.
Clause 6, as amended, wa; added to
the Bill,

Mr, Speaker: The question is:

“That Clause 7 siand part of lhe
Bill"

The motion was adopted.
Clause 7 was added ‘o the Bill,
Clause 8— (Amendment of section 13).

Shri N. Dandekar (Gonda): Sir, I
have two amendmentz—125 and 126.

Shri M. R. Masani: I havo t(wo
amendments Nos. 93 and 74,

1 beg to movet:

(i) Page 8, line 11,—

for “1987"
(93)

substilute  “1068*

(ii) Page 8, line 25--

for “1965"
(94)

substitufe  “1DEB™

*Amendment made witk the recom mendation of the Presldent. *

tMoved with the recommendation of the President.
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Shri N, Dandeker: I beg to move:
(i) Page 8,—
for lines 8 to 18, subslitute—

**{B) for the purpose of any
other business, tweaty per cent of
the actual cost of the machinery
or plant to the assessee”; (125)

(ii) Page 8=

omit lines 19 to 268 (126).
So far as amendment No. 123 1s
concerned, I submit this. It is con-

verned with restoring, in so far as the
industries that are not meant to be
given any higher development rebate,
the twenty per cent development re-
bate which they had been enjoying
hitherto. My submission in this con-
nection is twofold, 1 cannot see any
renson whatsoever for reducing tne
rate of development. Whatever may
be the justification for raising the de-
velopment rebate in certain specific 11—
dustries or class of industries, I can-
not see any reason for the reduction
of the rate of development rebate that
has beep generally prevalent now for
some years, lo fifteen per cent. What
is the the precise reason for the pre-
cise reduction of five per cent, I am
quite unable to imagine, 1 fee] that
the way this clause is at present has
the effect of robbing Peter to pay
Paul, increasing the developmtni re-
bate for certain industries by reducing
the development rebate in other in-
dustries.

Amendment No. 120 is concerncd
with omitting lines 19 to 26 on page
8; these lines are concerned with the
insertion of a clause by which no de-
duction by way of a development re-
bate shall be allowed in respect of any
machinery or plant installed after the
31st day of March, 1965 in any office
premises or any residential accommo-
dation. T see no veason at all for the
exclusion of office machinery such as
recording machines, accounting machi-
nes, teleprinters typewriters with the
result that the offices could not be
equipped’ in the best way possible.
Chat was made possible by the al-
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lowance of ihe development rebate, I
should have thought that if office
equipment and so on are now getting
more and more modernised, Govern-
ment would be only too happy; and
would indeed go further and modernise
all government offices ang residences
also, because there is no question that
the efficiency of work increases very
considerably by the installation of
these improved, new and developed
types of office machinery and equip-
ment, including air conditioners and
the like. If this clause remained ss it

“is, the result would be to pgo vack-

ward against in the matter of moder-
nising offices and so forth and henee
I have propused this amendment.

Shri T T. Krishnamachari: Sir,
this is very clear. I have stated in
my Budget speech that we are alter-
ing the development rebate rate. In
fact in my budget speech last year I
did give, more or less a notice that
the development rebate will be alter-
ed. Development rebates are not flat
things to be given to everybody on the
basis of charity. It has got to have
some  significance in rceard 1o the
plant and also the importance of the
industry.  Therefore, after careful
consideration, Government have split
up the industries into two categories
of those that will be entitled to a deve-
lopment = rebate of 25 per cent and
those that will be entitled to a less per
cent. The notice that I gave last
year was there, and that is why the
new rates will not apply to these
categories of industries which will
after March 1967, get a lower rate.
They will still get 20 per cent; after
March 1967 they will get a lower rate
nf fifteen per cent. On the other
hand we have increased the develop-
ment rebate in regard to certain cate-
gories of industries which are impor-
tant and raised it to 25 per cent. This
follows the pattern of development
that we envisaged in the Fourth Plan
that some of the imporiant industries
which are heavily capitalised should
be aided by a reduction in their capi-
tal outlay by the dewelopment rebate.
Therefore, a scheme which the Gov-



13151 Finance Bill, 1965 VAISAKHA 15, 1887 (SAKA) Finance Bill, l!.‘h&;yj;

ernment has been thinking of, and
about which I had announced last
year, cannot be changed now by this
amendment,

Ancther amendment of Mr, Dande-
ker is in regard to the development
rebate for office equipment, refrize-
rator and various other things, Obvi-
ously they are not going into the
Plant; it is not something wrhich you
have to buy for production. Of course
it does aid production, no doubt. In
Romy: cases, there may be some con-
cerns who do not want all these things
while others might want more sophis-
ticated ones. These should come
normally out of their normal expen-
ses and normal depreciation. No deve-
lopment rebate should be given to
these and, therefore, I am unable to
accept any of his amendments.

Mr. Speaker: 1 shall now put
amendments 93, 94, 125 and 126 to
the vote of the House.

Amendments Nos. 93, 94, 125 and 126,
were negatived,

Mr. Speaker: The question is:

“That clause 8 stand part of the
Bill.

The motion was adopted.
Clause 8 was added to the Bill.

Clause 9— (Insertion of new  section
334,
Shri N. Dandekar: Sir, 1 move®*

my amendments No. 127 ang 128 to
clause 9: :
(i) Page 8, line 35—
for “forty per cent", substitute
—“fifty per cent.” (127).
(ii) Page 9, ling 3,—

for "“twenty per cent”, substi-
tute—"forty per cent".
(128).

Sir, this is one of those clauses in
the Bill for which the Finance Minis-
ter deserves our congratulations,
namely, The clause bringing in this
development allowances for the plan-

tation industry, particularly the tea
plantation industry. I wish he had
extended it to others too, but that
is not the point that I am now mak-
ing. It is an excellent concession.
I have had occasion to go into  this
matter as & member of the Bonus
Commission and the matter has been
examined in very great detail by
an expert committee that was appoin-
ted by Government and of which, I
think, the chairman was one who had
a very wide experience in income tax
(He was also the chairman of Central
Board of Revenue of those days). The
matter having been so thoroughly en-
quired into by a committee of ex-
perts  consisting of such per-
son of such  compelence P
the gentleman I mentioned, and
that committee having made very
specific recommendations after consl-
dering the matter in great detail, I
am unable to understand why that
committee’s recommendation had been
whittled down. That committee's re-
commendation was that in respect of
bushes planted on any land not plant-
ed at any time with tea bushes or
on any land which had been previ-
ously abandoned. the development re-
bate should be fifty per cent whereas
this clause allows it at forty per
cent. My flrst amendment secks to
set it right and put it at fifty per cent.
The second part of the clause
relates to the tea bushes which are
planted in replacement of tea bushes
that have died or have become per-
manently useless on any land already
planted. The clause gives a develop-
ment allowance of  twenty per cent
whereas the committee’s recommenda-
tion was forty per cent.

I see only one curious justification
that has been given that is, that ano-
ther industry, shipping, gets develop-
ment rebate at 40 per cent. There
appears to be no reason  why this
should not be fifty per cent. If we
were to carry forward that logic,
shipping would have to be reduced to
coal mining which has a maximum of
35 per cent and coal mining will have

*Moved with the recommendations

of the President, »
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[Shri N. Dandeker]

1o be reduced to some other indusiry,
which has a maximum of 25 per cent
and all these would have to be reduc-
ed to 15 per cent. There is no validity
in that kind of argument, The gllow-
ance must rest on its own merits.

The only thing that [ would like
to emphasise in this connection 1S
this. Apart from the fact that ffty
per cent and 40 per cent which was
the recommendation of this very com-
petent expert committee, this particu-
lar product we are concerned wita
is one of the most important export
products angd therefore, a foreign-
exchange-carning-product. I  would,
therefore, beg of the Finance Minister
{0 accept the recommendation of that
expert committee. Their reasons are
perfectly sound and which are the sub.
ject matter of my amendment,
namely, to read 50 per cent for 40 per
cent. in line 35 at page 8 and to read
40 per cent instead of 20 per cent in
line 3, para 9.

Shri P. C. Borooah (Sibsagar): Sir,
may I speak a few words on my

amendment Nos. 1068 and 187, 1 beg
io move:*

(i) Page 9, lines 6 and 7,—

omit “the third succeeding
previous year next follow-
ing” (186).
(ii) Page 10,—

omit line 33. (197).
Mr. Speaker: All right.

Shri P. C. Borooah: Sir, under the
Bill, the proposed new section 33A of
the Imcome-tax Act provides for a
Development Allowance in respect of
new plantings and replantations by
the tea industry. According to clause
(ii) of section 33A(1), the cost of
replantation is to be allowed in the
third successive previous year after
the year in which the land is prepared
for planting or replanting. The effect
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nf this provision is that while a ma-
jor part of the expenditure over new
planting and replanting is incurred in
a particular year, the assessee has to
wait for three further ycars before
he can claim development allowance.
The purpose of the present amend-
ment is that cost incurred up to the
time of planting should be taken inlo
account for purpose of development
allowance in the year in which plant-
ing is done, in the same manner as
development rebate on machinery is
allowed in the year the machinery is
jnstalled:

Shri T, T. Krishnamachari; Sir, the
amendments moved by my hon. friend
Shri Dandeker are based on the fact
that we should have accepted the re-
commendations of the committee
which had been appointed. The chair-
man of that committee is a senior offi-
rer in the Ministry, who is undoubted-
ly a very competent person, but when
we appoint a committee, we do  not
give the decision to the commitlee.
It is our discretion; when the matter
was examined, we felt that 40 per
cent would be adequate.

One point of which the hon. Mem-
ber is not aware is this. Of course,
he knows the taxation laws very well;
the taxation on plantations, since he
was in charge of it. The Stales have
come In with considerable amounts of
1axation on these tea plantiations; ag-
ricultural income-tax and wvarious
other duties thereon. The amount
that is available for us ta distribute
is comparatively small,

In regard to the olther matter, I
explained it the day before yesterday
in my introductory speech; the reduc-
tion of 20 per ceni has been made be-
cause the expcnse for the purpose of
replanting is taken into the revenue
account, and is deductable as working
expenses. ‘Therefore, there is some-
thing ex-gratia in order to  enthuse
them to take the work of replanting.

*Moved with the recommendations of the President,
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In the circumstances, 20 per cent s
quite adequate,

So far as the point raised by Shri
Borooah is concerned, hls amendment
sceks to omit the words “the  third
succeeding previous year next follow-
ing”. It will have the effect of in-
cluding the allowance to be made in
computing the income of the previous
year in which the land was preparcd.
If this amendment is made, the provi-
sion will become almost unworkable
since the amount of development al-
lowance can be determined only after
the completion of the third successive
previous year following the year in
which the land was prepared for
planting. As a working arrangement,
it is not possible to accept this amend-
ment.

The other amendment is to delete
the powers prescribed, The Tea Fin-
ance Committee itsell has

recom-
mended a number of procedural
changes. If I do not have the power,

those changes could not be under-
taken. I do not think the hon. Mem-
ber is aiding the industry, because if
procedural changes might have to be
made, those conditions will have io
be Jaid down which will benefit the
industry. For these reasons, therefore,
I am unable io accept the amend-
ments.

Mr. Speaker: Can I put these amend-
ments together?

Shri N. Dandekar: My amendments
are different, Sir,

Mr. Speaker: All right. I shall first
put amendment Nos. 127 and 128 to
the vole.

Amendment Nos. 127 and 128
were put and negatived.

Mr. Speaker: I shall now put amend-
ment Nos. 186 ang 197 to the vote.

Amendment Nos. 196 and 197 were
put and negatived.

Mr. Speak

: The questi is:

“That clause 9 stand part of the
BilL."

The motion was adopted.
Clause 9 was added to the Bill
Clause 10 was than added to the Bill.
Clause 11— (Amendment of section 36)

Shri T. T. Krishnamachari: I beg to
move®*:

Page 13, after line 5, insert—

“Provided further that the pro-
visions of sub-section (2) of sec-
tion 32 and of sub-section (2) of
section 72 shall apply in relation
o deductions allowable under this
clause as they apply in relation to
deductions allowable in respect of
depreciation;

Provided further that the pro-
visions of clauses (ii), (iii) (iv)
and (v} of sub-section (2) of sec-
tion 35, of sub-section (3) of
scction 41 and of Explanation 1 to
clause (1) of section 43 shall. sc
far as may be apply in relation to
an asset representing expendjture
of a capital nature for the pur-
poses of promoting family plan-
ning as they apply in relation to
an asset representing expenditure
of a capital nature on scientific
research.” (3)

Shri N. Dandeker: I beg tn move:

(1) Page 12, line 34—
for “clause shall be inserted”

substitute—"clauses shal] be, and

shall be deemed always to have
been, inserted". (120)

(ii) Page 12, line 35—

for “company” substitute “person”.
(130)

(iii) Page 12, line 36,—

for “its" substituted “his". (131)

*Moved with the recommendation of the President. :
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|Shri N. Dandeker|
(iv) Page 13—
after line 5, insert—

“(x) any rent or royalty paid by
the assessee to the Central Gov-
ernment or to any State Govern-
ment or local authority for mining
rights or concessions granted to
him under a mining or quarrying
lease executeq under the provi-
sions of the Mines and Minerals
(Regulation and Development)
Act, 1957, or under the Rules made
by the Central Government op any
State Government or local autho-
rity in exercise of powers confer-
red under the said Act”. (132)

Shri M. R. Masani: [ would like to
move amegdment No. 85.

Mr. Speaker: Amendment Nos. 95
ang 130 are the same. That is why
1 did not call him.

Shri N. Dandeker: I will first take
up amendment Nos. 130 and 131. They
are very small amendments, but they
are vary important amendments. As
the clause stands, the new clause will
admit as allowable expenditure bona
file expenditure incurred by a com-
pany for the purposes of promoting
family planning among its employees.
The effect of the two small amend-
ments that I have suggested is, for the
word “company” substitute “person”
and then, instead of “its”, to substitute
“his”, with the result that the expendi-
ture on family planning within the
limits and subject to the conditions
here prescribed, would be admissible
to all employers in respect of such
expenditure incurred on behalf of, or
for the benefit of their employees. I
really ser no distinction and no reasan
for any distinction between a company
employer undertaking expenditure on
family planning for a few of his em-
ployees and any other employer.
whether it is a flrm, association of per-
sons. individual or any other, who
undertakes such an expenditure, be-
cause, the urgent need today is that
everybody, the State Governments, the
local authorities, private institutions,
private persons and employers—every-
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one—all together—should be pulling
in the direction of propaganda and of
other things and types of expenditure
for integrating the scheme of promo-
tion of family planning. In so far as
this restricts this benefit to allowing
such expenditure against taxable in-
come only to companies, il seems to
me an unreasonable and unnecessary
limitation, and I do hope the Finance
Minister will find it possible to acccept
the suggestion.

The other amendment is more im-
portant in the sense that it really goes
to a considerable extent in the matter
of a thing that has given risg to a
tremendous amount of doubt lately,
mainly the admission of expenditure
by way of royally payment to the
owner of a colliery or whatever it is,
or mostly tp Government. The pay-
ment of royalty is in question now,
as to whether they are deductible ex-
venditure of a revenue character or
whether they are capital expenditure
and not therefore allowable as reduc-
tion from taxable income. I am en-
tirely in agreement with the view that
wag earlier expressed by, I think, the
Minister of Steel and mines, when this
question was at one time raised in the
House here, namely, what is capital
expenditure and what is revenue ex-
penditure is a matter which is very
considerably dependent upon the facts
of each case and cannot form the sub-
ject-matter of any general legislation.
But the point 1 wish to make 1z this
In relation to this particular question
of royalty, a doubt hag arisen, and
since it has been the practice to allow
royalty payments, whether they are
dead-rent royalty in the sense that
they are the minimum royalty if there
is a certain quantity of mineral which
is not lifted or whether they are
royalties relating to the quantity of
mineral lifted,—though these things
never were in doubt—and so far as the
department of industry is concerned,
these were payments of a revenue
character which were not payments
that resulted in the acquisition of a
right or of property or of n long-term
right of any kind, which can he des-
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cribed as capital expenditure, they
really were directly related to the in-
dustrial exploitation of a particular
quarry or g particular mine or what-
cver might by the subject-matter of
the royally payment. Consegucutly,
there wag no doubt until, unfortunate-
Iy, a case arose in Rajasthan. It is a
curivus_case; I have not got the de-
tails of the facts in the sense that I
have not read the full judgment, since
1 came to know about it only recently.
But it js a peculiar case where unother
royalty was payable, measureq in
terms of the guantity of limestone
quarried. For some reason that 1 do
not understand—whether it is a parti-
cular clause in the agreement or some-
thing—the Rajasthan High Court held
that it was not an admissible expendi-
ture for the purpose of computation
of taxablg income. I know that that
decision is at  present  before the
Supreme Court in appeal, but I do
feel we ought not to wait until that
happens if the mind of the Government
on the subjert is quite clear, as I ba-
lieve it is. It is not merely a question
of numerous cssential industries  an
the private seclor that are concerned,
for instance, the entire coal mining
industry, the entire cement industry
and quarrying industry of limestone
and all kinds of things, but what is
alsp at stake would be the iron and
steel industry. Enormous royalties
they undoubtedly have to pay if they
have any collicries, if they have any
limestone quarries, for their iron ore
quarries and mines and so on. It is
going tp upset the whole structure of
industrial costing, the whole structure
of incidence of taxation on jndustrial
profits where payment of royalties are
involved. I think we ought not to
take a risk of that kind, unless Gov-
ernment feel they themselves have a
very grave doubt on principle, which
1 myself do not think they entertain.
1 am, therefore, suggesting the inser-
tlon of a sub-clause by my amendment
No. 132 which reads like this, that
among the allowances that should be
made for computing taxable income
there should be included:

“any rent or royalty paid by the

13160

assessee to the Central Government
or to any State Government or
local authority for mining rights
or concessions granted tg him un-
der a mining or quarrying lease
executed under the provisions of
the Mines and Minerals (Regula-
tion and Development) Act 1857,
or under the Rules made by the
Central Government or any State
Government or local autnority in
exercise of powers conferred under
the said Act.”

The result, Sir, would to restore
what has been practised by the depart-
ment gver a number of vears, in fact
all the time, that royalties paid with
reference to the amount of material
lifted from a quarry or a mine ought
to be definitely an expenditure allow-
uble for the purpose of computation of
profits before you can properly ascer-
tain profits. I, therefore, very strongly
urge the acceptance of this particclar
amendment.

I might mention that after I had
given notice of this, 1 also reccived
a copy of a Bill introduced by Dr.
Singhvi entitled the “Income-tax
Amendment Bill" in  which he has
taken precisely the same point. I
would just like to read two or three
lines from his Statement of Objects
and Reasons:

“It is commonly accepted that
the paymeny of royally is made
wholly and  exclusively for the
purpose of a given business. The
question, however, is whether such
payment is on capital or revenue
account. The purpose of the pro-
posed amendment is to ensure that
royalty payments under Mining
Leases are allowed as deductible
expenditure in computing business
income under the parent Act.”

Then Dr. Singhvi recites
case law andg goes on to say:

relevant

“It would be rertinent to recall
that the Taxation Enquiry Com-
mission (1953-54) in paragraph 7
of its Report (Vol, II, page 87188)
has categorically stdted that
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“where royalty is payable on the
basis of production, it is clearly
admisible (as deductible business
expenditure)”. Similarly, the
Direct Taxes Administration En-
quiry Committee {otherwise
known as the Tyagi Committee)
observed “that disallowance of
royaltieg in the assessment cases of
mining indusf.ry would obviously
hamper its development and abi-
lity to competg in the world mar-
kets.” Moreover, the then Fin-
ance Minister of India, at the ume
of the debate on the Income tax
Bill, 1961, clearly said that royally
for mining is eligible for dedu=lion
in computing the taxable incomc
of a business vide Lok 3abha
Debates dated 28th August 581"

I do not wish to add anything more.
I am perfectly certain that the depart-
ment is familiar with this matter and
problem, and I do hope the Finance
Minister will find it possible to accept
this suggestion by way of accepting
my amendment.

Shri M. R. Masani: May I add my
plea, Sir, to the plea made by the hon.
Member who has just flnished, in
regard to this matter of royalties. 1
remember that this matter came up
when we discussed the Income-tax
Bill of 1861. At that time I asked
the hon. Minister’s predecessor, Shri
Morarji Desai, for a elarification and
assurance in the matter, and in res-
ponse to that plea he was good enough
to give the assurance that this would
be deductible. When later on it was
found that in the case of certain indus-
tries in Rajasthan this assurance was
not being carried out, I remember, last
year, 1 wrote to my hon. friend, the
Finance Minister, drawing attention
to the case. If he will loock up the
files he will find that he was good
enough to point out that the Govern-
ment were of the same view and would
like to carry out his predecssor’s as-
surance. But at that time the case wag
pending in the Rajasthan High Court
and the Minister suggested, quite
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reasonably, that the judgment of the
High Court should be awaited. If the
High Court held that to be y deduc-
tion, he said there was no need to
change the law. I thoughtl thag was
a very reasonable and satisfactory
reply. Now, Sir, however, the High
Court has taken a view contrary to
the view that should have been taken
in the light of the decisions
of commitlees and the gssurance of the
Finance Minister in this House. I
think the time has come when this
slight change in the law should be
made so that the effect of this judg-
ment may be corrected. I hope, there-
fore, in terms of his own thinking of
a year ago when he replied to me,
the Minister would be good cnough
now to put the matter right.

Dr. L. M. Singhvi (Jodhpur): Mr.
Speaker, Sir, I fully endorse the viewg
expressed by my hon. friend, Shri
Dandckar and supporied by Shri Ma-
sani. In introducing this Income-tax
(Amendment) Bill, Amendment of
Section 36, the object that impelled
me was to ensure tha{ the ussurance
given by the then Finance Minister
is duly implemented. The assurance
was given when the matler was raised
by Shri Masani on the fluor of this
House and the assurance is as clear
and categorical ag can be. Apart from
the assurance, there is the unanimous
sequence of cpinions in thiz matter
which both from the point of view of
policy as well as from the point of
view of legal interpretation has held
that in matters where this related to
production it should not be constroed
as capilal expenditure. Haowewver,
the position hag now been made very
difficult on account of the decisions of
Rajasthan High Court. When I raised
this matler in the informal consulta-
tive commitiee the answer once again
was that the matter js now pending
consideration in the Supreme Court.
Mr. Speaker, this js nothing but a po-
licy of postponement. It is quiic clear
that the assurance was given with the
full understanding of its implications,
that the depariment had followed a
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practice in consonance with the as-
surance and that now the time has
come when the Governmeni should
implement that assurance by accepting
the amendment that has been moved
by Shri Dandekar. That is also
brought oul in the Bill that was intro-
duced by me on 30th April 1965. It
appears to me that unless this is done
there would be very considerable
hardship and the cause of giving
fillip and incentive to the mining in-
dustry would suffer almost irreparable
damage in the case of some of these
mining industries. I know that they
are suffering such hardship that they
would have to carry on business al-
mo:t at a loss. This is hardly a ten-
able proposition and I hope the hon.
Minister would be persuaded to accept
the amendmen{ moved by Shri Danda-
ker.

Shri T. T. Krishnamachari: Sir, this
is an omnibus section, and that is why
it is not possible to bring any amend-
ment under this section. It says mere-
ly “other deductions” and I know Shri
Dandekar understands it.

With regard to his amendment about
family planning, the Government has
made a concession in regard to ex-
penditure by companies. 1 would like
1o sve how it works before extending
the area to institutions where account-
ing, I suppose, is not of the same
characler as companies. Therefore,
my hon. friends would understand if I
as unable o accept their amendment
(Interruption).

As regards the second amendment,
hon. Members who spoke have em-
phasisted the importance of this parti-
cular amendment as a matter of policy.

13 brs.

In regard to the policy covered by
the question of excluding royalty
payments from eligibility for deduc-
tion for income-tax purposes, a deci-
sion has to be taken. In principle,
deuction of taxes due lo local bodies
.are not allowed. 1 think, hon. Mem-
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ber, Shri Dandeker, knows it. In fact,
sometimes ong pays a very high rate
of local tax and all that he gets s
only one-sixth of the annual value of
repairs. In equity, I think, it is
adjudged that the person who owns
the property  pays; therelpre, he
should be eligible for some kind of
reduction in the income-tax. It is
not done. As I said, in  equity &
person can claim that any municipal
or other taxes that he pays should be
deducated from his income, but  the
law does not allow it and the law
was administered by Shri Dandeker.

Shri N. Dandeker: It is allowed.
Only in property assessment it is not
allowed. Local iaXes are allowed for
computation of businesg income.

Shri T. T. Krishnamachari: 1t is
a question of income from property.
It is quite likely in equity that what
the hon. Member says is correct.

Sir, the amendments came to me
about two or three days back and I
am asked to take a decision on prin-
ciple. Of course, I know, this matter
is under study. I know that the hon.
Member, Shri Masani, wrote to me. I
believe, he mentioned this to me &
year back. I also know that my
hon. friend, Dr. Singhvi, is wvery
keen about it in regard to one parti-
cular State. It is not merely a mat-
ter of doing this for the sake of some
mining. ...

Pr, L. M. Singhvi: The Income-
tax (Amendment) Bill that I have
moved takes care of the entire posi-
tion.

Shri T. T. Krishnamachari: The
provocation came from a particular

type. I do not say that it is an-
thing that is wrong.
Dr. L. M, Singhvi: Such cases
arise; it is not a particular case.
Shri T. T Krishnamachari: The

hon. Member is needlessly 'mder a
misapprehension. 1 am merely say-
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ing that the provocation came because
of a particular set of facts and a
court case in regard to what one
State is doing I have to study the
whole thing. The income-tax Depart-
ment has to find out as to what is
the total amount of royalty paid by
the wvarious indusiries. As a matter
of fact, my hon. friend, Shri Dande-
ker, was pood enpugh to categorise
the wide area which should be cover-
ed and relief is sough {o be given by
accepting an amendment that is now
proposed.

Besides, Government would be in
a position to make up its mind when
the Bil] that has been moved by the
hon. Member, Dr. Singhvi, comes up
for discussion on the floor of this
House, By that time, I  think, we
should be able to make up our mind.
We would also know what it costs. It
is not merely a question of philanth-
ropy. The Finance Minister is not a
philanthorpist. 1 make no claim of
that nature, I must find out the re-
venue considerations and effect of it.
1 suppose, any promise given by my
predecessor is binding on me. I
must find out what is the total reve-

nue that is tp suffer by this. I must
have some examination made. I do
hope—I am quite sure: I do not

give a promise—tihat we will be able
1o get some more facts and give an
answer when the Bill of Dr. Singhvi
comes up. Then, I should either ask
to defer further consideration of the
Bill or I should give a categorical
answer. 1 would be better prepared
to do one or the other at that time.
At the moment I cannot accept this
amendment because it is in the nature
of something—you will be surprised
to know—which will probably have

very serious implications from the
revenue point of view.
Dr. L. M. Singhvi: T would only

like to raise this one very little ques-
tlon that in view of the point of vie:w
expresseq by the hon. Finance Minis-
ter he should consider at least giv-
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ing some interim relief to these
people because, otherwise, this busi-
ness will collapse.

Shri N. Dandeker: They are issu-
ing back-assessment notices where
assessments were completed and it
was allowed. Now they want them
to pay more on fresh assessment of
past taxes.

Shri T. T. Krishnamachari: When I
take a decision, I will consider all
the implications that have been sug-

gested; but I cannot say what my
decision will be.
Mr. Speaker: I shall put the

Government amendment (No. 3) to
the wvote of the House first.

The question is:

Page 13, after line 5, insert—

“Provied further that the provi-
sions of sub-section (2) of
section 32 and of sub-section
(2) of section 72 shall apply
in relation to deductions
allowable under this clause as
they apply in relation to
deductions  allowable in
respect of depreciation:

Provided further that the provi-

sions of clauses  (ii), (iii),
(iv) and (v) of sub-section
(2) of section 35, of sub-

section (3y of section 41 and
of Explanation 1 to clause
(1) of section 43 shall, so
far as may be, apply in re-
lation to an asset represent-
ing expenditure of a capital
nature for the purposes of
promoting family planning as
they apply in relation to
an asset representing ox-
penditure of a capital nature
on scientific research.”. (3)

The motion was adopted.
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Mr. Speaker: Moy I put all the
other amendments 1o the vote of the
House together? Amendment No. 95
is the same as No. 130.

Shri N. Dandeker:
amendments Nos. 130
put together and Nos.
be put together.

I would like
and 131 to be
128 and 132 to

Amendments, Nos. 130 ang 131, were
put and negatived.

Amendments, Nos. 129 and 132, were
put and negatived.

Mr. Speaker The question is:

“That clause 11, as
stand part of the Bill.”

amended,

The motion was adopied.

Clause 11, as amended, was added to
the Bill.

Clauses 12 and 13 were
the Bill.

added to

Clause 14 —(Amendment of section
43) -

Shri T. T. Krishnamacharl Sir 1
have an amendment. The amend-
ment is purely of a drafting nature
and is designed to achieve the inten-
tion underlying the provisions more
effectively.

Amendment made:*

Page 13, for lines 25 to 33, substi-
tute

“14. In section 43 of the
tax Act,—

Income

(a) for Explanation 6 to
clause (1), the following Ex-
planation shall be substituted,
namely:—

“Explanation 6.—When any
capital asset is transferred by
a holding company to its sub-
sidiary company or by a subsi-

diary company to its holding
company, then, if the conditions’
of clause (iv) or, as the case
may be, of clause (v) of sec-
tion 47 are satisfied, the actual
cost of the transferred capital
asset to the transferee company
shall be taken to be the same as
it would have been if the trans-
feror company had continued
to hold the capital asset for the
purposes of its business”;

(b) for Eaplanation 2 to clause

(6) the following Ezplanation
shall be substituted, namely:—
“Explanation 2—When any

capital asset is transferred by
a holding company to it subsi-
diary company or by a subsi-
diary company to ils holding
company, then, if the conditions
of clause (iv) or, as the case
may be, of clause (v) of scc-
tion 47 are satisfied, the written
down value of the transferred
capital asset to the transferee
company shall be taken to be
the same as il would have been
it the transferor company had
continued to hold the capital
asset for the purposes of ils
business”." (4).

(Shri T. T. Krishnamachari).

Mr. Speaker: The question is:

“That clause 14, as amended.

stand part of the Bill"
The Motion was adopted.

“That clause 14, as amended,

to the Bill.

Clauses 15 to 19 were added to the
Bill.

*Amendment made with {he

recommendation of the

Preswdent.
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Clause 20— (Insertion

of
Chapter VIA)

new

Shri M. R. Masani: Sir, I beg
move:

to

(i) Page 16, line 7,—

for “fifty per cent.” substitute—
“sixty wer cent.” (96)

(iiy Page 19—
omit lines 10 to 12 (97)
{iii) Page 19, lines 36 to 40,—

for *his share in the income of a
registered firm which renders
professional service as charte-
red accountant, solicitor, Jawyer,
architect, or such other profes-
sional service as may be noti-
fied in thig behalf by the Cen-
tra] Government in the Official
‘Gazette is  chargeable to tax
and he",

substitute—

“who exercises the profession
.of a chartered accountant, soli-
citor,

lawyer, architect or
management consultant or
such other profession gz may

be notified in this behal! by
the Central Government in the
Official Gazette”. (98)

SBhri N. Dandeker: 1 am not mov-
ing amendments Nos. 133....

Mr. Speaker: Amendment No. 133
is the same as No. 86 and amendments
No. 137 is the same as 97. He can leave
them.

Shri N. Dandeker: Nor am 1
moving amendments No. 138 and 139,
as they are covered. Therefore, the
amendments I am moving are Nos.
134, 135, 136, 140 and 141

Sir, 1 beg to move:*

(i) Page 16, lines 12 angd 13—

omit “out of his
chargeable to tax".

income
(134)
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(ii) Page 16, lines 23 and 24,—

omit ‘“out of its
chargeablgy to tax".

income
(135)

(iii) Page 17, lines 2 and 3,—

omit “out of his
chargeable to tax".

income
(136)

(iv) Page 19, line 38,—

after “architeet” insert—

“management  consul-
tant, author, play-wright,
artist, musician, actor”.
(140)

(v) Page 19, lines 40 and 41,—

income
(141)

omit “out of his
chargeable to tax".

Mr. Speaker: Amendment No.
is not moved.

142

Shri T. T. Krishnamachari: Sir I
beg to move:

(i) Page 16, lines 7 and 8, for
“fifty per cent of the aggregate of
the sums specified in sub-section
(2)", substitute “sixty per cent. of
the first five thousand rupees of
the aggregate of the sumg speci-
fied in sub-section (2) angd fifty
per cent. of the balance, if any,
of such aggregate”. (5)

(ii) Page 16, lines 36 and 37,
jor “to the extent provided in
rule 7 of Part A of the Fourth
Schedule”, substitute ‘in so far as
the aggregate of such contribu-
tions does not exceed one-fifth of
his salary in that previous year or
eight thousand rupees, which ever
ig less.

Ezplanation.—In clause (d) of
this sub-section and in clause (d)
of sub-section (1) of section _B‘a',
“salary” shall have the meaning
assigned to it in clause (h) of
rule 2 of Part A of the Fourth
Schedule’. (6)

*Moved with the recommendation of the President.
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(iii} Page 19, for lines 2 to 8,
substitute—

“(i) in a case where the
handicapped dependent has,
for a period of ong hundred
and eighty two days or more
during the previous year, been
admitted in a hospital or a
nursing home or a medical
institution or in such other
institution as may be notified
by the Centra] Government
in the Official Gazette ‘0o be
an institution for the care of
handicappeq persons, and
fees and charges for his medi-
cal treatment (including nur-
sing) are payvable to such
hospita] or nursing home or
medical or other institution,
as the case may be, a sum of
two thousand four hundred
rupees, or”. (7)

(iv) Page 19, omit lineg 26 to
33. (8)

1 would like to say that these
amendments have been covered by
my introductory speech. Amendment
No. 5 secks to raise the deductible
allowance from 50 per cent ‘v 60 por
cent up to Rs. 5000. The other
important amendment is in the case of
handicappeq dependents. We are not
putting a ceiling on the income.

Shri M. R. Masanl: Sir, I would like
to explain my amendments Nos. 96
and 98 which are on two uentirely
different subjects. The first says that
an

Page 18, line T—

for “fifty per cent.” substitule—
“sixty per cent.”

The story of this amendment is that
in my Budget speech ] had drawn the
Finance Minister’s attention to the fact
that, no doubt unintentionally, by
making a change in the basis on
which relief should be given in respect
of contributions made to provident
fund and insurance premia, etc, he
582 (ai) LSD—@.
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had, in fact, diminished the quantum
of relief and increased taxation over
by far the widest range of taxpayers.

Shri T. T. Krishnamachari: Sir, I
would like to say, if I might correct
the hon. Member, that there would be
no increase because there has been
diminution in the basic tax.

Shri M. R. Masani: Sir, I do not
want to indulge in a quibble. The
fact remaing that when an income-
taxpayer pays a certain tax and cer-
tain deductions and reliefs are piven,
if the reliefs are cut, the quantum of
tax gocs up. The rate of tax does not
g0 up but the amount that he has 1o
pay Boes up, as every taxpayer guows,

Therefore, 1 pointed out to the
Finance Minister that this unintended
consequence was likely to follow for
all categories of income-tax payers
except a small bracket around an
income of Rs. 25,000 a year. The iran
with an income under Rs. 15,000 who
does not pay Annuity Deposit was
roing to suffer and the man with over
Ra, 30,000 or Rs. 35,000 income Was
alsp going to suffer. So, I suggested
that the Minister should re-examine
the matter and come before the House
with a scheme which would, by and
large. not reduce the relief that was
intended to be given for deserving
purposes like the life insurance, pro-
vided fund, ete.

The Finance Minister has now come
forward with Amendment No. 5 which
he has moved. That is an attempt on
his part—I welcome it even though it
is partial—to meet the point that 1
made, as he promised to do. Unfor-
tunately, Amendment No. 5 of the
Government does not meet the point
completely. By allowing a deduction
of 60 per ccnt only on the frst Ms.
5000 and leaving the rest at 50 per
cent, the present position would still
commit an Injustice on almost all the
people concerned except those in
whose case the amount involved was
less than Rs. 5000. It is possible that
a fair number of peopft whose
insurance premia, provident fund
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contributions, annuity deposit pay-
ments, ete. do not exceed Rs. 5000 will
get this benefit of 10 per cent more
deduction and I am prepared to
believe that they will no longer be
mulcted. But the fact remains that a
large number of people with incomes
of over Rs. 30,000 will certainly be
mulcted, cven so. Therefore, I moved
my Amendment No. 96 which makes
60 per cent, as suggesied by the
Finance Minister, applicable to all
tax-payers, that is 60 per cent would
be allowed on these payments, what-
ever may be the income.

Sir, let me point out that even my
amendment does not altogether
remove the injustice done by the
Government proposal. If my amend-
ment is accepted, anyone with an
income of Rs. 50,000 or more will still
pay more tax. [ have not been able
to evolve a formula which woulg be
fair to the Government and ¢t the
same time be fair to the people with
larger incomes. T do fee] that a man
whose income ig not more than Rs.
50,000 should certainly not be mulcted
by this change in procedure. The
very rich people may be able to take
care of themselves. Therefore, even
my amendment is not doing justice
fully. But it does a great deal more
justice than the Finance Minister's
amendment is preparedq to do. I
would, therefore, urge that this limit
of Rs. 5000 be dropped and at least
justice be done to those whose incomes
do not exceed Rs. 50,000 a year, and
they are not rich people. Today, a
man with Rs. 50,000 or Rs. 48,000 is
not a rich man because the amount of
Rs. 48,000 is really worth about Rs.
12,000 or Rs. 15000 in terms of the
pre-war rupee.

My second amendment, that is
Amendment No. 98, is on an entirely
different aspect. I have suggested the
following amendment:

“Page 19, lines 36 to 40—

for “his share in the income of
a registered firm which renders
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professional service ag chartered
accountant, solicitor, lawyer,
architect, or such other profes-
sional service as may be notified
in this behalf by the Central
Government ip the Official Gazette
is chargeable to tax ang he”,

substitute—

“who exercises the profession of
a chartered accountant, solicilor,
lawyer, architect or management
consultant or such other profes-
sion as may be notified in this
behalf by the Central Government
in the Official Gazette”,

The point of that is that if a man is
a member of a professional firm, such
as, a lawyers’ firm or chartered
accountants’ firm or architects’ firm,
then he may out of his income pay a
premium for an annuily contract and
he gets a certain amount of reliel.
But what I am trying to do is this.
My amendment has two purposes.
The first, which applies to everyone
concerned, is to make this relief
applicable to a professiona] man who
is not a partner in a firm. There is
no reason whatsoever why a map who
is not a partner in a firm, who prac-
tises the same profession, should not
get the relief in so far as his old age
and security are concerncd, There
may be a firm of architects and their
partners get the benefil. But there is
another architect who practises on his
own and runs his business as a one-
man firm and he does not get this
benefit. There may be a firm of
management consultants with three or
four partners. They get the benefit.
But if there a management consultant
practising on his own he does not get
the benefit. T am sure that there can
be no basis of principle in support of
such discrimination. So, one of the
things I am asking the Finance Minis-
ter to accept is to make this relief
applicable to al] professional people,
whether they work as partners in a
firm or they have a one-man firm,

The second relief that my amend-
ment would give would be to include
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professiona] management consultants
along with the other professions men-
tioned in this clause. There are some
professions that are old and some
which are not so old. The older pro-
fessions like that of lawyers, solicitors,
architects and chartered accountants
are mentioned. But during the last
decade or so, new professions have
come up ang one very well establisheq
profession is that of the management
consultant. There is a Management
Consultants’ Association. They have
written a letter to the Finance Minis-
ter pointing outl that there is a very
well-established wvocation of Manage=
ment Consultants in this country
recognised by the Ministries of Gov-
ernment, the National Productivity
Council, ang so on. I am suggesting
that the category of management con-
sultants should be included in this
litile relief that is given. 1 do frel
that there is nothing coniroversial
about this pmendment. which is &
reasonable amendment. Tt just tries
to carry out the purposes of the
Finance Minister in a slightly more
reasonable way and I hope that he
will see that there is justice done ond
he will accept the amendment. Other-
wise, the dialogur in which we are
indulging all day today becomes
meaningless if the Finance Minister
is going to say that any amendment
he does not move is not worth think-
ing about,

Shri N. Dandeker: In the beginning.
1 would like to say a word or two
in support of what Mr. Masani has
said in respect of the amendments that
he has moved. The first is that  this
relief, instead of being limited to 50
per cent, should be raisegq to 60 per
cent. If T may make one observation,
these amendments which Mr. Masani
and T have brought forward are
exacily the type of things I complain.
ed in my speech yesterday. Here is
a first-class streamlining of personal
taxation that is adopted and then the
whole thing is being chiselled into by
just nibbling hecre ang nibbling therc
to no purpose at all. T am unable to
grasp why a perfectly good thing is

being really given a bad shape. T
our proposals were accepted, thou?d
they are in terms of a little revenue
{p the Government, they concern the
assessee considerably.

The point which Mr, Masani made
and which I wish to emphasise is that
the limit for reliefs in respect of
these rebates should be of 60 per cent
of the aggregate amount admissible.
Each item has its own limit. The
aggregate also has an ageregate limat,
Further more, that of limited aggre-
alone ia

gate a certain percentage
admissible. One can carry these
things g little too far. But I would

rather suggest to the Finance Minis-
ter, even at the cost of a little
revenue, in  terms of a little maore
money that iz lost in terms of relief,
if the thing could be clean and tidy.
I think it is worth doing it.

Similarly, the other matter which
Mr. Masanj referred to is the guestion
of relief to self-employeq peopie. I
entirely support what he has said. I
am unable to find a reason why every
self_employed person should uot get
the benefit. I am practising ag an
individual chartered accountant and I
am not entitled to this relief. But if
I were a member of a firm, I would
be entitled to it. 1 just do not see
the point of exercise at all, If a self-
employed person had been employed
in an industrial concern, he would
have got all kinds of benefit of the
kind that are intendeq to be given.
It does not make any sense to me ot
all that it should be confined {o per-
sons who are parteners in a firm. Even
as regards parterners my amend-
ment No. 140 not only seeks to includg
management consultant butl also some
other types of professional people
which are referreg to in an carlier
part of this particular clause. For
instance, on p. 17, there arc a numher
of various professions mentioned.
Which I wish to include here, namely,
authors, play-wrights, artists, musi-
cians, actors and so on. These are all
the people that suffer terribly because
of the fact that they are self-employed
or in these *particular cases some ¢~
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them, like actors particularly, move
from one contract to another ang so
on and so forth,

I would like now to come to the
particular amendments that specifical-
ly stand in my name. and I would like
to take amendment No. 137 first which
is concerned with suggesting the omis-
sion of lines 10 to 12 at page 19.
Here is an excellent example of an
admirable relief newly sought to be
brought in, which is chiselled into for
reasons I am just umable to under-
stand. The relief is in respect of
expenditure incurred by a person
upon a handicapped dependant. It is
a very good innovation,

ot gFR e ¥ (I97)
TrFe § w2

Mr. Speaker: Shri N. Dandcker
may resume his seat for g while,
There is no quorum.

The bell is being rung—

Now, there is
Dandeker may
speech,

Shri N. Dandeker As I have said,
it is an innovation of an admirable
kind. In its own terms, it is limited
to dependent relatives. If I choose to
look after some handicapped person
as my charge, that will not be the case
here, but this will cover only the case
of a person who is a dependent rela-
tive. So, that is one limitation. The
second limitation is the period for
which he has got to be in hospital,
angd that limitation also can be accept-
ed. But then the amount limit in
such cases is the sum of Rs. 2400, and
in every other case, the amount is
limited to Rs. 600, I should have
thought that this was sufficient for
circumseribing the extent to which
the relief would be admissible. But
this pacticular clause goes on to say,
ang which is what I suggest should be
deleted, ‘as reduced in either case, by

quorum. Shri N.
now continue his
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an amount equal to the income, if
any, of the handicapped dependant in
respect of the previoug year.! Suppos-
ing my mother is handicapped and
she is in hospital, I am supposed first
of all not to spend more than so many
rupees, and if I do, the relief s
limited to this amount, which | must
accept because there must be some
limit, but T am supposed to find out
what her income is and deduct it from
this magnificent sum of Rs. 2400 if she
is in hospital or the magnificent sum
of Rs 600 if she is not in hospital.
Perhaps, you are not aware that there
is another limit already provided in
this clause namely that nothing in thig
clause shall apply where the income
of the handicapped dependant in res-
pect of the previous year exceeds Rs.
2400 or as the case may beg Rs. 600.
Why have this thing at all? I
think that it is such a ridiculous little
piece which is made more ridiculous;
actually it is not in itself ridiculous,
but it is made so laughable by at least
these lines which I have suggested
ought to be deleted.

That leads me on to amendments
Nos. 134, 135, 136 and 141, each one of
which is concerned with the deletion
of the words ‘out of his income
chargeablg to tax'. There are all
these various reliefs, if I pay life
insurance premia, if I pay these
various other things or if it is a ques-
tion of an individual who is a self-

employed person as a partner in a
firm and so on. But all these reliefs
are subject to, a&s I have already

stated, a maximum limit of their own,
an aggregate limit taken together and
a further limit in terms of proportion
of that aggregate which may be
allowed, and then we have this mean-
ingless limitation that these payments
must have been made by the person
concerncd identifiably and specifically
out of his income chargeable to tax.
If this limitation js to be honestly
observed, because the income-tax
officer is entitled, if these words are
there, he can ask me or call upon me
to prove that I did not pay this out of
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capital sum that I had, I did not pay
this out of tax-free income which 1
had, but I specifically paid it out of my
income chargeable to tax. Even after
all the other limits are observed,—a
specific limit per item of expenditure,
an aggregate limit for the whole lot of
them, and then a percentage limit for
the aggregate limit,—] must specifical-
ly and identiflably prove that my life
insurance premium was paid out of
my income chargeable to tax. The
only honest way of doing this for any
person with any reasonable amount of

money around him is to maintain
three bank accounts, one bank
account  for  capital transactions

another bank account for income-tax
free income like, for instance, tax
credit certificates and all those other
things that are coming along, and yet
snother for income chargeable to tax,
so as to by able to prove to the
income-tax officers specifically and
identifiably that “My funds were not
mixed” up but I specifically paid it
out of income chargeabls to tax. The
consequence, if T mix them all, is that
the income-iax officer in the dis-
charge of his duties would be in a
position to say ‘Mr So-and-so, you
have paid this; I do not know where
you paid this sum from; you have
paid it out of g mixture of funds,
therefore, I am entitled to apportion,
and I am going 10 apportion these
payments out of this mixture of funds
and to the elements constituting the
mixture of funds in a certain propor-
tion, I shall assess that what you
have paid out of your income charge-
able to tax was only that proportion
of the payments which bears the same
proportion as the income chargeable
to tax bears to this and to that and
the other source of funds’' Thig is
just meaningless, but that is what will
happen. It just involves exercises of
a kind that should be unnecessary.
It involves waste of time and, {f 1
may say 8o, temper as between the
income-tax officer and assessees,
which is also unnecessary. I do
strongly suggest that this phrase ‘ont
of his income chargeable to tax'. the
deletion of which I have suggested at

the four places where it occurs, ought
to be deleted,

Shri Prabhat Kar (Hooghly): So far
as the amendment moved by Govern-
ment, namely amendment No. 5 is
concerned, it has been suggested by
my hon. friend Shri M. R. Masani that
there should be no limit. of Rs 5000,
Here, 1 support Governmeni because
my grouse has been that the relief
which has been granted by way of
streamlining this tax chapter has not
been fair so far as the lower income
groups are concerned. I am glad that
at least now there has been same
relief, but then the percentage of
relief {o the low income groups is
less in comparison with that for the
high income groups. So, if further
relief were to be granted, it is neces-
sary to grant it to the low income
group people only. Here, 1 do not
know whether it is correct to say that
even the low income group people are
benefited, because the total amount in
respect of life insurance premia and
provident fund etc. is Rs. 5000; I
think it does not refer to the low
income group but only to the middle
income group. My hon, friend Shri
M. R. Masani has suggested that this
should cover people belonging to all
income groups.

But let us see what the situation In
the country today Is, so far as the
high Income group people are con-
cerned. No doubt, everybody will
say that they are suffering due to
nigh prices and the abnormal rise in
prices, but it is a question of degree.
We have to see to what extent the
common people or the people in the
low income group or people who
have an annual income of Rs. 5000
or Rs. 6000 or Rs. T000 who are to
pay income-tax are suffering. My
suggestion, therefore, is that so far
as this type of persons is concerned,
there should be no income-tax at all,
and the income-tax limit should be
raised to roughly Rs. 10,000. That la
what we are demanding. So, if at all
relief is to be granted, it should be
granted to the low income groups
and it should not be exiended to all
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persons. So, here 1 agree with Gov-
ernment.

I was wondering at what Shri N.
Dandeker had said in regard to
another provision. If one wanis to
distort a particular provision, one can
distort it to any extent and make it
appear ridiculous and one who has the
capacity and the wils can do it, and
my hon. friend Shri N. Dandeker has
that capacity to do so. And that was
what ne did when he referred to the
phrase ‘out of his income chargeable
to tax' and suggested that it should
be deleted. He suggested that in that
case one would have (o maintain
three sets of accounts. I would submit
that that is not necessary, If the
accountg are maintained properly, it
could be easily found where the pay-
ments are coming from, and whether
the same has been included in the
income-tax assessment or not. It is
not necessary that you have got to
keep three accounts and have to prove
that this amount has been debited
from a particular account, it has not
been debited from the capital account.
This, is pure and simple, a device 1o
create a situation to ridicule; it may
be argued in that way, But it is not
necessary that the man will have to
keep all these three accounts and in
order to prove before the ITO that
this amount is being paid, pure and
simple, out of an amount which is
only chargeable to income=
tax and not out of capital and all
those things. This is only to confuse
the position; I think it is not neces-
sary at all. It can be proved and there
will be no harassment so far as the
assessee is concerned,

So far as the other part is con-
cerned, I do not know exactly what
are the reasons for the differentiation
between a profesional man who is a
member of a firm and a professional
man ‘who is not, I would like the
Finance Minister to tell us the

tasons for differentiating between a
professional man who is a member of
the firm, a chartered accountant's or
solicitor’s firm and a man who is an
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ordinary solicitor  or chartered
accountant. If he is a member of the
firm, he can get that advantage; if he
if ‘ne is not a partner of the firm, he
will not be given that advantage.
This requires explanation.

Shri Morarka (Jhunjhunu): 1
would like to seek a clarification from
the hon. Finance Minister. The first
is about deductions in respect of
medical treatment eic. of handicapped
persons, The hon. Minister has pro-
posed that a sum equal to Rs. 2,400,
If the patient is hospitalised, other-
wise a sum of Rs 000, may be
deducted out of the taxable income
of the person on whom this patient is
dependent.

In this connection, I would like to
know whnat would be the position in
respect of the cxpenditure tax, Last
year, when he restored the cxpendi-
ture tax, he eliminated this item
from the exemptions. You would
remember that 1 pleaded with him
very much at that time that at least
the amount spent for the treatment
of the old parents or dependents or
children ete. must be allowed as an
item of expenditure, But somehow or
other, at that time he did not con-
sider my request reasonable and did
not accept il

Now with this provision that he
has allowed it as an item of expendi-
ture, it is all the more necessary that
ne must make a similar allowance in
the expenditure tax also, because the
rate of expenditure tax is much
higher than the rate of income tax
at least up to certain lower slabs,

The second point on which I would
seek clarification is the one about
which Shri Prabhat Kar also spoke,
namely about the professionals to
whom this concession has to be given.
This concession is given to an
individual professional, Whether he is
a memer of the firm or whether he
is an indlvidual or whether he is a
member of a company or not is an
irrelevant matter. After all, you are
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giving this for the benefit of the
individual. In what capacity he fune-
tions and where, is not a matter of
great concern, so far as this fiscal
relief is concerned.

Tnerefore, I think there is a great
merit in the amendment and the hon.
Minister should consider whether
there is any way by which he can
implement this thing so as to give this
conecession to all professional people,
wherever they may be, not necessarily
that they must be members of a
registered firm, 1 hope the hon, Min-
ister would consider these two
suggestions ang give necessary relief.

Shri Himatsingka (Godda): The
hon, Member, Shri Prabhat Kar, said
that no separate account need be
kept. But I can say that we have to
kcep separate accounts even of our
salary and allowance as MPs. If we
make mix them up and if we spend
the money, for the purpose of relief
we will not be entitled to get the
benefit because part of it is taxable—
salary is taxable—and part—daily
allowance—is not, Therefore, this
‘hedging in of the conditions should
be removed to make it avaliable to
the persons who spend the money,

Shri T. T. Krishnamacharl: I was
just wondering whether the position
of a Finance Minister is not like
that of a demi-mondaine who made
the first mistake and, therefore, is
taken down the path, I have seen the
confusion that comes because of these
problems. We give some relief here
and some relief there and when we
put them in the Bill, we get into
trouble. But I think the results
certainly  ustily undertaking the
trouble.

There are two matters. I will take
up first, the question of dependants
who are incapacitated. As I said, 1
have got a great deal of respect for
intelligent people, because I wish I
am as intelligent as intelligent people,
are, But there /s what is called in
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logic the fallacy of reductio ad
absurdum, It ig an extremely potent
instrument in argument and discussion.
My hon. friend, Shri Dandekar, just
indulged in it, He knows that when

you say that this amount can be
deducted from your taxable income,
it means there must be a taxable

income; otherwise, there will be no
deduction. If a person hag an income
which is not taxable, suppose he has
an income of only Rs. 4,300 which Is
not taxable, or he has an income a
little more, and with the deductions
he has only an income which will not
be Rs, 2,400, we cannot give any
benefit  there, I can only give the
benefit to somebody who pays the
tax on an income of Ra 2,400 beyond
the allowances  in which case he
can have a deduction.

Sc there is no point in making me
look silly.

Shri N. Dandeker: Would
fication not be required?

identi-

Shri T. T, Krishnamachari: The
hon, Member knows that this cannot
be done. He himself has been doing
this kind of thing.

Shri N. Dandeker: In a particular
case | know the ITO has insisted on
identification of funds.

Shri T. T. Krishnamacharl: I shall
certainly issue clarificatory instrue-
tions to dunce ITOs—some of them
are—to say that you cannot insist on
a thing which does not exist, Could
you insist on something which does
not exist? Therefore, I do not think
I need labour that point any more.

Mr, Speaker: If the assessee can
prove that there is a taxable income?

Shri N. Dandeker: It is not enough.
If as Shri Himatsingka, said, I put
my salary and allowance as MP
together, I am sure the ITO will refuse
relief.

Shri T. T. Krishnamachari Any-
way, there Is this difficulty. The hon.
Finance Minister s pigheaded, he
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does nol  accept amendments—it is
not that position, I am in a very
peculiar position. Of course, 1 am
petifogging, The Finance Minister has
to count tne paisa; otherwise, the
rupees will not be there, T will come
1o it a little later.

In any event, if there is any diffi-
culty, we will look into it. But 1 do
not think there should be. If neces-
sary, if the hon, Member who s
certainly an expert in this field could
enlighten me, I will issue instrue-
tions.

Now we come to the other thing.
Tne main question is of the deduc-
tions in respect of deductable expenses
like insurance premium, provident
fund etc, The hon. Member, Shri
Masani, pointed that out at the time
of the general discussion. I had the
matter examined and I have found
that the full benefit of the reduced
taxes does not go to the lower income
group. In the case of some of them
it is 35, some 45, 54 in one case, upto
30 in another case, apart from the
deductions in the taxes they would
have paid. So, I had said that I would
have it examined whether I could
make it 60 per cent up to Rs. 5000
At that time I gave certain figures
of five categories which would pay a
little more—Rs. 16,000 would pay
Rs, 368.25; Rs. 23.00 would be Rs. 50.

I quite agree with my hon. friend
Snri Prabhat Kar that the category
below Rs. 15,000 is entitled, but we
are thinking of many things in which
we can help them, and we will find
out something more to be done later
on.

I have been told that the hnigher
income slabs are not affected because
if it is on & slab basis, any concession
given to the lower income slab
automatically accrues to the higher
income slab, i.e. when it is on a slab
Lusls, There are certain things which
are hot on a slab basis, Here on tne
first Rs.'5,000 it will be 60 per cent.
thereafter it will be 50 per cent, The
higher Income slab will get the
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benefit of the extra 10 per cent on
Rs. 5,000; it will be added up,

By making it 80 per cent, I am told
I lose something like Rs. 2} crores.

Shri M. R. Masani: You do not lose.
You lose the additional gain you are
making by the back door,

Shri T. T. Krishnamachari: Back
doors are not available to me. I only
come by tne front door and go back
by it. I do not say of anybody. It
may be that some people prefer the
back door. Anonymity is sometimes a
useful thing to have, but sp far as I
am concerned, of course, my hon.
friend yesterday told me that T was
a bankrupt. How can a bankrupt
think of giving away Rs. 24 crores?
Now he thinks I am a very affluent
person.

Shri M, R. Masani: You are chang-
ing the law and taking more money.

Shri T. T. Krishnamachari: The
position is that I am not an actor. I
am just an ordinary human being.
I cannot come out of the room and go
on the stage and say that I am a rich
man and can give up the money. The
next moment I cannot say I am a
bankrupt and 1 have need of money.
Therefore, I am afraid I am unable to
accept the proposition put forward by
the hon. Member,

As I said, there are classes of
people, may be of Rs. 15,000 deserv-
ing some reliel. I would like to tell
Shri Prabhat Kar that it may even
probably have to go up to Rs. 20,000.
They need some kind of relief, some
kin of encouragement to save, I
think this is merely an encourage-
ment to save. I was very happy to
learn from somebody who is in the
insurance business that there haz; been
a little spurt in the business which
they are getting because of this con-
cession. I would like to give a little
more. So, what we want today is thad
people should earn and save, There-
fose, 1 am not in a position to accept
this amendment.
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Then, there is the question of
artists, Logically everything that the
hon. Members have said might be
done, but an institution has to
identify certain things. So far as the
non-insured people are concerned, 1
have given in my scheme of annuity
deposits an additional 25 per cent. I
do not know how many have taken
advantage of it, Why do not the people
who come and ask for concesslon,
take advantage of that? That is
without tax. Artists who earn Rs, 2
lakhs to Rs. 10 lakhs can put away a
part of it, 10 per cent of what they
have; another 25 per cent as annuity
which is not taxable, which will be
paid back to them in ten years. We
have got cumulative time deposits
free from tax which can be taken

advantage of, and is being taken
advantage of. We might perhaps
think of some other institutional

benefits, Ong of the things that 1is
working in my mind is whether the
State should not start a Pension
Fund, Any amount given to the
Pension Fund should necessarily be
deducted out of tne income-tax. 1
think we should do it.

Then, it is easy to indentify insti-
tutions. They can subscribe to the
Pension Fund, and any subscription
that they make will be automatically
deducted so far as income is concern-
ed. I have to think of it and I can
assure the hon, Member that this is
a matter to wnich I will certainly
give attention and find out what I can
dg for this class of people,

I do not say they do not deserve
anything. My only difficulty is again
of identification which becomes more
difficult. A firm, a partnership, a
lawyer firm or an architects’ firm or
an auditors’ firm is easier to identify
than the individuals, but for the
individuals we have to find something,
and I promise the House that I will
try my best to find if I can produce
another institution for that purpose
where people could put their money
and get their pension, &and at the
smame time get some benefit by way of
taxation,
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For tne present I am afraid hon.
Members will have to forgive me If
I say I am unable to accept the
amendment.

Shrli Morarka: What
Expenditure Tax?

sbout the

Shri T, T. Krishnamachari: It is an
anomaly which creeps in. I will have
the matter examined,

Mr. Speaker: The question is:

(i) Page 16, lineg T and 8,
for "fifty per cent. of the aggre-
gate of the sums specified in sub-
section (2)", substitute “sixty per
cent. of the first five thousand
rupees of the aggregate of the
sums specified in sub-section (2)
and fifty per cent of the balance
it any, of such aggregate” (5).

(ii) Page 16, lines 36 and 37
for “to the extent provided In
rule 7 of Part A of the Fourth
Schedule”, substitute ‘in so far as
the aggregate of such contribu-
tions does not exceed one fifth of
his salary in that previous year
or eight thousand rupees, which=-
ever is less.

Explanation—In clause (d)
of this sub-section (1) of section
87, “salary” shall have the
meaning assigned to it in clause
(n) of rule 2 of Part A of the
Fourth Schedule’, (8).

(iii) Page 19, for lines 2 to B,
substitute—

(1) in a case where the
handicapped dependent has, for
a period of one hundred
and eighty two days or more
during the previous year, been
admitted in a hospital or a nurs-
Ing home or a medical Institu-
tlon or in such other institution
28 may be notified by the
Central Government im the
OMcial Gazette to be an insti-
tution for the care of handl-
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[Mr. Speaker]

capped persons, and fees and
charges for his medical treat-
ment uncluding nursing) are
payable to such Thospital or
nursing home or medical or other
institution, as the case may be,
a sum of two thousand four
hundred rupeces, or". (7).

(iv) Page 19, omit lines 26 to
33. (8).

The motion was adopted.
Mr. Speaker: I put amendment 96
1o the vole of the House.

Amendment No. 96 was put and
negatived.

Mr. Speaker: I put amendment 97
2o the vote of the House.
Amendment No. 97 was put and
negatived.
Mr. Speaker: I put amendment 98
to the vote of the House.

Amendment No. 88 was put and
negatived,

Mr. Speaker: 1 put amendments
134, 135, 136, 140 and 141 to the
House,

Amendments Nos. 134, 135, 136,

140 and 141 were alsp put and

negatived.

Mr. Speaker: The question is:

“That Clause 20, ag amended,
stand part of the Bill”

The motion was adopted.

Clause 20, as amended, was added
to the Bill.

Clause 21— (Amendment of
84).

Shri N. Dandeker: 1 beg to move*:

(i) Page 23, line 36,—

after “Income-tax Act,” insert—

‘(i) in sub-section (2), for

the word “eightcen”, the word

“twenty-three” shall be substi:

tpted;

section
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(ii) after sub-section (3), the
following sub-section shall be
inserted, namely—

“(3A) This section shall also

apply to an industria] under-
taking such ag is referred to
in section 280ZA in respect
of the profits and gaing of
the undertaking arising after
it has been shifted to the
new location.”.! (155).

(ii) Page 23, lines 36 to 38,—

the words and flgures com-
mencing with “in sub-section
(6)" and ending with “shall be
substituted”, shall be numbered
ag clause “(iii)”. (156).
(ii}) Page 23,—
after line 38, insert—
*(iv) for clause (i) of sub-

section (7), the following
clause shall be substituted,
namely: —

“(i) for the assessment year
relevant to the previous year
in which there is for the first
time any income chargeable
to tax after setting off the
losses, if any, relating to pre-
ceding years, and deprecia-
tion and development rebate,

and”. (157).
Shri Himatsingka: I beg to move:
Page 23—

for clause 21, substitute—

w91, In section 84 of the In-
come-tax Act,—

(i) in clause (iii) of sub-
section (2), for the word
“gighteen” the word “twenty-
three” shall be substituted;

(ii) in sub-section (8), for
the word, figure and letters
“Chapter XI-D”, the word and
figures “Chapter XT" shall be
substituted; and

*Moved with the recommendation ef the President.
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(iii) for clause (i) of sub-
section  (7), the following
clause shall be substituted,
namely: —

“(i) for the assessment year
relevant to the previoug year
in which the net result in
respect of income of the
undertaking from manufac-
ture or production of articles,
after setting off depreciation
allowance and development
rebate j5 income  assessable
to tax, and”'. (143).

Shri N. Dandeker: Amendment 135
is concerned with extending the so-
called tax holiday for newly establish.
ed industrial undcrtakings and hotels
to those to be established up top 3lst
March, 1971, Al present, the period
up to which they can be established
in order to be eligible for the five
year tax concession s only  3l1st
March, 1971, At present, the period
which they could be established is
substantially extended, there is going
to bg g considerable doubt in the
minds of people whether they ought
to go ahead counting upon this con-
cession for neyw industrial undertak-
ings. Hence my amendment.

1349 hrs.
[Mgr. DEPUTY-SPEAKER in the Chair]

Shri T.T. Krishnamachari: May 1
interrupt the hon. Member to point
out that all that Clause 21 says is:

“In section 84 of the Income-
tax Act in sub-section (6), for
the word, flgures and letter
“Chapter XI-D”, the word and
figures “Chapter XI" shall be
substituted.”

There is no amendment made. It
{s of course for the House and for
the Chalr to decide whether a basic
amendment can now be moved to &
section for which there is no substan-
tial amendment at all.

Shri N. Dandeker: I have obtained
permission under the Constitution to
move these amendments.
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Shri T. T. Krishnamachari: I am
merely pointing thig out and it is for
the Chair to decide.

Mr. Deputy-Speaker: The main
sectiong are not sought to be amend-
ed by this Bill

Shrl N. Dandeker: I am secking to
insert iwp sub-clauses in clause 21
and I want that the clauses should
be re-numbered.

Mr, Deputy-Speaker: The questions
are not being changed or amended
by this Bill. They are only re-num-
‘bered.  Your amendmants will not
be relevant,

Shri N. Dandeker: Then permis-
sion should have been refused by the
President. I have asked permission
specifically.

Shri T. T. Krishnamachari: The
permission given by the President is
a blanket permisgsion. If any Mem-
ber asks for it, I send it and recom-
mengd it to the President. Anyway,
I do not object to it and the hon.
Member can go on. I only pointed
out that it is something which is not
relevant to the material before the
House,

Shri Prabhat Kar: The question is
a Very important one. If no clause
of the Original Act is before the
House, could there be any scope for
moving any amendment? It is this
point which will have to be decided?

Mr. Deputy-Speaker: That is all

right.

Shri Sham Lal Baraf (Jammu and
Kashmir): There Is one thing for
some reasonable time the continuity
of taxation policy. That is very im-
portant.

Mr. Deputy-Speaker: I am not rul-
ing it out.

Shrli Morarka: If so, Sir, the con-
sequence would be that hereafter-
wards o eny Bill any esmendment
could be moved for any section.
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Mr. Deputy-Speaker: Provided the
clause itself is before the House,
Here the clause ig before the House,

Shri Morarka: Ii is true. But so
far as this clause is concerned, it
does not make any amendment to
the substance of the section or of the
Act. It only says that it should be
re-numbered and if once you give
this ruling, you cannot rule out
similar amendments in future.

Shri Dandeker: My amendmgnt
No. 156 seeks to insert in the income-
tax Act two sub-clauses. The first
one, as I said, has the effect of ex-
tending the period of eligibility for
vstablishment of new undertakings,
not merely upto the 3lst March, 1888
but upto 31st March, 1871. Other-
wise, all planning for the establish-
ment of new undertakings will come
to an end or at any rate it will be
considerably affected because people
do not know whether it will be en-
titled to this concession.  Although
in fact this concession does not
amount to very much, still it is a
factor to be taken into ecalculation.
My amendment No. 155 says that
this section shall apply to an indus-
trial undertaking such as is referred
to in the new section 2B0ZA in res-
pect of the profits and gaing of the
undertaking arising after it has been
shifted to the new location. There
are provisions later on in the Bill
whereby  industrial  undertakings
shifting from the urban area to some
other area with the approval of the
Central Goverriment are entitled to
cetrain concessions of a very novel
kind but very desirable. The move-
ment of the undertaking from one
place to another is virtually to be
regarded as establishing a new under-
taking for the purposes of relief and
that is the effect of the clause that 1
have suggested to be inserted.

Finally my amendment No. 157 is
concerned with & very important
point in the sense that it is concerned
with the substance of the relief. The
rubstance of the relief in the cases
to which it is epplicable, is that
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profits upto six per cent of the capi-
tal employed in the new undertakings
(computed in a particular manner)
will be excmpted from tax. But in
fact most of the new undertakings
that T know of or I have heard of
do not, in fact, get the benefit of this
tax concession for the reason that in
the first three or four years, they
make, if at all, very little profits or
if they make a profit a good deal of
it is absorbed by depreciation, deve-
lopment rebate and the like and the
result is that most of them do not
get the benefit of this concession for
more than a year. A few get it for
two years. The amendment that I
have suggesied in  No. 187 would
have the effect of mitigating this
evil. Shall I read it? It reads:

“for the assessment year rele-
vant to the previous year in
which there ig for the first time
any income chargeable to tax
after setting off the losses, if any,
relating to preceeding years and
depreciation and development
rebate, and...”

If any industrial undertaking camr
get any benefit out of this, it can be
only after the profits begin to
emerge. The period of the benefit
as laid down in the Act should com-
tinue for a period of five years, from
the year in which there is for the
first time any income chargeable to
tax after setting off the losses, if any,
relating top preteding years.

Shri Prabhat Kar: Sir, I oppose
this amendment. First of all, it is
not before the House. Secondly, so

far ag this provision is concerned, it
is not at all a new thhg which has
come over here. Therefore, the ques-
tion of extending tne period by five
years which is 31-3-1965 should not be
made a permanent help to go on
extending the period and therefore,
it should net be accepted.

§hri T. * Krishnamachari: Sir, as
1 said we had no amendment to the
original section of the Bill at this
stage.
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Mr. Deputy-Speaker: I will put
amendments Nos. 143, 155, 156 and
157 to the vote of the House.
Amendmenty Nos. 143, 155 156 and

157 were put and megatived.

Mr. Deputy-Speaker: The guestion
is:

“That Clause 21 stand part of the
Bill".
The motion was adopted.

Clause 21 was added to the Bill.

Clause 22.—(Insertion of new section
854).

Amendments made: *

(i) Page 24, line 11,
included”,
insert “(other than any such
income on which no income-tax
is payable under the provisicns
of this Act)™. (9).

(ii) Page 24, line 25, after “so
included”,

after “so

insert “(other than any such
income on which no income-tax
is payable under the provisions
of thisg Act)” (10).

(Shri T. T. Krishnamachari).

Mr. Deputy-Speaker: The guestion
is:
“That clause 22, as amended,
stand part of the Bill"
The motion was adopted.

Clause 22, as amended, was added to
the Bill.

14 hrs.

Mr. Deputy-Speaker: Now, we take
up clauses 23 and 24. There are no
amendments. The question is:

“That clauses 23 and 24 stend
part of the Bill"”

The motion was adopted.

23 and 24 were added to
the Bill.

Clauses
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Clause 25—-(Amendment of section
7).

Shri T. T. Krishnamacharl: I beg to
move**;

(i) Page 25, after linc 9, insert—

‘(i) in clause (d) of sub-section
(1), for the words, figure and
letter “to the extent provided
in rule T of Part A of the Fourth
Schedule”, the words “in so far as
the aggregate of such contribu-
tions does not exceed one fifth of
his salary in that previous year
or eight thousand rupees, which-
ever is less” shall be substituted;'.

(11)

(ii) Page 25, line 10 for “(i)",

substitute “(ii)". (12)

(ii’) Page 25, line 13, for “giiy",
substitute “(iii)*. (13)

Actually, these are again clarifica-
tory amendments. Amendment Nos.
11 and 12 clarify the position. The

other amendments
clause.

re-numbers  the

Mr. Deputy-Speaker;: The question
is:

Page 25, after line 8, insert—

“(i) /‘n clause (d) of sub-
section (1), for the words, figure
and Jetter “lo the extent provi-
ded in rule 7 of Pari A of the
Fourth Schedule”, the words
“in so far as the aggregate of such
contributions does not exceed one
fifth of his salary in that pre-
vious year or eight thousand
rupees, whiclrever is less” shall
be substituted;’. (11)

The motion was adopted. *
Mr. Deputy-Speaker: The question
is:

Page 25, line 10, for “(i)", sub-
stitute “(ii)". (12)

The motion was adopted.

T
r Amendment made with the recommendation of the Presideni.
*sMoved with the recommendation of the President.
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Mr. Deputy-Speaker: The guestion
is:
Page 25, line 13, for *(i1)", sub-
stitute “(iii)". (13)
The motion was adopted.
Mr. Deputy-Speaker: The question

“That clause 25, as amended,

stand part of the Bill."
The motion was adopted.

Cluuse 25, as amended, was added to
the Bill.

Clause 26— (Amendment
B8).

Shri N, Dandeker: | beg to move®:

of section

Pages 25 and 26,—
for lines 40 and 41, and 1 to 10°

respectively, substitute—

*“Provided further that in res.
pect of any such sums pa‘d
during any previous year re-
levant to the assessment year
commencing on the 1st day of
Apri] 1965 or any subsequent
assessment year, this sub-
section shall have effect as if
for the words ‘seven and half

per cent. and the words
‘one  hundred and  fifty
thousand rupees' the woids

‘ten per cent’ and ‘give hund-
red thousand rupees’ had been
respectively  substituted:™ .’
(158)

The reason for this amendment is
this. The provision as it stands
raises the monetary limit up to which
donations will qualify for rebate from
Rs. 2 lakhs to Rs. 5 lakhs, in respect
of donations for renovation and re-
pairs of any temple, mosque, gurd-
wara or churchr as may be notified by
the Government as a place of public
worship. What I am  suggesting is
this. 1 do not think it is proper to
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make s kind of distinetion in a
secular State about churches and
temples and  gurdwaras. T think

either il must be a case of extending
the monetary limit or charitable dona-
tion or not at all. As the Govern-
meny seem to be quite right]y an-
xious in these days, because charilable
contributions are falling off, they are
quite rightly of the view that we
oughy to increase this. But | think
the increased limit should apply to all
charitable contributions to recognised
charitable institutions and so on, the
qualifications and the limitations for
whiclr are already quite clear. The
effect of my amendment will there-
fore be that these increased limits
should apply to all charitable dona-
tions and not merely (o donaliong for
ihe renovation of mosques, temples,
gurdwaras, churches and the like,

Shri T. T. Krishnamachari: The de-
finition is intentional, because ‘n one
case, the {emples, gurdwaras, churches
and mosques have to be of particular
categories, and accepted as such by the
State Governments, Everyv gurdwara
and temple, and every mosque and
every church would not be entitled 10
it. They musy have some importance.
That itself is restrictive. Tt restricts
the b These temples arc Teno-
vated not every time: maybe it is
once in 100 yvears. There has not been
any cheese-paring about it sp as to
spread it out to three or four wears.
They all make to the total good. In
many cases the charitable institutions
and trusts are maintained for charity
on the principle that charity begins
at home. The distinction is definitely
maintained.

I can also say this. 1 have been
told by a very good friend of
mine. ...

Shri N. Dandeker: 1 do not
donations to private charities
admissible either.

Shri T. T. Krishnamachari: ,,. that
why we should say, “temples of im-

think
are

*Moved with the recommendation of the President.
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portance.” Why not say every
temple? Then, you throw open the
door wide. It has to be something
which is recognised. It has to be
temples or like places of worship
which are more important and which
are recognised, and identified as such
by the State Governments. I am un-
able to accept the amendment, and I
am unable to expand the scope of this
particular provision.

Dr. M. S. Aney (Nagpur): I should
think that thve amendment which has
been suggested is really important
1 do not know what the hon. Minister
means by saying that the religious
property should be identifiable. The
Government can maintain a register
—they must be having a register—ol
the temples that exist, which are sup-
ported by the people, or to which
donations are made by the people out
of religious instinet. I think there is
no reason why they should be exclud-
ed from this and not be covered hy
this provision.

Mr. Deputy-Speaker: Anyway, it is
not acceptable to the Minister. 1 shall
put amendment No. 158 to the vote.

Amendment No, 158 was put and ne-
gatived.

Mr. Deputy-Speaker: The question

1s:
“That clause 26 stand part of the
Bill."

The motion was adopted
Clause 26 was added to the Bill.
Clauses 27 to 30 were then added to
the Bill.

Mr. Deputy-Speaker: Then there is
an amendment to include a new
clause—clause 30A. Not moved. All
right. So, the question is:

*“That clauses 31 tn 35
part of the Bill"”

The motion was adopted.

stand

Clauses 31 to 35 were added to the
Bill,

Clause 36— (Amendment of section
114).

Shri Morarka: 1 beg to move*:

Page 28, line 16, for “ten" sub-
stitute “twelve and a half”. (201).

This amendment concerns the bonus
shares and the capita] gains tax. The
hon. Finance Minister in his budgrt
speech said:

“The companies issuing bonus
shares pay a tax of 124 per cent
on the face value of these shares.
It stands to reason that if a
person pays capita] gains tax on
bonus shares issued to him some
part of the tax paid by the com-
pany on the same issuc should go
1o mitigate his liability for capi-
ta] gains tax. 1 propose, there-
fore, to allow a rebate of up to 10
per cent of the face value of bonus
shares from the capital gains fax
on such shares.”

My amendment increases the 10 per
ceny to 12} per cent. As you know,
thre capita] gains tax on bonus shares
is levied at two stages: first on the
Company at the rate of 12} per cent
of the face value of the shares, uand
then on the shareholders, the indivi-
duals, or .h¢ company, whatever it
may e, on the market value of the
shares and not on the face value. The
rate is that which js applicable to him
according 1o his income and so on. My
amendment is simple. It says that
instead of the 10 per cent reduction
which the shareholder would get, it
must be 124 per cent. The company
is paying 124 per cent tax on the
issue of bonus shares and once the
principle is accepted, I am sure ihe
Finance Minister would find it possi-
ble to accept this suggestion that cut
of the capital gains tax payable by the
shareholder, a sum equal to 12} per
cent of the face value of the shares
should be refundable. So, I move.

*Moved with the recommendation

of the President.
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Shri T. T. Krishnamachari: In fact,
the logic of putting it as 10 per cent
also extends to 12} per cent which
could be fixed. So, ] accept (tiris
amendment, and also the next amend-
ment of the hon. Member, since bo:h
of them are having the same Fpur-
pose. ek

Mr. Deputy-Speaker: The question
is:

Page 28, line 16, for "ten" sub-
stitute “twelve and a half”. (201)

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That clause 36, as
stand part of the Bill.”

amended,

The motion was adopted.

Clause 36, as amended, was added to
the Bill.

Clause 37— (Substitution
section for section 115).

of mnew

Shri Morarka: T beg to move :

Page 28, line 32, for “ten™ sub-
stitute “twelve and a half” (202)

Mr. Deputy-Speaker: The hon.
Minister has already said that he
accepts this amendment also. The
question is:

Page 28, line 32, for “ten” sub-
stitute “itwelve and a  half”.
(202)

The motion was adopted.

Mr. Deputy-Speaker:
is:

The question

“That clause 37, as
stand part of the Bill."

The motion was adopted.

Clause 37, as amended, was added to
the Bill.

Clauses 38 to 43 were then added to
the Bill.

amended,
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Clause 44—(Amendment of section
192).

Shri T. T. Erishnamachari: 1 beg
to move®;
Page 31, for lines 17 and 18,

substitute—"(v) the Explana:iion
shall be omitted.”" (14)

Th's is to transpose this explanation
to the next section. That is why the
next amendment also comes. We omit
the explanation here and put it on
to the next section,

Mr. Deputy-Speaker: The
is:

question

Pape 81, for line 17 and 18, substi-
tute—*“(v) the Explanation shall be
omitted.” (14).

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That clause 44, as
stand part of the Bill."
The motion was adopted.
Clause 44, as amended, was added to

amended,

the Bill.
Clause 45— (Amend t of ti
193).
=t wiiwre e Ao ()
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Mr. Deputy-Speaker: The Hell
being rung,

is
There is quorum and we may pro-
ceed now with the other clauses.

There is a Government amendment
to clause 45.

Amendment made®**:

Page 31, for lines 19 and 20, sub.
siitute—

*Moved with the recommendation of the President.
**Amendment made with the recommendation of the President,
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‘45. In section 183 of the
fnx Act—'

Income-

(a) the words “and super-tax” shall
b omitted;

(h) the following Explanation shall
be inserted at the end, namely :—

“Erplanation—In this section,
and in sections 194, 195 and 197, the
expression ‘rates ip force' nieans
1he rate or rates specified fcr the
purpose of deduction by the Finanee
Act of the year in which such de-
duction is required to be made.”
115).

(T. T. Krishnamachar).

Mr. Deputy-Speaker: The guestion
L

“That clause 45, ag amended, stand
part of the Bill"

The motion was adopted.
Clause 45, as amended, was added to
the Bill,

Clauses 46 :0 61 weve
Bill.

added to tue

Olause #—(Insertion of new Chap-
ter XXIIB).

Mr. Deputy-Speaker: Therc are
«ome amendments to clause 62,

Shri M. R, Masani: Sir, we have
several amendments to clause 82, but
1 cfore we move them I would like to
ruise a point of order about the vali-
dity of this clause. The Constitution,
i article 285, says:

“No tax shall be levied or collect-
ed except by authority of law.”

Now, Sir, the whole of clause 62,
and there may be other clauses ot
that nature, seeks to get the authority
of this Parliament to enable Govern-
ment by executive authority to levy
taxes. Let me explain this. It may
be arcued that this clause docs not
levy » tax, it gives relief from taxes.
That is true. But, as we well know,
the exercise of a power includes its

582 (Ai) LS—T.

reverse. The authority nol to levy s
tax is also the same as the autnority
to levy a tax, and this House of the
People is seized of the right, and
the exclusive right, to levy taxation.
Levying taxation is not just to pres-
cribe a tax but following it through
right to the time when the tax is
collected. If Parliament levies a tax
and then gives ity authority to some-
body else to forgive anyone from pay-
ing that tax, that is also delegating
the right to tax, Let us take a very
extreme example. | am not seying
that thiz example is an extreme one.
Supposing Parliament, in the course
of passing the Finance Bill, were to
say that these are the taxes that

should be levied, however the
Finance Ministry or the Gov-
ernment of India may at

any time excuse anyone from pay-
ing any tax, would that or would
that not be an interference wilh the
rights of this House? Would i* or
would it not be a violation of hLe
Article of the Constitution which T
tead out? I submit, Sir, that thure
cam be only one answer, that any
delegation to the executive wnich
would ride a coach and four through
the tax that Parliament had cnacted
would be a departure from the Con-
stitution and a violation of it. What
does this clause do? 'This claasc for
all practical purposzs enables  the
Government from time to Lime, any
time In the next twelve months, to
prepare schemes which are reierred
to in this clause at various plares.
The Government may prepare a
scheme. It might provide for any-
thing to happen. It ‘s those schemes
that should be in the Finance 1ill
either as clauses or ag schedules.
Those schemes should have been part
of the Finance Bill, because then
Parliament would have been carrying
out the purposes of the Constituticn.
But what thiz clause does is to say
that Government may at any lime
frame a scheme. It may conlravene
the legislation or the tax levied by
the House.

Mr. Deputy-Speaker: Whit is the
ar‘icle he ‘s seferring to?
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Shri M, R. Masanl: I read article 265
of the Constitution which says “No
tax chall be levied or collected except
by authority of law". 1 am pointing
to the principle of po taxatlon with-
out representation. The principle s
that the House of the Peopie iy the
power tirat can levy taxes. It is cne
thine which we have taken over from
the British House of Parliament

Shril T. T. Krishnamachari: Sir, may
I just say..... B

Shri M. R. Masani: Let me finish
mv peint of order and then the Min.
ister can reply.

Shri T. T. Krishnamachari: Sir, 1
rise to a point of order.

Shri M. R. Masanl: I am on apoint
-of porder a'ready, How can he have
another point of order? The Min:ster
e¢an reply to the point of order. There
cannot be a point of rrder on a
point of order.

Sir, my plea is that clause 82 should
be struck down as being invalid and
not cons'stent with the Censtitution.
This clause tries to deprive Parliament
of its right to levy taxation. It takes
away into the hands of the executive
powers that should rightly belong to
this House, and in doing so to say
that just because Parliament gives a
power  that becomes  law s
not correct. As I said, if the House
wore +o decide a majority today to
allow the Finance Minister to levy
any tax or cut out any tax, it would
eertainly not be a thing llat would
be uphe'd by the Supreme Couri of
this country. Where should we draw
the line? [ say clause G2 contravenes
the line at which Parliament can icgi-
timately give power to framc rules to
the hon. Minister. This goes beyond
the rulemaking power. This gives
him a substantial right {0 decide who
ghall be taxed and who shal] not he
taxed.

It also violates another part of the
Cons'itution, which says that there
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should be equality before the law.
It enables the Finance Minister 1o say
that someone is unequal and he is to
be taxed but that by an &dm nisira-
tive decree forgive him from paying
the tax. I, therefore, supgest that
clause 82 is out of order and should be
struck down as pot being a wvahd
clause.

Bhri T. T. Krishnamachari: 17 am
afraid, Sir, the hon. Member has been
too previous. I thought he was going
to take up this question in regard to
another clause about which one can
raise such a question and deal with it.
Here there is no taxation. There is
only tax credit. In one scheme tax
credit is mentioned, that so much is
going to be given. There is the ques.
tion of framing schemes. Naturally,
the schemes will be prepared and
placed on the Table of the House, The
Parliament can object to a8 scheme aor
modify it and that will be accepted
by the Government. It is, Sir, vir-
tually, a question of furegoing an
income and not a question of levying
a tax.

Then, my hon. friend jumped [ro.u
there to article i4, equality bhefore
law.  Yes, people have to be trealed
equally. But courts both here and
elsewhere where this fundamental
right of equality before law cbta‘ng
have held that there is the basi: of
classification. If the basis of classitl-
cation is correct, even though certam
sections have been given some Lene-
fits, there i3 no question of any pu-
tent inequality. Here there is classj-
fication with regard to particular in-
dustries. The export industrics wili
get a particular benefit. According lo
their importance they will be classi-
fied. You cannot find anything i the
Constitution in regard to this matler
You may say that you have to rroun
un with the budget and <et it sane-
tioned. Tt iz a  different  matter.
Probably the thing will be put in
the budget when the whole ring
is done because it will probanly com=
up next year. Besides. Parliament
can pass a law. The whole idea ix
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that Parliament must accept ciausa
62. The plea of my hon, frirnd is
that Parliament is incompetent to
pass this law under the Constitution.
There is nothing in the Cons:itulion,
I may say with all deferencte {n my
hon, friend who probably is u lawyer
and I am not. But I have spent al-
most 3 tu 34 years on the Crustitu=
tinn, and I can find nothing in the
Constitution which will detey Parlia-
ment from giving its imprimatur to
o cliuse like this.

Mr, Deputy-Speaker: This is the
ruling that has becn given carlier
when g similar noint was lalsel:

“Iy is not for Chair to decide the
vires of a Bill. The House 2i: d9es
not take a decision on th. guczinia
of vires of a Bill. It is o™ 10
Members to express any Jiews 0
the matter and in the light of thst
instead of taking a decisior cepara-
tely on the vires of the Bili  they
cou'q take such decislon as they
deem fit on the motion Leloe the
House with regard to the Bill”™

So, if the House feels that 1t 15 Jltra
vires, it can throw it out; hal the
Chair will not decide, Lt is a muller
for the courts to decide. There s
no point of order and we will go nm
with it

Shri T T Krishnamachari: Sir. T
move my amendments Nos. 16 to 37.

Shei M. R. Masanl: I am moving
my amendments Nos. 99 ang 100

Shri N. Dandekar: I am moving my
amendment: Nos, 159 to 164

Shri P. €. Borooah: T 'm moving my
amendments Nos. 203 to 208,

Mr. Deputy-Speaker: Amend-
ment  No. 205 is the same a5 No. 99
and No. 207 iz the same as No. 100.
The rest wi!l be treated as moved.

*Moved with the recommond;tinn of thy ‘Pre.gidem

Shri T. T. Krishnamachaid; 1 beg
to ‘move*,

(i) Page 335, for lines 1 and 2, subs-
titute—

‘Explanation.—For the purposes of
this section—

(i) “subscribed” includes acquisi-
tion of the shareg forming park
nf an eligible issue of capitak
from a person who is specified
as an underwriler in pursu=
ance of clause 11 of Part T of
Schedule II to the companies
Act, 1956 (I of 1856) (herein-
after in thig section referred
as the underwriter);

fii) a payment shall be treateAd
as having been made to the
extent to which and’. (186).

(ii} Page 35, for lines 5 to 14, subs-
titute—

“(4) A tax credit certificate for the
amount specified in sub-section (3)
shall be granted to an individual or
Hindu undivided family—

(a) where payment by way of
subscription has been made to
the company, in respect of the
financial year in which pay-
ment hag been made and each
of the three financial years
following that year; and

(b) where the acquisition has
been made from the  under-
writer, in respect of the fin-
ancia! year in  which the
capital was so nequired and
ea-h ane, if zay, of the follow-
ing finuncial years nol falling
beyvond the third finunciak
year from the end of the fin-
ancial year in which the pay-
ment by way of subscription
has been made 'y the com-
pany by the underwriter:

Provided that, in either case, the
capital is held by or on behalf
of the individual or an hehalf
nf ihe Hindu undividad family,
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as the case may be, at the
end of the relevant financial
year.”, (17).

(iii) Page 35, after line 27. insert—

“(5) If any individual by himself
or on behalf of any other in-
dividual or on behalf of auv
Hindu undivideq family has
acquired any shares furming
part of an eligible issue of
capital from the underwriter,
he shall not be entitied 1o a
tax credit certificale nnder
this section, unless his name
i entered as a sharcholder in
respect of such shares in the
register of shareholderg of
the company.”, (18),

—
(iv) Page 35, line 28, for “(5)",
substitute “(6)". (19).

(v) Page 36, line 1, for “{s)" subs-
titute  “(T)". (20).

(vi) Page 36 line 4. for “(7)", suhs-
Titulte “(8)". (21),

(vii) Page 37, for lines 39 to 44
page 38, for lines 1 1o 20, substitute—

“280ZB. (1) Where any company
engaged in the manufacturé or pro-
duction of any of the articles mention-
ed in the First Schedule to the Indus-
tries (Development and Regulation)
Act, 1951 (65 of 1951) is, in respect of
its profits and gains attributable to
such manufacture or production,—

A1) liable to pay any tax for the
asgessment year commencing
on the 1st day of April, 1965
{(here-in-after referred to as
the base year) and for any one
or more of the five assessment
years next following that
year; or

‘(i) not liable to pay any tax for
the base year but becomes so
liable for any succceding year
(here-in-after referred {o as
the succeeding base year) and
alsg for any one or more of

*the assessment years follow=
Ing that year, not being an
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assessment year commencing
on the Ist day of April, 1971,
or any subsequent assess-
ment year

and the tax for any such succeeding
year exceeds—

(a) in the case referred {o in
clause (i), the tax payable
for the base year; .

(h) in the case referred to in
clause (ii). the tax payable
for the succeeding base year,
then  the company shall be
granted a tax credit certificate
for an amount equal to twenty
oer cont, of such excess:

Provided that the amount of the
tax credit certificate shall pat
for any assessment year cx-
veed ten per cent, of such tax
payable by the company for
that year”™ (22).

(viii) Page 38, for lines 38 to 41,

substitute—

“period as may be specified n  the
scheme—

(i) for repayment of loang taken
by the Company from any of
thn financial institution; noti-
fied in this behalf by the Cen-
tral Government, or

(ii} for redemption of ils deben.
tures, or

(iii) fur the acquisition of any ca-
pital asset in India including
the construction of any buil-
ding, f¢r the purposes of the
businsss  of the company.”.
(23).

(ix) Page 39, for
substitute—

lines 1 to 14,

“Explanation I.—In this section,
“t:x"” means income-tax pay-
able unde; this Act and sur-
tax, if any, payable under the
Compunics  (Profits) Surtax
Act, 16ts 1% of 1964),
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Explanation 2.—The amount of in-
come tax in  respect gf the
profits or gains attributable
to the manufacture or pro-
duction of the articles refer-
red {o in sub-section (1) shall
be an amount bearing to the
total amount of income-lax
payable on the total income
(such income-tax being com-
puted in the manner specified
hereunder) the same propur-
tion as the amount of such
profits or gains beur: 1o the
total income. The amount of
income-tax  payable by the
company for any assessment
year shall be computed after
making allowance for any re-
lief, rebate or deduction in
respect of income-tax to which
the company is entitled under
the provisions of this Act or
the annual Finance Act and
after deducting from  su~h
amount of  income-tax the
amount of additional income-
tax, if any, payable hy the
company under the provisions
of section 104  and also,
the amount, if any, by which
the rebate of income-tax ad-
missible tp the company under
the provisions of the annual
Finance Act is, under {hc pro-
visions of the said Act, reduc-
ed with reference to {he face
value of any bonus shares or
the amount of any bonus is-
sued by the company to its
sharcholders during the pre-
vious year or any previous
year prior to that year or
with reference to any amount
of dividends declared or dis-
tributed by it during the pre-
vious year or any previous
yvear prior to that year.

Explanation 3—The amount of sur-
tax in respect of the charge-
able profits attributable to
the manufacture or produc-
tion of the articles referred
to in sub-section (1) shall bhe
an amount bLearing to the
total amount of surtax pay-
able under the Companies

(Profits) Surtax Act 1964 (7
of 1964) the same preportion
as the amount of such charge-"
able profits bears to the
whole of the churgeable!
profits.”, (24).

(x) Page 39, line 15, for “A per-
son”, substitute—
“Subject to the provisions of this
section a person”,  (25).

(xi) Page 39, line 23, for “may”,
substitute “shall”. (28).

(xii) Page 39, line 23, after “sub-
section (1), ingert

“(including the

. destination of
their export).”, (27).

(xiii) Page 39, line 28, after "mer-
chandise”, ingert

“(including

the destination of
their export)™.

(28).

(xiv) Page 39, gfter line 35, in-
S8l

“(c) the need to earn foreign ex-
change;" (39).

(xv) Page 39, line 36, for ey,
Substitute “(d)", (30).

(xvi) Page 40, fur lines 9 1o 18,
SUDSHLUIC—

“280ZD. (1) Subject to the provi-
sions of this section. a person, who
auring any financial year commen-
cing on the Ist day of April, 1965 or
any subsequent financial year (nol
being a year commencing on the st
day of April. 1970 or any financial
Year thereafter) manufactures or
produces any goods, shall be grant-
ed a tax credit certificate for an
amount calculated at a rate not ex-
ceeding twenty-five per cent. of the
amount of the duty of excise pay-
able by him on that quantum of
the goods cleared by him during the
relevant financial year which ex-
ceeds the quantum of the gonds
cleared by him during the base year,
whether the clearance i either
case is  for home ronsumotion
or export”. (31).
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(xvii) Page 40. line 18, for “may",
substitute “sha'i™, (32)

(xviii) Page 40, after line 30,
dnsert—

“(4) Where any undertaking
‘begins, after the 1st day of April
in the base year, to manufacture
or produce any goods in respect
of which a tax credit certificate
may be granted under sub-sec-
tion (1), the quantum of goods
<leared in that year shall, for
the purposes of that sub-section,
be determined in such manner
as may be provided in the
acheme™. (33)

(xix) Page 40, line 31, for “(4)",
substitute “(5)". (34)

(xx) Page 41, for lines 13 1o 16,
substitute—
“as may be specified in the
scheme—
(i) for repmyment of loans taken

by the person from any of
the  financia! institutions

notified in this behalf by the
Central Government; or

{ii) for the aequisition of any
capital asset in India includ-
ing the construction of any
building, for the purposes of
his business, or

’. (iii) where the person is a com-
pany, also for redempiion of

its debentures.”. (35)
(xxi) Page 41, line 17, for “(5)"
gubstitute “(6)". (36)
(xxii) Page 42, line 13, for
“280ZD", substitute—
“280ZD and the destination of
the expori of such goods or mer-

chandise for the purposes of sec-
tion 2BOZC". (3T).

Bhri M, R. Masani: I beg to move:
(i) Pagu 38—
omit lines 85 to 41. (99),

MAY 5, 1965 Finance Bill, 1965

13214

(ii) Page 41,—
omit lines 10 to 16. (100).
Shri N. Dandekar: I beg 10 wnove:
(i) Page 35—
omit lines 15 to 27. (158).
(ii) Page 35, lines 33 and 34—

for “or any such liability aris-
ing within the period of twelve
months from",

substitute—"on”. (160).
(iii) Page 35—

omit line 39. (161).
(iv) Page 36, line 14,—

for “public company” substi-
tute “assessee”. (162).

(v) Page 36, line 17,—

for “it" substitute ‘“he". (163).
(vi) Page 36,—

omit lines 19 to 32. (164).

Shri P. C. Borooah: I beg to move:
(i) Page 36, line 14—

for “public company” substi-
tute—"company or firm"”. (203).

(ii) Page 37T, lines 40 to 42—

omit “mentioned in the First
Schedule to the Industries (Deve-
lopment and Regulation) Act,
1851". (204).

(iii) Page 39, lines 22 and 23—

omit “goods or merchandise in
respect of “which a tax credit
certificate may be granted under
sub-section (1Y and the". (208).

(iv) Page 42,—
after line 32, insert—

“2B0ZF. Any assessee aggrieved
by any vrder of an Income-tax
Officer under any provision of
this chapter may appeal to the
Appe'late Assistant Commission~
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er against such order and the
provisions of Chapter XX shall
apply.” (208). '

Sir, the amendments which I have
moved have been fully explained in
the note that I have submiited 1o
hon. Members. Still, T would like
to say that this particular clause in-
troduces a new chapter and deals
wilh the grant of tax credit certifi-
cates in  respect of the following
matters: —

To an individual or Hindu un-
divided family with reference to
the amount subscribed and paid
by him or it lo an eligible issue
of capital by a public company.

To a public company which
shifis, with the prior approval of
the Central Board of Direct
Taxes, its industrial undertaking
from an urban area, benefits out
of the capital gains that accrue
by se'ling its property.

To a company engaged in the
manufacture ‘or production of
specified articles and pays in-
come-tax and surtax and, if its
productivity or production in-
creases, 20 per cent of it as a re-
ba'e in future.

To any person who exports goods
or merchandise a certain conces.
sion by way of tax credit certi-
ficate.

To any person who manufac-
tures goods which are of an ex-
cisable character and if his pro-
duction inereases a certain per-
centage out of the increased pro-
duction not exceeding 25.

The Central Government has been
empowered tp frame schemes in re-
gard to all these items, namely, ex-
port tax credit certificates and tax
credit certificates for increased pro-
durtion and rebate out of excise
duties levied on the increased pro-
duction. ’

The amendments proposed to this
clanse are intended tp secure the
fol'owing purposes:—

13216

Tax credit certificates in relation
to exports: It is proposed to enable
the Government to prescribe differ-
ent rates for the grant of tax credit
certificates with reference to the
destina.jon to which the goods are
exported and having regard to the
need for augmenting the foreign ex-
change resources of the country
through such exports.

Tax credit certificaies with refer-
ence to the central excise duty paid:
It is proposed 1o provide that the
amount of the tax credit certificates
will be calculated with reference to
the central excise duty payable on
the extra quantum of such goods
which are cleared during the rele-
vant financial year over the quantum
of such goods which were cleared
during the base year regardless of
whether the goods are cleared in
either year for home consumption or
for exports. It is mlso proposed to
provide that in the case of an yupder-
taking which commenced production
after the 1st day of April of the base
year, the production of the base year
sha'l be determined in such manner
as may be provided in the scheme,

The utilisation of the amount of
tax credit certificates has also been
prescribed by these amcndments.

Tax credit certificates with refer-
ence to -the subscriptions by indivi=
duals and Hindu undivided families
to eligible issues of capital by pub.
lic companies: Under the provisions
as they stand in the Bill, tax credit
cerlificates will be granted to indivl-
duals and Hindu undivideq families
subscribing to and making payments
in respect of any eligible ' issue of
capital by public 'imited companies
engaged in impor unt industries, The
tax credit certificate will be granted
for the financial year in which pay-
ment for an eligible issue of capital
is made and for each of the three
suceeeding years if the shares contl=
nue 1o be held by the original subs-
criber until the end of the relevant
financial wear. Tt is proposed to
amend these provisions to enable
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the grant of tax credit certificate amendment does. Why must it be

also to an individual or Hinduy un-
divided family who purchases any
time during the four-year period
trom the year of issue, the shares
forming part of an eligib'e issue of
capital from an underwriter declared
as such in the relevant prospectus.

Shri M, R. Masani: My amend-
ments Nos. 99 ang 100, although they
are on two different pages, pages 18
and 41, have the same purpose,
namely, to drop the proviso that
occurs on page 38 and on page 41.

When 1 spoke op the Budget 1
made the point that these tax credit
schemes were being restricted, and
unnecessarily, to companies  which
had borrowed money and that for
some reason companies that had not
gone to borrow money were denied

the benefit of this very legilimate
incentive dependent on jproductivity
or meritorious exports. At that
time, my hon. friend, Shri Ajit

Prasad Jain, who is not here, ques-
tioned my statement and said, “No,
no; il is not so; these credits are
availab'e for those who have nol
borrowed money”. But I am glad
that the Minister at least has seen
the point and has brought in an
amendment of his own. While his
amendment broadens the category of
people entitled to these tax credit
certificates, it is not broad enough
and I regret that I cannot accept it
as a satisfactory correction of the
mistake that was there in the ori-
ginal Bill

There should be no correction of
the people who should get the bene-
fit of these tax credits provided they
earn them. After all, if this Bil] is
passed in its present form, it is the
Minister and the Ministry who are
poing to decide as to who will get
the benefit of these tax credits. Once
a company or a party qualifies
for the henefit, there i np reason
to stipulate that it must use that
benefit cither for paying a loan or
for building a building as the new

invested in a building for the pur-
pose of the business or for a capital
assel? After all, if certain exports
have been made which are good for
the country, if productivily has been
improved, let the beneficiary have
the right to decide as to what to do
with that money. It is like giving a
man a little relief ang saying, “But
I insist that you spend it either to
repay' a loan or to put up a build-
ing." That is not good cnough. Al-
though the present amendment  of
Government has 'met my point  hat
becuuse the man dne: not  Lorvow
money he should not be punished, he
is now being forced to use the money
got from that relief in a  particular
way. There may be other ways in
which the business that is doing a good
Job of productivity or sxport wants to
use the money. It may want to use
the money for advertisement, for
paying its labour a decent wage. Why
should it not improve the wages of
its labour? Why should it put up a
structure to satisfly the Government?
I, therefore, do not think that the
present Government amendment s
at all acceplable. The beneficiary of
the tax credit must be given the
undisputed right to decide how to
use the proceedings of that credit;
otherwise it is giving with one hand
and then imposing fetters with the
other.

Shri N. Dandekar: Sir, 1 have
moved several amendments which T
shall group into three or four sepa-
rate groups. The first one is amend-
ment No. 1589 which seeks to delete
the proviso to the new section 280Z
sub-section (4), sub-clause (a). The
effect o2 this proviso, as it stands, is
the curious one that where a person
having made investments of the kind
that are specifled here and, there-
fore. having qua'ified to get the {ax
concession, jus' because subsequently
disposes of that investment, loses the
tax credit. Frankly, it scems to me
that onece the ohjeet of the whole
exercise 11 achi=vad, tne object being
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that small people should be en-
couraged to become a litt'e more
venturesome 10 invest in new enter-
prises and if they do that, they should
gel these tax credits. That is why
there is nol only a limit to the over-
all investment but it is also on a
slab system whereby the first Rs. 15,000
is  entitlegq to a large tax
credit rate, then the nexl slab and
then the third slab. The person con-
cerned is entitled to these tax credits
so long and only s3p long as he con-
tinues to hold on to the scrips. This
limitation seems to me utterly super-
fluous because the muin purpose is
served the moment a person shows
sufficient adventure and  enterprise
in spotting a good thing, and invest-
ing in it. This thing encourages
him. And may be, he was right, and
mauy be he is aole to sell those shares
at a good price. He is the sort of man
who ought to get it, and the tap ought
not to be shut off in this manner as
envisaged by the proviso which is to
the effect that when and if he sells
these new investments then he must

suffer a pro-rata reduction of the
relie{ 10 which he would otherwise
have been entitled.

Then, amendments Nos. 159, 160

and 161 are concerned with another
matter relating to these lax credit
certificates for new investments. The
effect of what I have suggested there
is this. There should be no question
of a person having to wait for pay-
ment of the tax credit. If it is what
it says in the clause as it stands, then
it would be adjusted against any
existing tax liability—-that is fair
enough—but also against any such
liability arising within the period of
twelve months following, so to speak,
and where there is ng such liability
of any kind. will he get back the
money or the excess of his money
over these liabilities?  Again, it
seems to me that you give with one
hand and take it away by the other,
Why are these things being chiselled
down? Either they are good or they
are not good. 1 reslly dom't under.
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stand; I tried to explain this to some-
body and I said, “Now, you will not
get that proportion of this rebate as
the shares you don't hold bears to the
shares thay you do hold”. This is
the effect of proviso, 1 referred to
earlier. Then I said, “Although this
thing effect you are enlitled to get lax
credit, 'my dear fellow, you won't get
it, you will have to wait for twelve
months, and if after that something
goes wrong and the law is amended.
etc., Heaven knows what happens to
you". Sir, sceing the uncertainties al-
taching to this thing. I do not know
why they are being whittled down.
If you read the thing first-hand, it is
a good, a reasonably good incentive
for the small people 1o come along

and invest. But then the thing gets.
chiselled down. And thercfore these
amendments. Amcndments Nos. 160

and 161 are designed tp eliminate this
waiting period of twelve months, with:
the result that the tax credit certifi-
cate holder can cither have the tax
credit gertificate adjusted against his
existing tax liability, if there is any,
or he will get the balance or the ex-
cess or the entire amouni as the case
may be cash down.

The next group of amendments are

Nos. 162 and 163 and their gbject is
a very simple one. As % said, this is
quite g good thing that has  been
thought out. For instance, T think.

schemes like this exist, for instance,
in France where they wished to have
less and less of concentration of in-
dustries in big towns. This is  for
shifting of industry, and thervfore tax
credit certificale are computed in a
particular way for the shifting of in-
dustry. Why on earth this should be
available only in the case of public
companies. I do not know. Line i4
on page 36 restricts this to a public
company—"If any public company
owning an industrial undertakin;: siiu-
ate in @n urban area shifts, with the
prior approval of the Beard ete.
Now, it has got to be an urban area:
it has got tp receive the prior app-
roval of the Board. The Oafficers of
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the Board will try to find out whe-
ther this is a bonag fide kind of thing
or not—where is this undertaking
going, the whole thing will be looked
into. Why then is the thing restrict-
ed to a public company? Bombay is
today ciuttered up with small indus-
trial undertakings all over place in
residential areas, So is the case
with Calcutta. Tt is not so bad in
Madras, but many other cities like
Kanpur, Sholapur etc. are ail
clultered with little indusirial units
either owned by a firm or by an in-
dividual or by a -private limited com-
pany. This kind of thing which will
encourage the dispersal of these
things, why should it be limited tg
a public company. My amendments,
Nos. 162 and 163, are deliberately
made, because 4 have seen here -that
the board, that is to say the Board of
Direct Taxes, will be looking into the
boma fides of the case and turning
the thing inside out before granting
this kind of tax credit certificate all.
That being the case, there seems . to
be no ground to restrict it to public
companies.

Finally, my asmendment No, 164
is concerned with omitting quite a
gubstantial portion of this proposal
at page 36, that is lines 19 to 32. The
scheme places restrictions ¢gn  the
transfer of ihe undertaking, that is
transfer of the ownership of the
undertaking to any other person, for
a period of five years. In qther
words, a person has shifted from an
urban area to an approved area, with
the approval and scrutiny of all
kinds, presumably by the Board of
Revenue. Having shified and got the
bhenefit of this tax credit certiflcate,
ths beneficiary  hag got to stay out.
The enterprise, the undertaking, may
not be transferred to anvbody else.
Why? It scems to me that the main
purnose, the main objeetive of this
whole exercice is that the thing
should be shifted. Incentives are
given for de-industrialising, if you
like to call it that way, various ur-
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ban areas and spreading the industry
all round—dispersal of imdustry. I
somebody does it, he does a good job.
Pegple_say it is good. Then he wants
1o say. goodbye to it and somebody
makes him an offer. Then, apparen-
tly, the tax credit cerlificate is not
valid any longer. It seems to me,
once the purpose of this tax credit
scheme has been  served, it surely
should not matter at all whether
that industrial undertaking continues
to be owned by that bold and ven-
turescine person who shifted it, or is
owned by someone who wanis a ra-
ther more safe investment. The in=
dustrial undertaking has been irans-
ferred; it is running all right. Some-
body whn ig less venturseme than
the original gwner, who may be more
timid, says, “I wil] buy it over.”
Why should the tax credit certificate
scheme be turned off like a tape
becau-e the ownership after the trans-
fer of location has been changed?

These are the amendments which [
wish them to consider.

Shri P, C. Borooah: I huve got six
amendments. So far as amendment
No. 203 is concerned, I would like to
say this, It is proposed to grant tax
credit certificates to public compani=
es who shift their factories from
overcrowded areas to other areas,
There are, however, many factories
which are not owned by public com-
panies, but whizh cou'd nevertheless
be induced to shift to other areas
with a view to relieve over-chowding.
The benefit of the tax credit scheme
should therefore be extended to
factories run by private companies or
firms also.

Sp far as the second amendment,
namely No. 204, is concerned, here
also it is proposed to grant tax credit
certificates o companies engaged in
the manufacture of any article
specified in the First Schedule to the
Industries (Development and Resuln-
tion) Act, 1951, In the context of
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the need for rapid industrial growth
all round, it is necessary that the
benefit under this section should also
be made available to all manufactur-
ing concerns, and not only to specifi-
«d industries.

My third amendmenl is No. 205.
Here it has been  proposed lo issue
tax credit certificates to  companies
engaged in the manufacture of speci-
fied articles, while such certificates
are to be granted in respect of excise
duties payable for increamsed produc-
tion pf certain goods. 4n order to
gl the Penefit of the  certificates,
the companies must uti'ise an amount
equal to the amount of the certificate
for the repayment of loans and de-
benlures. As g result, companies
which are able to carry on without
any loans or debentures, gr those
which have already repaid them, will
npl be able to get the benefil of these
certifi ates. It is equitable that such
companies should also get the benefit.

My next amcndment is No. 206.
Here a'so it is proposed to grant tax
credit certificates for the export of
certain goods or merchandise which
may bz specified under  sub-section
(2y of the section. However, in the
context of the need {0 earn the maxi-
mum possible foreign exchange, it is
necessary that tax credit certificates
shou'd be granted to all exports
rather than to a few specified goods
and merchandise only.

The next one is No. 207. The new
chapter XXI:D deals with the grant
of tax credit certificates. But There

there is no express provision of ap-
peal against any order of the Income-
tax Officer under this Chapter. Some
genuine difficulties or differences of
opinion may arise in these matters
between the Department and the as-
sessec, and hence there is need for
provision of an appeal.

Then, my other one is amendment
No. 208. The selection of the base

year is a very crucial question,
1964-65 has been  wccepted  as the
base year and this year does not suit
every industry. Tea, for instance,
had an all-time high record produc-
tion in 1964-65. 4f, unfprtunately, it
is the opl!imum production, there will
be very little margin of expansion
of production entitied to tax credit.
Perhaps, it may also be true of other
commodities like jute. I, therefore
suggest that in such cases the average
value of the production of preceding
three years shoulg be taoken ino con-
sideration. ’

Shri T. T. Krishnamachari: Sir, the
comp'ex nature of the amendments
make it difficult to answer  every
point. My hon. friend Mr. Masani
did not want this clause at all. But
having it now, he wants the clause to
be enlarged so that the benefits  will
extend over & wider area.

Naturally, one has to be very care-
fu] in giving concessions, The con=
cessions are given wilh a particular
view. 1 do not mind admitting that
the whole scheme of this particular
clause has been devised from the
point of view of increasing produc-
tion, increasing exports, relieving  of
congestion in the cities and making
the factories go out so that those
areas will be available for housing
and other worthwhile purposes and
also, by means of these tax credits on
additional production, where excise
duty is payable, to amortise the por-
tion pf the additional expenditure
that they would put in the form of
capital expenditure. This is broadly
the scheme and the scheme is intend-
ed to augment our production during
the Fourth Five Year Plan.

Thore may he a few imperfoctions
here and ihere and in the proces: of
working, it is quite possible that the
utilisation of the tax eradit ~certificnt-
os might raise some trouble. T do not
think it is nossthle to anticipate every
thing now and nrovide for +very con-
tingeney which will mean on'y whittl-
ing it down. ‘The Direct Taxalion
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Board will have to exercise some dis-
cretion in the matter to see if it is a

question of a person selling g pro-
perty and wanting the capital gains

thereon as an additional benefit for
his going and starting somewhere
else. Similarly, when we give a

rebate on additional income-tax, the
Income-tax that a company pays be-
cause of the additional income, whe-
ther due tp higher production or be-
cause of additiona] capital assety being
in play, naturally we want tha! nonecy
to be spent in a useful direction. If
they had anticipated the necd for ex-
pansion and had acquired the capital
they will pay off the loans. If on the
ussets other hand, they had used their
existing resources for the purpose of
procuring capital assets, this can go
towards the acquisition so that the
evxisting resources will pot be unduly
dimished.

The amendments that I have put
before the House, as: the amendment
to the Finance Bill itself are o make
this possible that a person who has
Eut resources uses Lthote resources.
He should not be told, “No, no; you
will not get the benefit under this.”
There is the scheme and I cannot ex-
tend this scheme further. You cannot
use it for furniture, for housing and
for other purposes which are not
productive, The whole thing is to in-
crease production, That is  why we
say, “Yes, you can have this money
back; vou can pay off your joan which
you have incurred for the purpose of
increasing production.”

In regard to the amendments
moved by Mr. Dandeker, about the
manmner in which the tax credit certi-
ficates should be given I would only
say this. One or two amendments
are not understandable to my some-
what limited understanding. For
instance, he says, on p. 36, lines 19
to 32 should be taken off. Line 18
beging wth  sub-seclioa (2) of the
pronased Seoction  280ZA, “The tax
credit certificate to be granted under

MAY 5, 1965

Finance Bill, 1940 13226

sub-section

(1y...." and ends at
acquiring lands or construcling
bui'dings for the purposes of the
business of the company in the area
to which the undertaking is shifled

", 8ir, if this is removed, what
will remain? Nothing will remain. ...

Shri N. Dandeker: 1 am not mov-
ing any such amendment.

Shri T. T. Krishnamachari: The
hon. Member wants the lines 19 to
32 on p. 36 to be omitted. Unless the
hon. Member has got something else
in his mind, this is what he wants.
I am speaking on amendment No.
164. It says:

“Page 36—
omit lines 19 to 32"
Anyway. 1 leave that.

Mr. Borovah said that there should
be the provision of appeal in respect
of the income-tax assessment. Here
there is no Income-Tax Officer and
there is no question of appeal here.
That does not come here at all.

Shri N. Dandeker: [ am sorry,
they have printed it wrongly. T
couldn't obviously ask for that.

Shri T. T. Krishnamachari: Maybe
somebody made a mistake. [ am
perfecily sure and I will not  even
dream of believing that the hon.
Member would have asked for any=-
thing of that sort. T might do it but
not the hon. Member.

Thep, Mr. Borooah wanted a simpli-
ficalion in a very general way by
saying. "You give a tax credit certi-
ficate to everybody who asks for it."
1 shall not be able to do It

Shri N. Dandeker: It
p. 37 and not p. 36.

Shri T. T. Krishnamachari:
amendment is to omit:

should be
The

“Where a capital asset, being
building or land or any right in
building or land, acquired or, a8
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the case may be, constructeq in
the area to which the undertak-
ing of the company is shifted, is
transferred by the company with-
in a period of five years from
the date of acquisition or, as the
case may be, the dale of comple-
lion of construction to any per-
son other than the Government,
a local authority, a corporation
established by a Central, State
or Provincial Act....".

1 go not see why the hon. Member
seeks to do that. We want him to
be there. We do not want him to
transfer. If he is transferred, he will
have 1o pay back. 1 do not see why
it should be objected to. It is not
a matter of going and living in a
house; it is not a concession in re-
gard o the purchase of & house. If
vou want him to sell a house and go
somewhere, he can do  it. But here
is the production unit in which we
are vitally interested as adding to
the gross potential of the country
and he is stifled in a city where the
space can be used for other purposes.
We want him to go and expand the
unit somewhere else and he goes to
some other place and expands the
unit. 1 do not think everybody will
do it. T think this is by way of an
abundant caution, I do not know if
any instilution would sell it. But I
it does, it will have to refund the
money. In one thing, the hon. Mem-
ber is correct: Why do you anticl-
pate something which may not occur?
But if it does occur, this Is by way
of sbundant caution. There is noth-
ing more than that jn this provision.
What

Shri P. C. Borooah: about

the base year?

Shri T T Krishnamachari: As re-
gards the base year, T cannot come
torwarg and commit myself and say
*You can choose your base year’, be-
cause then the person will choose
1hat year which is most favourable
1o him. Naturally the base year has
1o he chosen by the peron who
grants the benefit. So, T am afrald
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that jt is not possible to leave that
choice to the person concerned.

There is, however, one poini that
I would like to mention with all de-
ference to the hon. Member, and that
is that this is an experiment which
we are trying, and 1 can certainly
give this assurance to the hon. Mem~
bers that we shall watch it. If jn the
process of working it, some changes
are necessary, we shall consider it;
after a'l, the whole thing will have
to occur during this vear. This is
more or less an incentive. I might
even say, if I can use somewhat of
a vulgar phraseology that this 1s a
carrot. 1f the carrot is bitten and
the thing is done, it is all right. If
there arc any difficulties, 1 can assure
hon. Members that we shall try to
remove them. Perhaps, my hon.
friends may say that this is an assur-
ance given by one Finance Minister
and another one may not give it;
but if there are any procedural diffi-
cu'ties, I am quite prepared to look
info them, and we shall have them
set right. If there is anything which
could be done within reason, with-
out the fundamental structure being
altered, we are prepared to look into
the matter. So, I would beg of hon.
Members to give us a year's time to
work it

Mr. Deputy-Speaker: 1 shall now
put amendments Nos. 99 and 100
moved by Shri M. R. Masani lo vote.

Amendments Nos. 99 and 100 were
rut and megatived.

Mr. Deputy-Speaker: T shall now
put amendments Nos. 159 to 104 mov.
ed by Shri N. Dandeker. to vote.

Amendments Nos. 150 to 164 were
put and mnegatived.

Mr. Denutv-Speaker: ‘What about
Shri P. C. Borooah’s amendments?

Shri P, C. Rorooah: 1 would heg
leave of the House to withdraw my
amendments.

Amendments Nos. 203, 204, 208 and
208 were, by leave, withdrawn,
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Mr, Deputy-Speaker: [ shall now
pw. the following Government am-
endments to vote namely amend-
ments Nos. 16 to 37.

The question is:

(i) Page 35, for lines 1 and 2, substi-
tute—

‘Exp'anation.—For the purposes of
this 'section—
(i) “subscribed” includes gcquisi-
tion of the shares forming part
ol an eligible issue of capital
from a person who is specified
as an under-wriler in pursu-
ance of clause 11 of Part I of
Schedu'le IT to the Companies
Acl, 1956 (1 of 1956) (herein-
after in this section referred
as the underwriter);

(ii) a payment shall be treated as
having been made to the ex-
tent to which and’. (18)

(ii) Page 35, for lines 5 to 14, substi-
tuie—

“(4) A tax credit certificate for the
amount specified in sub-section (3)
shall be granted to an individual or
Hindu undivided family—

(a) where payment by way of
subscrip.ion has been made to
the company, in respect of the
financial year in which pay-
ment has been made and each
of the three financial years
following that year; and

(b) where the acquisition has
b2en made from the under-
wriler, in respect of the flnan-
cial year in which the capital
was so0 acquired and each one,
if any, of the following finan-
ria’ years not falling beyond
the third financial year from
the end of the financial year
in which the pavment by way
of subscription has been made
to the company by the under-
writer :

Proyidsd that, in cither case, the
canial is held by or on behalf of the
individual eor on bchalf of the
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Hindu undivided family, as the case
may be, at the eng of the relevant
financial year.”. (17)

(iii) Page 35, after line 27, insert—

“(5) If any individual by himselt
or oa behalf of any other in-
dividua. or on behalf of any
Hindu undivided family has
acquired any shares forming
part of an eligible issue of
capi al from the underwriter,
he shall pot be entitled to a
tax rcredit certificate under
this section, unless his name
is entered as y sharcholder in
respert of suh shares in the
registor of sharcholders of the
company.”. (18)

(iv) Page 35, line 28, for
substitute “(6)". (19)

“EY”,

(v) Page 36, line 1, for “(6)" subs-
titute “(T)". (20)

(vi) Page 36, line 4, for *“(T)",
substitute “(8)". (21)
(vii) Page 37, for lines 39 to 44,

page 38, for lines 1 to 20, substitute—

“2B0ZB. (1) Where any company
engaged in the manufac ure ¢r produc-
tion of any of the articles mentioned
in the First Schedule to the Industries
(Development and Regulation) Act,
1951 (65 of 1851) is, in respect of its
profils and gains attributable to such
manufacture or producticn—

(i) liable to pay any tax for the
assessment year commen ing
on the 1st dav of Awpril, 1965
(hereinafter referred to as
the base vear) and for any
one or mare of the five 2sses-
sment vears next fo'lowing
tha* year; or

(ii) not liable to pay anv tax for
the base vear but breomes so
liable for anv sucreeding year
(hereinafter referred tn as the
surceeding base year) and
also for any one or more of
the assecsment vears fa’lnwing
that vear, not being an asses-
sment vear commencing on
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the 1st day of April 1871, or
any subsequeny assessment
year and the tax for any such

ding year exceeds

(a) in the case referred to in
clause (i), the tax payable for
the base year;

(b) in the case referred to in
clause (ii), the tax payable for
the succeeding base year, thep
the company shall be gran.ed
a tax credit certificale for an
amount equal to twenty per-
cent. of such excess :

Provided that the amount of the tax
credit certificate shall not for any
assessment year exceed ten per cenl,
of such tax payable by the company
for that year.". (22)

(viii) Page 38, for lines 38 to 41,
substitute—

“period as may be specifieq in the
scheme—

(1) for repayment of loans taken
by the company from any of
the financial institutions noti-
fieg in this behalf by the Cen-
tral Government, or

(ii) for redemption of its deben-
tures, or

L) for the acquisition of any
E:u;nml asset in India, includ-
ing the construction of any
building, for the purposes of
the business of the company.”,
(23)

(ix) Page 39, for lines 1 to 14, subs-
titute—

“Erplanation 1.—In this section,
“tax" meang income-tax payable undrr
this Act and surtax, if any, pavable
under the Companies (Profits) Surtax
Act. 1964 (7 of 1964).

Explanation 2—The amount of in-
come-tax in respect of the prefits of
gains attributahle to the manufacture
or production of the articles referred
to in sub-section (1) shall be an
amount bearing to the total amount of
income-tax payable on the total in-

come (such incom-lax being computed
in tne manner specified hereunder) the
same proportion as the amount of such
prolits or gains bears to the total in-
come. The amount of income-tax pay-
able by the company for any assess-
ment year shall be computed after
making allowance for any relief, rebate
or deduction in respect of income-tax
to which the company is entitled under
the provisions of this Act or the annual
Finance Act angd'after deducting from
such amount of income-tax the amount
of additional income-tax, if any, pay=-
able by the company under the provi-
sions of section 104 and also the
amount, if any, by which the rebate
of income-tax admissib'e to the com-
pany under the provisions of the
annual Finance Act is, under the pro-
vistonx of the said Act, reduced with
reference to the face wvalue of any
bonug shares or the amount of any
bonus issued by the company to its
shareholders during the previous year
or anv previous vear prior to thal yeuar
or with reference to any amount of
dividends déclared or distributed by
it during the previous vear or any
previous year prior to that year.

Explanation 3.—The amouunt of sur-
tax in respect of the chargable profils
a'tributable to the manufacture or
production of the articles referred to
in sub-sectinn (13 ghall b= zn amount
bearing 1o the total amount of surtax
pavable under the Companies (Profits)
Surtax Act, 1964 (7 of 1964) the same
pronortion  as  the amount of such
chargeahle profits bears to the whole
of the chargeah'e profits.”. (24)

rxV Page 30, line 15 for “A person”,
subs‘itute |

“Qubjert to the nrovisions of this
sertion, g person”. (25)

(xi) Page 39 line 23, for “may",

substitu‘e “shall”. (26)

(xii) Pare 29 line 23, after “sub-
section (1)", insert

“tin~luding the destination of
their export™ (27)
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(xiuii) Page 38, line 28, after “mer-
chandise”, insert

“(including the destination of
their export)™. (28)

(xiv) Page 39, after line 35, insert—

“(e) the
exchange;”.

need to earn foreign
(29)

(xv) Page 39, line 36, for
substitute “(d)". (30)

(xvi) Page 40, for lines 9 1o 16,
substitute—

"280ZD. (1) Subject to the provi-
sions of this section, a person, who
during any financial year commencing
on the 1st day of April, 1965 or any
subsequent financial year (not being
a year commencing on the lst day of
April, 1970 or any financial year there-
after) manufactures or produces any
_goods, ghall be granted a tax, credit
cerlificate for an amount calculated at
a rate not excecding twentyfive per
cent. of the amount of the duty of
excise payable by him on that quan-
tum of the goods cleared by him
during the relevani financial year
which exceeds the quantum of the
goods cleared by him during the base
year, whether the clearance in either
case is for home consumption or ex-
port.". (31).

(e,

(xvii) Page 40, line 18, for “may”,
substitute “shall”. (32)

(xviii) Page 40, after line 30, ingert—

“(4) Where any undertaking be-

gins, after the 1st day of April

in the base year, to manufac-

ture or produce any goods in

respect of which a tax credit

certificate may be granted

under sub-section (1), the

quantum of goods cleareq in

that year shall, for the purpo-

seg of that sub-section, be

determined in such manner as

may be provided in the
scheme.”, (33)

(xix) Page 40, line 31, for
substitute “(5)". (34)

ll(*)l.l
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(xx) Page

41, for lines 13 to 16,
substitute—

as may be
scheme—

specified in (he

(i) for repayment of loans taken
by the person from any of the
financial institutions notified
in this behalf by the Central
Government; or

(ii) for the acquisition of any capi-
tal asset in India, including the
construction of any building,
for the purposes of his busi-
ness, or

(iii) where the person js a com-
pany, also for redemption of
its debentures.”. (35)

(xxi) Page 41, line 17, for “(5)",
substitute “(6)". (36)

(xxii) Page 42, line 13, for '280ZD",
substitute—

“280ZD and the destination of the
exporli of such goods or merchandise
for the purposes of section 280ZC".
(37)

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That clause 62, as amended,
stand part of the Bill",

The motion was gdopted.
Clause 62, as amended, was added
to the Bill.

Clauses 63 to 65 were daded to the
Bill.

Clause 66— (Amendment of Fourth
Schedule)

Shrl T. T. Krishnamachari: 1 beg to
move®*:

Page 43, for lines 9 to 18, substi-
tute—

*Moved with the recommendation the President.
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‘(ii) for rule 7, the following rule
shall be substituted, namely: —

*“7. Exemption for employee’s con-
tributions,—An employee participating
in g recognised provident fund shall,
in respect of his own contributions to
his individual account in the fund in
the previous year, be entitled to a
deduction in the computation of his
total income of an amount determined
in accordance with section 80A or, as
the case may be, to a deduction from
the amount of income-tax with which
he is chargeab'e on his total income-
tax of an amount of income-tax deter-
‘mined in accordance with scction 37"
(38)

This nmendment seeks to safeguard

the position of the employees' contri-
butions. !

Mr. Deputy-Speaker:
is:
Page 43, for lines 9 to 18, substitute—

The question

‘(ii}) for rule 7, the following
rule shall be substituted, name-
Iyt —

“7. Exemption for employee’s con=
tributions.—An employee par=
ticipating in a recognised
provident fund shall, in res-
pect of his own contributions
to his individual account in
the fund in the previous year,
be entitled to a deduction in
the computation of his total
income of an amount deter-
mined jin accordance with
section 80A or, as the case may
be, to a deduction from the
amount of income-tax with
which he is chargeable on his
total income of an amount of
income-tax  determined in
accordance with section 87." "
(38)

The motion was adopted.
Mr. Depuiy-Speaker: The question
is;
“That clause 66, as
stand part of the Bill.".

amended,
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The motion was adopted.

Clause 66, as amended, was added to
the Bill,

Clause 67— (Insertion of new Sche-
dule)

Mr. Deputy-Speaker: There are
some Government amendments to this
clause.

Shri T. T, Krishnamachari: These
amendments geek to add to the list of
articles in the Schedule. The other
amendments merely seek to renumber.
There is no matter of principle involv-
ed. Tt is only a question of additions
of the particular commodities men-
tioned.

Amendments made*

(i) Page 44, after line 9, insert—
“(3) Iron ore, bauxite, manga-

nege ore, dolomite, limestone,
magnesite and mineral oil.”. (39)

(ii) Page 44, line 10, for “(3)",
substitute "“(4)". (40)
(iii) Page 44, line 14, for “(4)",

substitute “(5)". (41)

(iv) Page 44, after line 15, insert—

“(6) Flame and drip proof
motors.”. (42)
(v) Page 44, line 16, for “(5)",

substitute “(7)". (43)

(vi) Page 44, for lines 18 to 20,
substitute—

“(8) Machine tools and preci-
sion tools (including their attach-
ments and accessories, cutting tools
and small toois), dies and jigs,

(9) Tractors,
chinery and agricultural
ments,

earth-moving ma-
imple-
(10) Motor trucks and buses.”. (44)

(vii) Page 44, line 21, for
substitute “(11)}", (45)

“e)",

(viii) Page 44, for line 23, substi-
tute—

*Amendment made with the recommendation of the President.

582 (Ai) LSD—8.
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“(12) Cement and refractories.”.
(46)

(ix) Page 44, line 24, for “(10)",
substitute “(13)". (47)

(x) Page 44, for line 30, substitute—
“(14) Soda ash.
(15) Pesticides.
(16) Paper and pulp.”. (48)

(xi) Page 44, line 31, for “(12)",
substitute “(17)".  (49)

(xii) Page 44, line 36, for “(13)",
substitute “(18)", (50)

(xiii) Page 44, for line 39,
tute—

“(19) Ships.
(20) Automobile ancillaries,

substi-

(21) Seamless tubes.
(22) Gears.

(23) Ball, roller and tapered bear-
ings.". (51)

(xiv) Page 45, lines 1 and 2 for
“(15)", “(3)", “(4)". “(5)" and “(7)",
substitute respectively “(24)", “(4)",
11(5)--. “{7)" and "(9)".

(xv) Page 45, after line 7, insert—
“(25) Cotton seed oil.”. (53)
(Shri T, T. Krishnamachari)

Mr, Deputly-Speaker: The guestion
is:

“That clause 67, as amended,
stand part of the Bill".

The motion was adopted.

Clause 67, as amended, was added to
the Bill,

Clause 68— (Voluntary disclosure of
income)

Shri T. T. Krishnamachari: 1 beg to
move®:
(i) Page 45, line 22, omit “either”.

B e
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(ii) Page 45, for lines 24 to 27,

substitute—

“(ii) furnishes adequate security
for the payment thereof in
accordance with sub.section
(4) and undertakes to pay
such income-tax within a
period, noy exceeding six
months, from the date of the
declaration as may be specified
by him therein, or

(iii) on or before the 31st day of
May, 1965, pays such amount
as is not less than one-half of
the amount of income-tax as
computed at the suid ra.c or
turnishes adequate security
for the payment thereof in
accordance with sub-section
(4), and in either case assigns
any shares in, or debentures
of a joint stock company or
mortgages any immovable pro-
perty in favour of the Presi-
dent of India by way of
security for the payment of
the balance, and undertakes to
pay such balance within the
period referred to in clause
iy,

(iii) Page 46, line 16, after “Cthe
tral”, insert “or State".

Shri Morarka: I beg to move:
(i) Page 45—
for lines 22 to 27, substitute—

“pays the amount of income-tax
as computed at the said rate
in the following manner:—-

(a) 20 per cent of the said
amount is pad within a
period of one month from
the date of declaration, and

(b) the balance 50 per cent is
paid in five equal annuul
instalments, the firsy instal-
ment commencing from =
date within 12 months frem
the date of the declaration:

*Moved with the recommendation of the ‘President,
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Provided that adequate security
for the payment of the said
amount within the periods
aforesaid is furnished to the
satisfaction ¢f the Commis-
sioner.” (209).

(ii) Page 48, line 7,—

for “sixty per cent.” substitute
“seventy per cent.”. (210)

(iii) Page 46, line 33—

for “paid” substitute “payable”.
(211)

(iv) Page 46, line 38,—

for “paid” substitute “payabla™.
(212)

Shri Himatsingka: I beg to move*:
(i) Page 45, line 28—

for “six months” substitute “two
years”. (145),

(ii) Page 45—
after line 27, insert—

“Provided that if two years period
is asked for, at least 33 per
cent. of the tax liability shall
be paid at the time of the dec-
laration and the balance shall
be paid in such instalments
as may be agreed to within
the said period.”. (146)

(ili) Page 45—

-for lines 24 to 27, substitute—

“(iiy furnishes adecquate security
for the payment thereof iu
accordance with  sub-section

(4) and undertakes to pay
fuch  income-tax within »
period, not exceeding two

years, from the date of the
declaration as may be speci-
fled by him [therein, or

(iiiY on or before 3lst day of
May, 1965, pays such amount
as is not less than thirty-
three per cent of the amount

nf income-tax as computed at
the said rate, and or furnishes
secur'ty for the payment
thereafter and in either ease
assigns any shares in, or de-
bentures of, joint stock com-
panies or mortgages any im.
movable property, in favour
nf the President of India by
way of security for tire pay-
ment of the balance within
the period referred to in
clause (li) or gives any other
approved security or guaran-
the acceptable to *the Com-
m'ssioner, for the paymeni of
the balance within the period
referred to abuve.” (228)

Mr. Deputy-Speaker: These amend-
ments are now before the THousc,

Shri T. T. Krishnamacharl: As I
have said, these amendments relale to
what I have mentioned in my specch,
and these relate to the question of
zlternative in the matter of discio-

sure of unaccounted money, The
present scheme is that six monins’
time would be given, if before the

appointed day, the person provides a
bank guarantee or provides securilies
in respect of it. The varialion is that
the person is allowed to provide half
by way of security to the satisfaction
of the income-tax commissioner

Shri Morrrka: I have moved amend-
ments Nos. 200 to 212 to clause 6R.

This clause deals with a
rather unpopular in the House. Tt i3
supposed to deal with people who
have been guilty of evading tax So,
it is natural that the House should he
in no mood to make any concesszinna
for such people. Yesterday's stale-
ment of the hon, Minister expressing
his views on the scheme actually dis-
rourages me from pressing my amend-
menis. At the same time, | feel
that once the need of the scheme is
felt by Government and realised, to
the extent that Government are ob-
liged to put before the country and

subject

*Moved with the recommendation

ofh the President.
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before this House a complete scheme,
in order to make that scheme more
acceptiable, more usefu] and more
practical, I feel that I must make
some suggestions to the House for its
consideration.

The Government's scheme 15 that
out of the undisclosed money the
person has to pay 60 per cent by way
of tax to Governmenty and he can
bring in lis books the 40 per cent
halance, if he likes, immediately. As
regards the 60 per cent which Gov-
ernment want, Government say that
he must pay either immediately, or if
he cannot pay immediately, he can
pay after six months, provided for
those six months, e gives them eithev
a bank guarantee or Government se-
curities. Now, the hon. M'nister has
amended it further by saying that if
he cannot immediately pay and he
cannot give a bank guarantee or fur-
nish Government securities then he
can pay half the amount, that is, 30
per cent immediately in cash, and for
the remaining 30 per cent he can give
other securit'es, that is, securities of
shares and debentures of joint-stock
companies etc. This is the scheme
-0t Government.

Under the schemg which [ am pro-
posing, I am saying that instead of
80 per cent Government may take 70
per cent by way of tax. They may
take 20 per cent immediately and the
remaining 50 per cent can be taken
by them at the rate of 10 per cent.
each year in five successive years.
The sum total of the scheme comes {0
this. If today a person has undis.
closed money and he wants to dis-
close it, by paying Rs. 20 to Govern-
ment, he can bring Ra. 80 in his books,
and on those Rs. 80 he ecan earn,
and he can employ it in his business
and make profits. If the Govern-
ment's scheme is to be accepted, then
for bringing Rs. 40 only in his books,
he has to pay Rs. 60 to Government
In effect, the burden of this tax would
be for she first year 150 per cent
because that is what he will have to
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give to Government to bring a cer-
tain amount on his books, whereas
under my scheme, he will have to
pay only 20 per cent in the first year

and the rest of the amount can be
brought in his books.
15 hrs.

The whole point is this. The mala-

dy of tax evasion, of unaccounted
money, exists, There is no doubt about
it. Also, because of the existence of
this malady, your monetary system,
the administrat'on of your monetary
system is not as effective as Govern-
ment would like it to be either in
controlling prices or in making your
credit apparatus more effective. Se-
condly, apart from income tax, we are
also losing wealth tax on this amount.
Therefore, whatever measures you
adopt, it is necessary that this h'dden
amount must come out op the sur-
face.

There are two methods. One iz the
soft method and the other the hard
method. First, you have tried the hard
method, namely, raids, seizures,
gearches etc. That was successful to
some extent, but not as successful as
Government wanted it to be. Thep
they have given g chance to these
people to return to the path of civic
responsibility or civic duty. The re-
sult of this easy method has not been
very encouraging either in the sense
that people have not yet made dis-
rlosures sufficientlv and Government's
expectations in this respect have been
beljed.

What is the reason? Either there is
no money at all to disclose or what-
ever the facilities given, they would
not come and disclose or, thirdly. that
they do want to come and disclose,
but practically it is nol possible for
them to do so becauss of the reguire-
ment of immediate payment of the
amount. Evepn person guilty of tax
evasion and persons who have got
hidden money, do not necessarily have
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it in cash or currency notes. That
money has been converted into many
things like investment ip buildings,
land, factories, shares, debentures ete
Therefore, it is not possible for them
to immediately give 60 ver cent to
Government, The only change my
scheme proposes is that you give
them more time and for that, you
charge 10 per cent more, which in
effect, according to the interest rate,
comes to 5 per cent interest which
you would be charging from them for
the period for which you allow this
government money to remain with
them. Apart from the fact that there
ir nn revenue Joss, apart from the fact
that there is no interest loss, the big
merit of my proposal is that the hid-
den money would come on the sur-
face, and that would enable Govern-
ment to make their monetary policy
and credit instruments more effective.

When I say this, I am quite conscious
of the fact that this scheme is not
popular, People would not like
Government to  adopt  this me-
thod. They would be dismiss the
whole ihing and ask why  should
threse people be given more conces-
sions?” But I would beg of the House
to consider whether what I am sug-
gesting amounts 1o asking for more
concession in a financial or monetary
sense or whether this allows them &
chance to come back to the path of
civie responsibility as the hon.
Finance Minister called it. If you
had not proposed this scheme at all,
it was a different matier altogether.
But once you have accepted the need
for a scheme like this gnd you are
prepared to go to some extent. then 1
think you must make Lhe scheme
more practical so that these prople
can take advantage of it and make a
clean breast of the thing

There are two or three misgivings
about the scheme, The hon. Minjster
said that so far as income tax is con-
cerned, once you pay the 60 per cent.,
there would be no further inquiry or
investigation etc. What is not clear is
what about the wealth tax, because
this amount hidden by them must cb-

viously have been hidden for the last
several yearg during which the wealth
tax was in existence. Would these
people automatically get exemption
from the payment of wealth tax also?
If not, then the 60 per cent wyould
beecome a higher figure,

Secondly, the hidden amount may
also involve offences or irregularities

concerning foreign exchange regula-
tions. What would happen about
those provisions? The moment a

person declares that he got the money
from such and such source, he would
rmmediately face the threat of prose-
cution under the Foreign Exchange
Regulations Act.

1 am not asking for any clemency
for these people. If you want, do
whatever you like with them. But
since a scheme is proposed and it is
being put on our statute book, 1 want
it to be clear, precise and perfect. 1
also want that it should be framed 1n
suchr g way that, if possible, peopie
can make practica] use of it and
come forward.

The hon. Finance Minister said yes.
terday that he does not want to en-
large the scope of the scheme any
further and he would not care if the
scheme becomes infructuous., I agree
with him. At the same time, [ would
request him to consider this: since he
has taken this bold step and brought
this scheme before the country, and
the country knows that the Govern-
ment are prepared to give these people
a chance to come back, why not make
1t a practical proposition? 1 am not
saying—I repeat it—that you give
them 59.9 per cent. You have sug-
gested 60 per cent. My scheme says
70, but give them to make the pay-
ment,

Before 1 conclude, I would say that
to give time for payment of tax lia-
bility is not abmwrmal. Even under
the normal wax aws, Income Tax
Commissioners do give the facility of
instalments to the person who is
liable to pay the tax. Thest instul-
ments are to gice convenience to the
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assessee 50 lhat he can make paymeiits
and redeem his tax liability.

In this context, I must also remind
the House of the procedure adopted by
the Income Tax Investigation Com-
mission. There the prescribed per-
cenlage was—if g man voluntarily
disclosed: 66-2/3; if he did not volun-
tarily disclose, but the Commission
foung it out: 75. There were settle-
ments made at 66-2/3 per cent and
also at 75 per cent. The Comm ssion,
after considering the high rale of
taxation still gave them instalments
to make payment. That discretion
was there with the Commission and
they did use it in favour of the
assessee, and as a result, many settle-
menlts were made and many of those
cases were settled.

I therefore request the hon. Minis-
ter once ageain to give thought to this
matter. In h's speech yesterday, he
said he would not be prepared 10
consider it further. Even if he can-
not do it immediately, I want him to
do something which might not close
the door for the future. 1 hope he
would just apply his mind and if he
thinks it proper, consider this sugges-
tion and take appropr'ate action.

Shri Himatsingka: Shri Morarka has
explained the position very clearly. I
have suggested one simple amend-
ment, that in the place of 6 months,
the period may be extended, at the
discretion of the officer dealing with
the cases, upto two years, on proper
security being furnishcd by the person
who voluntarily d scloses. The sche-
me will be that the disclosures have
to be made within the time allowed
by the Finance Mimster, i.e,, 3lst
May 1885, No further extension ‘is
suggested in my schems., But the
payment that is provided for in cl. 68
says that It has to be within 6 months,
50 per cent now and 50 per cent w th-
in six mnths on  guataalee being
given,
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1 am suggesting that in place of @
months—cL 68, in amendment No. 55
—the period may be made two years.
Then as regards payment, one third
of the amount of tax liability may be
paid now and the balance may be
given at intervals considered suitable
in each particular case with proper
guarantee being glven.

If the scheme has to be practical
and practicable, time must be given
I understand from the statement of
the Minister that uptil now very few
disc.osures have been made. 1 feel that
il the time is extended as suggested
perhaps there may be more disclosures
and to that extent the need for sear-
ches, seizures and al] that may be
vbviated. After all, these searches are
not being conducted under the gu'-
dance or supervision of the Finance
Minister or his Deputy or even the
Commissioners Ordinary police
officers are called. Supposing a man
is going to be caught with a big
amount of Rs. 5 or Rz 10 lakhs, there
is very great room for temptation to
the persons who go to make these
searches. Therefore, I fee] that i you
can e’iminate at least some of these
things, to that extent it will be to the
benefit of all parties concerned.
Therefore, I feel that the Finance
Minister should consider the sugges-
tion.

Shri Prabhat Kar: During the
Budget discussion itself we asked whe-
ther th: Finance Minister was ex-
pect'ng any voluntary disclosures of
unaccounteq money bacause we had
the experience that at the time of the
issue of gold bonds, po gold came out.
Similarly, tkris offer has not brought
out any disclosure.

There has been so much talk of
unaccounted money in the House and
also by the Finance Minister himself.
We know that all the attempts of the
Reserve Bank at credit control have
not been successfu] because of th's
unaccounied money in this country,
because in cities like Bombay and Cal-
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cutfa transactions in hundis are going

on for cornering commodities. It is
a well known fact.
Under the circumstances, even in

our efforts to control prices and the
serious situat'on created due to e
abnorma) rise in the price of every
commoditly, this unaccounted money
is one of the greatest dangers to our
economy. Even our Plans may not
be successful because of this. So, to
think in terms of any concession to
this kind of people will not be aggre-
able to any one.

Shri Morarka very apologetically
put forward his scheme for unearth-
ing th's unaccounted money. I do
not know hat exacily he expects.
Perhaps he expects that all the un-
accounted money will come out. No
income-tax, no wealth jax, nothing
will be charged, and they will be
allowed pure and simple to turn all
this black money into white. Bul |
do not think that they are going to
bring out the money because today
the turnover of this black money is
so easy and so speedy, the return they
get is so high, that whatever conces-
sion you may give them to turn th's
black money into white, I do not
think they will do it. In the cir-
cumstances, certain stricter measu-
Tes are required.

1t is not a question of extending the
time. Time has already been given of
six months, and 31st Mny is the last
day. Ewven if it is extended, I do not
know whether any amount is at all
going to comg out in the open, because
they are not at al] interested in this
matter.

It may be that the scheme of the
Finance Minister is not satisfactory,
but Shri Morarka's scheme will also
not meet with success. In any scheme,
first of all, we will have to make up
our mind. Certain other stricter mea-
sures will have to be taken aga'nst
these persons who are today by their
activities completely upselting our eco-
nomy, our monetary and banking
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system and credit. This matler will
have to be borne in mind while dis-
cussing or deciding any scheme.

Shri Sham Lal Saraf: My hon. friend
Shri Morarka has placed his amend-
ment in tempting terms, giving a tem.-
pting incentive to the people who
are withholding money, but it is very
wrong to make any change in the
principle enunciated by the Finance
Minister about this scheme. Shr!
Prabhat Kar has pointed out that they
have been upseiting our economy Very
seriously. Therefore, we should give
ful] suppert to the Finance Minister
in the scheme that he has put belore
us for unecarthing black money. At
this time if we extend the time or
amend it this way, people will feel
that the Government is not serious
about it. T can say thal the couniry
is very sore about it. Therefore, it is
time that once and for all we get this
money as early as possible.

As for the amendment of Shri Him-
atsingka, personally 1 would not
mind. There may be cirécumstances
where the Commissioner or the au-
thority concerned might say that the
person from wlhom money has to be
collected may be given more time if
he is not able to pay in six months.
But I fear one thing. Today we taik
so much about corruption. It will
open the flood gales of corruption.
After all, it is not the Commissioner,
but the smaller fry who do  these
things. Therefore, it is better for the
Finance Minister to be strict. I sub-
mit that my hon. friend should not
press his amendment.

So, the line of the Finance Minister
ig the line which should be taken up.
The cotintry is with him. If he
sticks to a principle, more: forces
wl] come forward to unearth this
black money.

Shri Peter Alvarcs (Panjim): Shri
Morarka is nothing if not persuasive,
but it will be difficult for the Houa
to accept his amendment, [ neithes
accept the amendment, por thg onew
nal Clause 68. I do not think it is 2
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bold step that the Finance Min'ster
has taken. Without any personal
reference, it was a cowardly  slep.
There were other methods which he
could have taken to unearth this black
money.

The suggestion about demonectisa-
tion was turned down by him. He
was perhaps justified, but he has not
given full reasons for it. This policy
was once adopled in 1948. Why should
it not be repeated again?

After all the amount of black money
circulating in the country almost runs
a parallel economy. We know that
for the past few years, particularly in
the last year, it has brought about a
lateral strain in the economy. In spite
of this, to put a premium on dishonesty
would, I think, be unfair to those vast
numbers of businessmen and industri-
alists who are honest. They have paid
on what they earn, they have stood
by the Finance Minister in his propo-
sals, and now to give reliet to those
who have been dishonest, I think,
would be very unfair not only to the
country, but to those who have re-
mained honest.

As far ag Shri Morarka's amendment
is concerned, I do not see the argu-
ment where he says that it will give
them time to make a fresher assess-
ment. After all, the Finance Minister
said that he would be satisfied with 57
per cent if it was hefore 1st April, and
60 per cent up to 1st June. Up to the
1st April nothing eame to the Govern.
ment coffers. Hardly any worthwhile
declaration was made. Even now,
when the 1st of June is approaching.
the recoveries are mnot substantial,
Therefore, the assumption that any
turther concession would bring out a
larger declaration of unaceounted
money is not justified.

Secondly, he said that the first ins-
lalment would start after one year,
and it would continue for the next five
‘years,
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Shri Morarka: The first instalment
should be paig immadiately.

Shri Peter Alvares: In the first year
they will pay 20 per cent and the
balance in the remaining instalments.
That would give them time to make a
declaration.

Shri Morarka: No. Time to make
the payment, but the declaration is
to be made now only.

Shri Peter Alvares: Nevertheless,
there is such a large amount of money
which is kept in circulation by thesc
people. It will give them an unfair
advantage. Therefore, both from the
point of ethics and the economy, I
think both the original clause and the
amendment of Shri Morarka must be
opposed.

Shrl A. N. Vidyalankar (Hoshiar-
pur): The Finance Minister will excuse
me if T say that from the point of
view of moral principle, the whole
proposition is untenable. 1 can appre-
ciate his practical difficulties, and 1
think that it is due mercly to prac-
tical difficultieg that he has proposed
this scheme. This scheme has not so
far succeeded.

From what Shri Morarka has said,
it is clear that the incentive provided
by the Finance Minister has not work-
ed. From what hz and Shri Himat-
singka hag said, it appears it will not
work. Nobody can guarantee. Even
Mr. Morarka and Himatsingkg cannot
guarantee if their proposal is accepted
that this scheme wil' work. I do not
think that they can give any guarantee
nor can anybody give a guarantee
1 personally feel that the House
should not associate itself on principle
to legalise g thing which is illegal. In
fact this ig practically the misappro-
priation of the Government money. Tt
appearg to me as if tomorrow the Gov-
ernment can declare that all the
thieves or dacoi's who have {1aken
money and misappropriated money, if
they could voluntarily surrender the
money, they will be allowed to retain-
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forty per cent of it. Nobody is going
to surrender. It is clearly misappro-
priation. If the simple, ordinary peo-
ple, do not pay income-tax they are
hauled up and they are treated in a
harsh way by the income-tax autho-
rities. Why should these persons who
can pay money, who are continuing in
business should be treated leniently?
It does not appeal to me on principle
and it is really a novel thing that the
whole House is going to associate itself
with legalising an illegal thing—mis-
appropriation. From the moral point
of view, it appears to me absolutely
untenable. I can appreciate the prac-
tical difficulty that the Finance Minis-
ter is facing and for that reason the
House might agree to his proposal. I
do not think that any more leniency
should be shown and this scheme
should in no way be diluted further.

Dr. M. 8. Aney: Sir, I do not want
to enter into the moral or the immo-
ral aspect of the provision there. The
scheme as it stands here contains a
proviso to which I would draw the at-
tention of the hon. Minister. Suppose
some persons have thought it fit that
a portion of the income which he has
got has not been shown for some years
in the past and that he was motivated
by a desire Lo disclose his income and
made a statement to that effect to the
income-tax officer sometime before this
Bill has rome before the House and
the matter was under enquiry. I find
that the proviso says that this scheme

shall apply only to those who
shall disclose their income and
make @a  declaration about their
incomes after the 2Tth day of

February, 1965 and before the first day
of June 1965, If he has made a
declaration before. then thg benefits
which are mentioned there will not
apply to that person who has volunta-
rily come forward out of a desire to
be truthful to the State and to make
up for his omissions of his duty and
made the disclosures. He will not be
entntled to any advantages on account
of the wording of this provision. I
want to know why it is so. Why
should such a person not be covered
by this scheme?
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Secondly, it relates top the guestion
of income—my second point. The rate
of tax would be sixty per cent and
forty per cent would be taken to his
books. This may be all right in regarq
to persons who are liable to pay in-
come-tax at higher rates. But for
persons who are liable to pay a lower
rate of income-tax even if the whole
income had been brought into account,
should they not be given some advan-
tage in respect of the rate of tax to
be paid? Was this point considered?
I would request the Minister to look
into this.

Shri T. T. Krishnamachari: 1 will
first refer 1o the points raised by my
venerable friend Dr. Aney. About the
first point made by him the scheme
was thought of on 2Tth February and
we cannot anticipate periods earlier
than that. As is said, law is an as
sometimes and I am afraid it has to
be an ass in this case. In regard to
persons who are liable to pay less than
sixty per cent, he can disclose it under
the ordinary law and pay the tax that
he is liable to pay. He neced not take
advantage of this scheme. We have
by law permitted a person to make
voluntary disclosures to cscape pen-
ally and he can make a voluntary
disclosure and pay the tax he is liable
to pay if it happens to be lower.

st wiwre At gvar: Iqeqy
uZlZg, AT |ITH FT { Cq4F T |
T8 § ST ALY |

Mr. Deputy-Speaker: The
rung—Now {here is quorum.

Bill is

Shri T. T. Krishnamachari: My hon.
friend Mr. Morarka has been very
kind to me and he said he does not
want me to reply; it is embarrassing.
All that 1 propose to say is that while
I request the House to accept my
amendment, I am unable to accept any
other amendment.

Shri Morarka: Sir, T withdraw my
amendments.
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Shri Himatsingka: BSir, I withdraw
my amendments.

Mr, Deputy-Speaker: Have the hon.
Members leave of the House to with-

Clause 88, as amended, was adae

to the Bill. .
Clause 69 was added to the Bill,

draw their amendments? Clause 70—(Amendment of Act 27 of

Amendments Nos. 209 to 212, 145, 146
and 228 were, by leave, withdrawn.

Mr. Deputy-Speaker: I shall not put
Government amendments, Nos. 54, 55
and 56 to the vote of the House. The
question 1s:

(i) Page 45, line 22, omit
“either". (54).

(ii) Page 45, for lines 24 to 27,
substitute—

“(ii) furnishes adequaie securi=-
ty for the payment thereof in
accordance with sub-section (4)
and undertakes to pay such in-
come-tax within g period, not ex-
ceeding six months, from the date
of the declaration as may be speci-
fied by him therein, or

(iii} on or before the 3lst day
of May, 1965, pays such amount
as is not less than one-half of the
amount of income-tax as computed
at the said rate or furnishes ade-
quate security for the payment
thereof in accordance with sub=-
section (4), and in either case
assigns any shares in, or deben-
tures of, a joint stock company or
mortgages any jmmovable pro-
perty, in favour of the President
of India by way of security for
the payment of the balance, and
undertakes to pay such balance
within the period referred to in
clause (il)". (55).

(iii) Page 46, line 16, after
“Central”, insert “or State”. (56)

The motion was adopted.
Mr. Depuly-Speaker: The question
is:
“That clause 68, as amended,
stand part of the Bill™
The motion was adopted.

—

1957)
Shri T. T. Krishnamachari: I beg to

move®:

(i) Page 50, for lines 9 to 15,
substitute

“(xx) the value of any equity
shares held by the assessee in any
company of the type referred to in
clause (d) of seciion 45, where
such shares form part of the ini-
tial issue of equity share capital
made by the company after the
31st day of March, 1964, for a
period of five successive assess-
ment years commencing with the
assessment year next following the
date on which such company com-
mences ‘the operations for which
it has been established.”. (57)

(ii) Page 52, line 18, after “or”,
insert .

“ in either case”. (58v

(iii) Page 52, linc 34, after “or”,
insert

“ in each case". (59)
Shri M. R. Masani: I beg to move®:
(i) Page 50,—

for lines 9 to 15, substitute—

‘Y(xx) the value of any equity
shares subscribed and paid for by
the assessee for a period of five
successive assessmenti years com-
mencing with the assessment year
next following the date of their
allotment;”;’  (101)

(ii) Page 50, line 22—
for “one lakh" substitute “two
lakhs”. (102)
(iii} Pages 50 to 53—
Omit lines 33 to 41, 1 to 40,

1 to 42, and 1 to 6 respectively.
(103)

*Moved with the recommendation of

the President.
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Shri N. Dandeker: Sir,
move®*:
(i} Page 50,

for lines 9 to 15, substiiute—

* "(xx) the value of any equity
shares, issued by a company in
which the public are substantially
interested (including the subsidi-
ary of such a company), subscrib-
ed and paid far by the assessee,

1 beg to

for a period of five successive
assessment  years commencing
with the assessment year next

following the date of their allot-
ment;";"' (165)

(ii) Page 50, line 28,—

for “two lakhs”
“three lakhs”. (1963)

substitute

Mr. Depuly-Speaker: These amend-
mentg are now before the House.

- Shri M, R. Masani: Sir, I would
like to say n word in suppurt of my
amendment No. 103. These major
deletions contained in my amendment
that I have moved just now refer tn
the provision for imposing an addi-
tional wealth tax in respect of im-
movable property held in big cities.
It is rather surprising that at a time
when there is a great shortage of
housing in our cities and tremendous
distress and hardship for people of all
classes, particularly for the working
classes and for the lower middle elass,
a disincentive should be sought io be
imposed on what is undoubtedly n
beneficial activity, mamely, the cons-
truction of houses in big cities. We
know from our personal experience of
numerous cases where young married
couples cannot got a small flat
to live in. 1 have in my own firm
employees who live as paying guests
in one room with their brides after
marriage. We know about the over-
crowding of working classes and about
the slums. At this stage, we should
give i tives to the people to come
in and build houses in big cities. The
effect of this penal tax on what is a
-desirable activity is, therefore, most
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ill-timed and ill-conceived. It is not
as if people with houses are not being
taxed. The tax on wealth is already
there, But, now, a penal tax, an addi-
tional wealth-tax on landed property
in big cities is soughtl to be imposed.
This js something extremely difficult
1o understand. It is anti-social; it is
anti-people; it is anti-incentive, to tho
distress of the ordinary people who
live in cities. It js not a crime to live
in cities. Why there should be the
penal, additional wealth-tax on those
who indulge in this beneficial activity
passes one's comprehension. [ there.
fore move this amendment, and I urge
that there should be no additional
wealth-tax simply because a building
is put up in big cities.

Shri N, Dandeker: I have moved my
amendment Nos. 165 and 166, though
you have ruled out the other
one . . . . .

Mr, Deputy-Speaker: 165 and 166
are the same as 101 ang 102,

Shrl N. Dandeker: My amend ts
are 165 and 168, which is the same as
102, and then 167. As regards amend.
ment No. 165, I am proposing a brief
change of omitting lines 9 to 15 which
is in connection with the investments
of shares in companies of the type
relerred to in clause (d) of section 43,
for a period of five successive assess-
ment years and so on. [ am
suggesting that this should be
widened aond my amendment reads
to the effect that the wvalue of
any equity shares, issued by a com-
pany in which the public are substan-
tially interested (including the subsi-
dizry of such a company), subscribed
and paid for by the assessee, should be
excluded from wealth tax for a period
of five successive assessment years, etc.
The chief point ig this. I do not sce
anv reason why—since these things
are coming into effect from a certain
date, as iz steted here—th= peonle
who hold shares wiich were 1mued
earlier should not be made eligible for
the c¢xemption from we%lth-ux

*Moved with

ihe recommendation of the President.
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Surely, this must relate to the equity
shares issued by a company in which
the public are substantially interested,
subscribed and paid for by the assessee,
for a period of five successive assess-
ment years, and it should not really
matter whether it is an issue of @
particular date or a particular type of
company. The point is, it should be
available for wealth-tax exemption
for a period of five successive years
following the date of their allotment.
That will cut out all old issues, which
are glder than five years. There may
be some which may be for one year;
some for tve yoars and some for three
years, anr' som~ which have not yet
been issued at ail will come in for the
full five-year period. So, the real
point is, all investment in new issues
ought to be exempted from wealth-
tax for a certain limited period.

The next amendment, Amendment
No. 1686, which is the same as Shri
Masani's, and my amendment No. 167
seek to raise the minimum slab of
wealth that s exempt from wealth-
tax from Rs. 1 lakh to Rs. 2 lakhs in
the case of the individual and from
Rs. 2 lakhs to Rs. 3 lakhg in the case
of an Hindu Undivided Family. This
is equal to no more than Rs. 40,000
pre-war and Rs. 60,000 pre-war res-
pectively. 1 do not think
anybody would call a person posses-
sing Rs. 40.000 as a wealthy person
now. Consequently, I do not think
anyone whp now owns anp asset of
Rs. 2 lakhs, a neg asset of Rs, 2 lakhs,
can be ealled a wealthy person. Until
the last ycar or the year before last,
Rs. 2 lakhs used to be the minimum
limit for exemption from wealth-tax
and Rs. 4 lakhs used to be the mini-
mum limit for exemption from wealth-

" tax for Hindu undivided families. In
other words, in the case of individuals,
1 am suggesting its restoration and
in the case of Hindu undivided fami-
lies, T am still putting down the limit
of what used to be tax-exempt at
one time.

1 wolld like to ad: ene more point,
and it is this. I know that there is

MAY 5, 1965

Finance Bill, 1963 13258

an exemption jn the case of house
property or residential property up
to a limit of Rs. 1 lakh in the case of
an individual from payment of wealth-
tax. I have received letters from re-
tired people, people who have retired
from Government or private gervice,
saying that nowadays they are finding
it quite impossible to fing the neces-
sary building material to make an
investment in the shape of a residen-
tial building, It is an odd thing that
if somebody has managed to build a
residential house gome years ago, (wo
years ago, he continues to get the ad-
vantage, and he gets the muterials,
while someone clse who is willing to
build a residential building, he is un-
able, in view of the present circum-
stances .and the present cost of things,
to get the building material or the
land. He does not get the benefit, He
hag to pay through his nose in order
to occupy rented residential premises.
So, I would only repeat that I am
not extending anything munificent hy
way of gift to anybody. I am just
restoring the wealth-tax exemp-
tion limit back to where it was, and
in the case of the Hindu undivided
family, I am restoring it to some ex-
tent to what it used to be.

Mr. Deputy-Speaker; Shri Morarka.
We must finish this discussion by 5
o'clock,

An hon. Member:
7 o'clock if pecessary.

We can sit till

Shri Morarka: 1 want to seek one
or two clarifications about this pro-
vision, Firstly, as you know, this
exemption from wealth-tax wag given
in the Wealth-tax Act right from the
beginning. Then, by the Finance Act
of 1962 this concession was  Wwith-
drawn and now it has again been in-
troduced by the hon. Finance Minis-
ter, retrospectively from Ist April,
1964. So, it was only for the interreg-
num of two years, from 1st April, 1962
to 31st March, 1864, that this con-
cession was not available. T would
like to know why the people who
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‘have purchased shares during this in-
terregnum, during this intervening
period, should be deprived of this par.
ticular exemption.

The second point in the proposed
amendment of the Finance Minister Is

this, He says that even if the shares
are purchased from the market this
-concession would be available. 1t is

not specified in the scheme as to the
person from whom they are to be pur-
wchased. I it to be purchased from the
under-writers only, or, could they bhe
purchased from one share-
holder by another from the stock mar-
ket or what? Then there is the
third amendment of the Finance Mi-
nister which says that this concession
would not be available from the date
you purchase the shares but it should
be available only from the time that
company goes into production. That
meang the person who initially pur-
chases the gshares, holds the shares
till the company goes into actual pro-
duction, has to pay the wealth-tax on
the shares. But if he is tired of hold-
ing on, of if at the end of the
period, when the company is unable
to go into production by some force
of circumstances, he jg obliged tp uell
‘the shares, then for the next five years
the new purchaser will get the bene-
fit. The main purpose of this con-
cession was that when a company is
floated, new capital must be supscr:b-
ed, angd for that purpose, some in-
centive should be provided and the
incentive wag in the form of exemp-
tion of the amount, which is to be
Invested in  the new shares from
wealth-tax. The scheme of the Fin-
ance Minister now would be if you
subscribe to the shares of the new
company you will have to nay wealth-
tax til] the time when the company
goes into production, But after the
company goes into production, for the
next five years thereafter, he would
be exempt from the wealth-tax.

Shri T. T. Krishnamachari: 1 am
#fraid it is not right.

Shri Morarka: I may read from
page 62 of the Explanatory Memoran-
dum which he has kindly circulated.
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It says:

“The five year period of the ex-
emption also runs from the assess-
ment year next following the date
of issue of the equity capital.”

Then it also says that “the wvaiuz
of any equity shares held by the asses-
see in any company of the type reiri-
red to in category (d) of section 45,
will also be taken into account afuer
31st March, 1964", Then, “the perod
of the exemption will be five succes-
sive assessment years next following
the date on which the company start-
ed the operations for which it was
established.”

Shri T. T Krishnamachari: It is
only operational.

Shri Morarka: Opcration and pro-
auction means the same thing. You
do not say “commencement of busi-
ness”. Then a certificate is necessary
to be issued by the Company Law
Department. Why have all these dif-
ferent phrases like “commencement o1
operation, commencement of produc-
tion, commencement of business” and
80 on?

Shri T. T. Krishnamachari: The
whole thing is for a period of Hwe
years,

Shri Morarka: Five years from

which date? Is it from the date on
which the capital is issued, the com=-
pany goes into production or from
the date on which the certificate of
commencement is issued? It would
make all the difference, because the
initial incentive which you want to
give to the people to invest in new
cquity capital would be defeated hy
this. Only persong who buy shares
ifrom the market afterwards would =ct
the benefit. I hope the Finance M-
nister would examine this point and
restore this thing and zivethe incen-
tive to the people who subacribe to
the capital in the new issue so that
during the period when the company
is not in production and a pesson does
not get any dividend at least he will
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get this relief of exemplion from the
wealth tax.

Shri T, T, Krishnamachari: I think
this “commencement of operation” is
the date on which the company com-
mences work. Really the whole idea
is that when a person is not getting
any income from weallh he should not
be taxed on that. 1 think the inter-
pretation that the hon. Member has
given is the correct interpretation. 1t
does not wait for the company io #u
inte production, ji ig from the com-
mencement date of the operation of
the company. Uf the hon, Member's
ideg is that I should not give this con-
cession that is a different matter. 1
would withdraw the concession, I have
no objection at all. But I cannot ex-
tend the concession. Of course if a
person within that period of time buys
shares—of course, the man who sells
may be a fool and the man who buvs
may be wise or vice verru—iy will
come within this. He argued, there
is a gap, why don't you cover the
gap. I cannot. I have merely done
one thing. I thought I should give
this concession from lst April 1965,
Tt has been represented by many peo-
ple that there are a lot of shares with
under-writerg and it will help  them
to sell if you make it retrospective {rr
one year. I have made it retrospec-
tive for one year so that under-writers
which are mainly institutiong might
perhaps be able to sell the shares. Thig
is the purpose of this amendment. Sir,
and nothing more,

Shri Morarka: I may be permitted,
Sir, to draw the attention of the hon.
Finance Minister to his amendment.
The clause ag it stands jn the Bill is
quite different. Since the objective of
the Finance Minister and my own are
the same, 1 hope the Finance Minister
will take care of this drafting point.
The clause as it stood in the Bill
EaYys:

“(xx) the value of any equity
shares subscribed and paid for by
the asscssees where such shares
form part of the initial iswue of
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equity share capital made after
the 28th day of February, 1965 by
a country of the type referred to
in clause (d) of section 45, for a
period of five successive assess-
ment years commencing with the
assessment year next following
the date of such issue;”;

The wording in the amendment that
has been moved is:

‘....commencing  with  the
assessment year next following
the date on which such company
commences the operations for
which it has beep established.”

Shri T. T. Krishnamacharl: Opera-
tion does not mean production,

Shri Morarka: 1 agree. You should
explain what you want. Why change
the clause at all? Why bring in this
amendment?

Shri T. T. Krishnamachari: I am
a layman. I have been advised by
legal people that this is correct. I?
the legal people say that this s
wrong I will bring in an amendment.

Shri N. Dandeker: I may add one
more point and that will explain the
thing clearly. In the original clause
it is very specific namely: ‘“assess-
ment year next following the date of
such issue”, “Commencement of cpe-
ration" jg completely uncertain. Who
can argue about it ag to when it com-
menced? The wording in the original
clause is more specific.

Shri T. T. Krishnamachari: 1 can say
that if it is wrong I will have to
come with an amendment. T can only
be guided by the jegal people.

Mr. Deputy-Speaker: [ shall put
amendments 101, 102 and 103.

Amendments Nos, 101 to 103 were put
and negatived.
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Mr. Deputy-Speaker: I shall now
put amendments 165 and 167 standirg
in the name o! Shri Dandeker.
Amendments Nos. 165 and 167

put and negatived.,

Mr, Deputy-Speaker: I shall now
put the Government amendments. The
question is:

were

(1) Page 50, for lines 9 to 15, subs-
insert—

“(xx) the value of any equity
shares held by the assessee jn any
company of the type referred to in
clause (d) of section 45, where
such shares form part of the
initial issue of equity share capital
made by the company after the
31st day of March, 1964, for a
period of five successive assess-
ment years commencing with the
assessment year next following
the date on which such company
commences the operations for
which it has been established.”.
(57).

(ii} Page 52, line 18, after “or”,
ingert—
“ in either case”. (58)
(iii) Page 52, line 34, after “or”
insert—
“, each case,”. (58)

The motion was adopted,
Mr. Deputy-Speaker: The question
is:

“That clause 70, as amended,
stand part of the Bill."

The motion was adopted,

Clause 70, as amended, was addes to

Amendment made; *

Page 55 line 7, after “Unit Trust™,
ingert

“of India". (60).
(Shri T. T. Krishnamachari)

Mr, Deputy-Speaker: The question
is:

"That clause 73 as
stand part of the Bill"

amended,

The motion was adopted.

Clause 73, as amended, was added to
the Bill.

Clause 74— (Amendment of Act 7 of
1964

Mr. Deputy-Speaker:
come to clause T4,

Shri T, T. Krishnamachari: Sir, I
beg to move:

Then we

(i) Page 58, for line: 1 to 3, substi-
tute—

*“(8) Machine tools and precision
tools (including their attachments
and accessories, cutting tools and
small tools), dies and jigs.

(9) Tractorg carth-moving maci
nery and agricultural implement:.

(10) Motor trucks and buses.”
(61)

(ii) Page 58, line 4, for "(10)", subs-
titute “(11)". (62).

(iii) Page 58, line 6, for
substitute “(12)". (63),

{iv) Page 58, line 7, for "(12)",
substitute “(13)". (64).

(v) Page 58, for lines 15 and 16,
substitute—

“*(14) Seoda ash.

1),

the Eall (15) Pesticides.
Clauses 71 and 72 were added to the (16) Paper and pulp,
o (17) Tea”. (65).
Clause 73—(Amendment of Act 52 of  (yi) Page 58, line 17. for “(15)",
1963) substitute “(18)". (66).
Mr. Deputy-Speaker: There is one (vii) Page 58, line 24, for (16"
Government amendment to clause 73, substitute. “(19)". (67).
S — g

*Amendmeny made/moved with the recommendation of the President.



13265 Finance Bill, 1965

[Shri T, T. Krishnamachari]

(viii) Page 58, for line 28, subsri-
tute—

“(20) Ships.

(21) Automobile ancillaries.
(22) Seamlesg tubes.

(23) Gears.

(24) Ball, roller
bearings.” (68).

(ix) Page 58, line 29, for
substitute “(25)". (69).

(x) Page 58, after line 36, insert.—
“(26) Cotton seed oil” (70),

Shri M. R. Masani: Sir, I beg to
move*:

Pages 56 and 57—

and tapered

“(18)",

for lines 24 to 41, and 1 to 21 res=
pectively, substitute—

“Provided further that where in
the case of any company the aggre-
gate tax liability by way of income-
tax under the Income-tax Act
(other than the liability under sec-
tion 104 of the Act) and surtax
under this Act exceeds fifty per
cent. of the total income of the
company, the amount of such excess
shall be deducted from the amount
of surtax and the balance shall be
the amount of surtax payable by
the company.” (104},

Sir, my amendment No. 104 deais
with the question of a ceiling. You
remember, the Finance Bill has laid
down a ceiling of T0 per cent on cor-
porate taxation on eertain companies
or certain categories of com-
panies. It was explained by some of
us during the debate on the Budgel
and alsg on the Finance Bill that this
ceiling is a fraud. It is a frand beca-
use it applies to companies where it
does not arise, There are other com=-
panies which do pay more than 70
per cent to which this ceiling does not
apply. If a ceiling is seriously meant,
then the amendment that I have mov-
ed would make it a sincere and
serious ceiling because The amendment
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that I have moved makes tne bencfit
of a ceiling applicable to all compa-
nies. In other words, it makes it
apply to other companies who really
would benefit by there being a ceil-
ing and does not only make it appli-
cable {0 companies which in any event
will not have io pay mor. than 70
per cent. Therefore, there are fwo
pointg in my amendment. One is 1o
make it applicable to all companies.
A ceiling hag no meaning if it is not
applied to thHose who exceed the
ceiling.

The other peint of my amendment
is to bring down the ceiling from 70
per cent to 50 per cent. 1 think a
ceiling of 70 per cent is  pointless.
Even in the most prosperous and
advanced industrial countries, the por-
mal ceiling un corporate taxation is
50 per cent. It is considered to be as
much a8 an enterprise will bear if
half the friuts of the enterprise are
given to the Government and the
other half are retained-—50:50. In
Britain today, and theirs is a Socialist
Budget, the ceiling on corporate tax-
ation is 40 per cent. No company in
Britain today is expected to pay more
than 40 per cent, however prosperous
it may be. That is British Socialism.
Therefore, in the context of these
circumstances, the amendment that I
have moved would reduce the ceiling
to 50 per cent which we consider,
from these Benches, to be a very rea-
sonable ceiling. 1f this amendment is
not accepted, then the less we talk
about a ceiling and the less we try to
fool the people the better.

As 1 said, when I spoke last month
on the Budget, I do not know whom
the Finance Minister thinks he ix
fooling. 1 do not know of anvone
who has been taken in by this attempt
to fabricate a false ceiling which has
no relevance and no meaning.

Shri T. T. Krishnamacharl: I am
probably fooling myself. I have no-
thing more to say.

*Moved with the recommendation of the President.
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Mr. Deputy-Speaker: I shall
‘Shri Masani's amendment (No.
to the vote of the House first.

Amendment No. 104 was put
negatived,

Mr. Deputy-Speaker: Now I shall

‘put Government amendments (Nos.

61 to T0) to the vote of the House.

The question jis:

(i) Page 58, for lines 1 to 3, subs-
titute—

put
104)

and

“(8) Machine tools and precision
toois (including their attachments
and nreessories, cutting toolg and
small tools), dies and jigs,

(9)  Tractors, earth-moving
machinery and sgricultural imple-
ments.

(10) Motor trucks and buses.”
(61).
(ii) Page 58, line 4, for  “(10)",
substitute “(11)", (62).
(jii) Page 58, line 8, for “(11)"

substitute “(12)",

(iv) Page 58, line
.substitute “(13)", (64).

(63).
T for “(12)%,
(v) Page 58, for lines 15 and 16,

substitute—

“(14) Soda ash,

(15) Pesticides,

(15') Paper and pulp.

(17) Tea”. (65).

(vi) Page 58, line 17, for
substitute “(18)", (66).

(vij) Page 58, line 24, for “(16)",
substitute “(19)", (67).

(viil) Page 58, for line 28, substitute
*“(20) Ships.
(21) Automobile ancillaries.
(22) Seamless tubes.
(23) Gears.

(24) Ball, roller and tapered
bearings.”. (08).

1582 (Ai) LSD—9.

(18",

(ix) Page 58, line 29, for
substitute “(25)". (89).

(x) Jage 58, after line 36, insert—
*(28) Cotton seed oil". (70).
The motion was cdopted.

Mr. Deputy-Speaker: The question
is:

“(18)",

“That clause.7T4, as amended,
stand part of the Bill."

The motion was adopted.

Clause T4, as amended, was added to
the Bill,

Clauses 75 and 76 were added to the
Bill,

Clause 77— (Regulatory duty of
toms)

Shri N, Dandeker: Sir, I am objec-
ting to this clause on two grounds. In
the first place, it is designed to confer
upon the exccutive the power to levy

sus-

tax which is perfectly incompetent
because the power 1o levy
tax is wvested in Parliament. This

clause in other words is completely
incompetent and cannot be legislat-
ed because it confers upon the execu-
tive the power to levy taxes. It is,
therefore, utterly obnoxious and en-
tirely outside the scope of the con-
stitutional provisions on the subject.

Secondly, it might be said that {hi
House did in the Finance Act 983
and in the Finance Act of 1964 pass
exactly identical provisions. They were
paszed in good faith and in the belief
that the reasons given for having
those similar clauses in the Finance
Acts of 1863 and 1964 were geouine,
the only time when the reason was
properly speaking given was in the
course of the Finance Bill, 1963, when
the corresponding clause 24 was under
consderation. The reason given was
perfectly simple, namely. that the
intention was to regulate the quantity
of goods imported.

A similar clause in terms of sec-
tion 58 was included in the Finance
Act, 1064, Experience has shown Lhat
this clause has been deliberately mis-
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used by the Government, not for the
purpose for which it was intended,
namely, to control the quantity of
goods imported but for the purposc of
collecting substartial revenues which
was not the purpose for which it was
intended and where the purpose for
whioch it was intended would have
been incompetent and ruled out as un-
constitutional.

As it happens, I raised this point
yesterday and the Finance Minister
attempted a reply, but he said that
he was not prepared. So, no doubt,
today he will give a more considered
reply. But among the observations he
made then was the observation that
there was nothing unparliamentary
about this; that, in fact, the present
socialist British Government have
used a similar provision for the pur-
pose of levying a dquty, 15 per cent re-
Egulatory duty, and that if one Parlia-
ment could permit the Government to
do so, presumably by parity of reason-
ing this Parliament could also permit
such a thing to be done by this Gov-
ernmendt.

Sir, the circumstances are entirely
different, In the first place, I do not
know for what reason that particular
clause was contained in the legislation
in the United Kingdom. But I know
the purpose for which a similar clause
was allowed to be included by this
House in the legislation of 1963 and
1964, namely, to regulate the guantity
of goods imported. But the fact re-
mains that as the years have gone hy
the powers of Government to re-
gulate the quantity of goods import-
ed, which are sp very specific and
drastic already under various import
control rules, regulations and laws
and also under the foreign exchange
eontrol Tules  and regulations, that
there is nothing, nothing al all, that
can be done under this Finance Bill
to regulate the quantity of goods to
be imported. All that can now he
done is to colleet mare revnnin, This
clause has been used in that way
under section 58 of the Finance Act
1964. And so this clause 7T will un-
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doubtedly be so used hereafter.

Therefore 1 object to it on these
grounds: first of all, it is utterly un-
constitutional because the power to
levy tax is a power vested in ‘this
House and in Parliament and cannot
be delegated to anybody; secondly, the
objective stated at any rate when it
was stated is utterly misleading—the
real gbjective of Government is to
raise taxes: thirdly, they have in fact
acted in that manner under the cor-
responding section 58 of the Finance
Act, 19 4; and, fourthly, on merits,
therefore, the clause is to be objected
10

Shri T. T. Krishmamacharl. Sir, the
first thing is that the question of any-
thing being ultra vires is not raised
in the House. Secondly, if my hon.
friend would forgive me to say, nis
experience hag been on the direct
taxes side and I do not suppose he
knows wvery much about the indirect
taxes side. All powers piven by Par-
liament to the executive happen to be
a ceiling. In fact, in regard to the cus-
tfoms and excisc duties the cxecutive
lowers the rate of tax and can raise
it within the ceiling. It has been do-
ing that. Tt is perfectly legitimate.
Maybe, the ceiling is very high. but
they are levying a lower duty, but
the executive has to inform Parlia-
ment of whatever it does. If it does
something which Parliament thinks is
inappropriate, Parliament can pull it
up.

With regard to this particular pro-
vision of having two sets of additional
powers—one is to have a 10 per cent
duty on all articles or a 25 per cent
increase in the existing rate of duty,
which is the ceiling prescribed—as
the hon. Member has mentioned has
been on the statute book since 1963.
In introducing the Finance Bill my
distinguished predecessor. in 1063
said:—

“I propose to ask for powers tov
vary excise and customs duties
with the limits to provide a me=
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asure of flexibility in either direc-
tion in response tp the changing
circumstances.”

That wag in 1863; 1964 has gone and
now we have come up to 1965. It is
true that I have used this power. But
in using this power, as Parliament was
about to sit, I deferred using it and
have put it before Parlinment. Wie-
ther this is something which is an
inroad into the privileges of Parlia-
ment or not is a thing which can easi-
ly be determined by the fact that the
privileges of this House enshrined in
the Constitution, until altered, are
supposed to be those of the British
House of Commons.

In the UK Finance Act of 1961 they
have a section # which gives the
power:—

“If it appears to the Treasury
that it is expedient, with a view
to regulating the balance between
demand and resources in the Uni-
ted Kingdom, that the following
sub-section should have effect, the
Trensury may by order direct that
it shall have effect ag respects the
period during which the order is
in force:”.

Then, it goes on to say:

“the liability to duty or right
to drawback, rebate or allowance
shall be adjusted by the addition
or deduction, as may be prescribed
of such percentage, not exceeding
ten per cent.”

Then, it was re-enacted in 1962, 1663
and ]1984. T have not seen the Fin-
ance Bill of the UK this year. It may
or may not be there. Therefore it is a
thing which is part of parliamentary
practice and the hon. Member would
know that even when Parliament
fixed a particular duty it is only }he
eeiling and it leaves to the executive
the discretion to lower 1t.

16 hrs,

I do not want to go into the legality
of it because it is abundantly clear
that it is Jegal, while it is perfectly
open to hon. Members to oppose it and
to the House not to give that power.
But the question of the principle has
been upheld by the Supreme Court in
the matter of sales-tax in the case of
Pandit Banarsi Das and others wvs.
the State of Madhya Pradesh. The
Chief Justice S, R. Das, the Judges,
T. L. Venkatarama Ayyar, 5. K. Das,
A, K, Sarkar, Vivian Bose—a full
Bench—have held that this power can
be given by the legislature to the
executive in a matter like this. It 1s
not of the same nature but it is of a
salestax. Therefor, on the merits of
the problem, I have no doubt that the
Government is right in asking the
Parliament for this power. On the
legality of it, T do not see that there
ig any doubt but if there is any doubt,
one can never prevent anv agarieved
person from seeking the remedy that
is in his hands.

Mr. Deputy-Speaker: Tho question
is:

“That Clause 77 sland part of
the Bill",

The motion wag odopted.
Clause 77 was added to the Bill
Clause T8 was added to the Bill.

Clause 79—(Amendment of Act 1 of
1944).
Shri M. R, Masani: I beg to move:*®
Pages 60 and 61,—
Omit lines 19 to 42, and 1 to 22
respectively, (105).

Mr, Deputy-Speaker: The Amend-
ment No. 105 is before the House.

Shrl M. R. Masanl: Sir, my amend-
ment would delete the very savage
excise duties sought to be levied on
steel and copper products. When the
Budget was being debated, we pointed

*Moved with the recommendation of the President.
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out that these duties are of an  in-
flationary nature because they are
bound to raise the prices of innumer-
abie products of steel and copper.
The prices of sewing machines and
all kinds of consumer goods are going
to g0 up. This is an inflationary
clause. On the one hand, we talk
of containing inflation and on the other
hand gratuitous measures are taken
of this nature which are bound to put
up the cost of ordinary consumer
£0ods used by the bulk of our peaple.
Therefore, this amendment of  mine
would seek to cut out this vicious and
savage imposition of excise duties
which are out of all proportions to the
needs.

Shri Sham Lal Saraf: Sir, I support
what Mr. Masani has said. T hope the
hon. Finance Minister would very
kindly keep this in mind. When we
look to the industrial structure all
over the country, I would say, that the
greatest sufferer is the small-scale
industry. T had to do something with
both the Ministry of Commerce and
Industry at the Centre gnd that of my
Statz. T can show you how many of
these small-scale  industries in  my
State and in Punjab have gons to
Tuin because of the non-availability
of billets of different varieties and par-
ticularly because of the non-avail-
ability of non-ferrous metals. Under
such conditions, the prices of these
things go up very high. Then, the
industries that gre already ruined will
have no hope at all of any survival
That is one thing. Secondly, in regard
to t1e commodities that they manufac-
ture, the country will also suffer very
much. The other day, the Finance
Minister spoke one thing—it is weigh-
ty certainly—and said that in case we
do not mop up all this extra profit
that these people will be making be-
cause of price rise and so on and so
forth, we may have to find some other
way of mopping such profits.

T would very respectfully submit
that this impostion of excise duties
will jedpardise the interest of the In-
dustry and also of the country. With
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these few words, I would refjuest him
to pay some attention to this and do
something in the matter,

Shri T. T. Krishnamachari: Sir, 1
have explained the position. The
Prices of these commodities are so high
and s0 much money is being made by
the people who are able to get it. We
try to mop up the profits proportion-
ately. So far as the small-scale indus-
tries are concerned, they do not get
it. But when they are able to con-
vert some of these things into al:oys,
then only that guestion comes. The
other day, 1 made a statement in the
House giving some concessions to
small-scale  industries. So, small-
scale industries can get some conces-
sions without affecting the general
position. We will look into it if we
can give any further advantage to it.
I am always prepared to examine it
But basically, the whole idea is that
the prices are ruling high and perhaps
even with this, it will be about hund-
red per cent more. The State which
allows these products into the country
with a considerable amount of expen-
diture of foreign exchange is entitled
to mop up the portion of it for the
benefit of the public.

Mr, Depuiy-Speaker: 1 shall now
put Amendment No. 105 to the vote
of the House,

The question is:
Pages 60 and 61—

omit lines 19 to 42, and 1 to 22
respectively. (105)

Lok Sabha divided:
Bhri Senavanme (Pandharpur): Sir,

1 wrongly pressed ‘Aye’ button. I am
for No'.

ot wefoy ame st (w39)
Jurersr wEYRT, WA wWA F T
Tff fem &1 #7 dw e@w” F e
feror s

Mr. Peputy-Speaker: That will be
recorded.
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Division No. 19]

Aney, Shri M. 8,

Dandek-r, Shri N.

Gounder, Shri Mathur
Kachhavaiya, Shri Hukam Chand
Mausani, Shri M. R.

Alvs, Shri A, 5.
Arunschalam, Shri

Azad, Shri Bhagwat Jha
Bajnj, Shri Kamalnaysn
Barus, ShriR.

Basappa, Shri

Surendrs Rahadur Singh, Shri

Chanda, Shrimaii Jyotens
Chandak, Shri
Chandriki, Shri
Chaudhuri, Shrimati Kamala
Chavan, ShriD. R,

Chavda, Shrimati Jorsben
Chupi Lal, Shri

Dafle, Shri

Daljit Singh, Shri

Daas, Shri C.
Dhuleshwar Meens, Shri
Dighe, Shri

Dubey, Shri R. G.
Drwivedi, Shel M. L.
Ganapati Rem, Shed
Gowdh, Shri

Gupta, Shri Badshah
Hajarnavis, Shri
Harvani, Shri Ansar
Himatsingks, Shri
Judhav, Shei M. L.

@ hav, Shri Tulshides
Jamunadevi, Shrimati
Jepa, Shri
Jyotishi, Shri J. P.
Kabir, Shri Humayun
Kadadi, Shri

AYES

Mukherjee, Shri H. N.
Nair, Shri Vasudevan
Ram Singh, Shri
Rapgs, Shri

NOES

Kakkar Shri Gauri Shankes
Kam th, Shri Hari Vishnu
Kedarin, Shri C. M.
Khsnna, Shri P. K.
Kotoki, Shri Liladhar
Koujalgi, Shei H. V.
Krishnamachari, Shri T. T.
Kureel, Shri B. N,

Lalit, Sen, Shri

Laskar, Shei M. R.

Laxmi Bai, Shrimati
Muhadeo I'rased, Shri
Mahtib, Shri

Mahishi, Dir, Sarojini

Maniyangadan, Shri
Marandi, Shri

Masuriys Din, Shri
Mehrotra, Shri Braj Bibari
Mebia, Shri Jashvant
Mishrs, Shri Bibhuti
Morarks, Shri

More, Shri K. L.

More, Shri 5. 8.
Mauthish, Shri

Maik, Shei D. J.
Pandey, Shri R.S,
Patel, Shri P. R.

Patel, Shri Rajeshwar
Pratap Singh, Shri
Raghupath Singh, Shri:
Raghuramaish, Shri.
Raija, Shri C. R,
Rajdes Singh, Shri
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Koddy, Shri Narssimha
Seth, Shri Blshancbendzs
Singh, Shri]. B
Yoravane, S$hri T. H.

Ramaswamy, Sbri V, K.
Rane, Shri

Renga Rao, Shri

Ruo, Shri Muthyal

Reeo, Shri Ramapathi

Rip, Shri Ramethwar
Reddy, Shrimati Yeshods
Roy, Shri Bishwansth
Sahu, Shri Remeshwar
Saigal, ShriA. 5.
Samaots, Shri 5. C.

Sanji Rupji, Shri
Satysbhams Devi, Shrimati
Shakuntals Devi, Shrimati
Sharmas, Shri A, P.

Sheo Narsin, Shri

Shyam Kumari Devi, Shotmati
Siddanjenjappa, Shei
Singha, Shri.G, K.
Subsramag, Shri.
Subraganyam, Shai T
Thengsl, Shri Nallakoga,
Thimmaiah, Sngi

‘Thwary. Shri D, N.
Tiwery, Shri K. N,
Téwary, Jori R 3.

Vypy, Shi Radhelpl,
Yadab, Shri N, P.
¥dav, Sori Rem Harkb

Mr. Deputy-Speaker: The result of
the Division is: Ayes . . .13; Noes
1p2,

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 79 stand part of the
Bill”

The motion was adopted.

Clause 79 was added to the Bill.
Clause 80 was added to the Bill,

Mr. Depmby-Speaker: Then, we: take

up clause 81.

Clause 81— (Regulotory duty.of
excise)

Shri N. Dandeker: The objertinne
that I have to regulatory duties of « -
cise which the executive will be emnp-
owered to impose by clause 31 arc
exactly the same as those which T had
urged as regards clause 77 for the jm-
position of regulatory duties of cus-
toms, but I have one more point ta
add.
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|Sukr SoNAVANE in the Chair]

In replying to the objections which 1
had raised in respect of clause 77
seeking to give power to impose regu-
latory dulies of customs, the Finance
Minister again referred to what had
been done in England by the British
Government towards the end of last
year in imposing certain regulatory
dutics and he said that that was done
under similar powers that existed in
UK. since 1861. I had hoped that he
would add that notwithstanding that
the socialist Government in UK. had
powers to impose those duties of regu-
latory kinds under some old standing
legislation, nevertheless the Govern-
ment there specifically put the matter
to the House for approving the propo-
sal, and the resolution approving the
imposition of 15 per cent import duty
as a regulatory duty was passed with-
out a division when this matter was
put to the House by the Government
in the United Kingdom., In other
words, when they were proposing to
use these regulatory duties for the
purpose of revenue or for bringing in
a good bit of money, in addition to
restraining imports, they took the
trouble, and they certainly, I think,
acted rightly, in submitting the matter
to a resolution of the House, whereas
here the objectives of these regula-
tory duties were stated to be something
whereas the  real objectives with
which they were imposed on the 17th
February were admittedly and entirely
—and it has not been denied—and al-
most wholly a matter of revenue, and
this was done ten days before the
budget. I submit that at least Gov-
ernment are not fit to have powers like
these conferred upon them. I ob?ct‘t
to this clause both on the constilu-
tional grounds which I have already
mentioned as well as on the ground
that it is improper, as well as on the
ground that Government cannot be
trusted to use these powers for the
purpose for which they are intended.
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Shri T. T. Krishnamachari: I have
nothing much to add. I have nothing
further to add to what I had said be-
fore on a previous clause to which
also the same objection had been
taken by the hon. Member.

Mr. Chairman: The question is:

“That clause 81 gtand parl of
the Bill".

The motion was adopted.
Clause 81 was aded to the Bill.

Clause 82— (Discontinuance of
duty)
Bhri N. Dandeker: I beg to move:*
Page 63, after line 15, insert—

“(2) In the First Schedule to the
Central Excises Acl—

salt

(a) in ilem No. 2 under ‘Coffee,
cured' for the words and fig-
ures in column 3, the follow=
ing words and figures shall be
substituted: — :

‘Rs. 40 per quintal’

(b} in sub-items Nos. (1) and (2)
of item No, 3 under ‘Tea’ for
the words and figures in

column 3, the following words

and figures shall be substitut-
ed:—

(1) 50 Paise per kilogram

(2) 30 Paise per kilogram plus
the duty for the time being
leviable under sub-item (1)
of this item if not already
paid.

(¢) in item No. 7 under ‘Kerosene'
for the words and figures in
column 3, the following words
and figures shall be substitut-

ed:—

‘Rs. 175 per kilo litre at 15
degrees of centigrade ther-
mometer’.

(d) in sub-item I and II of item
15 under ‘Soap’ for thc words

*Moved with the recommendation of the President.
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and figures in column 3 the

following shall be substitut-
ed:—
‘I. (i) Soap, household and
laundry—
Rs, & per quintal
(ii) Other  sorts—Rs, 20 per
quintal

II. (i) Plain bars of not less
than 454 grams in weight—
Rs. T per quintal

(ii) Other soris—Rs. 8 per quin-
Lael "

(e) in item No. 38 under ‘Matches’
for the words and flgures in
column 3 the following shall
be substituted: —

‘50 Paise fur every 1000 natches
or fraction thereof'.” (172)

Mr. Chairman: This amendment is
now before the House.

Shri N. Damndeker: I have moved
amendment No. 172 to clause 82,
This amendment is to the effect that
a second sub-clause be inserted. With-
out going through the whole thing
again, I may tell you that I do not
know whether I have put this down
in a technically competent wmanner,
‘because the Excise Act and Manuals
and rules and regulations are so im-
possible for anybody to understand
even after one day's study.

" Nevertheless, the object of this
amendment is this. All the provi-
slons that are contained in this Bill
about income-tax and customa duties
and excise duties are all for caising
the rates of duties. But I find noth-
ing there to ~=thuse the ordinary per-
son who is interested in the ordinary
goods of life such as coffee, tea,
matches, kerosene and soap. These
amendments that T have put in ~over
five items; the first two are intend-
ed to reduce the duty on coffee, and
the duty on tea—these will cover the
common man throughout India, he-

cause he either drinks tea or he
drinks coffce. Then, there is the duty
on kerosene which I have suggested
should be reduced; then therc is the
duty on soap which 1 nave suggesied
should be reduced, and finally, the
duty on matches also should be re-
duced.

I am very strongly hoping that the
House will not merely make profcs-
sions about the commop man but will
accept those professions in practice
when it comes to specific proposals of
this kind.

Shri Ranga (Chittoor): I very strong-
ly support this amendment and 1
commend it to the House for its ac-
ceptance, because it affects the inter-
ests of the ordinary people, not mere-
ly the common people, but in fact, the
people as such, irrespective of all
differences, and more especially the
poorest in our country. Except for a
few among every hundred people,
everyone else is today addicted to
smoking. The rest of them also are
householders and they would like to
have matches to light their kerosene
lamps in their houses, and that is the
reason why we have moved this
amendment.

When originally the proposal was
made before the previous Finance
Minister that kerosene ought not to
be taxed, he said that not many people
were using kerosene oil. We had 1o
contest that statement. I hope that
you yourself, Sir, hailing from the
poorer sections of our nation would
be able to bear out my statement that
it is more essentially the poorest of
the poor in our country who are de-
pending upon the use of kerosene oil
for lighting purposes, in order tn
enable thelr children to read ard
also to enable themselves to see
things in their own small huts, hovels
and homes. It is most unfortunate
that Government should have thought
of imposing these duties wupon the
people especially when they profess
to try thelr best to ralse the standard
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of living of the people. They have
not so far succeeded in raising the
standard of living of the poorest of
the poor in our country. By their
own admission they have failed in
this, But on the other hand they
have certainly succeeded in the most
malicious manner in heaping = upon
them many burdens, especially these
burdens of taxes by way of excise
duties on kerosene, coffee, tea, soap
and matches. These five alone are
indicated in our amendment. But on
the other hand, there are so many
other commodities also, such as sugar,
tobacco, vegetable products ete. which
are taxed; then, there is the salt cess
and also the tax on dlesel oil. The
excise duty on diesel oil has been
uﬂ'ectmg our agriculturists, and we
have been protesting agalnst it all
these years but in vain. These other
commodities are all in daily use by
the ordinary peoplé, and it Gavern-
ment really care to improve thé con-
ditions of these people at least sp "as
not to adversely dffect their' condi-
tion and make them poorer than what
they are, fHen' they otight to dtcept in
all constience our amendment. ' It
at all they 'decept our’ amend-nent,
they wodld' b& Tosing ‘muck’ fébs than
Re. 917crores. They are cofletting al-
ready Rs. 827 crores thibigh = the
Central excise dulies, and out of these,
we are only asking for " about 'Ghe-
stxteenth ‘that-is; about an snha in a
ripee by way of reduction ~I¥ it
impossible for Gmrnmem 16 accept
this? “If ‘we Are t0"take the Fimance
Minister's statement, which 'he’ made
yesterday, in all seriousness, then it
should be possible. " He expects to be
able to raise from the present budget
itsel! and through his financial pro-
posals so much ‘more money than
what 15 shown in the budget that it
would be possible for him to be com-
pletely independent of foreign aid,
foreign loans and so on and also to
be completely indifferent to the fate
of our exports, and still he would be
able to finance our national govern-
ment herg all this additional expendi-
ture on defence and sv on. That was
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the brave stalement that he hadi
made. Now, if that is correct, surely
we would be justified in assuming
that Government would be having up
its sleeves hiundreds of ' crores of
rupees and so it can try to give up.
by offering to reduce, if not abolish,
quite a number of these excise duties,
But I do not think it is going to do-
that, and the manner in which the
Finance Minister has been summarily
dismissing’ these amendments by
simply referring Members to what he
said yesterday or what he did not
say yesterday, makes it clear, It is
clear that he is not going to accept
our amendment.

But I wish to warn Government
that a time would come when they
and we would be going to the people,
when we would be stating to the
masses how this Governmeni has
been dealing with them, how instead
of being able to raise their standard
of living, it has been reducing it by
its own sedulous efforts, and the:
efforts it makes in ;ur:h evil- mm,dr.!d
and " determined manner in spite of
the warnings that we gave, and
spite of the plea that we put forward'
i favour of reduction of t‘hese tax-
burdens.

Now, just look at it. How much on
kerosene alone? Rs. 45 crores, ‘l{
Mﬁh&ﬁfﬂp Gandh.l was alive tadty.
am sure he wnuldl have chosen this ia
prefprence to salt fo: exemption, or
in ncfd)tmn to salt. At the time, tlla’
were collecting, that is, the British-
Govemment was ctn]let:tlngI on]:,r Rs, &
crores. Now these people are t‘oﬂé:l-
ing 9 times as much as the Britlih
Governmmt was tollecting on kero-
sene ‘alone, and this !:n. the wake of
t'he s0 ca‘lfed plan.

Then matches—Rs. 23 crores. Half
the amount they are collecting from
kerosene alone. Then there is diesel
oil, the duty on which falls upon the
agriculturists predominantly and also
the rural people who have to use road
transport. That comes to Rs. I4
crores.



13283 Finance Bill, 1065 VAISAKHA 15, 1887 (SAKA) Finance Bill, 1965 12384

Then more and more peodple are
taking to coffee. Many more have
already taken fo tea, and more should
take to teg aiso. Quile a number of
doctors have also advised our people
10 take to these things in preference
lo ordinary cold water because cold
water happens not always to be very
vlean and is likely to carry diseases.
(overnment is collecting on this alone
Rs. 20 crores.

Then does not Government want
our people to have an oil bath and
clean themselves from time to time,

at least once a week? No, on soap
also they must put a burden. How
much is it? Rs. 4682 crores. Then

matches: Rs. 23 crores.

I, therefore, want Government to
consider seriously the advisability of
abolishing these excise duties, and
it it cannot, at least accept our amend-
ment.

ot Wi am &¢ar ;. qEAl
@Ry, & 1o dnE F &NaT. &
£ A o & TR 1 A
qrmt-ﬂq-rﬁmwrﬁm i
alwﬂﬂrm}w’c fgy & dw &
AR F A E ® &7 gL faw
oY I W Ay 75 3 WA | A faw
A & 59 & Sq7EL WT F4T FF G¥Ar
gﬁmﬁmmv.ﬂm F I4E
:ﬁwtzwmaﬁﬂ;‘rp

ar-{:gﬁtszihfﬁnﬁ # Tt
) IAAFET TR 9T 22 T %o
o w7 fad T, @HUIAA 1962-63
¥ 27 AT %o &+ %¢ ¥ A wHr
Aot B a7 FTA A1 wwST g AfEA
forr <freit & o WA #1 GrE g
fradt &, A% ag 8, W@ 3, W
¢, ferve &, =1 &, w7 59 T W 3
a3 fay T/ A1 FAAT F, AAT W
w1, Faear T JEETT &1 ATAAT

e awa g # 9K aTE A
¥ wegd @A §, T g A wy
a9 & writ e §, o o s
& gurdr Sl 1 et § 4T oA
¢, OF qwg # I 709 A B A
T fam FF A1 g 1 OHY FAAT w7
agan fo awar § 7w OF awm ¥
&9 Jag %3 ¥ it a1, 90 | fa
ARY, W IH 9T qOET Sel CT AR
ART qq G AT g Ha g1 qwar § |

oI Wy #1 d6 # aeww & oA
&¥0 W & a9 A 167 w0 fade
T & ®Y § w0 9 7T, TOE 00
qT AT §, 99 9¢ qf=wW gl arfe
9 T ATAT T% g1 A YT AqaT FY
T & I9 Ted o ww we wg
20 §o TN WG § AT IH F1 WT 50
To FAw wT MY | FAY We W FTH]
WA R ErES AT s A A
UF A G T0T A= 9€ e
AT AT, 7% w7 aF I g ?

wWiRT § @ T waRdA
EWIE | 9T AT 9T AT 299 FTar
G R AL E LI G L
§ o g

Shri Erabhat Ear: So far as cl. 82
is, concerned resudml the disconti-
nuance of the salt duly is a welcome
feature. But along with that, we
would ask Government to effect a
reduction, if. not withdrawal, of the
duty on some other articles cummunlgr

used by the people.

As regards the amendments moved,
kerosenc is an item of common use,
particularly in villages where people
cannot do without it. When the
Finance Minister also has expreased
his anxiely over the difficulties of
the common man due to high prices,
how difficult it is becoming for nim
to live, and considering the fdct that
in the present situation to keep up
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the morale of the people, some con-
cession should be granted to them, I
think the duty on kerosene should be
reduced if not withdrawn,

The same thing about matches. It is
& commodity of common use, parti
cularly in villages. I think the excise
duty on it is yielding roughly Rs. 23-
24 crores. This also can be taken
away,

So along with the welcome feature
-of the discontinuance of the salt duty,
we would request the Finance Minis-
ter to agree to the withdrawal of the
duties on matches and kerosene,
which will give some relief to the
common man who is groaning under
the pressure of prices. Also, in order
to keep up the morale of the people
and to enthuse them to live and meet
the challenge posed on the borders, it
is esseniial that these concessions
should be given. He has already
granted concessions to the corporate
sector and to the higher income
groups. So it is necessary that this
concession should be granted to the
common man also. I support the
amendment which will go to extend
the concession provided in clause 82.

Shri Alvares: Support for the am-
endment in regard to kerosene 0il
must come from two angles. The
first is in the matter of giving relief
to the common man and the second
is from the point of view as to assess
how rational the rationale of the new
taxation the Finance Minister has im-
posed in the Finance Bill is.

16.28 hrs.

[Mr. DeruTy-SPEARER in the Chair]
In making his proposals, sometime
ago the Finance Minister said he
wanted to  streamline the entire
taxation proposals. For that reason,
he proceeded on certain assumptions,
one of which was there is such a
margincof profitability between the
jmport price of raw material and that
of manufactured goods, and thercfore.

MAY 5, 1065
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he was trying to mop up that differ-
ence. For instance, on copper, he
raised the excise duty from Rs. 300
to Rs. 1,000, on the assumption that
in the price of the manufacture, this
relief would be passed on to the
consumer. Everybody knows that
where the industry is profit-oriented,
such a thing does not and will not
happen. At the same time, he argues
that because kerosene oil is an im-
portant item of import, he cannot give
any relief on it. I find the Finance
Minister has given excise relief on
various items in industry to the
extent of Rs. 29.68 crores, and he has
raised excise duty on consumer items
to the extent of Rs. 16.58 crores.
Therefore, the Finance Minister has
surrendered a revenue of almost
Rs. 13 crores in this discriminatory
maner, and in exercising his discre-
tion, he has not thought of thes com-
mon man because the common man
is a beast of burden who provides
him with a certain amount of indirect
taxation.

Yesterday, while speaking on the
profits of industry, I had said that
there was a certain amount of buoy-
ancy in the situation. That was
proved not merely by the total amount
of tax collection, but also by the
incidence that each industry was able
to pay. In such a situation, to give
incentives to industry, to those who
can afford to pay, to those who muke
their money by selling the products
to the common man, and at the same
time to argue that because of the
need of finance the duty on kerosene
cannot be reduced is not to argue
about it rationally, but to ecynically
maintain the burden of the common
man and to continue to sgueeze him
till he can bear it.

A little while ago we argued about
the inadvisability of accepting the
amendment relating to voluntary
disclosures. At that time 1 had said
that the two trends in the economy
were vertical and lateral. The verti-
cal was able to bear the strain; that
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is, industry can alwayvs bear the
strain because by and large these
additional strains imposed are pass-
ed on to the consumer. But there
are others, the lateral strains, which
must come in for consideration.

Therefore, both from the point of
view of continuing the rationale which
he has talked about and also from
the point of view of the immediate
need of giving some relief to the
common man, I support the amend-
ment on the issue of kerosene.

Shri T. T. Krishnamacharl: Hon.
Members will realise that this parti-
eular Clause only says that no duty
stiall be levied on salt and it does
not introduce any taxation. I do not
mind the discussion. Hon. Members
wanted to have a discussion on this
matter, and they have used this
Clause. What can I say when it is
something which is not germane to
the Clause wunder consideration? I
am, thercfore, sorry that I am unable
to offer any comment. About the
rationale of it and all that sort of
thing, I can express no opinion,

Shri H. N. Mukerjee (Calcutta
Central): We expect s0me reply.
There are some specific points made
out. We are very common people
with very common powers of under-
standing. Why not he treat us to
some explanation?

Shri Hari Vishnu EKamath (Hosh-
angabad): Has he got an open mind?

Shri T. T, Krishnamachari: Hon.
Members will realise that this is not
an amendment to the particular sec-
tion. Of course, they are all taxa-
tion. It is in the third reading
speech I have to reply. I have dealt
with this question as to what I could
and what I could not do in the ori-
ginal speech. This is not something
which ought to be raised here. There-
fore, I cannot give an answer to

specific items here because the sub-
ject is not before me.

Shri Nath Pai (Rajapur): Retirence
is not one of the weaknesses of the
Finance Minister. He has very
charmingly put it that there is noth-
ing he can add. This i the first time
we have found him telling the House
that on a given maiter he has noth-
ing to add. He has perhaps by impli-
cation accepted that this particular
proposal is something which he can-
not defend in the light of what has
bheen submitted. In view of the fact
that he hae so gallantly, not as
gallantly as he ought to have been,
conceded the point that he cannat
defend the taxation, why not be &
little more gallant and say that he
withdraws and accepts the amend-
ment?

Shri T. T. Krishnamacharl: Where
is the question of withdrawing?
There is nothing to withdraw. 1 do
not want to exchange words with a
very clever person like my hon
friend, but there is no use putting
words in my mouth. I cannot with-
draw Clause 82, can 17 If I with-
draw Clause 82, it means 1 have to
levy a tax on salt.

Shri Nath Pai: Accept the amend-
ment.

Bhri T. T. Erishnamachari: 1 can-
not. He says I should give away
Re. 92 crores, as if 1 have a bag of
tricks and I can produce it out of
my pocket. I cannot.

Mr. Deputy-Speaker: I shall now
put amendment No. 172 to the vote of
the  House (Interruptions.)
You want a division,

Some hon. Members: Yes.

Mr Deputy-Speaker: Let the lob-

bies be cleared.
The question is:

Page 63— .
after ling 15, insert—
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“(2) In the First Schedule to
the Central Excises Act—

(a) in item No, 2 wunder
‘Coffee, cured’ for the words
and figures in column 3 the fol-
lowing words and figures sha'l
be substituted:

‘Rs. 40 per quintal’

(b) in sub-items Nos. (1) and
(2) of item No. 3 under ‘Tea’
for the words and figures in
column 3, the following words
and figures shall be substitut-
ed:—

(1) 50 Paise per kilogrim

(2) 30 Paise per kilogram
plus the duty for the time
being leviable under sub-item
(1) of this item if-not already
paid.

(c) in item No, 7 under
‘kerosene’ for the words and
figures in colump 3, the follow-
ing words and figures shall be

Finance Bdl, 1946  MAY 5 1965

suhs;ituted: —
Division No. 20] AYES
Alvares, Shri Masani, Shri M. R.
Bbas), Shyi P, H, Mpuriyp, Rin, Shri
Bgrwy, Shej Onkar Laj Mispp, Dr. K.
Dandekey, Shri N, Mukeries, Shri H. N.

‘ahﬂ Shri Gauri, Shankay,

Kamath, Shri Harj Vishny
Kar, Shri Prabhat
Krishnapal Singh, Shri

Alva, Shri A. 5.

Aney, Dr. M. §.
Arunachalam, Shri

~aad, Shri Bhagwat Jba
dabunath Singh, Shri
Bajaj, Shri Kamaloayan
Harkataki, Shrimati Renuks
Bavapra, Shri

Nair, Shri N. Sreskentan
Mair, Shri Vasudevan
Nath Pai, Shri
Pattnayak, Shri Kishen

NOES

Birendra Babadur Singh, Shri

Chandsk, Shri
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‘Bs_ 176 per kilo litre at 18
degrees of centigrade thermo-
meter’.

(d) in sub-item I and II of
item 15 wunder ‘Soap’ for the
words and figures in column ¥
the following shall be substitut-

I. (i) Soap, household and
laundry—Rs. 8 per quintal,

(ii) Other sorts—Rs, 20.
per quintal.

II. (i) Plain bars of not lcsa.
thap 454 grams in weight—
Rs, T per quintal.

(ii) Other sorts—Rs, &
per quintal.’

(e) in item No. 38 under
‘Matches' for the words aud
figures in column 3 the follow-

ing shall be substituted:—

‘5). Paisg for every 1000
matches or fraction thereof.'™

Lok Sabha divided:

[1639. bas.
Ram Singh, Shri
Ranga Shri
Reddy, Shri Naysumbs
Sen, Dr. Ranen
Shinkre, Shri
Singh, Shri J. B.
Siagh, Shel ¥, -
Swamy, Shyi.Sirpmurihd

Dhuleshwar Meena, Shri
Dorai, Shri Kasinaths

Chaudhury, Shti Chandramani Lal  Dubey, Shri R. G.

‘Chavan, Shri D. R,

Cheni Lal, Shrl

Dafle, Shri

Daljit Singh, Shrl
'

Dwivedi, Shri M. L.
Ering, Shri D,
Ganapati Ram, Shri
Gupts, Shri Badahah
Hajarnavis, Shai

*Moved with the recommendatiop of the President.
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Hanida, Shri Sihodh
Hag, Shri M. M.
Hurvani, Shrl Ansar
Hazarika, Shri J. N.
Hem Raj, Shri
Himatsingks, Shri
Jadhav, Shri M. L.
Jadhav, Shri Tulshide
Fumunadevi, Shrimmi
Jyotishi, Shri ]. P,
Eadadj, Shri

Kedarla, Shri C M.
Khanna, Shri P. K.
Kindar, Lal Shri
Kishan Vir, Shri
Kotoki, Shri Liladhar
Kripa Shankar, Shri
Frishnamachari Shri T. T.
Kureel, Shri B, N,
Lahtan Chavdhry, Shri

1 ke

Maruthish, Shri
Mithur, Shri Harish Chea ins
Mehrotra, Shri Braj Biharl
Mishra, Shei Bibhuti
Morarks, Shri

More, Shri K. L.
Muthiah, Shri

Nauik, Shri D. J.
Niranjan Lal, Shri
Pandey, ShriR. 9,
Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri 5. B,

Patil, Shri Vasantran
Pratay Singh, Shri
Raghunuth Singh, Shri
Raghuramaiah, Shri
Raja, Shri C. R.
Rajdeo, Singh, Shri
Ram Swarup, Shri

R v. Shti V. K.

Lalit Sen, Shri
Laskar, Shri M. R.
Laxmi Bai, Shrimati
Lonikar, Shri
Mahadeo Prasad, Shri

Rampure, Shri M.
Rane, Shri

Rangs Rao, Shri
Rao, Shri Remapathi
Rao Shri Remeshwar

Samanta, Shri 5. C.

Sanjl Ropil, Shri

Sarafl, Shri Sham Lal
Sharma, Shri A. P.
Sharma, Shri K. C.
Shastri, Shri Ramanand
Sheo Naraln, Shri

Shinde, Shri

Shukls, Shri Vidys Charsa
Shyam Kumarl Devi, Shrimatl
Siddananjeppa, Shei
Siddish, Shri

Singh, Shri D, N,

Singha, Shri G. K.

Sinha, Shri Satya Narayan
Sinhasan Singh, Shei
Subabraman, $hri
Subramanysm, Shri T.
Tantia, Shri Rameshwar
Thengal, Shri Nallakoys
Tiwary, Shri 1%, N.
Tiwary, Shri K. N.
Thwary, Shri R. 5.

Tuis Ram, Shri
Upadhyays, Shri Shive Dut
Vaishya, Shri M. B,
Verma, Shri Ravindrs
Veerabasappa, Shri
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Mahishi, Dr. Sarojini Reddy, Shrimati Yashods

Maluviva, Shri K. D, Roy, Shri Bishwanath
Manivangadan, Shri Sahu, Shri Rameshwar v
Marandi, Shri Sweigal, Shri A. 5.

Mr. Deputy-Speaker: The result of
the division is: Ayes 24; Noes 115.

The amendment was negatived.

Mr. Deputy-Speaker: The question
is:

“That clause 82 stand part of the

Bill.”

The motion was adopted,
Clause 82 was added to the Bill.
Cluause 83 wns then added to the Bill.
The First Schedule

Mr. Deputy-Speaker: There arc
several amendments by the Govern-
ment.

Shri M. R, Masanl: Can we not
divide it? It is a very big schedule.

Mr. Deputy-Speaker: We :hall have
discussion on the whole lot.

Shri T. T. Krishnamachari: I beg to
move®:

(i) Page 65, line 18, for “in the
case of”, substitute.

“where such person is”. (T1)

Virbhadra Singh, Shri
adab, Sbri N. P,
Yadav, Shri Rarm Harkl
(ii) Page 68, line 10, after “Gov-
vernment”, insort—

“or income received in respect
of units from the Unit Trust of
India under the Unit Trust of
India Act, 1963 (52 of 1863),"
(72)

(iii) page 886, line 28, after “Gov-
vernment”, insert—

“and income received in respect
of units from the Unit Trust of
India under the Unit Trust

India Act, 1963 (52 of 1963),".
(73)
(iv) page 67, after lne 79,
insert—

*"Provided that—

(i) no income-tax shall be
peyable on g total income not
exceeding Re. 3,000; and

(ii) where the total income is
twenty thousand rupees or less
the income-tax payable shall
not exceed forty per cent, of
the amount by which the total
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income exceeds Rs.

(74)

(v) Page 77, for line 30, substi.
tute,

“(8) Machine tools and preci=
sion tools (including their attach-
ments and accessories, cutting
tools and”. (75)

(vi) Page 77, for line 32, substi-
tute.

“(9) Tractors, earth-moving
machinery and agricultural imple-
ments. (76)

(10) Motor trucks and buses,”

(vil) Page 77, line 33, for “(10)",
substitute “(11)”. (77)

(viii) Page 77, line 35, for “(11)",
substitute “(12)". (78)

(ix) Page 78, line 1, for “(12)"
substitute “(13)". (79).

(x) Page 78, after line 7, inserts
“(14) Soda ash.
(15) Pesticides.” (80)

(xi) Page 7B, line B, for “(13)",
substitute “(18)". (B81)

3,000.".

MAY 5, 1963
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(xii) Page 78, line 9, for “(144"
substitute “(17)". (82)

(xiii) Page 78, line 10, for “(15)",
substitute “(18)". (83)

(xiv) Page T8, line 15, for “(18)",
substitute “(19)". (84)
(xv) Page 78, for line 18, subasti-
tute.
“(20) Ships.
(21) Automobile ancillaries,
(22) Seamless tubes,

(23) Gears.
(24) Ball, roller and tapered
bearings.”. (85)
(xvi) Page 78, line 19, for “(18)",
substitute “(25)". (86)
(xvii) Page 78, after line 25,
insert.
“(26) Cotton seed oil.”. (87)

Shri M, R. Masani: T beg Lo move®:
(i) Page 64—
for lines 12 to 38, subslitute-—

“Rates of income-tax

(1) where the total income does not exceed Rs. 6.¢c0. . Nil.

(2) Where the teial ineeme exceeds Rs. 6,000 but dees

nut execed Rs. 10,000,

5 per cent of the smeynt by
which the total incime excieds
Rs. 6,000,

(3) where the tetal income exceeds Rs. 10,000 but dies  Rs. 200 plus 10 per gent «f the

noi exceed Ry, 20,000,

(4) where the t°tal incope exceeds Rs. 20,000 but dees

notexceed Rs, 30,000,

(s5) where the total inceme exceeds Rs. 30,000 but does

not exceed Rs. 50,000,

(6) where the t tal income exceeds Rs. 50,000 but does

not exceed Rs. 70,600,

(7) where the total income exceeds Rs. 70,000,

amount by which the total in-
© me ¢xcecds Rs, 10,000,

Rs. 1,200 plus 20 per cont of the
amount by which the toal
inceme exceeds Rs, 20,000,

Rs. 3,2c0 plus 30 por cent of the
ameunt by which the  taral
inceme exceeds Rs, 30,000,

Rs. 92,00 plus 40 per cent of the
ameunt by which the teral in-
come exceeds R, 50,600,

Rs. 17,200 plus 45 per cent of the
amount by which the total in-
crme exceeds Rs. 70,000."" (106)

*Moved with the recommendation of the President.
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(H) Page #3— (vi) Page 63, ling 30—
omit lines 8 to 15. (107) for “Rs, 215" rubstitute “Ra.
(ifi) Page 87,— 230" (178).

(vii) Pages 68 and 67—

omit lines 1 to 39 ang 1 to 7
respectively. (179),

omit lines 30 to 38. (119)
(iv) pages 67 ang 68—

omit lines 37 to 41, and 1 to 19
respectively. (114)

(v) Page 68—
omit lines 24 to 27. (11%)

(viii) Page 87,—
omit lines 30 to 36. (180).
(ix) Pages 67 and 68—

X omit lines 37 to 41 and 1 tp 1%
(vi) Page 68— respectively. (181).
omit lines 28 to 33, (116),

(x) Page 68,—
(vil) Page 88, line 30,— omit lines 24 to 47. (182).
for “80 per cent" substitute— (xi) Page 68, line 39,—
“80 per cent” (117), for “BO per cent." substitute— ,,

80 cent.”  (183).
(vili) Pages 72 and 73,— pew te

o (xli) Page T1, line 22—
omit lines 17 tp 48, and 1 to &
respectively. (118). after “"an Indian concern” in-
sert—

(ix) Pages 73 and 74—
“or from the Central Gov-

omit lines 19 to 40, and 1 te ernment or a State Govern-
10 respectively. (119). ment or a Jocal authority”,
(184).

Shri N. Dandeker: I beg to move*:
(xiii) Page 71, line 25—

8 Fegs. O Jine B— after "the Indian concern" in-
for  “Rs. 600"  substitute sert—
*Rs. 8,000" (173).
“or from the Central Gov-
(ii) Page 65, ling 15— ernment or a State Govern-

for “Rs. 3000 substitute ment or a local authority™.
*Rs. 5000" (174). S0
(xiv) Pagg 71, lines 43 and 44,—

ili) Page 63, line 20,—
(ili) Pag ine for “after the 29th day of Feb-

for “Rs. 100" substitute “Ra. ruary, 1964", substitute—

150" (175).
“or with the Central Gov-

(iv) Page 65, line 21,— ernment or a State Govern-

jor “Rs. 175" substitute “Ra. ment or a local authority”
200" (176). (186).
(v) Page 65, line 25— (xv) Pages 72 and B— .

for “Rs. 195" substitute “Ra. omit lines 17 to 48 and 1 to T
225" (177). respectively. (187).

*Moved with the recommendation of tha President.
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[Shri N. Dandeksr]
(xvi) Page 73, line h—
omit “Sub-clauses (a), (b) and
(c) of" (188).
(xvii) Page 73, line 8—
omit “in that order” (189).
(xviii) Pages 73 and 74—
omit lines 20 to 40 and 1 to 16
respectively. (190).
Shri Sham Lal Saraf*;
to move:
(1) Page 67—
for lines 12 to 29, substitute—
“(1) on  income up to
Rs. 10,000—Nil.

(2) on imcome over Rs. 10,000
and upto Rs. 12,500—20 per
cent of the income.

(3) where the total income
exceeds Rs. 25,000—40 per
cent of such income. (88),

{Ul) Page 67—

Sir, 1 beg

for lines 40 and 41 substitute—

“(1) where a firm consists of
two partners and the total
income does not exceed
Rs. 20,000—Nil.

(2) where a firm consisty of
three partners and the
total income doeg not ex-
cead Rs. 30,000—Nil.

(3) where a firm consisty of
four or more partners and
the total income doey mnot
exceed Rs. 40,000—Nil (90).

Shri Prabhat Kar: I beg to move®*:
Page 67—
for lines 12 to 29, substitute—
*(1) on income upto Rs. 10,000—
Nil.

(2) on in-ome over Rs. 10,000
and upto Rs. 1500013
per cenl.

MAY 3, 1965
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(3) on income over Rs. 15,000
and upto Rs. 25,000—25 per
eent.

(4) on income over Rs. 25,000
and upte Rs. 40,000—35 per
cent.

(3) on income over Rs. 40,000—
45 per cent.” (150).

Shri D. P. Nalk (Pachmahals): Sir,
I beg to move:*

(i) Page 67—

omit lines 12 to 190 (109).
(ii) Page 67,—

for lines 20 to 22, substitute—

“(4) where the total income
exceeds Rs. 15,000 but does
not exceed Rs 25000—15
per cent” (110).

(iil) Page 67—
for lines 23 (o 25, substitute—

(5) wherg the total income ex-
ceeds Rg. 20,000 but does
not exceed Rs. 25000—1%
per cent.” (111).

(iv) Page 67—
for lines 26 to 28, substitute—

""(8) where the total income ex-
ceads Rs. 25000—20 per
cent.” (112).

Shri M. R, Masani: Sir, T would
like to explain certain amendmente,
ot of the many I have given notice of
which are of considerable importance.
The first group of amendments I
would like to draw attention to are
amendments 108, 107 and 108. It
hon. Members will kindly look at
these amendments, they will find that
amendment No. 106 seeks to substi-
tute & new gchedule for the present
rates of income-tax, which are to be
found on page 64 of the Finance Bill

*Moved with the recommendation of the President.
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16.48 hrs

[MR., SpeakER in the Chair]

It will be found that at present
the Finance Bill has set out on page
64 an exemption limit and then has
certain rates of laxes laid out against
each glab. If hon. Members will turn
to amendment No. 106 moved by me,
they will find that 1 have excluded
from income tax altogether those
whose total income does not exceed
Rs. 6,000. This morning in the course
of the discussion, the hon. Member,
Shri Prabhat Kar, said that he for
one would welcome an  exemption
limit of Rs. 10,000, that anyone who
earng only Rs. 10,000 should not be ask-
ed to pay income-tax at all. I sympa-
thise with him, that an income of
Rs. 10,000 today should not bear any
income-tax at all. But I do not want
to go so far. I am making a modest
proposition.

Shri Sham Lal Saraf: I have sug-
posted a limit of Rs. 10,000.

Shri M. BR. Masani: I will vote for
your amendment if you will vote
for mine. I would welcome a slab
of Rs. 10,000 being exempted. If this
House is so inclined, I will certainly
go along with it. I am only suggest-
ing an exemption limit of Rs. 6,000.
Beyond Rs. 6,000, the rates that 1
suggest are more reasonable and
seasonable than these in the Govern-
ment table. Let us take just two
slabs of people who have modest
incomes. Let us take the Govern-
ment's category, where the total
income exceeds Rs. 5,000 but does not
exceed Rs, 10,000. There, Sir, bet-
ween Rs. 5,000 and Rs. 10,000, the
Government want a tax of Rs. 250

plus 10 per cent of the amount by
which the total income exceeds
Rs. 5000. In my schedule, the cor-

responding figure from Rs. 6,000 to
Rs. 10,000 cuts out the Rs. 250 and
only levies 5 per cent of the amount
by which the total income exceeds
Rs. 6,000. That means a saving of
at least Ra. 250 to the poor income-
tax payer. Take another slab—those
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who have an income of Rs. 10,000
but not exceeding Rs, 20,000, They
are very modest people, people who
do not have a four-figure monthly
salary these days. According to Gov-

ernment, they would pay Rs. 750
plus 15 per cent of the amount by
which the total income exceeds

Rs, 10,000. Under my schedule they
would pay Rs. 200 plus 10 per cent
of the amounl by which the total
income exceeds Rs. 10,000. From this
it will be seen that the lower middle
class man with a fixed income today
is made to bear an altogether dispro-
portionate burden because, on the
one side, of the stupid and unscienti-
fic policies of the Government and,
on the other, because of the mass
evasion of taxes by dishonest people
with money. It is because of these
bad policies and mass evasion that
the lower middle class people are
today mulected out of all proportion,
If my amendment is accepted. the
net result would be that t-c i “ome-
tax payer today would pay about 50
per cent of what he was paying last
year—not 50 per cent of what the
Minister has suggested, that would pe
going, in my view, a little too far.
The incidence would come down to
half. 1 suggest that this is a measure
of social justice, and we owe it to our
employed classes, people from the
technical and clerical level up to the

junior executive level and junior
managerial Jevel.
1 hope, therefore, that the House

will support this amendment on the
ground of social justice to a class of
people who, because they are honest,
because they have fixed incomes,
because they do not evade taxes, are
being mulcted out of all proportion to
their capacity.

The other amendment to which 1
would like to draw attention a little
later is amendment No. 118. refers
to a clause on page 6B which
refers to the tax to be paid by
the Life Insurance Corporation
of India. On page 68, hon. Mem-
bers will see, a levy is laid of 475
per cent on the profits and gains
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from life insurance business by the the First Schedule are going to be

Life Insurance Corporation of India.
This may sound reasonable at first
blush, but let us consider what it
means, It means that the ordinary
man who takes out a life insurance
policy with the Government mono-
poly, for he has no choice, is made to
pay a lax. It is universally under-
stood that mutual life insurance is a
desirable thing. It is a measure of
social security in a country where
we are not able to give social secu-
rity on the Anglo-American or the
German or Japanese model. There-
fore, when a man tries to insure for
his old age or for the subsis'ence of
his dependents against premature
death, then, where there is a mutu-
ality and where there is no profit
motive as in a mutual company,
there should be no tax.

It is true that the Life Insurance
Corporation is a State corporation.
But the real owners and beneficiaries
of that Corporation should be the
policyholders. Why  should the
policyholders be made to pay a tax
when all they are deing is to put in
their premia and wait for their
policies to mature? There is the
principle of mutuality that is very
relevant in this case., They are not
sharcholders; they are not profit-
makers. This Government calls it-
selt socialist; but I claim that my
amendment is much more socialist
than anything that they have done for
many years. What 1 am saying is
that the policyholders should not be
taxed. If this amendmen! were
accepted, the policyholder will get
a bigger bonus. For the same pre-
mium he will get better value by
way of bonus and the business will
expand further. Therefore, in the
interest again of justice to the policy-
holder, whom we all wish to en-
courage, I suggest that this amend-
ment be accepted and the rate of tax
eut out altogether,

Shri N, Dandeker: Sir, it is unfor-
tunate that all these amendments to

taken all together instead of para-
graph by paragraph in which Part I
of the First Schedule has been con-
veniently divided in the Bill itself.
I will try, however, to group my own
amendments part by part so that it
may be clear as to what I am really
talking about and the bearing of it
upon the whole scheme,

Paragraph A of Part I of the First
Schedule is concerned with taxation
on individuals, families, associalions
of persons and so on. In other words,
normal personal taxation which now
contains an amalgam of income-tax
and super-tax, Shri Masani, in his
amendment, has already proposed
certain changes in the main rate
structure that has been put down in
paragraph A at page 64. of the Bill.
I myself have no hopes of his amend-
ment being accepled. I am, therefore,
making a more modest proposal con-
cerned with the reliefs that are set
out at page 65 of the Bill, that is to
say, the three provisos—provisos (i)
(ii) and (iii).

My amendments in this regard are
Nos. 173 to 178 and quite briefly
what I am suggesting is this. If the
slab rates are to be as proposed by
Government at page 64, then the
reliefs, namely, proviso (i), the relief
of minimum income, which in the

case of a Hindu wundivided family
ought not to be subject to taxation
at  all, should be raised {from

Rs. 6,000 to Rs. 8,000 and the mini-
mum amount, which in all other
c¢ases ought not to be subject to taxa-
ilon at all, should be raised from
Rs. 3,000 to Rs. 5,000

Proviso (i) Is concerned with
allowances of a personal nature
depending upon personal circums-
tances of each assessee. Now, for
instance, in proviso (ii), where the
allowance is Rs. 100 in the case of an
unmarried individual, T am suggest-
ing that it should be raised to Rs. 150.
As regards an allowance of Rs. 175
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in terms of tax in the case of a mar-
ried individual who has no child
wholly or mainly dependent on him,
I am suggesting that for such a mar-
ried individual, the tax relief ought
o be Rs. 200. Further more, in the
sase of a married individual having
dependent children or in the case of
a Hindu undivided family having
dependents of the kind described, 1
suggest that the tax relief ought to
be Rs. 225. In other cases specifled
here, my submission is that the tax
reliet ought to be Rs. 250,

So much as regards the Paragraph
A of the First Schedule, Part I, in
so ar as the normal imposition of
income-tax and super-tax amalgamat-
ed now into income-tax is concerned.

1 am next dealing with the prob-
lem of sur-charge on persons such as
individuals or Hindu undivided fami-
lies and the like. On p. 66, there is
a whole series of formulae for cal-
culating sur-charge on earned income
and sur-charge on unearned income,
or rather the other way about, that
is, the sur-charge on unearned
income and sur-charge on earned
income has been set out. My sub-
mission in amendment No. 179 is
that the whole of this from lines 1
%0 39 on p. 66 and lines 1 to 7 on
p. 67 should be deleted. We have
eome to a point at which we are
at least beginning to recognise—and
certainly Government's own admis-
sion is that they are beginning to
recognise—that the interest on secu-
ritics ought not to be treated as an
unearned income and that it should
be treated as if it were earned income.
The interest of the dividend received
from the Unit Trust investment
should also be treated as an earned
income. Frankly speaking, except
of course in those specific cases,
where one can nail down inherited
unearned income, it is really quite
impossible to  distinguish  between
earned income and un-earned income
in any scientific way. If, for instance,
I am earning income today from my
past savings, from which I buy shares

" property is really
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and from those shares I get divi-
dends, by what stretch of imagina-
tion is that dividend an wunecarned
income? If my salary income is
earned income, then frankly speak-
ing, and in fact, my dividend income
if it represents income from savings,
it is really is doubly earned in ihe
sense that I have not only ecarned
the source from which the invest
ment comes but I have refrained from
consumption, I have invested it and
I am thereby contributing to betler
production for the country. I am
really earning that income and there
is no reason why it should not be
treated so. Even where identifiably
the dividend or other income from
unearned in the
sense that these were inherited from
one’s ancestors, even there I see
litlle justification for distinguishing
between earned and unearned income
when, in fact, unearned income which
arises from the properties of various
kinds, whether it is shares or invest-
ment or house property, is subject to
wealth tax. The mement you are
taxing wealth as something to be
taxed in itself—and you are taxing
it at fairly stiff rates,—the dislinctions
between the income rising from such
wealth and the income rising from
personal  exertions really should
cease. The income should be taxed
as income; the wealth should be
taxed as wealth. Wealth is assessed
to tax qua wealth; income assessed
to tax gua income. Therefore, my
amendment No. 179 is concerned with
the altogether abolition of this dis-
tinction as belwecen earned and un-
carned income, which is unreal in
most cases and unjustifiable in others.

My next Amendment is 180, deal-
ing with the cooperative societies,
Here, I have only a small amendment
in conformity with the amendments
that T have previously moved, name-
ly, that lines 30 to 36 on p. 67 deal-
ing with surcharge should be omitted
80 that there should be no surcharge
on cooperatlive societies.

The next amendment is alout the
registered firms. Here, I am afraid,
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my proposal is very drastic. I am
suggesting that the whole concept of
taxation on registered firms, whether
it is taxation in the ordinary way or
taxation by way of surcharge is with-
oul any justification whatsoever, A
firm is no more than a collection of
the individuals who constitute it. A
firm is not a legal entity. A firm is,
in fact, merely a collective descrip-
tion for the individuals who are in
partnership in business or profession.
In other words, it is merely half a
dozen persons jointly engaged in an
endeavour. It is not like a company
which has a separate legal entity and,
therefore, it acquires and maintains
certain special legal status, rights,
duties, obligations and so on nor is
a firm anything more than indivi-
duals who have their own individual
rights, obligations and duties. A firm
being thus merely a collective des-
cription of a number of people who
have joined together to do business
or some other activity, I think tlis
innovation of taxing firms which
wag introduced some years ago is
utterly unjus'ifiable.  There is no
reason whatever for it. I can think
of no reason, of any specific benefit
which the law confers wupon a firm
as a firm to justify their separate
taxation. There is no benefit such as
there is in the case of a local autho-
rity or there is in the case of a co-
operative society or a company, or
even in the case of a Hindu undivid-
ed family. All these are lemal
entities. A firm is not a legal entity.
It is merely a collective description.
I therefore, urge that these taxes on
firms. whether they be in the form
of income-tax or in the form of
surcharge, ought deflnitely to go.

17 hrs.

My next amendment is No. 182, It
is a logical consequence of what I
have been saying hitherto, namely
the abolition of surcharge, as appli-
cable to local authorities.

Then, sir, I come to the main pro-
visions relating to companies namely
paragraph F. But I would like here
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to say a few words first in regard to
Shri M. R. Masani's amendment for
non-taxation of the Life Insurance
Corporation. The debate here is not
whetlher it is proper that the busi-
ness of Life Insurance should have
been nationalised and whether it
should be in the public sector or
private sector or any other; the
debate here is lhis. Is it proper that
profits arising out of mutuality, that
is, profits arising out of myself trad-
ing with myself, so to speak, should
be taxed? When a hundred people
join together and trade with each
other, the principle of mutuality
comes in, because they have got to-
gether for mutual good; it they make
profits, they share the profits, and
if they make losses, they suffer. If
they make profits, they are merely
making profi's out of themselves. It
is an accepted principle of mutuality
that operates here, except where they
are maoking profits f-om outsiders
For instance, any profits which the
LIC may make (throurh its Subsi-
diary) in flre Insurance business or
general insurance business or marine
insurance business are not restricted

to the policyholders; they come in
other words, from entirely outside
sources. Properly speaking, only

these profits would be taxable; and
of course, since this type of insu-
rance business is being done through
a subsidiary, the profits would be
taxcd at the hands of the subsidiary.
But so far as the LIC is concerned,
it is a corporation based on mutuality.
There are no shareholders there, It
is a body-corporate, of course, but
there are no  shareholders. There
are no profit-makers, and there are
no dividends, and there iz nothing
but straight-forward mutuality; and
on a thing like that there ought not
to be any question of taxability
whatsoever.

Now, Sir, coming to paragreph F
which is concerned with companies,
here; my proposal is somewhat
drastic. The House will have by
this time appreciated that 1 have
been taking a very dim view of the
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state of affairs in this
regards the present state and the
future prospects of the corporate
geclor, as regards the capital market,
and as cugards that enormous sector
of activity comprising industrial pro-
duction, ecommercial transportation
and whole lot of other activities,
that are todgy carried on in India in
the corpurate sector. My proposals
in connection with the corporate gec-
tor are, therefore, somewhat drastic.

country as

My first amendment in this regard
is amendment No. 183. Here, the
proposal is that instead of 80 per

cent, the maximum should be 60
per cent. In other words, the whole
exercise of taxing corporations, which
in the structure of the corporate tax

as it is here, takes the form of a
certain rate, & ceiling rate from
which you give a  certain

rebale depending upon particular eir-
cumstances of particular cases, but on
which later you take a somersault and
sy that the rebate will be reduced or
will not be given depending upon cer-
tain other rircumstances of particular
caavs, is sought to be modified or
simplified by my amendment, starting
with a ceiling rate of 60 per cent in-
stead of B0 per cent. Relaining that
structure for the moment g3 it is, be-
cause it would be 8 major exercise
for me, by way of an amendment to
attempt an alteration of that struc-
turc,—that gbviously is a problem
which the Finance Minister has got
to tackle sooner or later—keeping
that structure as it is, I am suggesting
thut the maximum rate of tax which
is here provided at 80 per cent, should
be brought down to 60 per cent. I
may say that on making some calcula-
tions I find that ome of the conse-
quences of this will be that the maxi-
mum net taxation that may be suifer-
ed in most cases would not exceed 50
per cent, whereas in some cases to-
day it goes as high as 70 or 74 per
cent.

Then I have certain amendments of
a technical character, Nos. 184 and 183.
They are & little technical, but 1 will
endeavour to explain them in simple
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terms. They are concerned with the
rebate to be given from the ceiling
rate on 50 much of the total income
as consists of royalties received from
an Indian concern by a foreign con-
cern in pursuance of an agreement
made by it with the Indian concern on
or after Ist April 1981, My amend-
mentg are very simple, I sce no reason
why royalties received from Indian
concerns alone should be taxed at a
lower rate. I suggest that royalties
received by foreign concerns from
Central or State Governments or local
authorities, if there are any .uch
cages, should also be taxable 4t the
same rate as royaltics receivable by
them from commercial and industrial
concerns.

Now I come lo amendment No. 188
which is, again, a technical one, and
of some importance. 1t is concerned
with a ceiling on the taxation of tech-
nical aid fees received by foreign con-
cerns under technical air agreements
with Indian concerns. For no reason
that I can think of, except that the
concession was introduced at a parti-
cular time, a distinction has been
made between technical aid fees drawn
under agreements made prior to
February 29, 1064 and after that date.
Those who did this before February
1964 are not entitled to this conces-
sion whereas those who delayed
matters and entered into technical
collaboration agreements after 28th
February, 1084 are entitled to it. I do
not think there is any rational In
this distinction. I have therefore pro-
posed that that this not-so.important
critical date 28th February 1064
should be deleted. My second change
in tnat clause is that it must be
available as much in respect of tech-
nical aid agr ts with companies
and so on as in respect of technical
ald agreements with the Central Gov-
ernment, the State Governments or
local authorities,

Now I come to amendment No. 187
which again, is a fairly drastiq one.
At pages 72-73, there Iy a structurs,
such as I have described earlier. The
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structure of the Indian corporation
tax has now become a somewhat
curious one. You impose a ceiling rate;
then you say that you get so much
relief in respect of such and such;
and then you say, no you won't get
that relief, because of such and such.
This last bit aboul not getting relief
is concerned with three things. I am
suggesting that those three things
ought to go. The first is concerned
with an ante-diluvian situation. If you
try to trace it back from one Finance
Act to another, it is just like poing
in a circle, where you cannot find
your way out, a maze, That is why it
ts anti-diluvian and I think it ought
to go.

Then there is the further denial of
rebates, concerngd with two other
malters. One involves taxation on the
issue of bonus shareg and the other
the taxation of dividends. 1 have
repeatedly stated here my very firm
convictioy that there is no justifica-
tion, nor any rationale, for the taxa-
tion of issues of bonus shares by
companie; tnat issuc them. There is a
rationale for the taxation of bonus
shares in the hands of the recipients
who receive them; for when they
sell those shares, there ig capital gain.
Of that T am quite clear. But I am
equally clear that a mere transfer
entry in {ne books of a company from
resecve account to paid up capital
account (which is all that happens
whep bonus shares are issued) does
nnt  make the slightest bit of
difference to the economy of  the
company, or to the economy of the
shareholder, jf he goes not sell those
bonus shares or does mot do any-
thing with them. Therefore, that
bonus share issue tax must go.

Secondly, Sir, as I said yesterday,
the denial of rebate, which means the
same thing as taxation at 7} per cent.
of the dividend paid by companies, is
again something that is wholly un-
justifiable, 1f 1 have a firm, I draw my
share of profits in the partnership.
But T aw a shareholder in a com-
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pany and the company decides to
distribute a certain amount of
dividend, I have to pay a penalty
through company for having to get a
divided on my own investment, 1
just cannot make any sense of it.

There was a time some years back,
prior to 1859 or 1960, when there was
a levy called Excess Dividend
Tax. That was something that made
sense. If the Government feclt that
one of the ways of controlling the
inflationary situation was to control
the dividend declared, just as you
have various other controls, if you
say that beyond a particular percent-
age there will be an Excesg Dividend
Tax, there is some rationale in it.
But to say that I cannot get even one
per cent of returm on my capital
investment without the company
being taxed for giving me the return
is, I submit, to talk nonsense.

Therefore, Sir, I am suggesting that
the whole of that scheme concerning
the denial of rebates ought to be
deleted.

The other amendments ure conse-
quential. T would not spend any more
time on tnem. I hope therefore, that
the amendments to which I have
referred will have the support of the
House.

Shri Sham Lal Saraf; I have moved
two amendments, 88 and 90. Amend-
ment B8 is with regard to income-tax
on co-operatives.

The co-operative movement has
been  sponsored, supported and
welcomed by every quarter in tne

country right from the days of the
Britishers. During the days of the
Britishers, the co-operative move-
ment came into existence with all its
defects, and mainly dealt with credit.
Today we see all round the country
that the activity is so strong and so
brisk tnat, as is being said by every-
body, this movement must grow and
grow. If it grows in proper propor-
tion, 1t may help very much in
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achieving the social objectives envi-
saged in the Constitution.

That being so, I personally feel that
a tax on co-operatives on a profit of
Rs. 5,000 and above would be really
unreasonable. No doubt, our Finance
Minister has circulated a statement in
which the taxable income levels have
been raised, and a little more relief
is being given, but personally 1 feel
tnat that statement may not have a
legal sanction unless it is brought into
the Act. Thercfore, these amendments,
1 feel, are necessary.

In my amendment 1 have suggested
that income up to Rs. 10,000 of co-
operative socicties should be exempt
from tax. Today we have consumer
co-operatives, growers' co-operatives,
marketing co-operalives, weavers co-
operatives and so on.  Therefore, I
feel it is incumbent upon us, upon the
Government particularly which is
wedded to socialism, which will be
the ultimate objective as far is our
country is concerned, to see thay at
least an exemption limit of 3s. 10,000
is given. Between Rs. 10000 and
Rs. 12,500 1 have suggested that 20
per cent of the total income may he
taxed, and incomes above Rs. 25,000

may be taxable to the extent of 40
per cent of the income,
Thig is a very simple amendment

which 1 feel the hon. Finance Minister
has agreed to in the statement that
is already ecirculated. Therefore, |
need not say much about it.

With regard to the second pro-
posal, 1 feel a little discouraged alter
hearing Shri Masani. Perhaps my
mind has been working on people with
& smaller income and his mind with
people with a bigger income. There-
fore, an income of Rs, 10,000 may
not be much in his view. We must
take courage in our hands and dec-
lare the exemption level at Rs. 10,000,
whether it is an individual - r a Hrm.
1 remember even prior to the Second
World War the taxation limit was
Re. 3.000 or Ra 3,500. What is the
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price level and the cost of living
today and now has the standard of
living risen compared to that?
Yesterday certain guotations were
quoted here and it was shown how
from 1939, prices have risen 500 times
as far as the necessities of life was
concerned. 1 will take only 400 per
cent. If we bring the level to Hs. 2500,
we will be taxing people with
Rs. 10,000 at the present time. Thure-
fore, my submission is that upto
Rs=. 10,000 there should be exemption.

What I nave explained here about
the firms, our friend Mr. Daadeker
hay exploined in a different manner.
The exemption level for a firm should
be Rs. 10.000. Where there “re iwo
partners in a firm, the exemption limit
should be Rs. 20,000, Where there are
three partners, Rs. 30,000. Where there
are only two partners in a firm which
makes a profit of Rs. 50,000, beyond
Rs. 20,000, they should pay six per
cent. If thery are three partners,
beyond Rs. 30,000 they should pay a
tax of six per cent. Similarly, beyond
Rs. 40,000 if there are four partners.
Frankly speaking, after hearing
Mr. Masani 1 feel rather discouraged
to speak more on this subject. | would
be happy if the Government would
accept the suggestion and certainly
and sincerely I feel that it will bring
relief to the middle-class and lower
middle-class and smaller category of
traders and small businessmen. Com-
pared to the value of money in the
years 1940 or 41 or 1945 and to the
present value, Rs. 6,000 would be the
most reasonable limit. That is all 1
have to say. 1 have not preszed my
amendment,

Shri D. J. Naik: Sir, my amend-
ments rtelate to the co-operative
societies. I fully endorse what the
hon. Member Mr. Saraf has said. Co-

operative  societies are of various
kinds—forest labour co-operatives,
artisans co-operatives and weavers

cooperatives. These type of co-opera-
tives are still in the stage of
development and I do not see why
these societles should be taxed. My
amendment puts it at ten per cent
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between s, 15,000 and Rs. 20,000 and
15 per cent between Rs. 20,000 and
Rs, 25,000 and beyond Rs. 25,000, it is
25 per cent. These forest labour co-
operatives are for the poorest people.
The other sections of the people such
as the artisang societies are also of
the pourest sections of the people.
These pevple should not be taxed so
heavily. The forest labour co-opera-
tives earn some money but that money
4; being utilised for some welfare
activities and a part goes to the
reserve fund. These societies require a
sy mpathetic attitude from the Govern-
ment. Whn the Government is wedded
to sovialism, co-pperative movement
alone will bring in socialism. That is
my firm belief. I hope that my
amendments will be accepted by the
Finance Minister. The artisans' sociely,
the weavers’ society and all such
societieg require very sympathetic con-
sideration by the Government. I have
nothing more to add. As Shri Saraf
has said, these societies must get
some relief and that relief should be
a substantial relief.

Shri Prabhat Kar: My amendment
is No. 150. In respect of the first
Bchedule, my main purpose is to see
how the fixed income group people
at the lowest level can get certain
relief. The persons in the fixed income
group, especially in the lower ranks
of the services, are those who are
the worst sufferers. The cost of living
is rising and tnere is no relief, and
there is no immediate possibility of
holding the price-line. Today, the
value of Rs. 100, which is generally
the monthly earnings of a pesson in
the lowest rung of the ladder, is such,
that it cannot fetch even the mini-
mum reqguirements of the lower
middle class or the working class
family. Today, the position is such
that apart from the prices, the
housing problem, the transport prob-
lem, and the educational problem
have all combined to create a crisis
in the life of the common man who
is at the lowest rung of the ladder.
“They arg in the fixed income group.
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The question of dodging taxes does
not arise so far as these persons are
concerned.

Not only that. Every incidence of
indirect taxation is on the consumer
goods and it is the persons in the
lower rungs who have to pay the
higner cost in their turn, and they
are hit by the indirect taxation, and
they are also hit by the high price
as a result of the present situation.
They require a certain relief. The
Finance Minister ugrees that they
require a certain relief, but to what
extent snould it be? If we compare
the sum of Rs. 3,000 or Rs. 3,500
which was earlier the tax base with
the rise in the consumer price index,
the present Rs. 10,000 is not only
low but it will be less than Rs. 3,000
17 years ago. From that angle, it is
necessary that some relief should be

granted. Last year, the
compulsory  deposit scheme was
taken away, and those who had

deposited below Rs. 150 were umme-
diately paid back the amount. But
that is not all. During the last year,
it we see the movement of the price
index, you will realise that roughly a
rise of 20 to 22 pointg has taken place
during the last year. At this particular
moment, frustration is taking place in
the minds of the lower middle class
intelligentia, and it is necessary that
some help should be given and from:
that angle I have requested that the
tax base snould be raised. Today, it
iz Rs. 6,000 or Rs. 3,600 or Rs. 4,200.
depending upon whether the person
remains single, or is married or has
children. So far as the persons who
have two children or more are con-
cerned, the limit should be raished.
It is imperative, in order to see that
all the people get at least tne mini-
mum, that some relief should be
given. I know it is not possible imme=
diately for the Government to
announce that they have got an
effective machinery to hold the prices.
It is not possible. So, some relief
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from that
angle, I have moved my amendment.

should be granted, and

oY GeT W dear oA,
w1 wigHe A Tar g A g7 fr
& % gusT wwdw T § 1 AT gean
Bierd w7 &, 7 smfer ¥ TX
g 97T 99 AE1 gFaT | " ddfEe
%7 4g g & i o) <fior qgar ot ey
H foedt 97 S9F1 W= qT 11 94T
¥ dhE AT S oY W
TaT 1T A iR fw
W\ET 450 T ¥ JaT FT AT 4T,
W S8F 49 g9 WY a § |
& W o e a1 A A
O qamaT &7 31 37 32 &1 & @=i
&1 ST & FAT JHC AT A F | w0
" g & S & gAew dqW W
T @ A At W € wersne
B ST W AT TG FT FHAT

W HEETO ATy § AT ag 11
wrafagl & Fw #t T8 T, I g
fomr = od 1 ®w & w7 11 ar
g & =fgd | W MY oF mrer
wfar 200 T M ST A wEA F
2200 M |1 AT WL KT A1TT A0
Wt 26400 & FITC fAawer S
o 200 ¥ AL AG gar | gAY
WY 6000 ¥ #wT & faq wgv mAT
g 3w & 1 afew & ot wgm 5 3T
& fou @ 7@ goe @AY Tifeg 1 W=
®TQ T WX @ 6000 F 11
wfagi & [ @ 550 TF wWiAHT
®] g3 | W1 qEI F 47 91 46 T
| g frrag aaro frasa g
WL 5000 §AT T W1 I9H & «F
250 freme & @t 9T 4750 1 WAL
xasr 11 wisfat & @iz 9@ ar
37 94T WA gX =i & fdmm
B4zl & T A 6000 W ww ghm,
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% faw &Y T g F oEr g
wifgy | g N @wa gy F@T R
% faw oy 3@ #w @ & afew
I fag & &7 ¥ Fw 9w g
@ v, wifs a3 feoww
T A AE 17 A I @G
R O T w9 S qE 4f 9 R
T 20 ®IY WA WY § 1 gAY A
¥ A oF AT W oo 4wy
T &Y o 25 %99 & Wiy §, Joa7
W 9gF 3 ¥ AT W 4T WA 33
&7 &1 e § 1 fafeer ddfwe i
gl et & amw fmy ag o §
1 HY FTH FIA ATAT FFHIC AT FC
¢ ¢ w3 & fog @ som
TR & A% £ T2 AW HT Y aFar
W wed FsE ) O A3 awar o
& AT 1w Y Ay @ ) vy gen A
g A T FT 1 gy T S
AT & § AR Tge w oawy §
W gEETt A1 SR 3T 9T 3
&1 IAF1 T agr Frfge | afe o
CF aTF at FEd & [ gw wEed
w1 AT AEA § A7 S
& aTEd &, W g AT E A
oY &, @1 FEHT FTH DY qF qHAT
Eft T WEFTE & AT G g
s g fs 1700 B
geTd afufaai sz & &= g oy
q%a A1 T W, gV Aw@ ¥ TG
& wt TR H 1100 §EETL
gfafaat &9 g1 ™ 0w TS @
u %23 & fx Fmifes awmsfoar
Wil 4§ S EE a0F ;Y I ST
FI9 T WA 1 1 OF WIEHr F I
oF " W W fam R fier sE
wgd € e 9 25 e & T A
g A § §FO § | WX AT §9
dfafadia &t &t sgorfen &1 &
qrit T W T T A 2 R
¥ fog gher g annf jewafan
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[ wimTe s q7an)
Tq fAAgw ¢ 5 da1 war agw &
HEET TET § ¥ HET #6000 FT
fear s, Wi WX 7| g w1 faan
STy A AW w=e |

Shri C. M. Kedarla (Mandvi): Mr.
Speaker, Sir, I support the amend-
ments moved by my hon. friend, Shri
D. J. Naik. I would like to submit that
the co-operative societies are aot pro-
fit-making institutions, They aie more
or less doing a social service, The pro-
fits of co-operative societies do not go
to any individual as in the case of a
private concern or a registered com-
pany. It is used for a conrmon good.
Therefore, in the present structure of
our socicty I would like to draw the
attention of the Finance Minister to
the point thut to tax the co-operative
movement is not justifiable or reason-
able. Sir, 1 do not want to say more
on this. He has yesterday in his con-
cluding speech said that he is going
to move a Bill in this connection, 1
would regquest him to keep in mind
this point about the co-operative
societies, thal they may be exempted
under that Bill.

Looking to the abjeclives of the co-
operative societies, which is to remove
middlemen or profiteers, co-operative
societies are always to be promoted.
So, just to stabilise and strengthen the
co-operative gocielies movement at the
present juncture in the democratic
structure, I request the Finance Minis-
ter ip accept our amendment. If at
this stage in the developing age the
co-operative movement has to contri-
bute something towards national deve-
lopment, our suggestion is that above
Rs. 15,000 income 10 per cent, above
Rs. 20,000 income 15 per cent and
above Rs. 25,000 income 25 per cent
tax may be levived so that the co-
operative movement will have a better
footing.

I come from a backweard area where
1 know the Adivasis would not have
dreamt of doing the businrsz of aNns
of jungle contract. But because of the
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co-operative movement they are doing
the jungle contract work and by that
they are not exploited by the jungle
contractors. In the present structure
the wvarious labourers’ co-operative
societies are also levied income-tax
and this way also the Adivasis are the
sufferers. So, I urge upon the hon.
Finance Minister to exempt the co-
operative mavement.

=t e zamw (Feege )
wene WEd, wigAw faw wt qd
Ofe w7 &1 areht 7 a7 aEeg §

ey +Ea 9 § % #g e
% & oY Sy Iy oA awe g
fe oft ag s & sl wifs gy g
T OTH FTAT £
Shri Firodla (Ahmednagar): Sir, 1
support the amendment of Shri Sham
Lal Saraf which he has moved regard-
ing taxation on co-opcrative societies.
In 1961 when Shri Maorarji Desai had
brought forward a Bill for taxing the
co-pperative societies under the In-

come-tax Act. he had said thal the
revenue from this sector would be
negligible. Therefore 1 always felt
that if the revenue was negligible,
why should we give trial to
such sort of taxation in  res-
pect of co-operative societies from
which the revenue is negligible? But

lately the Finance Department js look-
ing to the co-operative sector. In that
alsp the authorities who tax the co-
operative sector do not really look to
the principles or the real intention of
starting—co-operative sugar ‘actories
or other basic factories in the ~o-
operative sector. For instance, in my
State, the State of Maharashtre,
co-operative sugar factories were
started in  18950. They collected
sugarcane from the growers, paid a
good rate to the SUgarcant
cultivators and made sugar ou*
of that. After about ten years the
Income-tax Officer taxed them in such
a manner that they have got to take a
refund from those people who had



13319 Finance Bill, 1865 VAISAKHA 15, 1887 (SAKA) Finance Bill, 1965

supplied th: sugarcane, The Income-
tax Officer had taken the sugarcane
rate, which was the lowast or mnini-
mum rate fixed by the Government,
as the maximum rate and whatever
extra was paid by the sugar factury
was taken as disallowable and was
taxed. If taxation is to be levied on
co-operative institutions, you  must
keep the co-operative orinciple before
you and it must not be *aken sepu-
rately. So, I should support the de-
mand that we should not try to tax
very much the co-operative sugar
factories and for small  lactorics
we should not have any taxation
al all hecanse  then they have  got
to keep pgood accountants, employ
inceme-tax experts, fill all sorts of
forms, which they cannot do with the
little resources at their disposal. So,
the exemption limit which the Fin-
ance Minister has given as Rs. 3,000
should be increused  at  least  to
Rs. 10,000 and the other limits may
remain gtationary, as they are

o AeEE Qe (7RE)
WETH WElR, 9 a1 § AEAT qEE
I A wiEHe @ g g @ & Aagd
Ftar § w1 # ot =g § v wm-
Hem d7eT & 97 5 7 AT AW |
¥ www ¥ T war fE oo A
feq daee & w7 daw wwA H s
gfaa g & 7 oF avw W 9w A
9 3w § grafaen 1t qrfert s
# ¢ A o @ af afs w-
@ ¥ miefew a6 7 3w frm
g

“The State shall promoted

with special care the educational
and economic interests of the
weaker sections of the people and
in particular, of the Schedule
Castes and the Scheduled Tribes
and shall protect them from
social injustice and all forms of
exploitation.”

aqr FiEEgI § w1 & A
oY aw IS,OOO*ﬁf‘WW
N FATEr g o7 I8 & FI AL o
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dra aff At it st dm T b A
A1 & wrfare o e § 1 3% & worww
T & Wt Fmwifer dvw Svafa
IR I F A A A § W
IT F agT FO AGAT IA FT IAT
AT qgAT § gAfAw o agd ael @
f& symifr T qr gn A W
4 A T AW

& Wt smmifzr dwT & oW
0T W & F o A E oy ¥ wiE
¥F wYT gAE AN A guAt o I
9T G 41 ATgAC FEAT 37 o § Ffa
i & qfE et o A FreEt an
# feafa ¥ adf % & gafeg w2
BIE FIATTL, AT & 049 9274 qg
a7 wa| ¥ fam wT grer grey dar
gl FF TUEREd A § WR
TaAAz & FA FAFT qor wwmeefer
Ty & o I FF 71 IE AR
® 4 °7 5 qCHE qT AT 9%AT E )
ey gra § swmifes dfaw 97 ag
AR AT FIA § W1 IHEA IAF! FE
saTar ATH A foerr @ 0 i
& a7 gur fad &7 & & A9l W
sHizy & "9 97 e %R
At § &t fet 3 qwe # @ mmen
& ATFTT Ao wfaen ¥ oifea
1 #F gy H /0 ¢ ogafan i
Fgr ¢ 5 99 & w9 & ol
anfgw

=t & w1 d| quw § fr g
WA 1 A ARy S § g
g e famar @ Afew ag 9
Al o FTET B} A 07 T e
¥ et wfen fe wrom & wEa
frwr frr 2 & o A SrEAww @
t T w oAy o few fear o g,
T AR B o ot F AT v
mnwﬁm@mg,'m
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14Y A wiza]
¥ ¥ ot qwi o fedrd & s
AR N FieT AG AT@T § | GHiOQ
wEwWEaT §H 4 & § fF g
W T gt &t A weifa
®t faait & MidffeT eiw & <
srnEe W1t feheaw e 99
& F FE 47 f e sfew
& wrm w1 § 5 wAw fafee
Tl g Y T 5610
Mr. Speaker:
ter.

The Finance Minis-

¥o qR AT AfE T (Fhamarz):
weaw gy, W faw faogs a7
fad agg grit 7 wifs agg @
At w1 form @ @ @ ?

qeas wEET : gH J Gaen fEar
gwT & 5 W g 9w F F fAg
W Az oY §347 oF 9 gw He §5 W
W ae g w4

Mo T AT wifKar : q@ IF
§ wfat aw ==

Shri T. T. Krishnamacharl; Sir, 1
will take up this question of co-ope-
rative societies. I knew that there
was a little misapprehension in the
minds of some hon. Members and I
circulated a note about the taxation
of co-operative societies.

There is a feeling that the coope-
rative societies having a business in-
come of less than Rs. 15,000 are liable

to tax. Two amendments have been
moved suggesting that tax on the
business income below Rs. 15,000

should be ut the nil rate in respect
of co-operative societies. In respect of
cooperative society which has a busi-
ness income of Rs. 15,000 the income
from the property is Rs. 3,000, the
income from the interest on secu-
rities is Rs. 2000 and the total income
would b2 Rs. 20,000. Both the in-
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come from the interest on securitics
and the income from the property
will be totally exempt from tax.
Such societics will not pay any tax.
Normally speaking, therefore, the
small cooperative societies are to-
tally exempt from tax and even big-
ger societies engaged in a particular
industry mentioned here are exempt
from tax. There are certain indus-
tries which have been outlined here.
It would appear, in view of this, tha.
no revision of this is necessary. My
hon. friend, Mr. Saraf, had proposea
an amendment. In fact. if I accept
that amendment, the societies will be
taxed a little more, that is, those
who have got an income betwecn
Rs. 10,000 and Rs. 25000 will be
taxed a lJittle more because, at the
present moment, the slap is lower
than what he had envisaged.

A question was raised about sugar
factories. Sugar factories are taxed
at the lower schedule of rates, that
is, at 41 per ecent as against other
types of factories which are taxed at
a higher rate. But I can tell hon,
Members that if there are individual
cases where there are any difficulties,
then we have a whole lot of exemp-
tion for co-operative societies work-
ing in various areas. For instance, a
society engaged in the following can
get some exemption; the entire profits
if a society cessing on the following
business is exempt from tax, namely
the business of banking or providing
credit facilities, cottage industry,
marketing of agricultural proeduce
purchase of agricultural impiements,
seeds live stock and other
articles engaged in processing with-
out the aid of power, primary socicties
engaged in supply of milk raised by
members to a foderal milk society;
then we have interest on dividends
derived from its investments in any
other co-operative society, and then
income derived from letting of god-
owns, warehoused or storage facilities.
Then, we have this provision in the
case of a society which is not a hous-
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ing society or an urban consumer
society or society carrying on trans-
port business, if its total income does
not cxceed Hs, 20,000, These are all
exempl. I therefore, feel that co-
.operalive socicties will have some ex-
emptions, unless it be that the bigger
societies like co-operative sugar tac-
tories should be totally exempt, as
was the please that some hon. Mem-
bers had actually made; but if it is a
question of some of the societies hav-
ing for some reason or the other any
difficuity, I am quile prepared to sit
with hon, Members and discuss this
matter.

Then, the question was raised in re-
gard to taxation of registered firms.
1 quite agree because of the fact that
partners of registered firms pget in
their personal assessments a ebate of
tax on the proportionate oart of the
income tax paid by the registered tirm,
it does seem to be meaningless. But
it is not asif as some hon. Members
have imagined, that the registered
firms pay and there is an end of it,
the partners get back a rebate, Per-
haps, the better thing will be a lower
rale of tax on registered firms and no
refund to partners. The matter can
be cxamined, but it is not a fact that
the registered firms mean a burden
on the partners; the partners get
back some amount; of course, it
means a lot of accounting, and it
may be that that could be avoided
by mv hon. frend Shri Sham Lal
Saraf's proposition, namely some
sort of graded rate of taxation accord-
ing top the number of partners that
there should be. It may be that the
matter might be considered by hav-
ing a smaller tax whih will not be
refunded, so that the question of
ngsociation of persons who have re-
ally no particular lega! entity, as
my hon. frnend Shri N. Dandeker
mentioned could be dealt with in this
way. At the moment, the tax [£]
there, and though there are a number
of formalities in  getting  rcfund,
nevertheless, the refund is given.

A point was raised by two hon.
Members opposite about the LIC be-
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ing taxed. As hon. Members
know very well, and as some hon.

Members may not know, the LIC is
being taxed on the wvaluation of their
property and the surplus that is
determined by an actuarail report;
the surplus is treated as a profit, and
on the evaluation of the profit, on the
surplus, 47:5 per cent is the tax. 1
do not think that it is g tax on re-
gular income. But it is g tax on the
appreciation of the property which
they have.

Shri N. Dandeker: No.

Shri T. T. Krishnamachari: There
may be an appreciation or there may

not be an  appreciation. Sometimes
the wva'uation would be such that
there may not be much of a sur-

plus. .

Shri N. Dandeker: It is pot a tax
on property but it is a tax on the
valuation surplus.

Shri T. T. Krishnamachari: Jt is a
tax on the valuation of the asse.s. It
may be that there is an appreciation
or it may be that their assets have
to be depreciated in which case they
get the benefit of it. So, I do not
think that there is any case made out
for exempting the LIC from taxation

Shri M. R, Masani: Shame

Shri T. T. Krishnamachari: Then, |
come to the general question about
rates of tax on companies and indivi-
duals. I have tried in this Finance
Bill to streamline personal taxation,
as I said yesterday, and reduce it sub-
stantinl'y.  Of course, after my hav-
ing reduced it substantially, naturally,
some surcharges are inevitable. So,
we have a surcharge of 5 per ccnt on
income over Rs. 1 lakhs, 10 per cent
on incomes over Rs. 2 lakhs and 15
nep cent on incomes over Rs. 3 lakhs.
Theh hon. Member  wants it to be
taken away I am afraid I am not in &
position to agree.

S'milarly the guestion of disfinction
between earned and unearned in-
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vomz, 1 did speak about it yesterday.
There is a very definite  distinction
belween the two. Also in the case of
unearned income, we have raised the
rate upto 15,000, Anybody who has
an unearned income upto Rs. 15,000
only will not be charged. Therefore,
the rate operates above Rs. 15,000 1
do not think it is unreasonable.

So far as taxation of the lower in-
come groups are concerned, the point
hon. Members should recognise is
that the tax operates only above
Rs. 4300, in the case of a person with
wife and two minor children. That
is to say, if he has got Rs. 5,000 and
his tax is Rs. 250, he can deduct
Rs. 215 straightway and he pays only
Rs. 25 on Rs. 5,000, I do not think
it is something which is sg bad.

Then on the higher income groups,
we have this rebate for purpose of
insurance and wvarious other things.

Altogether, I think we have made
a beginning in trying to lower the
burden on the lower income groups.
May be some more fringe benefits
can be given. We have to consider
about it. As I said earlier, there may
be a pension fund for people working
for themselves, may be something in
regard to housing. These fringe beéne-
fits for the lower income groups and
the lower middle class groups would
have to be considered. But they can-
npt be done all at one. This year, I
have given away in respect of direct
taxes something of the order of more
than Rs. 25 crores. I cannot do any-

thing more.
So far as corporate taxes
are concerned, somebody said

it was only Rs. 3 crores or Rs, 6
erores being given. No. As s matter
of fact, the benefit in regard to cor-
porate taxes, in one way or another,
without the concesslons in regard to
inrreased production, of which we
have not evaluated the figure, is of
the crder of ahout Rs. 16 rrores. Tt
s not possible for me to go further.

Of cpurse, two point: were men-
tloned by Shri Dandeker. One
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is taxation on bonus issues. He says
there is no difference if a person has
a reserve and that person transfers
it to capital. It is not so. Once you
transfer it to capital, it earns divi-
dend. Secondly, sometimes this
money which is transferred in the
case of some persons is able to escape
taxation. That is why I had agreed
that if anybody pays a capital gains
tax on bonus issue, from that tax for
the purpose of bonus issue in the case
of the company would be refunded.

So far as dividend tax iz concerned,
the whole idea of giving concessions
in corporate taxes is to see that  they
plough back money for pur-
poses of development. Once a
dividend 1is given in the case
of a public company, money Iy
taken away and given as dividend.
Therrfore, where is a check on give
ing dividend is something which is
correlated to the concession that
we are giving for purposes of capital
formation by means of rebate in taxes.
T personally think, and many other
people seem to think, that it ix logi-
cal.

It may be that there is a difference
of opinion. People who are interest-
ed in business and industry may have
a difference of opinion. I do not
think there is anything wrong in it
But since one has to follow the other.
If we are giving concessions in cor-
porate taxation to enable people to
plouch back money so that the assets
of the company would increase, there
must be some check on the amounts
being distributed by way of dividend.

1 therefore regret T am not able to
accept the somewhat complicated
suggestions madp bv two hon. Mem-
bers opposite in remard to re-grading
both personal and corporate taxation.

Mr. Speaker: I shall now put Gov-
ernment amendments Nos. 71 to BT
both inclusive.

The question is:
(i) Page 65. line 18, for “in the case

of", substitute

“where such person is”. (T1}
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(ii) Page 66, line 10, after “Gov-
ernment’, insert—

“or income received in respect
of units from the Unit Trust of
India under the Unit Trust of
India Act, 1963 (52 of 1963)." (72)

(iii) Page 66, line 28, after “Gov-
srnment”, insert—

“and income recelved in respect
of units from the Unit Trust of
India under the Unit Trust of
India Act, 1963 (52 of 1063),". (73)

(iv) Page 67, after line 29, insert—
“Provided that—

(1) no Income-tax shall be pay-
able on a total income not
exceeding Rs. 3,000; and

(ify where the total income is
twenty thousand rupees or
less, the income-tax payable
shall not exceed forty per
cent of the amount by which
the total income exceeds
Rs. 3,000.". (74)

(v) Page 77, for line 30, substitute

*“(8) Machine tools and preci-

- sion toolg (including their attach-
ments) and accessories, cutting
tools and”. (75)

(vi) Page 77, for line 32, substitute

“(9) ‘Tractors, earth-moving
machinery and agricultural im-
plements.

{10) Motor trucks
(76)

and buses.”

(vii) Page 77, line 33, for “(10)",

Substitute “(11)". (17)
(viii) Page 77, line 35, for

substitute “(12)". (78).

(ix) Page 178, line 1, for “(12)",
substitute “(13)". (79)

(x) Page 78, after Nine 7, insert
“(14) Soda ash.

(18) Pesticides” (80)

(xiy Page 78, line 8,
substitute “(16)". (81).

“(n”,

for “(13)",
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(xii) Page 78, line 9, for “(14)",
substitute “(17)". (82)

(xiii) Page 78, line 10, for *“(15)",
substitute “(18)". (83)

(xivy Page 78, line 15, for “(18)",

substitute “(19)". (84)
(xv) Page 78, for line 18, substitute
“(20) Ships.
(21) Automobile ancillaries.
(22y Seamless tubes.
(23) Gears.

(24) Ball, roller
bearings.”. (B5)

and tapered

(xvi) Page 78, line 19, for “(18)",
Substitute “(25)", (86)

(xvii) Page 78, after line 25, insert
“(26) Cotton seed oil”. (8T)

The Motivn was adopted.

1 put all the other
amendments to the First Schedule.
Amendments Nos. 180, 181, 182, 183,
187 and 190 are sgame as amendments

Mr. Speaker:

Nos. 113, 114, 115, 117, 118 and 119
respectively.

Amendments Nos. 8a, 80,
108, 107, 109 to 119, 150 and 173 to
178 and 184 to 189 were put and
negatived.

‘Mr. Speaker: The question is:

“That the First Schedule, as
amended stand part of the Bill"

The motion was adopted.

The First Schedule as amended was
added to the Bill.

Mr. Speaker: The question is:

“That the Second schedule stand
part of the BilL"”

The motion was adopted.

The Second Schedule was otded to-
the Bill.
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Mr. Speaker: The question is:

“That the Third Schedule stand
part of the Bill"

The motion was adopted.

"The Third Schedule was added to the
Bill.

Mr. Speaker: The question is:

“That Clause 1, the Enacting
Formula and the Titlte stand part
of the Bill"

The motion was adopted.

Clause 1, the Enacting Formula and
‘the Title were added to the Bill.

Shri T. T. Krishnamachari: I beg to
move:

“That the Bill, as amended, be
passed.”

Mr. Speaker: Motion made:

“That the Bill as amended, be
passed.”

Shri Ranga: I rise here to express
our total opposition to this Finance
Bill and the whole policy of the Gov-
ernment behing this Bill

This Government has not only been
imposing all this taxation, but also
the burden of public debts on our
people. The public debat has risen
s0 high that the interest alone has
gone up from Rs. 82 crores in 1954 to
Rs. 351 crores in 1064 that is in ten
years. That comes to nearly Rs. 0 per
capitg in our country. This is a burden
which they have imposed in such an
adroit manner and they continue to
impose higher burdeng in this way
and ip order to make up this interest
payment, they are obliged from time
to time to go on increasing the tax
burden.

We have taken objection, on this
.occasion especially, to the failure of
the Government to abolish the excise
«duty on kerosene, matches, tea,
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coffee and soap, and the other excise
duties also. We have made very
reasonable proposals in regard teo
these five excise duties in particular,
but even these proposals did not find
favour witn the Government.

We have also suggested that the
exemption limit for income-tax should
be raised to Rs. 6,000. It is not as
high as it may appear in view of the
fact that all over India the working
classes, through their organised
unions, have been demanding that all
tnose people who get a monthly
income of Rs. 500 and less ought to
be treated as wage-earners. We are
only asking that these wage-earners
and others employed in wvarious
offices, getling only as much as Rs. 500,
should be exempt from income-tax.
Even this reasonable proposal has
been negatived by the Government,
and with scant courtesy too.

The Government claims to be
socialistic and says that we are not.
We have always been contesting it. It
is not really socialistic, it is only
Statist. It wants more and more
power for itself and for its corpora-
tions, and in that way to increase the
power of the civil servant and of its
bureaucracy, and not work for the
welfare of the masses, whereas people
like me have always stood for what is
known in thigs country anyhow, as
Gandhian socialism. But because these
people have monopolised tnis word of
socialism and put intp it wrong
meanings, we¢ have simply said that
we are not going to stand for socialiin
and we are opposed to it tooth and
nail.

This Government claims to be
socialistic and it hag raised these tax
burdens 4} times in the last ten
years, and more than four times our
interest charges on loans. So, it is
pursuing the improvident policy of one
who is not ashamed of becoming a
bankrupt. When my hon, {riend
Mr. Masani has charged the Finance
Minister of helping the country to
become more and more bankrupt, he
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took exception to it. What else is
happening in this country? Coming to
the ordinary people themselves, the
burden of excise duties has been
raised in the last ten years, as much
as eignt times and yet they say: we
are helping the ordinary people. If
they are doing so, it ought to be in
this way. that when the burden of
taxation and excise duties would
generally fall upon tne ordinary
masses and it had risen eight times,
their standard of living rises at least
four times, if not eight times. Has it
risen? Is it not a fact that wherever
¥ou go, vou come across millions and
millions of people who say that their
standard of living has not risen at all.
The pensioners are obliged o com-
plain; their own Central Government
employees are obliged to complain and
cven the pazetted officers are obliged
to complain beeause the inflation that
has come in the wake of their plan
expenditure and taxation has been
eating into the incomes of our people,
into the public revenues; so much so
cven  the middle-class  people  are
being crushed down by these burdens
and they are made to feel terribly
unhappy. If that is the position in
regard to middle-classes, one can only
imagine what must be the real condi-
tion  of the masses, the working
classes, the peasants and all the other
people who are obliged to depend
upon their own income, such as the
self-employed people.

Now, Sir, the excise duties tnat
our ordinary people are paying
amount to 87 crores; that covers the
whole of our expenditure on decfence,
Rs. T48 crores, leaving an excess of
Rs. 79 crores. That nearly covers the
1otal amount of money that this Gov-
ernment  is spending on its own
administration, Rs. 91 crores. There-
fore, I charge this Government of
impoverishing tne ordinary masses,
the poorest of the poor in this country.
Instead of raising their standard of
living it is bringing down their
standargd of living and it is mintaining
its defence forces as well as its
administration from taxes Imposed on
the slender, weakened, and debilitated

582 (Ai) LSD—I11.
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shoulders and bones of the ordnary
masses of this country. In these
circumstances, I do not see any reason
why we should give any kind of
support to its Finance Bill and the
Budget proposals.
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In econelusion, I wish to say that
our Party standg nere and also in the
country as a parliamentary demo-
cratic opposition to this Government
and the ruling party behind it and
it is our bounden duty to go on
exposing its failures and lay bare its
professions of socialism and say to
the people again and again in this
Parliament as well as outside that this
Government is not really socialist; it
is not Gandhian; it Is not the people’s
Government but it is a Government
which stands only for more and more
power for itself and its services and
for wasting the resources of our
people, impoverishing the country as
well as bringing our country to the
brink of financial as well as social
run.

Shri H. N. Mukerjee rose—
Mr. Speaker: | am calling the Prime

Minister now tp make a gtatement. I
will call him afterwards.

Shri Priya Gupta (Katihar): We
are to hear the surrender of Rann
of Kutch.

Mr. Speaker:
Prime Minister.

QOrder, order. The

17.57 hrs.

STATEMENT RE. SiTUATION ON
KUTCH-SIND BORDER

The Prime Minisier and Minister of
Atomic Energy (S8hri Lal Bahadur
Shastrl): A few days ago I had
refered to the initiative which the
British Prime Minister, Mr. Harold
Wilson, had iaken to bring about a
peaceful settlement of the Kutch-
Sind boundary. The  main new
development which has taken place
is that late last night we received
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[Shri Lal Bahadur Shastri]

from the British High Commissioner
{further details of the British pro-
posals. They were communicated to
the Government of Pakistan also
yesterday. No proposals in this respect
have been made by Lord Mountbatten,
who hag come to India for an entirely
different purpose.

We are examining these sugyestions
in the light of the basic principles
which I have already placed before
this House. As I had said earlier,
while this process of consultations
through diplomatic channels is still
in progress, it would not be appro-
priate for me to make any public
statement about the details of these
proposals. It is essential that Pakistan
ghould refrain from the use and
threat of force and withdraw its
forces from positiong which they did
not occupy before. For a number of
days there nas been a lull in fighting.
While the efforts for a peaceful
settlement are being made our Armed
Forces will do nothing to aggravate
the situation unless there is any pro-
vocation from the other side.

Shri Harl Vishnu Kamath (Hosh-
angabad): Sir, on a point of clarifi-
cation.

Shri Nath Pail
snould allow
Sir.

{Rajapur): You
one or two gquestions,

Shri Harl Vishnu Kamath: We gave
calling attention notices this morning,
but you have rejected them.

Shri Ramga (Chittoor): Would the
Prime Minister be good enough to
explain in what way the con-
clusions that he has reached differ
from what is known as cease-fire? We
would like to know it because I do
not know the full significance of the
last sentence that he has uttered
here.

Shri Lal Bahadur Shastri: Cease-
fire will mean & regular declaration
of cease-fire. As I have stated, there
will be no cease-fire unless the
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principle of restoration of the status
quo ante is also agreed to. What I
have said at the end of my statement
is that there ig a lull, but still, shell-
ing sometimes goes on. One does not
know; it mignt develop intg a fight,
but just at present it is something of
a kind of lull.

Shri H. N. Mukerjee (Calcutta
Central): Have we, therefore, in
point of fact, ceased fire from our
side, depending upon the good offices
offered by the United Kingdom to be
likely to be successful? Unless we can
make up our mind about whatever
the termg have been offered by the
United Kingdom being in conlormity
with the statement made by the
Prime Minister in this House before,
there should pot be a statement of the
Prime Minister to this House that at

the present moment we on our part
have already, in practical terms,
started practising cease-firg while

hoping for the best. Is that the posi-
tion, for in that case, it would be
going against the kind of assurance
which tne Prime Minister hag given
to the country.

Shri Lal Bahadur Shastri: No, Sir,
As I said, it was suggested that there
should be ag far as possible no fight-
ing—I mean, that there should be a
lull, As far as I know, though
Pakistan sometimes do shelling no
doubt, but there has been not any bhig
offensive from that side. Of course,
we have alsp not retaliated. This s
the position.

Shri Harish Chandra Mathur
(Jalore). May we ask a question?

Several Hom. Members rose—

Mr. peaker: One by one. I cannot
allow all Members. I can allow a
Member or two. Not all.

Shri Harl Vishau Kamath: Is it a
tact that in 1960, when Shri Jawahar-
lal Nehru was the Prime Minister, a
Minister-level conference was held in
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January 1860, where the Indian
delegation was led by the present
Minister of External Affairs, Shri
Swaran Singh, and at the conclusion
of that conference a communique was
issued which stated inter alia that
both countries agreed to collect
further data in respect of the dispute
regarding the Kutch-Sind boundary
and, that discussions would be Theld
later with a view, to arriving at a
settlement of the dispute? I am  only
reading from the External Affairs
Ministry's document. If so, 1 would
like to know whether talk; were held
subsequently about the so-called
dispute. Do Government agree there
was a dispute at that time? I would
like to know whether the Prime Min-
ister was aware of this communigue
and this document, this so-called
dispute at the time he made the
statement on Kutch in March o a
little later this year?

Shri Lal Bahadur Shastri: Yes, Sir,
what the hon. Member hus stated is
entirely correct. This was exactly said
in so many words by the Foreign
Minister when he made the state-
ment on April 8th. He has mentioned
about this in that statement, But
what I have said is, whatever the
differences, the differences concern the
boundary line. We do not accept that
tnere is any kind of territorial dispute.
But in regard to the boundary linc,
of course, this matter could be dis-
cussed; we cap meet and talk about
it.

Shri Harish Chandra Mathur: There
is a news item just appeared from
London to say that Pakistan and India
have agreeq to a cease fire and the
Prime Minister of UK. will make a
statement in the House of Commons
tonight. May 1 know what truth is
there in this statement and what s
meant by the hon. Prime Minister
when he says that “until and unless
there is provocation....". There is
already provocation, The very fact

that that Pakistan is occupyin a
part of our territory is iuelf a
provocation. Do we mean to say that

we are not going to drive them out?
The provocation is already there.
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Shri Lal Bahadur Shastrl: So fa5 &
provocation ig concerned, it is meral,
a question of time. There is no doubt
about it that we take every action
possible tg drive them out. There is
no doubt about it.

it vy foed (47T) : wEw §
A1 F T qEF FgT AT AT, WA T FqT
far | oo wErE, €W T ¥ U
7 7 I aTE A ey | ag feeeft
W W T oaE g )

WO WEYET ¢ ¥AT IF KT KA
FT wT g |

Shri Lal Bahadur Shastri: In so far
as agreement between Pakistan and
India in regard to cease-fire is con-
cerned, it is absolutely wrong. We
have arrived at no such agrecment

oft 7y famd ;=T # A WA
frar &

Shri Lal Bahadur Shastrl: I might
also add that in fact there was a for-
mal proposal by the UK. Prime Min-
ister that there should be a cease-fire
for one week. That formal proposal
had come to us and we had rejecled
it. We nad rejected it outright (In-
terruptions) .

Mr. Speaker: I have already said
that unless I call an hon. Member he
should not speak.

Shri Priya Gupta (Katihar): Then
how am 1 to catch your eye. Sir?

He should reman

Mr. Speaker:
silent,

Shri Vidya Charan Shukla (Maha-
samund): ls it a fact that the UK.
Prime Minister desired that there
should be a lull in fighting unless
there is o fresh case of provocation or
aggression; if so, will the Prime Min-
ister make it clear whether we have
accepted this suggestion of the British
Prime Minister?
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Shri Lal Bahadur Shasirl: It was
suggested by him. It is quite true. But
we did feel that during this time
when the talks are going on if Pakis-
tan will also not try to aggravate the
situation we will also not do so.

Some han. Members rose—

Mr. Speaker: I will call anly one
hon, Member from each group,

ot gww @ wgTm (Fare)

ey WERA, W &) g9g 69 §6%
waEdt &1 qfea @I oF A%
fear mam & forg & wes< fomr, Fawie,
FET 9, famdiz, 9@z, +09-
WY, A arry 77 =13 F afews
1 WO FTATET AT E | TR qrAr
frar & ff g oA 99 & & 1 w4
aw & gfar F 2w F qAETy w7
s fean & fF oz @ e § a
e a% mifee 9 AT TS TN
g TEF FT AT A9 9% gH IAN
awE & F A dgr gt & o
CEARICIE GO EUR SRE N R G
erfaar &1 7 FET § 6 a7 Tw
g9 qifeE & gEET a9 A A
H% 97 % TH ITN  FrAAT FA K
far dare =+ &

WA REET : T g AT T
@ & a1 o faar sy

s gAR W wINE: I F oA
¥ #av aw Y w18 A9 A A &

wead AT @ WU AA w A
wAT o7 A IE AT & w7 frar
AR 1 qET AT IR )

&t IER T[T WD : I GH A
1€ T A faorg & ardy fear d ?

£
Shri Priva Gupta: How did Pakis-
tan do it in India?
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Shri Bhagwat Jha Azad
pur): It is a provocation,

(Bhagal-

Shri Priya Gupta: Yes, it is a pro-
wvocation.

o W AT e ;o 92 AE
IT ATE FT AT FIA FT I AT A
qét 8, 39 I H A gaTdr Ay ave
2, g vy & fF o7 aw @y o
TN ATFN FT &AL G FA § AT
T F1E A FTAT AL FY AFAT |

Shri 8, M. Banerjee (Kanpur):
1 rise on a point of order.

Sir,

st fag n@ : T AR w@
o og ! .

weaw wANAw ¢ 39 qLg "I AT-
T ToAE F owzd oA o F, ¥ A
STT T SIC-ATT AT T F7A B FAT &0

st gFR W FGIAG ;AT AT
J#0 B T f T TEH A4 F
T A oy g F A A ogow T
¥R E o ogEL A ogATt FATRAATA #
LiCAE Ui

e WEEE AT IAR TS
2 FER TR A A A aE W
foar @ 1| WAL IAR ATAT FTETA
ATEHR &Y FAH Fr§ KOAAT Y A |

st fag qer ;T A ST ATX
Far ¥ s AT § 7

woaw wAAa: § £F w00 F7 37
T AFAT Z ¢ § A9 W AR W
AT Ad A, W &5 i

st gAY N7 KENT W EHR
srars ¥ #rf 7 wwx gfrm & gEd
EL iR e

s WA apge Ared: FW A a9
WY i § W OF Trwdz WY e § A
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T9 W W ¥ W@ & I@ W W
STET )

wt gl ATo foramrt ("nmﬂ"fﬂ'} H
o fafr g g fe . . .
Shri 5. M. Banerjee: Sir, I rise on
a point of order.

Mr. Speaker: Let me hear'the point
of order first.

Shri Ranga: How does a point of
order arise over this?'

Shri §. M. Banerjee: When you raise
it. ...

Shri Ranga: 1 have not raised a
point of order,

Shri S, M. Banerjee: The
has called me now.

Mr. Speaker: But I would not hear
a gpeech.

Spcaker

Shri S. M. Banerjee: I am sorry,
such interference should not be there
from a senior Member.

Mr. Speaker: Would he formulate
his point of order now?

Shri 5. M. Banerjee: My point of
order is that the gquestion asked by
Shri Kachhavaiya was whether a map
hag been circulated by the Pakistan
High Commission here, These maps
have been circulated to all Members
of Parliament which, according to us,
is seditious, because they show our
areas as their areas,

Mr. Speaker: What is the point of
order?

Shrl 8. M, Banerjee: The Prime
Minister has not answercd that point.

Mr. Speaker: Therefore it is a point
of order?

Shri 5. M. Bamerjee: We are not
getting a reply.

Mr. Speaker: Shri D. N. Tiwary.

Shri 8, M, Banerjee: You should
protect us. Thig is a specific question.

13340
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Mr. Speaker: He might resume his
seat. This is no point of order.

st g A1 fmardt : w feafa
77 } e arfear gardt vfe & oF &7
9T W A FC & W AwT A
WL FEd & o S g AW L L

8Shri 8. M. Banerjee: They arc the
disrupters.

st gt ar. frard ;Wi gw SR
¥ OF A< ¥ IAHT Al w1 oy femr &
are wrf wrdarf A R @ E L@@
feafa ®2 a =i o2 fams faai &
qrz wriaTe # IR | arfEeT 2 ar
=€ gift 7dF &, 77 Y vy fry dar
g 1 g ferfa w2 a% =@

QF WTAHTG TR : 9 A% RAE
qET 2|

st gr. A faary @ Wi fEEd
fet amr g Friank = w47 7

st gew W wEEw ;W g
efwam #1191 Fte af §, 39 7 a5
&% famr smom 7

st wre wpge et .y feafw
T Iz ;e gl 1 K 3w §) Joke
¥ gz fafes o1 07 #7eman f f
3T 7 Y Y, g et o A w
T TG T A%F | w@H 7 ww
T8 ¢ 6 g o wae w1 Iy
o 47 §H a7F 47 I ATE |

st swmiie e (feet)
TF A # W & v o § e
F ot frarz & rew ¥ g WO
a1 awren foir § & qrerg fade §
TEH UF AFT F AF AW H qUT w7
& ag wgrfw | =ad, 1965 Y AW aAw
feafa dur At ) wvAy, A7 A% T
#1 %1€ gare dar A gran | e "Wy
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[ st W)

F gt wwTT FT arafaErg #7199 R gu
T wat A ag wgr 91 s faard ot
F goe ¥ vy B8 gy 04 Y
agA A A, T AT TF AT AL
FTHA | ATHA TF TG 9T TUH WA
FagMisggfraae: sfadgm
FATHIE FY AW & 7 | F T A
g f& mifar ol wom A &
A H e 7 uE AW A7 T gariy
sffear fre @ & o g i gl
¥ e A A @ g, 2w
@ ey A A R e
§9 foq # agi &9g # T WL 9T
WY A 19 T I AT W 7
enfaaTa A T FET & A T WFT
o Y Ao T TR | 9T A §WT &
AEqw ¥ 2W 1 §9 a1 wfgw, A faw A
arfer HAarewyow 9@ &% @
FETST EY W FHG WG S THT o 7Y
form & mx 3w o o wrd gd
g Im ¥ T A aEd F =TI

it ST agrg < mweRt < ¥ A AT
& Fgr 9% wAEw aEE £ GA T
Fger gt § For &1 g W e
T FTEY | T AT g F 91 qga
qOH Y FH AN R TEE@

Taw T AT e ¥ s
fif gn wEE1 I T AN &,
I §AG A GO AG ARY | FA
AT AT T QR A
qeEt @ g9 A @ gt gE e
ZH ¥ w1 vy fF gaTa 9 aga v
AT T AE A AT |

ol ReTmT el aga 3 A
Lo

ey "W : feA A A Ty
T
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st @ g e el A
T T A § | FTELF A FA-HET
& #v ug 9q9 @ R ag 9 A
T & 1 weEd, 1965 #1 foafa
a1ew g1 | Afe T & |ry-aTy gy
Wt AT gt i Hior wrae d e
Sre g o, A ow g AT am
&1 39 W FW gWg AT, 96 A1 F4 H
3% fofows aw & 1 o A @
& e I S A AR A A
¢ Ho-wmET ¥ A

qF wTm A ooy f 9
& |1 WY AT WY a% A8Y g1 qrr |

s AETET T o a%

WA T T 9T 8, a9 9% 9%
from Fa P aF P W T

AT =JTfE |

weyt wEEw ;& g ATt & e
wFAT E | F A A FY gonwa A1 2
qHATE |

Shri Bhagwat Jha Azad: The hon.
Prime Minister in his statement has
said in the end that we shall not do
anything to aggravate the situation
unless we are provoked. I would like
to know, firstly, whether the constant
presence of the Pakistani forces on
our soil south of the de facto line is
a provocation or not and, secondly,
whether our receiving of insulting
and nonsensical literature and also
the map telling us constantly every
morning, “This is not your territory
but it is ours” is a provocation or not
and, if they cease to be the provoca-
tions for our Government and for us,
I would like to know what are the
other provecations which will pro-
voke the Government of India so that
they may retaliate even when all
these talks are going on?

Shri Lal Bahadur Shastri: 1 Lave
already replied to that question ear-
lier. I have made it clear that, what-
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ever the lull, our forces will not
aggravate the situation. When 1 said
that, 1 said it only for the period
during which these talks are proceed-
ing. Otherwise, we are quite clear
in our mind as to what our responsi.
bilitles are and what we propose tu
do. In regard to the publication of
this literature or the maps, ete, I shall
Jook into that matter,

o T AT Sitfn (e ):
ot foem oY =9 & vt sft e
fesgeam & wrwer ® ot A1 Aew # an
fegem &1 afs & a8 amr §
0 faweam & g afaw @ ) q@i A
g MEETd w4 w1 doT ¥, AR
a9 fF A wrw@ § o o o
T IT AGN | W I9 ¥ Y q19 WO
aTt % dYer 4T 9g 49T 3 weaw Ay,
fr g5 @ &% @ & wroo &
FHATH GATE  UF ggatal &1 gfaga &
=T & 78 #rf qifeea o7 o) g
At & qff aifeeam ax gwet w o
STEATE | AL ATT AT &1 AT =1fE0 )
# a7 T e & W 43 d
AamgEd g1 ag wh g wwd
fergeam arfieea &1 fedt 7 et
A ¥ g A9 O o a@e 6 ¥
A FTAT T 1 597 < fergear
¥ g e (feeww ) off W
FrA1 & TEATAT EET & 1 WA e A
WA FET N

wON  AEEW : WY AT A 09
FT AW GO W A

o T wART \ifgan - & FwE
AT A F @1 ET A v e
wHT waw orET fRT Wi qR e
0 1 I X A W ww
W w0 W gETT @ Adre
FTama
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¥ qur o ¥ 9% g g §
& 15 W 1947 ¥ At WY Aww
& & o § feeeft & awae § ot freft
FORTT & 8 Ao 7Y | 39 790 & oY
gAY i ey 7€ 9 F Ak 7 qw A
Fo 7 Fg § | ag A AT aw W
@ Fgm Aferww & Fooee g
sae w16 oY =1 JT 9T e HAT 'Y
agi Owm wX f ag feelt ot g W
MeEs T8 $6 ow 7% fs oy o
afm adf fom O ) aw fas od
qae g |

st wrw wgrge wedt : gg ar &
s FTAFTE AR wg A7 ot 2w
Frow g9 9 fa qu fat oft graa &
oreT & oy darc A § 9% wo v
% fold dare At § vz & felr s
Wt &l g gw w O ¥ i A @

(%% wri weew @ go)

wo wgg : qW A W Al
#; A A At fe
Rt

o Wy fawd : weqw Wy, T
Alfgar & A1 waTH oM 91 w1 9w w0
FAM AT ? WA F I &
AAedtr & 7

wea wgEm : 3= 3 aEre fear
2T wgW HEr S 4 IH OFT @ ¥
famr

st fom gzame  (mvEEgT)
AT UR AW AIE AT L L.

weR "gm : #1E cATEE W
ar¥T A R | ;|
st firsr gz 94T w1 AT

arar wifge | wrs o A s At
faar
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WET AT : OrETE W OWT |

wt fepa qzamw © wrel o R
aTa 7 faur & | gaTH w1 AT WAL
=1fgy |

wwaw wpEw . & A g froag
fagq mew 2 mar § A q@r mTeen
Lok

»ft feqra qeaTaw s A% STATE A
WTAT AK TF A WAIAAT @A AL AT

2

eI AFNAT . AAAE AT AA
_WT W FAq 3

st fomA qzamow . =T ¥ oo

wredt A ¥ AT &1 FaArq fgear
AWt 4§ AIEAT @O T |

werw wgvaa - & 3wy R o

dz @

st fewa qzame @ o S
Yaar &

geam wEET . WTEY, WTET |
* 7 urg F1 17 IR F2T ¢ R A7 A2
A | T qFAT

st frma wzamw i T@ oA

A FFE AT AAA T )

18.23 hrs.

FINANCE BILL, 1865—contd

Shri H. N. Mukerjee: The Finance
Bill was before ug a little while ago,
and I must say that for reasons very
different from wha* were pressed by
my hon. friend Shr. Ranga, I um also
not particularly happy with the men-

sure, The Finance Bill is the cons-
pectus. . . |

of oW WT wwAT . B W
T oE
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WETR WEE © TW FTIE A qF T8
Tzt frar ar fx w7 3@ wwAw @
F1 9" £ & fAu 28 qrv arie #1
Az dzATaTI Al gR AT AT FT WA OH
w1 il gm0 W 9w w6
= & & g g9 e oad
qr =27 54T TF |

Shri H. N. Mukerjee: [ could refer to
many points of dissatisfaction in regard
to the Fiannce Bill. I won't refer to
all of them. But I want to refer to one
matter in particular in regard to which
1 wish the Finance Ministar to give us
some satisfaction.

It has been brought to the notice of
the Finance Minister that certain finan.
cial transactions which this country has
been entering into with the US have
been causing a great deal of damage
not only to our economy but also to the
independence and development of our
country.

18.26 hrs.
[Mr. DepuTvy-Seeaker in the Chair]

The Finance Minister said g few things
about the PL 480 transactions and was
trying to point out how they did not
mean any particularly inflationary
danger to our economy. I shall even
grant, for acgument’s sake, since there
are so many other factors making for
inflation, that the PL 480 transaction by
themselves may not come under that
category of criticism. Butl what I fear
is that out of the PL 480 transactions
uptodate, which up to the 20th Novem-
ber 1964 came to about Rs. 1,421'9
crores, some Rs. 80 crores are made
available for private enterprise and
Rs. 105°3 crores are placed at tha dis-
posal of the US Government to meet
its expenditure in India.

Recently, particularly over this
Kutch crisis, we have seen something
of the character of the policy of the
US, and this allocation of accrued
rupee resources to the extent of more
than Rs. 100 crores in several years
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to tha United States of America has
a far-reaching significance from the
economic, political and social stand-
points, which I wish Government to
say something about. The US is not
just providing patronage for our
country. It is not providing generous
assistance. They are giving aid to us
out of their farm surplues. Either
they destroy the farm surpluses, either
they keep them in warehouses at
great expenses and then they deterio-
rate op are destroyed or they dump
them inio the sea, for they cannot
keep up farm prices in the US in view
of the kind of production that they
have got.

I could have understood if the US
had placed the farm surpluscs of their
country at the disposal of the Food
and Agriculture Organisation so that
poor countries like India could have
taken advantage of it. I could have
understood the generous idea behind
assistance to this country. But what
happens is that the money goes back
and we pay freight to g very large
extent. But at the present point of
time I am emphasising that the fact
that of more than Rs, 100 crores being
placed at the disposal of tha US Em-
bassy, tor whatever purposes it wished
to fulfil, js a matter of very great
danger to the interests of our country.

Now these PL 480 imports have not
stabilised prices in this country.
These imports which we tried at
one time to justify by saying
that we would have a buffer stock of
& million tons—this was said about
four or five years ago by Shri Patel—
have not achieved that object. In re-
gard to building up a reserve of
5 million tons, we have not made
much progress. Thase imports have
been of no avail in realising that ob.
jective. Their only result has been
loss of will to procure even 4 million
tons inside our own country, and our
depedence on American bounty has
bacome a sort of habit. On account
of unwillingness and inability of Gov-
ernment to mobilise and utilise our
own inadequate resources of food, we
are getting into this very pernicious

and dangerous habit of depending on
the US bounty. We have now assum-
ed that perhaps for five years or more
without such imports we cannot
achieve security from prospective
shortages. The shortages, however,
are avoidable, With strenuous nation-
al effort, we can overcome these
shortages without much difficulty.
Some of us here have been trying to
find out from Government whether
some effort has been made to examine
the impact on our economy and on
our independence of PL 480 transac-
tions,

The batlle of Plassey, which was
fought in 1757, was a very minor mili-
tary operation, but it had stupendous
political implications. In a different
way, in a very different context, an
economic Battle of Plassey is being
sought to be won by means of this
weapon of PL 480 transactions, and I
do hope that the Finance Minister
tries to satisly the country as to whe-
ther there I a real high-level attempt
to examine the impact on our count-
ry's economy of these PL 480 transac-
tions—impact not only on the economy
of the country. but the security and
independence of India.

That is a matter to which no answe;
has come from Government even
though the Finance Minister tried to
answer the accusation of inflationary
tendencies being caused or not caused
by PL 480 transactions. But the danger
to our integrity, to our independent
development, is something like a new
Battle of Plassey being in the offing
in the new context of things that pre=
vails in the world today. This is a mat-
ter to which I wish to draw the Minis-
ter's attention.

Shrl Harish Chandra Mathur (Jal-
ore): The Finance Bill, as amended,
will be passed in g few moments,
and the hon. Finance Minlster will
walk away with all that he wants, I
have no grudge against that. I have
no complaint to make, because it is
not & minor amendment here and
there, or a marginal adjustment or
concession which will satisfy ma.
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[Shri Harish Chandra Mathur]

I am not at all in a position to agree
to what the hon. Member of the Swat=
anlra Party said about the level of
taxution and the concessions and the
economy, because I think that in the
present context it is impossible to
think of any more tax reliefs than
what have already been given by the
Finance Minister. I think we must
talk in an entirely different context
at the present moment.

It is my belief that there is need not
for these marginal adjustments, not
for an amendment here and there, but
for some bold rethinking by the hon.
Finance Minister. In spite of the
various steps taken by him, it is ob-
vious that all is not well with our
economy al the present moment. Our
industrial growth is not what it ought
to be, not even what we achieved in
the earlier years. QOur national in-
eome is not going up as we had expect-
ed, and the price line, for which the
hon. Finance Minister took the entire
responsibility, has defied him and he
had to retreat from time to time. He
has given certaipn dearness allowances,
revised those allowances and also
given some relief in income-tax on
personal incomes, but all these bene-
fits are wiped out by the ever-increas-
ing price line. Therefore, in the light
of all this, I think we have got to
take a fresh look at cverything.

Here we have pgot the Fourth Plan,
a massive one, which our friends consi.
der to be inadequate when it suits
them, and which they consider to be
too large when it suits them. It
should be obvious lo every one sitting
in the House that if our economy has
to become self-sustaining if we are to
make any progress, we cannot have a
Plan of lesser magnitude,

Why do 1 talk of the Fourth Plan
now? It is to ask the Finance Minis-
ter to take note of the fact that while
we want and are planning for a Fourth
Plan of Rs. 22,000 crores, at the same
time, the varlous States are having
deficit ‘Budgets. How can the deficit
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budgets in all the various States and
the Fourth Plan of this magnitude can
go together?

Another point to which I would like
to invite the special attention of the
hon. Finance Minister and the country
is that in today’s context, it is not only
our domestic affairs as we see them
which are to be taken into considera-
tion while framing our Budget pro-
posals. Today our budget proposals
are very much determined by what
China does; what Pakistan does. Here
we have these 1wo menaces on our
borders and in this context 1 would
like the hon. Finance Minister to have
a fresh look at the whole thing and
give a reassuring picture 1o the country
as to how we are going to meet the
challenge of the times. The type of
the Bill that we have before wus is
hardly likely to meel this. We have
got to deal with far more serious things
and it is no time when we should be
talking about the United States Aid
as Mr. Mukerjee did. What is wrong
about the US aid? The Finance Mi-
nister had circulated the papers to
indicate that the US aid is in no way
going to influence adversely our eco-
nomy and if you just want to ignore
all that has been said in that paper,
that is another matter. But today we
have got to take care of every little
pie and it is not for us to ask for any
relief here and there. It is, therefore,
that I entirely abstain from asking for
any relief at any place. But in spite
of this attitude that we take, I belleve
that the present state of economy is
not going to meet the challenge of the
time and it is proper and advisable
that we take a fresh look at the things,
how we can meet the challenge of the
Fourth Plan and how we can stimulate
the stagnation that has already set In
and how we are going to meet the
challenge of China and Pakistan who
are on our borders,

Tro W wAET W¥ar ; wrAfy
forer At 3 ¥ aft frOifera oY s
FT QFT T AT FI7 YO AATAT R
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wF, § afa-z g o amw Ak
3 F afa 1, gwy, ...
Mr. Deputy-Speaker: This is not

relevant; this is the third reading of
the Bill.

o W wAET Mifgan : ag F7 ?
ag feare fawr & 1w et
oL

Mr. Deputy-Speaker; You
something on the Finance Bill.

o T g W A
7 faw dadr o & Ao § 1 oF w7
garg ...

FOE 1 AT - qZ TG AT L &1
FIAH A

o W wAT wfgan : A1 fa=
Rftramo g, ¥ Ay AMAr§ 1 W AT
sfal, 37 7 #31 3 fF odam twifaw
grE

“Parliamentary democracy can
be worked without personal mud-
slinging.”

Mr. Deputy-Speaker: You made the
reference and you got the reply.

say

o T "AET wifgar ;94T
we-fefmr 7
Mr. Deputy-Speaker: Yes, you did

it. Say something on the Finance
Bill.

"B w0 v wAgY Wfgm - w@ K
¥ 3w 9 firar ? 2@y A & wger g
fs & 7 = fear 1 oy faege o
A §? RfAsgEife
aewi ¥ wré gorfer gy Arqere 7@ ayrd
g oA IRy Mk R
37 & wewt w1 a1 qfcare w1 sf@-gm
FATE | ¥ a1 ard w9 A q0 ¥ w5t
gt ? 371 A a7 ot weT § 6 7@ WA

& rae F7 AT & 1 A FgAT AIgAT
fF ag w@t w1g @t et &, fom et
AN, AN F g AvE AT H OREAT E,
TR & 77 7 o fee &8 o g8 9T
AFTHT 97 3 |

W ¥ 9 Sy F9 &, A I
drar Ity f s A ot FwA H
wo froft ared & e AT 0
az A8t & f6 &9 fedt am @@ 92
oeq gl A,  AfEw @l IRl A
sz A ¢ A TRy agdY S Farg
2

o A wgd & fF X gz @i g
a1 |19 FT 77N A1 ag qr=q1 iz fw
# 3 am & fa= faw S s AT FETAT ).
¥ & wgr av 5 g A & o qerd @
afer s FTE MgT & | IW & fag
DAA FAFAC G | T TCHT F
HETAG A OF FATH A AT ATEL 1110
arFErar i wff s ara am AR
U7 §9 95 A1 2T TEAT & 1 T o
amdt & g gu Wy w7 § 6w A
w1 feedr w1 dar wg fan, w A
fat &7 vt A4Y A1 A Ara A,
T & 95 w1 mAea A9 &

Mr. Deputy-Speaker: Order, order,

You should not use such words; you
must use more respectable words.

o T FAET wifgan : frw amw T
iz wrET Fc @ E 7

He says: “I have not taken any
man's ‘money; 1 have not taken any-
body's wife.”

What is that?
wft feerr qzavaw - graw ¥ W @,
T 9¢ %g1 °v fae WA ¥ )

Mr. Deputy-Speaker: These are
personal allegations you are making.
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o T WAL wfgar : AW
TR s A A & o G
T FAE? WA QRE?
S FrE fret Y ol e EowE %
waTa®, A0 & qAifaT of qH 99 4
1 woe 937 ger & 1w W wdw
wrEdt T Ay & e faAr aww &,
Al ggf IW WY qg I FET . . .

Shri Vidya Charan Shukla (Maha-
samund): This is a personal attack
on the Finance Minister. It should

not be permitted. This should be
expunged from the proceedings.

Mr. Deputy-Speaker: This is
character assassination which you
are making,

Shrl Vidya Charan Shukla: It
affects the privileges of the House.

Mr. Deputy-Speaker: It is thorough-
ly irrelevant to the Finance Bill

Mo TH HAIEE Aifgar : g/ w1
TR aqT faT g o* ¢
Shri Vidya Charan Shukla: 1 take

very strong objection to this. I rise
to a point of order.

Mr. Deputy-Speaker: If you want
to oppose the Bill, you oppose it. Do
not make such allegations.

Ao T HAET AEan: 41 TF @
g aw g g ! W afw
1 g gUT & | AW F1wfAat 3 R E
Wt amam A .. ..

Shri Vidyas Charan Shukla: May I

have your ruling on the point of
order?

o T AT wtfgar - & g
sifem w1 § fF ...

sft ferm v = w fasred
G awg qEE T TR E

o TR ARIET wfgar : FwrATATd
wa ¥ wfa 7w # wvt i A R,
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AIAG AT & | FOTHET AR
W & FH A4 AIEFATT FT A T WL
# FraTXer #1 AT FgAT § WL ;TR0
T ug & 7 .

Mr. Depuly-Speaker: Order, order.
There is a point of order.

Shri Vidya Charan Shukla: Is the
attack of the hon. Member and the
kind of personal attack and insinua-
tion he has been making against the
Finance Minister personally relevant
to the discussion on the third read-
ing of the Finance Bill? If you hold
them irrelevant or not relevant to
the present discussion, I beg to move
that those remarks be expunged.

Mr. Deputy-Speaker: They are
irrelevant; they will not be on the
record. You please speak on the

Bill.

st s qzaToe A I
T FT @ & | TR A AL FE a9 &
o Al #1 | YW & fA e
T4 gq & WX I & qfaw gFEE A
gET | ¥ & WY I A1 wfors
FTRE | WT EEA ATH TR FT
RA w7 & | dfagm F1 WA WAR
WY AE F A | AT AT ST
T T aCE ¥ a1 AG 9% § | TE 7
THT FTH FL TR B |

Mr. Deputy-Speaker: You cannot

go on like that,

Shri Ranga: How can you rule out
the irrelevant things as not to be on
the record? If they are obscene and
so on, that is another matter.

Mo W WAL Wifgw : 0F &
gem FTAT

Mr. Deputy-Speaker: That portion
will be deleted. 1 have ordered
expunction of the remarks You are
irrelevant.

*Expunged as ordered by the

Chair,
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Shri Koya (Kozhikode): He was
referring to the statement made by
the hon, Finance Minister regarding
somebody’s wife. Will that also be
expunged?

Mr. Deputy-Speaker: Order, order.
We are not concerned with that.

o W WART &ifgan @ § =i
Zan g 1 faer 5t #1 & g g |
w0 f& & qur @ @ av (geeowia)
F47 4 3T F Forg oy 7 T wEwA B7
o & Arad & AveTon | a| W@
g f& soarc 1 Wt sorfet #r A
"FaH g1 STfEd 1 7y anarow fagr
T T W T AR B A TEY 0
T 3 oy fagw aeam £ wifw sy
1 & i g7 F1 A7 g 7 AT
vz faar sy, faer & f Fard A gwr
g i fagrasiagag wrife
wsfgai  WYT AwTATE &1 FEERg 08T
aft grar wfew Far w9 w1 aufam
YT gare Arza & T 2, war & Ao
IWE |

& WA ATE © gg qga| Arem-
e MamEFERE

oft fema qzAme : w1 @ F
HreATIATA T AGY 2 1 FTT A WW
AT @O FC TR E | T AT A&
g 87

Mr. Deputy-Speaker: Order, order.
Sit down. If you do not sit down I
will have to take action. I request
Dr. Lohia to speak something on the
Finance Bill and leave alone the
others.

WMo VR FAMT AMfgan © w9 W
*rf 7w Al | d | FemTArd
ATgE W9 maa wrEfEAi & Ofwr

Shri Vidya Charan Shuokla: Sir, this
is very objectionable.
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ot fen gzams 1 STt
g & | A HIY HHY 2799 FT A0

T RE

Shri Sonavane (Pandharpur):; Sir,
I rise to a point of urder. The hom.
Member, Shri Kishen Patnaik stated,
referting to  Shri Vidya Charan
Shukla, that he has been kept as a
dalal, 1 do not know whether you
have understood the meaning of that
word. It is very objectionable. It
means “tout",

Mr. Deputy-Speaker:
point of order.

There is no

Shri Vidya Charan Shukla: Sir I
rise to a point of order, This is a
personal allegation against me which
cannot be made, under the Rules of
Procedure, by another Member while
speaking. I do not know  whether
you have understood the import of
this. It should be properly translat-
ed. It is a highly objectionable usage,
Eithes it should be expunged or the
Member concerned should take back
his words. It is not only unparlia-
mentar- but it reflects on my conduct
as a Member.

Mr. Deputy-Speaker: It is not un-
parliamentary.

Shri Vidya Charan Shukla: It
reflects on my duty, on my conduct
as a Member in the House. What I
say, Sir, 1 say on my own volition.

Mr. Deputy-Speaker: The hon,
Member should not use such words.

Shri Vidya Charan Shukla: Either
he should withdraw those words or
they should be expunged. They are
not only wrong but they apply to
them. They are touts of the capital-
ist reaction.

o T wAWgY arfgmr ;- AWl
s ag & i & 3 gim w4 § fr fawy
WY ArgE e # T R 9 A% aw
¥ FC O Ag wME vy, 4g A
wraf dfadt &1 § a1 wreafani &1 wie
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[710 @ g7 ifgan)
¥ # § @l Awd B mfaw FEE,
gfaemt £1 mfaw @ s g, M aw
faar adr grm, & wmET wfe
¥ oy qoft 7Y i )

& A o ofEe & fow &
art # w1 & s w7 & vy At & qfamw
F1 F1E T G sqma A faean aifee
fom @ f& s & £ W e
Ty frem @1 | w A ¥ fl w1 oY
o A sare Ag faar o A e
§% w1y Ay fear 7 ..

I WEAT ;. W WY AT
7 | w4 oxg fae 7 faw &

o W WANET Sifgar - W F ¥
ferramg sEr T g WHE W AW
W

Mr. Deputy-Speaker: Hon. Member
should conclude mow. Other hon.
Members have taken only 5 to 7
minutes. He has already taken 15
minutes.

We TTH FATET Afgan : oft Feoan-
T[MD T AW T FTH A qgE™ A
wifmwr w1 8 1 I A qW %t fgew
o A4 fgem o T 0

R o wo ()
v A g

T rr ANt Wiy & o A
o1 AT A FETATATL AR S
quq gt 7 7 OFr ama Ad weAr

Wt 717 8ATT TO¥T (A1) ;- w

aufeqt g 72 § f& aoa & smom
wTT w F Aww d 7
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sit e qaamaw s d3 T
AT £ Frdarg H anwn @ E

W10 = 719 HEW qUIT  TTT J3T 4

Mr. Deputy-Speaker: Order, order,
The hon. Member cannot get up and
talk like that. Dr. Lohia should con-
clude now. I am calling the next
Member—Shri Onkar Lal Berwa,

o TR AAET Afgan o oai Ee
T FT oqran g F1 fgme difa,
gmfinzarg g7 a0 F A1 A
qW FLEM |

Shri Vidya Charan Shukla: Sir,
when you have called the next Mem-
ber how can he go on speaking.

Mr. Deputy-Speaker: [
him another two minutes.

Shri P. Venkatasubbaiah (Adoni):
On a point of order, Sir. Shri Kishen
Pattnayak has shouted at the other
Member saying, “Sit down". Is he
entitled to do that?

am giving

Mr. Deputy-Speaker: He is not
entitled. If he vepeats it, I will take
action against him.

o TR wART wifgEn o I
ugem, F== faw gt & f@ene fwr
AT A g, FIET F AT AMY iy
g k&

Mr. Deputy-Speaker: The Minister
is not here.

Shri Vidya Charan Shukla: He can-
not make any allegation like that,

Mr, Deputy-Speaker: They are all
irrelevant. I am sorry, you cannot
go on like that

Mo TM wAET wrfgar | ITETR
g, A9 g w61 Ag § 0 fa g

g o Fga § 1 ;@i 9T ag wiwen o

**Expunged as ordered by

the Chair,
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Y e A WAL

(Interruptions),

Mr. Deputy-Speaker: Iam sorry, I
am not allowing you to continue,

o W wAET Afgar : IuTET
WENg, WY TAT RAeT 3 ® § )
Mr. Deputy-Speaker: Order, order.

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): These remarks must be ex-
punged from the proceedings.

st wzRfw aw Sl (wgaT)
GTEZ W WTET FAT & | Wer uY
a3 e Aifgar wga & ** & gAwar g
fis ag 3faw = & 1 o7 Fvee w8,
1 #1 w1z famy sy

o TW RAWT &ifgm o 2,
 wAIgT Afgar &1 am fegmm &
wZ T

Shri P. Venkatasubbalah:
words should be expunged.

Shri Vidya Charan Shukla:
those words should be expunged.

Those

All

Mr. Deputy-Speaker: Will
please withdraw those words?

o T WAET SEar : £ ¥ wew,
o qEerd A1 HED |
Mr. Deputy-Speaker: I do not allow
you to make a speech. You withdraw
those words; otherwise I will expunge
them.

WMo TR wANET wMfgar : a0 W@
Wt wifgyr fifar, & & g0 i s g
I T 7T

Mr. Deputy-Speaker: They will be
expunged.

o T AT Jfgar - o 71
oEE fifad

you

»ft wifeTe AT deay o A A
agt 2@y A WA, IER A @ AW
qwaT § wAT mifar ggt & Tt &7
wi

TF AHAT & q19 Fga7 T2 &
9 ATAAT I Grorn a9 ag afwT
qiward gt AEY 21 @ ¥ | 0w grwa
AT § gEA T QA F A A
|1 AT § | FEET FTH w ET R fE
fope ATadt =y AT & ) ¥ A & A
gt GIAT 9% gror qt T 0 e
T FYTT TFT R K A9 AEAT
for @1 wvw @ fiw @w 1A o Nz A
FH w9 T ;Y AEA woAgE
| it wAAT 2aFwm & gre fy o
7 w17 g & Ay o7 A A w A
I ATH TE AT @1 8 | FA0 wrOw ¢ fw
WIF g9 §AAT FFfAT a5, §A a1y
Ty Afe a8 g A A TTA AR oW
TR E | WETATAT IT AT | TF AER
S T FOA TE a1 gy A9 AT,
TAET AT FH WO A1, BT AR | 997
TETATAAT T¢ TTowT fwsa1 waar =
FERTAMENT 16, 1737 1R T FTAT |
A, ATET §A ATE § FH &7 AT FIq
T FOE TN F q1T 97 ATA | EATT
dfmEA A qEmrE g gArae &
w1 T1gal § & warv afeqs 07 ZeA1
T W T@AT AW AT W F @ g
EF A 9T AT T A% 2%A1
raTat A I AR 105152 H
FF 903 FIIT Fo A AT A7 1962--63
¥ 2164 FIIT To 71 TAT | T EW &
Lk R R AT AE Bl R ClE
fasar & 7 $9 1 w7 W e Wt f
a1 wE T w1 fad g @ ) W A A
w1 fawat A1 g SR AFT T 59 A
o1 et | Jfe ag 9 AE R o s
nmq:uémmm?i‘ti.m

**Empunged as ordered by the Chair.
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[t siwr A F7a)
AT § 1710 FUT §o g 1 %9
a1 4fHT fqar 2400 FUT T | AETH
arq savar faer o @ gE I F AT
T ¥T T W TE | FAA 91 FAX
%o Z3 7T foar afern 9T Afed #-
arfral #1 22 FT0E w0 {271 & 217 IqT07
A Ja ¥ farw faar 1 7z a1 54t
%z 7 g i & wEdt mar 267 T
gfizT & | ga9 I3 AT AfFT TR
TTN FON T aT9d 417 AN qifad
faer fordt | wear 2% & falr g7 39
&1 & g e o famre fA 0 =@y
&1 A e & % some pee it aw A
& AT "eq1 TFT 07 ATHA  HOA
39 & I3 F ez ar Frer faw
HL TIMIEHT OF AT g9 & 1 &9

1w fawr s &

7T FEafAat & fas foa e gt
AT Feafaat qar 4, 37 97 w10
FF Zra7 1 A9 1956 § 29854 FAI-
Prat o 3fea wa ok vk & 24,657
wwafaai | ¥ smo %1 §wtos w1 7T
21 IrgaT § % TT W 3 9@ 59 AN,
182 ®wafaar €Y 1T I 17 a9 34
g 312 Feafaal & gAT FA ARAR
e & 1 s 3w B 7w 1 AT faowt
w7 AR ¢ A Nt § 1 A% 0w
a% g q17 T {1 4% § | T Agl
qC W Y WA & ) W A ey
A7 1962-63 ¥ 18 AT Fo FT W12
TETAT WY AT 61 A 1€ AA
faa® s 2. 13 %S FT T ISAT
WARHT &1 AT WY gH T T gen
adt gt WA § g F FOS a9
A afta WA w1 OA AdE Aq]Y,
AT AT AEY, AORAT F1 AT A A
Y 1 iy Al & Fo7 Ag T )

na & qrer ar goer d ¥ fay
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Ht 7 11 WA N F FE AT AT
a farfe or 7@t & A7 9T SO0 wed
frard, gofqe & aay &, =< 6y &,
oY qrze faar & 1 ga¥ fair & & =
®1 Q1% & AiFT @0 § | wEHATH
wUT 7 AT 77 v faar, gty # g4
ara & gzt fzan, tqard § 45 amw
12T fzar | andt 4 2 FO0T a6 w0F
%o T 92T A 1962—63 ¥ frar o
"9 1961-62 & 9. 07 FEIE FT 927
feat 1 T Tt WA A F H OF A
AN W AT FA AT 3INA &I GG G
AT ¥ | 77 fa®ea &1 a7 wAw & AT
ar FgT g f& zarr am dav adt
T AT AT FTH AT AET E A A7 LA
# fe gart T yo@Ew a7 aiwA
8¢ & 1 gafay § sz JreA g fo
O G4 41 W2 GZ FIHT 7 &F F0A &
AT =3 FIHT H &F |

Mr. Deputy-Speaker: The Finance
Minister,

Shri T. T, Krishnamachari: Sir, I
am afraid, the Finance Bill has

st fgr Aroaw (Ftdr) ;& @rs-
d7q fafez & #gm @gan § 6 A9
o1a a7 g A T ¥ oF e F ol
a1 78 fear | & T § fE oTAAEE
AT R |

Mr. Deputy-Speaker: Order, order.
Please sit down.

Shri T. T. Krishnamacharl: I am
afraid, the Finance Bill has ended as
a war of attrition and unfortunate-
ly or fortunately it is not much that
I have to say in reply to the criticism.

I will deal with the points raised
by my hon. friend Prof. Mukerjee.
off Wi o T H AT W
TorT oy ® qr A A
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Shri T. T. Krishnamachari: He has
raised a question on which admit-
tedly there could be a considerable
difference of opinion. I can quite
appreciate that he does not like
American help. I do not think it is
easy for us io say that PL 480 food-
grains and cotton and warious other
things have not helped us. It has
helped us and it is wrong to say that
it has not helped us and particularly
it helped us even in the recent crisis,
when we ran down our stocks, when
food was short, in order to feed the
people. Perhaps, if there was no
strike in the docks in the United
States, we might have been able to
bring down the prices locally. Al-
together we, as & Government, have
to feel grateful to the United States
for the help they have given, mas-
give as it has been—and that is why
Prof. Mukerjee complains about it:
it is worth Rs, 1400 crores—and it has
been a great help to us and we can-
not forget it

Much of the monéy that we realise
from PL 480 is by agreement bet-
ween the United States Government
and the Indian Government spent for
the purpose of development. There
is undoubtedly a certain amount of
money given to the United States
Embassy—he has mentioned the
figure—and 1 do not mind telling the
House that the United States them-
selves feel rather concerned about
any accretion of money in the hands
of the Embassy and there are some
proposals for funding it for some
purpose beneficial to India about
which both the Urited States Gov-
ernment and we agree. I think the
amount will then be brought down.
We differ with the hon. Member on
this matter and we must agree to
differ. Our outlook in regard to
United States help and PL 480 is
something totally different and hav-
ing said that, I say no more.

1% hrs.

Prof. Ranga returned with the
charge categorising, as he thinks, the
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misdeeds of this Government. My
hon. friend Shri Harish Chandra
Mathur is a critical supporter of
Government and he has mentioned
something in this regard. But there
is one peint which I would like to
say and it is this. I think that we
as a nation have nothing to be
ashamed of in respect of what we
have done during the last seventeen
years, and I think we have made
progress under very diffjeult condi-
tions. As I said yesterday, we are
not bankrupt, and when 1 say it 1
mean jt. We are not bankrupt. I
do not mean to say that we can do
without the aid; I did not say it. It
aid is not forthcoming, then we have
o reorient our own ideas of progress.
It means a tighter bélt, undoubtedly,
and we have got to work hard for
it, but there is no usée taking just
one bil of what I said and categoris-
ing it as a bravado or something
which is unreal; if no aid comes, or
it it is considerably short of our
cxpectations, then we havé to meet
it by hard work, by réadjustinént,
by forgoing things which are not
quite so essential for purposes of
import. There has to be a reorien-
tation of the Plan. But I have no
doubt in my mind, given the support
of the people of this country which
I think is forthcoming, we will not
Eo bankrupt; on the other hand we
will progress; it will be progress
under difficult circumstances; the pro-
gress might be somewhat q"{pwer per-
haps, but progress there will be.

I do mot want to refer to any
othér controversial matter. My hon.
friend who has just concluded seems
to think that everything that we do
is wrong. I would like to tell my
hon. friend Shri Onkarlal Berwa that
we mre making proghedd, and Bhilai,
Durgipur and Rourkela are standing
monumenis to our farsight and hard
work and they will pay and they
are paying. I have no doubt in my
mind that when they exgand to
their follest cepacity, they will be
model plants in the world.
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ot sifwTe W™ W w f q available, well, and I am grateful to

e them for it.
& by o, A o qEE F TUFT m for
T AT ~ Mr. Deputy-Speaker: The question
15;
Shri T. T. Krishnamachari: By and . _
large, as I said yesterday, the House That the Bill, as amended, be

and the country have taken to the passed”.
modest effort of the Government
towards reorientation of its finances

Let the Lobby be cleared.

and the redistribution of the moneys Lok Sabha divided:
Division No. 21] AYES [19.64 hrs.
Achal Singh, Shri K.rips Shankar, Shri Ruo, Shril amapathi
Alva, Shri Joschim ¥rishnamachari, Shri T. 7. Ruo, Sbri Rauceshwar
Axad, Shri Bhagwat Jha Kureel, Shri B, M. Reddiar, Shri
‘Babumath Siogh, Shri Lakshmikanthamma, Shrimati Reddy, Shrimati Yasbods
Banerjee, Dr.R. . ° Lulit Sen, Shri Roy, Shri Bishwanath
- Bwsumatari, Shri Lashkar, ShriN. R, Sadhu Rem, Shri
Bhagst, Shri B. R. Mahishi, Dr. Sarcjinl Saha, Dr. 8. K.
Brajeswar Prasad, Shri Malsviys, Shri K. D, Sahu, Shri Remeshwar
Chands, Shrimatl Jyotena Mansen, Shri Samants, Shri 5. C,
Chandrabhan Singh, Dr, Manlysngadan, Shri Snatak, Shri Nardeo
Chandrasekhar, Shrimati Mantri, Shri D, D. Sanjl Rupji, Shri
Chandrikl, Shri Masuriya Din, Shri Sen, Shri AL K.
Chaturvedl, Shri 5. N. Muthur, Shri Shiv Charan Shah, Shri Mansbendra
Chaudhrl, Shri Chandramani Lal Mirza, Shri Bakar Ali Sharma, ShriD. C.
Chaudhri, Shri Sachindra Mishrs, Shri Bibhuti Shastrl, Shri Lal Bahadur
Dam, Shri C. Morarks, Shri Sheo Marain, Shri
Dhuleshwar Metna, Shri Mukane, Shri Shukla, Shri Vidya Charan
Dinesh Singh, Shri Muthish, Shri Shyam Kumarl Devl, Shrimati
Dubey, Shri R. G. Naik, Shri D. J. Singh, ShriD. N,
Firodis, Shri Nands, Shrl Siogh, Shris. T.
Ounnupatl Ram, Shel Nuskar, Shei P. S, Singhs, Shri G. K.
Ghosh, Shrl Atulys Nuayak, Shri Mohan Sinha, Shrl Satys Narayan
Hajarnavis, Shri Oza, Shri Sinha, Shrimat! Tarkeshwarl
Hag, Shrl M. M. Pandey, Shri R. 5. Sonavanw, Shri
Hem Raj, Shri Pant, Shri K. C. Subbaraman, Shri
Himuatskngka, Shri Patel, Shri C:hru:ubh 5 Subramanyam, Shri T.
Jadhay, Shei Tulshidas Parel, Shri Rujeswar Sumat Prasad, Shri
Jaglivan Ram, Shri Pattabhi Raman, Shri C. R, Tamtls, Shri Rameshwar
Jamunaderi, Shrimati Pratap Singh, Shri Tiwary, ShriD. N.
Jyorishi, Shel 1. P. Raghunath Singh, Shri Tiwary, ShriR. S,
Kabir, Shri Humsyun Rajdec Singh, Shri Upadbyaya, Shri Shiva Dunt
Kenungo, Shri Ram Sewak, Shri Valvi, Shri
Karuthirumen, Shri Ram Subhag Singh, Dr Varmas, Shri Ravindra
Kedarls, Shri C. M. Rene . Shri Venkatasubbaish, Shei P.
Khan, Shri Osman Ali Ranga Rao, Shri Virbhadra Singh, Shri
Khanas, Shri P. K. Res, Dr. K. L. Vyas, Shri Radhelsl
Kotoki, Shel Liladhar - Rao, Shri Muthyal Yadab, Shri N. P.
NOEs
Berwa, Shri Onkar Lal Dandeker, Shri M. Rangs, Shri
Bheel, Shri P. H. Krishnapal Singh, Shri Raddy, Shri Narasimha

Mr. Deputy-Speaker: The result The Lok Sabha then adjourned till

of the division is: Ayes 111: Noes 8.
19.03 hrs.

Eleven of the clork on Thrusday, May

The ‘motion was adopted. 6, 1985/Vaisakha 16, 1887 (Saka).
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